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 LOK  SABHA

 Tuesday,  January  22,  963/Magha  2
 884  (Saka)

 The  Lok  Sabha  met  at
 Eleven  of  the  Clock

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Mr.  Speaker:  The  House  will  now
 take  up  questions.  Shri  Harish  Chandra
 Mathur.

 Shri  Hharish  Chandra
 Question  No.  400

 Shri  Bhakt  Darshan:

 इसके  साथ  ही  प्रइन  संख्या  ४१६  भी  ले
 लिया  जाये।
 Mr.  Speaker:  If  they  are  connected

 and  can  be  conveniently  answered,  I
 have  no  objection  in  taking  them
 together.

 Mathur:

 Shri  B.  S.  Murthy:  We  can  take
 them  together.

 Mr.  Speaker:  Is  Shri  Rameshwar
 Tantia  present  in  the  House?

 An  Hon.  Member:  No.
 Mr.  Speaker:  Then  Question  No,  49

 cannot  be  taken  up'now.  Only  Ques-
 tion  No.  400  need  be  answered.

 Panchayati  Raj  Institutions

 +
 f  Shri  Harish  Chandra

 400.  J  Mathur:
 ‘|  Shri  Bhakt  Darshan:

 |  Shri  Balmiki:
 Will  the  Miister  .of  Community

 Development,  Panchayati  Raj  and  Co-
 259(Ai)LSD—.
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 operation  be  pleased  to  state  in  what
 manner  and  to  what  extent  the
 Panchayati  Raj  Institutions  have  been
 geared  to  meet  emergency  and  to
 stimulate  war  efforts?

 The  Deputy  Minister  in  the  Ministry
 of  Community  Development,  Pan-
 chayati  Raj  and  Cooperation  (Shri  B.
 S.  Murthy):  For  the  total  mobili-
 sation  of  the  both  human  and
 material  resources  in  the  rural
 areas,  a  scheme  for  the  _  organisa-
 tion  of  a  Village  Volunteer  Force  in
 every  village  through  the  countrywide
 network  of  Community  Development,
 Panchayati  Raj  and  Cooperative  Orga-
 nisations  has  been  drawn  up  by  the
 Ministry.  The  Village  Volunteer
 Force,  which  will  consist  of  all  the
 able-bodied  adults  of  the  village,  will
 have  a  three-fold  programme  covering
 production,  mass  education  and  village
 defence.  The  responsibility  for  plan-
 ning,  directing  and  coordinating  the
 programme  rests  on  the  Panchayati
 Raj  Institutions.  The  scheme  is  to  be
 launched  by  the  Prime  Minister  on  the
 26th  January.  Copies  of  the  scheme  are
 available  in  the  Parliament  Library.

 Shri  Harish  Chandra  Mathur:  Has
 the  same  programme  been  drawn  up
 tight  from  Assam  to  Kerala?  Is_  the
 programme  just  the  same  _  and
 uniform  right  from  Assam  to  Kerala
 or  are  there  variations?  If  there  are
 variations,  may  I  know  what  are  those
 variations  and  what  preparations  have
 been  made  to  implement  the  pro-
 gramme?  ‘

 Shri  B.  S.  Murthy:  The  scheme  has
 been  accepted  in  every  State  in  India,
 but  here  and  there  the  emphasis
 might  differ  from  State  to  State.

 Shri  Harish  Chandra  Mathur:  Sir,
 only  half  of  my  question  has  been
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 answered.  I  wanted  to  know  what  are
 the  variations  and  what  preparations
 laave  been  made  for  the  implementa-
 tion  of  the  programme.  The  latter  half
 ef  my  question  has  been  ignored  com-
 pletely.

 Shri  BL  S.  Murthy:  What  I  mean  by
 ‘emphasis’  is  like  this.  In  some  States
 the  village  sarpanch  is  being  taken  as
 Dalpati  whereas  in  other  States  the
 Panchayat  nominates  the  Dalpati.  This
 is  rather  a  minor  one.  As  far  as  the
 volunteer  force  is  concerned,  as
 regards  implementation,  every  village
 is  being  prepared  to  have  its  own
 volunteer  force.  The  scheme  is  to
 start  on  the  26th  of  this  month  when
 the  Prime  Minister  will  inaugurate  the
 programme.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  would  be  the  estimated
 strength  of  the  village  volunteer  force
 and  the  Defence  Labour  Bank  and
 what  positive  work  is  expected  of
 this?

 The  Minister  of  Community  Deve-
 lopment,  Panchayati  Raj  and  Co-
 operation  (Shri  S.  K.  Dey):  The  ulti-
 mate  objective  is  the  enrolment  of
 every  single  rural  adult,  both  men  and
 women,  in  ‘the  village  volunteer  force.
 At  the  moment  it  is  very  difficult  to
 estimate  what  percentage  of  it  will  be
 actually  enrolled.  As  for  the  Defence
 Labour  Bank,  if  the  idle  hands  in  the
 villages  could  be  mobilised  fully  we
 should  have  a  return  to  the  extent  of
 Rs,  300  crores.  But  this  again  depends
 entirely  on  the  leadership  in  the
 country  and  the  mobilisation  we  can
 bring  about.

 श्री  भक्त  वर्शन  :  क्‍या  माननीय  मंत्री
 और  उनके  मंत्रालय  ने  इस  बात  पर  विचार
 किया  है  कि  पंचायतों  की  आधिक  स्थिति
 पहले  से  ही  बहुत  खराब  है  शौर  वे  किस  प्रकार
 से  यह  युनफिम्स  वगैरह  दे  सकेंगी  ?  क्‍या
 इस  बात  पर  भी  विचार  किया  गया  है  कि
 केन्द्रीय  सरकार  या  राज्य  सरकारें  पंचायतों
 को  कुछ  सहायता  करें ?
 Shri  S.  K.  Dey:  The  only  resource

 that  is  available  which  the  panchayats
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 can  really  tap  with  impunity  is  the
 idle  labour  in  the  villages,  and  that
 is  exactly  what  the  new  scheme  is
 expected  to  achieve.

 Shri  D,  C,  Sharma:  May  I  know  how
 the  village  volunteer  force  is  going
 to  be  trained.  What  are  the  duties
 of  that  force?

 Shri  S.  K.  Dey:  As  already  explain-
 ed  in  the  answer  to  the  question,  it
 will  have  to  be  a_  three-fold  task.
 The  first  task  will  be  concentration
 on  production,  which  will  be  on  agri-
 culture  and  other  allied  subjects.  The
 second  main  function  will  be  the  im-
 pact  of  the  national  emergency  on
 democracy  and  the  issues  involved  in
 our  conflict.  The  third  task  will  be
 the  village  defence  intended  to  pro-
 vide  ultimate  national  defence.

 श्री  भक्त  दर्शन  :  मेरे  प्रथ्न  का  उन्तर
 नहीं  दिया  गया  ।

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  Government  have
 worked  out  the  cost  of  starting  this
 scheme  and  its  implementation  and,
 if  so,  what  is  the  financial  estimate?

 Shri  S.  K.  Dey:  The  hon.  Member
 would  be  very  happy  to  learn  that
 this  is  the  only  one  scheme  which  has
 been  evolved  which  involves  practi-
 cally  no  cost  because  the  existing  or-
 ganisation  is  to  be  utilized  to  the  full-
 est  extent.

 Shri  Jashvant  Mehta:  May  I  know
 in  how  many  States  the  scheme  has
 come  into  actual  operation?

 Shri  S.  छू,  Dey:  The  scheme  is  ex-
 pected  to  be  inaugurated  in  all  the
 States  on  the  26th  January  at  9  a.m.

 Mr.  Speaker:  Next  question.
 Shri  Harish  Chandra  Mathur:  We

 are  still  in  the  air.  We  are  not
 able  to  gather  any  information.

 Mr,  Speaker:  If  the  whole  question
 hour  is  spent  on  this  then  also  the
 result  would  be  the  same.

 Shri  Harish  Chandra  Mathur:  Then
 I  am  satisfied.



 5645  Oral  Answers

 सहकारी  समितियों  द्वारा  प्रन्तर्राज्यीय
 स्यापार

 *VOR.  शी  To  ब०  राजू :  क्‍या  सामु-
 दाजिक  विकास,  पंचायतो  राज  झोर  सहकार
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  मूल्य  स्तर  पर  नियंत्रण
 रखने  के  लिये  वर्तमान  राष्ट्रीय  श्रापातकाल
 मे  सहकारी  समितियों  के  द्वारा  अन्तर्रायीज्य
 ब्वापार  करने  के  लिये  कोई  कार्यवाही  की
 गई  है  ;  श्र

 (ख)  यदि  हां,  तो  इसमें  क्या  प्रगति

 हुई  है  ?

 सामुदायिक  विकास,  पंचायती  राज  औ्ौर

 सहकार  मंत्रालय  में  उपमंत्री  (श्री  श्यामघर
 मिश्र)  :  (क)  केन्द्र  द्वारा  तैयार  की  गई
 उपभोक्‍ा  सहकारी  समितियों  की  योजना
 के  अन्तर्गत  जो  थोक  भंडार  संगठित  किये
 गये  हैं  वे  जरूरत  पड़ने  पर  अपनी  आावश्य-
 कताओ्रों  को  खरीद  थोक  में  करने  के  लिये
 अपने  ही  राज्य  के  भीतर  और  अन्तर्राज्य
 स्तर  पर  विपणन  और  विधायन  सहकारी
 समितियों  के  साथ  सीधे  व्यापारिक  संबंध
 स्थापित  करेंगे  |

 (ख)  चूंकि  थोक  भन्डार  अभी  श्रभी
 चालू  किये  जा  रहे  हें  त:  ठीक  ठीक  आंकड़े
 उपलब्ध  नहीं  हैं  ।

 |(a)  The  wholesale  stores  organised
 under  the  centrally  sponsored  scheme
 on  consumers  co-operatives  would
 establish  direct  business  relations  with
 marketing  and  processing  cooperatives
 within  the  state  and  at  inter-state
 level  for  the  bulk  purchase  of  their
 requirements  as  and  when  necessary.

 (b)  Since  the  wholesale  stores  are
 just  being  started  precise  data  are  not
 available.]

 Shri  D.  8,  Raju:  In  the  present
 national  emergency  are  the  co-opera-
 tives  allowed  to  purchase  from  the

 open  market  to  control  the  price-
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 line?  If  so,  are  the  co-operatives
 exempted  from  income-tax?

 Shri  Shyam  Dhar  Misra:  .The
 whole  sale  societies  which  will  be  es-
 tablished  will  be  allowed  to  purchase
 from  the  open  market  as  far  as  neces-
 sary  and  will  also  patronise  the  pro-
 cessing  and  marketing  co-operatives,
 as  far  as  possible.

 Shri  R.  G.  Dubey;  May  I  know  how
 many  co-operative  wholesale  societies
 have  been  started  in  the  various  States
 in  order  to  hold  the  price-line?

 Shri  Shyam  Dhar  Misra;  By  the  end
 of  the  next  financial  year  200  whole-
 sale  societies  are  to  be  established;  by
 the  end  of  this  financial  year  70  whole-
 Sale  societies  are  to  be  established.
 Out  of  these  70  societies,  ten  whole-
 sale  societies  in  Madras,  Rajasthan  and
 Delhi  have  already  been  established
 and  others  will  come  on  the  209  of
 January.

 श्री  तुलसीदास  जाधव  :  यह  जो  कोग्रा-
 परेटिव  स्टोर्स  खुल  रह  हैं  उससे  जो  माल  बेचा
 जाता  है  वही  माल  जब  प्राइवेट  झोनर्स
 बेवते  हैं  तो  वह  सस्ता  बेचते  हैं  और  चुंकि
 वहां  माल  सस्ता  मिलता  हैं  इसलिये  गाहक

 उदू  चले  जाते  हैं  श्रोर  कोआपरेटिव  स्टोर्स
 में  नुकसान  होता  है  श्रौर  उसके  १,*ण  वे
 बन्द  होते  हैं  तो  में  जानना  चाहता  हूं
 कि  क्‍या  गवर्नमेंट  इन  कोश्नापरेटिव  स्टोर्स  को
 कुछ  ऐसे  आभ्राटिकिल्स  देने  वाली  हे  जोकि
 बाहर  प्राइवेट  में  न  मिलें।

 श्री  श्यामधर  मिश्र  :  ये  होलसेल  रटोर्ज
 ब्रौर  कन्ज्यू मर्ज  स्टोज॑  इसलिये  नहीं  खोले
 जा  रहे  हैं  कि माल  सस्ता  हो  ।  भ्रसल  में  उसका

 मुख्य  उद्देश्य  यह  है  कि  भ्रच्छा  माल,  भ्रनएडल-
 ट्रेटिड  माल,  फेयर  प्राइस  पर  मिल  सके  v
 इसके  भ्रलावा  जो  ड्ग्ज  गवर्नमेंट  कंट्रोल  में  हैं,
 उनके  संबंध  में  गवर्नमेंट  से  बातचीत  हो  चुकी

 है  ।  कपड़े  के  बारे  में  टंक्सटाइल  कमिव्तर  से
 बातचीत  चल  रही  है  |  इसी  तरह  श्रायल  के
 बारे  में  इंडियन  प्रायल  कम्पनी  से  बातचीत
 की  जा  रही  है  t  ये  चीजें  इन  होलसेल  स्टोर्ज
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 से  मिलेंगी,  जिससे  कीमत  कुछ  फेपर  होगी
 और  अच्छी  चोजें  मिल  सकेंगी  ।

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  these  wholesale  co-operative
 stores  will  have  branches  or  will  sup-
 ply  consumer  goods  to  the  cv-operative
 societies,  or  will  they  also  purchase
 other  agricultural  products  that  will
 be  available  within  their  territory?

 Shri  Shyam  Dhar  Misra:  They  are
 principally  to  supply  consumer  goods.
 To  the  extent  consumer  govds  are
 necessary  they  can  purchase  them  from
 the  producer  society.

 श्री  विश्राम  प्रसाद  :  क्‍या  माननीय  मंत्री
 जी  यह  बताने  की  कृपा  करेंगे  कि  जो  डेफिसिट
 एरियाज  हैं,  जैसे  कि  पूर्वी  उत्तर  प्रदेश  है,  वहां
 पर  प्राइसिज  को  बढ़ने  से  रोकने  के  लिये  क्‍या

 “विचार  किया  जा  रहा  है  ?

 श्री  .इयामधर  सिर  इन  होललेल
 स्टोज॑  का  ताल्‍लुक  डेफिसिट  एरियाज  या
 नान-डेफिसिट  एरियाज  से  कतई  नहीं  है  ।
 ये  तो  सप्लाई  सोसायटीज  होंगी,  जो  कि  सामान
 प्रोक्योर  करेंगी,  जो  कि  सामान  को  डेफिसिट
 एरियाज  में  पहुंचायेंगी  उन  जगहों  से,  जो  कि
 नान-डेफिसिट  एसियाज  हैं,  जहां  सामान
 बनते  हैं  ।  मिसाल  के  तीर  पर  हो  सकता  है  कि
 कल  लिवर  ब्रदर्ज,  बस्बई,  से  सामाव  लेना  पड़े
 दिल्‍ली  के  लिये  ।  हो  सकता  है  कि  आनन्द
 सोसायटी  से  बटर  लेना  पड़े  राजस्थान  के
 लिये  ।  इसलिये  इस  बारे  में  इफिसिट  और
 नान-डेफिसिट  एरियाज  का  प्रश्न  नहीं
 उठता  है  ।

 Shri  Bhagwat  Jha  Azad:  How  far
 have  the  Government  decided  to  widen
 the  area  of  preferences  granted  to  the
 co-operatives  vis-a-vis  the  private
 trade?

 Shri  Shyam  Dhar  Misra:  Co-ope-
 ratives  are  being  given  preference
 only  with  that  end  in  view.  They  are
 able  to  supply  goods  at  a  fair  price  and
 the  goods  ‘are  umadulterated.  The
 difference  in  the  price  factor  may  not
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 be  very  much.  As  regards  assistance
 from  the  Government,  there  are
 various  forms  of  assistance  already  in
 the  scheme.

 Mr.  Speaker:  Next  question.  Could
 question  No.  43  also  be  answered
 along  with  that?

 An  Hon.  Member:  That  is  silghtly
 different  from  this.

 Mr.  Speaker:  All  right;  then  that
 may  be  answered  separately.

 Agreement  with  Pakistani  Ratings
 and  Joint  Steamer  Companies

 +
 Shri  S.  M.  Banerjee:

 *402,  Shri  Indrajit  Gupta:
 |  Shri  Bishanchander  Seth:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 agreement  reached  between  the
 Pakistani  Ratings  and  the  Joint
 Steamer  Companies.  has  adversely
 affected  the  Indian  employces;

 (b)  whether  Indian  employees
 numbering  6000  of  Calcutta  establish-
 ments  have  made  a  representation  to
 Government  in  this  regard;

 (c)  the  steps  taken  to  mitigate  their
 hardships;  and

 (9)  whether  a_  representative  has
 been  included  in  four  party  comittee?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Commani-
 cations  (Shri  Raj  Bahadur):  (a)  and
 (c).  The  interests  of  the  Indian  em-
 ployees  are  not  adversely  affected  by
 the  agreement  between  the  Joint
 Steamer  Companies  and  their  Pakis-
 tani  ratings.  The  question  of  mitigat-
 ing  any  hardship  resulting  from  the
 agreement  to  the  Indian  employees
 of  the  Companies  does  not,  therefore,
 arise.  A  copy  of  the  Memorandum  of
 Settlement  between  the  management
 of  the  Companies  and  the  crew  who
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 struck  work  is  laid  on  the  Table  of
 the  House.  [Placed  in  Ljbrary,  See
 No.  LT-704/63].

 (b)  and  (d).  A  memorandum  has
 been  submitted  to  the  Government  of
 India  by  representatives  of  several
 unions  of  the  employees  of  the  Joint
 Steamer  Companies.  The  memoran-
 dum  urges  inclusion  of  a  representa-
 tive  of  these  unions  in  any  committee
 that  may  be  set  up  to  examine  the
 issues  which  have  not  yet  been  settled
 between  the  Joint  Steamer  Com-
 panies  and  the  Pakistani  ratings,  ex-
 presses  fears  of  retrenchment  in  the
 event  of  the  Companies  setting  up  a
 “Crews  Registration  and  Payment
 Office”  in  Pakistan  and  protests
 against  recognition  of  any  union  re-
 presenting  Pakistani  employees  alone.

 The  Joint  Steamer  Companies  had
 requested  the  participation  of  the
 Government  of  India  and  Pakistan  in
 a  discussion  of  two  outstanding  issues
 raised  by  the  crew  who  struck  work,
 viz.,  (i)  retention  of  the  existing
 Pakistani  cew  till  their  death,
 retirement,  resignation  or  dismis-
 sal;  and  (ii)  expatriation  to
 Pakistan  of  50  per  cent  of  their
 wages,  gratuity,  provident  fund
 and  compensation  benefits  in
 India.  The  Government  of  India  have
 agreed  to  participate  in  the  proposed
 committee.  A  committee  has  _  not,
 however,  been  constituted  so  far.

 As  regards  the  Indian  employees’
 fear  of  retrenchment  as  a  result  of
 the  agreement  between  the  Joint
 Steamer  Companies  and  the  Pakis-
 tani  ratings,  it  has  no  basis.

 As  for  recognition  of  a  union  of
 Pakistani  employees,  no  such  union
 has  been  recognised  in  West  Bengal.

 Shri  S.  M.  Banerjee:  From  the
 statement  it  appears  that  the  memo-
 randum  submitted  by  the  Union  want-
 ed  inclusion  of  a  representative  of  the
 Union  in  the  committee  which  was  to
 decide  the  outstanding  demands  of
 both  the  Pakistani  and  Indian  ratings.
 Since  the  Joint  Steamer  Company
 has  requested  the  Government  of
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 India  for  participation  in  it  and  the
 committee  has  not  yet  been  formed,
 may  I  know  whether  their  represen-
 tative  will  be  included  in  the  Com-
 mittee?

 Shri  Raj  Bahadur:  As  that  matter
 exclusively  concerns  the  Pakistani
 ratings,  it  was  considered  advisable
 that  there  is  not  much  need  of  a  re-
 presentative  of  the  Indian  seamen  to
 be  appointed  on  this  committee.  So
 far  as  constituting  the  committee  is
 concerned,  the  Government  of  Pakis-
 tan  have  not  yet  communicated  the
 name  of  their  nominee  or  represen-
 tative  on  this  committee.  When  that
 is  done,  the  Government  of  India
 would  also  do  likewise.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  prior  to  this  also  he  Pakis-
 tani  ratings  had  threatened  many
 times  that  they  would  stop  work,  and
 if  so,  what  positive  steps  have  been
 taken  by  Government  to  Indianise  the
 whole  service?  May  I  know  whether
 Government  are  moving  towards  the
 Indianisation  of  the  service?

 Shri  Raj  Bahadur:  It  is  true  that
 we  have  been  facing  a  good  deal  of
 difficulty  from  time  to  time.  That  is
 why  we  have  to  get  a  smooth  service
 running,  and  for  that  we  have  allow-
 ed  the  Joint  Steamer  Companies  to
 operate.  We  have  supported  them  as
 best  as  we  could.  We  have  also  tried
 to  see  that  Pakistani  ratings  too  give
 us  the  best  of  service.  At  the  same
 time  we  want  that  progressively  these
 services  should  be  Indianised,  and  the
 crew  should  be  Indianised.  For  that
 we  should  get  unhampered  right  of
 navigation  in  the  Brahmaputra  which
 to  all  intents  and  purposes  has  been
 used  as  an  international  water  way
 by  us  so  far.  Therefore,  our  inten-
 tion  is  to  continue  to  use  it  as  such
 but  we  are  simultaneously  develop-
 ing  also  alternative  modes  of  trans-
 port  too.

 Shri  Indrajit  Gupta:  I  find  from
 the  statement  laid  on  the  Table  that
 according  to  item  No.  9  of  the  settle-
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 ment  provision  has  been  made  to  per-
 mit  the  Pakistani  employees  to  cons-
 titute  a  union  registered  in  India,  and
 composed  entirely  of  Pakistani  em-
 ployees,  with  office-bearers’  entirely
 of  Pakistani  nationality  and  having
 legal  and  other  advisers  in  Pakistan.
 I  want  to  know  whether  this  provision
 does  not  run  counter  to  the  existing
 labour  laws  in  this  country,  and  whe-
 ther  Government  gave  their  prior
 approval  to  such  a  provision.

 Shri  Raj  Bahadur:  I  have  got  a
 copy  of  the  memorandum  of  settle-
 ment,  and  item  9(])  says....

 Mr.  Speaker:  About  the  legal
 opinion,  the  hon.  Minister  need  not
 answer.  He  may  answer  the  second
 part  of  the  question  namely  whether
 Government  have  given  approval.

 Shri  Raj  Bahadur:  I  am  only  reply-
 ing  to  the  factual  position.  In  regard
 to  the  factual  position,  item  9  a  reads
 as  follows:

 “The  Companies  are  unable  to-
 recognise  a  Union  registered  or
 based  in  Pakistan.”.

 Similarly,  the  last  sentence  of  the
 statement  laid  on  the  Talo'2  says’

 “As  for  recognition  of  ~  union
 of  Pakistani  employees,  no  such
 union  has  been  recognised  in  West

 Bengal.”.
 So,  the  question  does  not  arise.
 Shri  Indrajit  Gupta:  That  was  not

 the  question  that  I  asked.
 Mr.  Speaker;  He  was  asking  about

 the  legal  opinion.
 Shri  Indrajit  Gupta:  I  am  not  ask-

 ing  any  question  ubout  the  legal
 opinion,

 Mr.  Speaker:  He  wanted  to  know
 whether  this  ran  counter  to  the  pre-
 sent  labour  laws.  That  question  can-
 not  be  answered  now.

 Shri  Indrajit  Gupta:  I  am_ta‘king
 only  about  the  second  part.
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 Mr,  Speaker:  The  hon.  Member
 wants  to  know  whether  Government
 gave  their  approval  to  this.

 Shri  Indrajit  Gupta:  I  want  to  know
 whether  Government  have  given  their
 approval  to  the  formation  of  a  unicn
 registered  in  India  composed  only  of
 Pakistani  ratings.

 Shri  Raj  Bahadur:  There  is  no  ques-
 tion  of  any  approval  being  given  by
 the  Government  of  India.  We  do  not
 give  approval  for  the  constitution  of
 any  union.  No  such  approval  is  need-
 ed.  But  in  case  any  such  union  is
 constituted,  the  concerneg  authorities
 who  administer  the  law  will  go  into
 the  whole  question;  they  will  examine
 whether  it  is  so  permissible  under  the
 law,  and  it  can  be  done  cnly  if  it  is
 permissible.  There  is  no  question  of
 our  approval.  We  have  not  given  any
 approval  for  such  a  thing.

 श्री  यद्ापाल  सिह  :  क्‍या  में  जान  सकता

 हूं  कि  आसाम  के  साथ  जो  हमारी  लाइफ-
 लाइन  है,  उसके  तहफ्फुज  की  गारण्टी  का  भी
 ख्याल  रखा  गया  है  ?

 श्री  राज  बहादुर  :  पता  नहीं,  इसका  क्‍या
 जवाब  दिया  जाये  |
 Shri  S.  M.  Banerjee:  The  «question

 asked  by  Shri  Indrajit  Gupta  is  very
 clear.  The  statement  showing  the
 settlement  is  very  clear,  and  it  says
 that  the  union  shall  be  recognised.  It
 reads  thus:

 “The  Companies  are  prepared  to
 recognise  a  Union  representing
 their  Pakistani  employees  with
 office-bearers  entirely  of  Pakistani
 nationality,  provided  this  Union  is
 registered  in  Calcutta,  is  properly
 constituted  and  represents  a
 reasonable  number  of  the  Com-
 panies’  Pakistani  employees.”.

 May  I  know  whether  Government  have
 applied  their  mind  to  this  that  a  union
 comprising  entirely  of  Pakistani  rat-
 ings  is  to  be  registered  in  Calcutta?
 How  could  it  be  done?  How  could
 it  be  recognised?

 Shri  Raj  Bahadur:  I  have  no  doubt
 in  my  mind  that  this  particular  feature
 of  the  position  will  be  examined  and
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 considered  fully  by  tne  concerned
 authorities.  Since  you  have  warned
 76  already,  I  cannot  enter  into  the
 legal  position  of  the  whoie  thing  now.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  the  West  Bengal  Government
 have  approved  of  it.

 Shri  Raj  Bahadur:  The  West  Bengal
 Government  have  not  approved  of  it.

 Mr.  Speaker:  It  is  not  the  legal
 position  that  they  are  asking  for.  It
 is  about  the  other  provision  that  has
 been  made  there  that  they  will  allow
 such  a  union  to  be  formed...

 Shri  Daji:  And  recognised.

 Mr.  Speaker:  ....and  it  would  be
 recognised  when  it  consists  entirely  of
 Pakistanis  and  it  can  be  registered  in
 Calcutta.  That  is  what  is  put  down  in
 the  statement.

 Shri  Raj  Bahadur:  The  _  essential
 part  of  this  particular  provision  is
 that  the  union  is  to  be  registered  in
 Calcutta.  Registration  cannot  take
 place  without  the  registering  autho-
 rity  approving  of  the  particular  union.
 That  registration  cannot  take  place,
 and  it  cannot  be  allowed  by  the  re-
 gistering  authority  unless  it  conforms
 to  the  law.  As  to  how  that  law  will
 be  interpreted,  you  have  warned  me
 already  not  to  enter  into  it.  I  think
 it  cannot  be  registered  like  that.

 Cases  of  Sabotage  in  Railways

 *403.  Shri  Maheswar  Naik:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 have  occurred  certain  cases  of  sabot-
 age  intended  to  dislocate  the  railway
 transport  system,  more  specially  in
 areas  of  strategic  importance  since  the
 State  of  Emergency  was  declared  in
 the  country;
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 (b)  how  many  such  cases  have  so
 far  occurred;  and

 (c)  whether  the  railway  adminis-
 tration  hag  re-inforced  the  precau-
 tionary  measures  to  maintain  secu-
 rity  of  our  railway  system?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  and  (b),  No.  case  of
 sabortage  as  such  has  so  far  been
 proved.

 (c)  Yes  Sir.

 Shri  Maheshwar  Naik:  May  I  know
 whether  there  was  any  case  whatso-
 ever,  as  was  reported  in  some  papers,
 of  obstructions  being  put  on  the  rail-
 ways  in  the  North  East  Frontier
 Agency  by  putting  boulders  and  thus
 obstructing  the  passage  of  war  mate-
 rials  in  the  NEFA  area?

 Shri  Shahnawaz  Xhan:  There  have
 been  some  cases  of  what  is  termed  as
 tampering  with  the  track.  We  have  not
 been  able  to  prove  that  they  were
 cases  of  sabotage.  During  the  period
 of  the  emergency  when  I  visited  that
 area,  one  incident  took  place  where
 one  person  put  an  iron  sleeper  on  the
 track.  Later  it  was  found  that  he  was
 drunk,  and  he  was  also  run  over  in
 the  process.

 Shri  Maheshwar  Naik:  May  I  know
 whether  the  Railway  Administration
 is  taking  any  steps  whatsoever  so  that
 no  such  incidents  recur  in  the  NEFA
 area?

 Shri  Shahnawaz  Khan:  Yes.  We  are
 taking  plenty  of  precautions.  We  are
 patrolling  the  tracks  and  even  by  ins-
 tructional  propaganda  in  the  adjoining
 villages,  we  are  taking  all  precau-
 tionary  steps  to  ensure  that  no  acts  of
 sabotage  are  allowed.

 Mr.  Speaker:  If  one  gets  drunk,  how
 would  the  Minister  be  able  to  say
 whether  he  was  drunk?

 Shri  Hem  Barua:  On  a  previous
 occasion,  the  Railway  Administration
 was  pleased  enough  to  let  me  know
 of  three  such  cases  during  the  emer-
 gency  in  Assam  where  people  tried  to
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 sabotage  our  trains  carrying  troops.
 May  I  know  whether  those  people
 have  been  apprehended  by  now,  and  if
 so,  whether  any  political  motive  has
 been  extracted  from  them?

 Shri  Shahnawaz  Khan:  As  I  said,
 we  have  not  been  able  to  establish  any
 case  of  sabotage  and  we  have  not  been
 able  to  arrest  them.

 Shri  Hem  Barua:  Not  acts  of  sabot-
 age.  There  were  attempts  made.  I
 was  informed  like  that.

 Shri  Shahnawaz  Khan:  No  arrests
 have  been  made  so  far,

 श्री  कछवाय  :  क्‍या  अ्रसम  में  कुछ  तोड़-
 फोड़  की  घटनायें  रेलवे  में  हुई  हैं  शौर  यदि  हां,
 तो  पिछले  छ:  महीनों  में  कितनी  हुई  हैं  ?

 श्री  शाहनवाज  खां  :  मेंने  अर्ज  किया  है
 कि  कुछ  ऐसे  वांकात  तो  हुये  हैं  जहां  रेलवे
 की  पटरी  पर  कोई  पत्थर  रखा  गया  या  कोई
 लोहे  का  स्‍लीपर  रखने  की  कोशिश  की  गई
 लेकिन  वे  बकायदा  सैबोटाज  थे,  यह  साबित
 नहीं  हो  सका  और  न  ही  हम  किसी  को
 गिरफ्तार  कर  सके  a
 Shri  Sonavane:  What  concrete  steps

 have  been  taken  by  the  Railway  Ad-
 ministration  to  secure  the  co-operation
 of  villagers,  particulariy  the  gram
 panchayats?

 Shri  Shahnawaz  Khan;  We  are
 securing  the  co-operation  of  villagers
 through  State  Governm-nts  and
 through  the  local  police.

 Shrimati  Jyotsna  Chanda:  Do  Gov-
 ernment  propose  to  rthabilitate  people
 on  either  side  of  the  railway  line,  say
 upto  two  miles,  so  that  it  may  help
 security  measures?

 Shri  Shahnawaz  han:  !  am  afraid
 I  will  not  be  able  to  answer  that.

 Roads  and  Bridges  in  Assam

 "404,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Transport  and  Commani-
 eations  be  pleased  to  state:

 (a)  whether  a  memorandum  was
 presented  to  Government  by  the
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 Members  of  Parliament  from  Assam
 requesting  for  the  augmenting  of  the
 roads  and  bridges  in  the  Assam  re-
 gion,  particularly  in  the  area  connect-
 ing  Assam  with  the  rest  of  India;  and

 (b)  If,  so,  what  has  been  Govern-
 ment’s  response  thereto?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes,
 Sir.

 (b)  Many  of  the  suggestions  con-
 tained  in  the  memorandum  have  al-
 ready  been  included  in  the  emergency
 progress  of  developing  the  National
 Highways  in  Assam  and  action  to
 have  the  works  completed  expedi-
 tiously  initiated.

 Shri  P.  C.  Borooah:  By  what  time  a
 through  overland  route  from  the  rest
 of  India  to  Assam  igs  likely  to  be  es-
 tablished,  and  has  this  matter  been
 given  top  priority  or  not?

 Shri  Raj  Bahadur:  I  have  said  that
 we  have  taken  note  of  all  require-
 ments  including  those  in  the  context
 ang  background  of  the  emergency.
 We  have  taken  ppropriate  steps.  Be-
 yond  that,  I  will  not  be  able  to  say
 much.

 Shri  P.C,  Borooah:  May  I  know
 whether  there  is  any  proposal,  in  con-
 sultation  with  the  Government,  to  con-
 struct  a  navigable  channel  to  connect
 the  Brahmaputra  with  Ganges,  just  to
 avoid  Pakistani  waters  for  the  trans-
 port  of  goods  to  Assam?

 Shri  Raj  Bahadur:  At  present  that
 is  not  under  the  active  consideration
 of  the  Government.

 Shri  Basumatari,;  Since  the  pre-
 sent  nationa]  hightvay  road  passes
 through  areas  from  where  the
 Pakistan  border  is  only  28  miles,  may
 I  know  whether  Government  have  com-
 sidered  the  memorandum  of  the
 Assam  M.Ps.  suggesting  another  high-
 way  roaqd  from  Jamduar  to  Bijni
 touching  the  present  diverted  high-
 way;  if  so,  what  is  the  reaction  of  the
 Government  to  the  construction  of
 ‘this  road?
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 Shri  Raj  Bahadur:  We  have
 thoroughly  ang  fully  taken  into  ac-
 count  all  these  things  and  assessed
 the  situation,  and  have  taken  certain
 decisions  which  it  will  not  be  proper
 for  me  to  disclose  here  for  the
 present.

 श्री  विभूति  मिश्र :  क्या  सरकार  के  पास
 कोई  ऐसी  स्कीम  है  कि  असम  से  ले  करके
 श्र  लद्दाख  तक  जितनी  भी  यह  हमारी
 उत्तरी  सीमा  है,  उस  सब  पर  नैशनल  हाइवेज
 बनाये  जायें,  जैसे  चीन  ने  बनाई  हैं  ?

 श्री  राज  बहादुर  :  जो  हमारे  रास्ट्रीय
 मार्ग  हैं,  नैशनल  हाइवेज  हैं,  वे  इस  प्रकार  हैं
 कि  श्रसम  से  उत्तरी  बंगाल,  उत्तरी  बंगाल  से

 बिहार  में  और  बिहार  से  उत्तर  प्रदेश,  पंजाब
 में  आते  हैं  और  इस  तरह  से  काइमीर  तक  पहुंच
 जाते  हैं  ।

 Shri  Heda:  Is  it  a  fact  that  the
 Brahmaputra  bridge  is  complete  but
 for  the  lack  of.only  one  slab,  the
 bridge  is  not  being  used  by  road
 transport;  if  so,  how  long  has  it  been
 so?

 Shri  Raj  Bahadur:  There  was  a  de-
 lay  of  about  two  or  three  months  in  a
 girder  of  a  particular  type  being  pro-
 vided.  That  has  now  been  released,
 and  I  think  it  will  be  opened  soon.

 Shri  Ranga:  Would  it  not  be  possi-
 ble  for  the  hon.  Minister  to  take  into
 consultation  the  Members  who  come
 from  Assam  in  regard  to  this  parti-
 cular  matter  about  the  development
 of  road  transport?

 Shri  Raj  Bahadur:  -  Certainly,  Sir.
 Shri  Hem  Barua:  In  view  of  the

 fact  that  there  is  only  a  tenuous  link
 connecting  Assam  with  the  rest  of
 India,  what  urgent  steps  do  Govern-
 ment  contemplate  taking,  so  that
 Assam  might  not  be  separated  from
 the  rest  of  India  in  the  case  of  an
 emergency?

 Shri  Raj  Bahadur:  We  have  taken
 special  steps  to  strengthen  our  lines
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 of  communication  to  provide  the  ne-
 cessary  bridges  and  to  strengthen  the
 existing  bridges.  All  that  is  being
 done  on  a  very  expeditious  basis,

 Commodity  Boards  for  Wheat,  Rice
 and  Sugar
 +

 +405,  J  Shri  D.  C.  Sharma:
 vu  Shri  Bishanchander  Seth:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  set
 up  commodity  boards  for  wheat,  rice
 and  sugar  on  the  lines  of  similar  tec-
 hnical  bodies  in  foreign  countries  to
 deal  with  licensing  of  wholesale
 dealers,  regulation  of  marketing  prac-
 tices  and  mandi  charges  in  respect  of
 the  commodities  concerned  in  the
 country;  and

 (b)  if  so,  the  details  of  the  proposal
 and  the  steps  taken  in  this  regard?

 The  Parliamentary  Secretary  to  the
 Minister  of  Food  and  Agriculture
 (Shri  Shinde):  (a)  and  (b).  Propo-
 sals  for  the  establishment  of  an  Agri-
 cultural  Commodities  Board  and  a
 Sugar  marketing  Board  are  being
 worked  out  in  the  light  of  conditions
 prevailing  in  the  country.

 Shri  D.  C.  Sharma:  May  I  know
 if  these  commodity  boards  will  be  set
 up  on  an  all-India  pattern,  or  there
 will  be  different  kinds  of  boards  for
 different  States?

 Shri  Shinde:  The  proposals  are
 under  consideration.  Nothing  has
 been  finalised  so  far,  but  according  to
 the  lines  on  which  the  Government  is
 working,  there  would  be  all-India
 boards,  and  in  some  of  the  States  there
 will  be  also  boards  at  the  State  levels.

 Shri  D.  C.  Sharma:  What  is  the
 pattern  for  these  boards,  and  what  are
 the  lines  along  which  these  boards  are
 being  worked?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  क,  Thomas):

 ‘This  board  is  mainly  iatended  to  re-
 gulate  wholesale  prices  and  trade
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 movements  it  is  more  for  regulation  of
 the  trade  than  for  actual  control.  The
 boards  that  exist  in  countries  jike
 Canada  and  Australia  ore  mainly  in-
 tended  for  export  purposes  ang  the
 ‘guarantee  of  minimum  support  prices
 lo  the  indigenous  producer,  but  the
 lines  on  which  this  board  is  tu  be  con-
 stituted  will  be  a  little  different.  It
 will  be  mainly  intended  for  regulation
 of  wholesale  and  retail  tra:‘le  and  it
 will  also  regulate’  marketing  practices
 and  assist  trade  movement  from  one
 area  to  another,

 Dr.  P.  S.  Deshmukh:  Since  the  far-
 mer  is  likely  to  be  affected  by  what-
 ever  decisions  or  recommendations  the
 board  may  make,  what  is  intended  to
 ‘te  the  participation  cf  the  farmers’
 representatives  on  these  boards?

 Shri  A.  M.  Thamos:  The  details  are
 yet  to  be  worked  out.  <A  ckeleton
 scheme  was  discussed  by  my  _  senior
 colleague,  the  Minister  of  Food  and
 Agriculture,  with  the  Chief  Ministers
 of  various  States.  It  is  stil]  in  the
 consideration  stage,  and  the  final
 reactions  of  the  State  Governments  are
 awaited.

 श्री  विभूति  मिशन  :  में  जानना  चाहता
 हूं  कि बोंड  बनने  के  बाद  जो  प्राइवेट  ट्रेड्स
 हैं  उनका  क्‍या  स्थान  रहेगा  ?

 खाद्य  तथा  कृषि  मंत्री  श्  स०  का०

 शाटिल)  :  बोर्ड  इसलिये  नहीं  बन  रहा  है  कि
 जो  प्राइवेट  ट्रेडसं  हैं  वे  वहां  से  हट  जायें  7  वह
 केवल  रेगुलेशन  के  लिये  है  ।

 श्री  प्रचल  सिह  :  कया  मंत्री  महोदय  को
 यह  मालूम  है  कि  इस  किस्म  के  रेगलेशन  की
 वजह  से  भारत  के  व्यापारियों  में  काफी  बेचैनी
 a?

 श्री  स०  का०  पाटिल  :  आज  कुछ  काम
 चल  रहा  है  लेकिन  उसको  गवनंमेंट  कर  रही
 है  इसलिये  बोर्ड  बनने  से  इसमें  कुछ  फर्क  होने
 बाला  नहीं  है  |

 Shri  Sonavane,  From  the  answer  of
 the  Parliamentary  Secretary,  it  ap-
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 pears  that  the  formation  of  these
 boards  would  help  cash  crops  and  the
 formulation  of  prices  for  them.  Is  there
 any  proposal  for  forming  such  a  board
 for  foodgrains  so  as  to  secure  a  fair, and  remunerative  minimum  price.

 Shri  A.  M.  Thomas;  The  agricultural
 commodities  board  is  mainly  inten-
 ded  to  exercise  control  over  the  food-
 grain  dealers.  For  cash  crops  ang  other
 things  there  are  other  commodity committees.  A  question  has  also  been
 put  about  the  sugar  marketing  board.
 It  would  be  mainly  a  marketing  body.

 Thefts  in  Railway  Workshops
 +

 *406,  J  Shri  Vishwa  Nath  Pandey:
 २  Shri  Balgovind  Verma:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  thefts  of  materials  committed  in
 many  of  our  railway  workshops;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  measures  taken  by  Govern-

 ment  to  check  such  thefts?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  S.  V.  Rama-
 Swamy):  (a)  Cases  of  theft  from
 Railway  Workshops  have  come  to  the
 notice  of  the  Government.

 (b)  Due  to  the  activities  of  crimi-
 nally  disposed  persons  for  personal
 gain.

 (c)  Some  of  the  measures  already
 existing  on  the  Railways  are  detail-
 ed  in  the  statement  laid  on  the  table
 of  the  Sabha.  [Placed  in  Library,
 See  No,  LT-705/63].

 श्री  विश्वनाथ  पांडेय  :  क्‍या  मंत्री  महोदय
 बतलाने  की  क्रृपा  करेंगे  कि  किन  किन  वर्क
 शाप्स  में  सामान  की  चोरी  हुई  है  श्लौर  कितने
 रुपयों  की  हुई  है  ?

 Shri  S,  V.  Ramaswamy:  I  do  not
 think  I  have  that  information,

 Mr,  Speaker:  That  answer  is  not
 ready.
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 Shri  8.N.  Chaturvedi:  What  is  the
 annual  loss  suffered  by  the  Railways
 on  account  of  these  thefts?

 Shri  8.  V.  Ramaswamy:  I  will  give
 you  the  total  loss.  It  came  down
 from  Rs.  .2  lakhs  in  960  to  Rs.  0.65
 lakhs  in  1962.

 श्री  रामेबवरानन्द  :  इस  तरह  की  जो
 चोरियां  होती  हैं  उनको  रोकने  के  लिये  कोई
 बिदेष  उपाय  सरकार  सोच  सकती  है  या
 नहीं  ?

 अध्यक्ष  महोदय  :  यह  तो  उन्होंने  बतलाया  |

 श्री  कछबराय  :  क्या  में  जान  सकता  हूं
 कि  पश्चिमी  रेलवे  की  वर्कशाप्स  में  साल  में
 कितनी  चोरियों  की  घटनायें  हुई  हैं  ?

 Shri  S.V.  Ramaswamy:  On  _  the
 Western  Railway,  the  number  of
 cases  of  thefts  in  962  wag  99.

 श्री  कछवाय  :  हिन्दी  में  उत्तर  दे  दिया
 जाय  ।

 झरध्यक्ष  महोदय  :  क्या  मंत्री  महोदय
 नम्बर  बतला  सकते  हैं  ?

 Shri  S.V.  Ramaswamy:  In  962  it
 Was  99.

 भरी  प्रिय  गुप्त  :  डिप्ती  मिनिस्टर  महोदय
 ने  इसका  उत्तर  देने  की  कृपा  की  और
 क्रिमिनालोजी  या  इस  तरह  का  कोई  शब्द
 कहा  V  तो  यह  तो  एक  सोशल  क्राइम  है,  कंट्री
 के  खिलाफ  क्राइम  है  ।  में  जानना  चाहता
 कि  इसको  रिफार्म  करने  के  लिये  क्‍या  क्‍या
 कायदे  श्रख्त्यार  किये  गये  हैं  ?
 Mr.  Speaker:  Keformers  in  other

 directions  might  be  sought  after.

 श्री  प्रिय  गुप्त  :  जब  कारण  बतलाया
 है  तो  यह  भी  बतला  दें।

 Mr.  Speaker:  He  is  not  satisfied
 with  the  answer?  Answer  has  been
 given.

 श्री  रामेश्वरानन्द  मेरे प्रबन  का  उत्तर
 नहीं  दिया  गया  ?
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 अध्यक्ष  महोदय  :  आपकी  बात  तो  हो
 चुकी  ।  एक  से  ज्यादा  दफे  इसकी  इ  जाजत  नहीं
 दी  जा  सकती  |

 श्री  राम  सेवक  यादव  :  पश्चिमी  रेलवे  की
 चोरियों  में  रेलवे  कर्मचारियों  और  अधि-
 कारियों  का  भी  कुछ  हाथ  है  या  नहीं  ?

 Shri  S.  V.  Ramaswamy:  Yes,  Sir;
 in  some  cases.

 at  राम  सेवक  यादव  :  हिन्दी  में  उत्तर
 दे  दिया  जाय  ।

 अध्यक्ष  सहोदय  :  कई  दफे  उनका  भी
 हाथ  पाया  गया  है  ।

 Indian  Fisheries  Corporation

 +
 Shri  Koya:
 Shri  A.  K.  Gopalan:
 Shri  P.  Kunhan:
 Shri  Maheswar  Naik:

 |  Shri  Kapur  Singh:
 |  Shri  Bishanchander  Seth:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 |

 sa.

 (a)  whether  Government  propose
 to  start  an  Indian  Fisheries  Corpora-
 tion  to  sponsor  projects  and  to  im-
 prove  fish  exports;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  and  (b).  Yes.
 Government  have  under  consideration
 a  proposal  to  establish,  in  the  public
 sector,  a  Fisheries  Corporation  which
 will  undertake  deep-sea  fishing  and

 rocess  the  catches  for  export  as  well
 as  for  internal  consumption.  The
 possibilities  of  securing  foreign  col-
 laboration  in  this  venture  are  being
 explored.  Other  details  will  depend
 largely  on  the  terms  of  such  collabo-
 ration  and  have  not  yet  taken  any
 firm  shape.

 Shri  Koya:  May  I  know  whether
 any  decision  has  been  taken  about
 the  headquarters  of  the  Corporation?



 5663  Orat  Answers

 Shri  Shinde:  At  this  stage,  no  deci-
 sion  has  been  arrived  at  regarding
 the  headquarters.

 Shri  Maheswar  Naik:  May  I  know
 whether  the  State  Governments  are
 also  starting  their  own  Fisheries  Cor-
 porations  and,  if  so,  what  is  the  rela-
 tion  of  the  Central  Corporation  vis  a
 vis  the  State  Corporation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Foog  and  Agriculture  (Shri  A.
 जा,  Thomas):  The  idea  is  that  the
 maritime  States  of  India  will  aiso
 participate  in  the  Corporation  to  be
 formed  at  the  Centre,  and  those  States
 will  contribute  to  the  share  capital
 of  this  Corporation.  In  certain  States
 there  are  corporations.  For  examzle,
 in  Orissa,  there  is  a  corporation  for
 fishing.  We  do  not  want  to  disturb
 that.  t

 Shri  A,  K.  Gopalan:  Has  the  export
 of  fish  shown  any  downward  trend
 and,  if  so,  what  are  the  reasons  and
 what  are  the  steps  taken  to  improve
 hi?

 Shri  A.  M.  Thomas:  With  regard
 to  exports,  the  export  of  frozen  and
 canned  fish  has  registered  an  increase,
 but  with  regard  to  the  export  of
 dried  fish  to  Ceylon  and  Burma  it  has
 registered  a  fall,  and  that  was  due  to
 circumstances  beyond  our  control.

 Shri  9.  6.  Sharma:  What  is  the
 per  capita  consumption  of  fish  in  this
 country  and  may  I  know  whether
 this  Corporation  would  try  to  aug-
 ment  the  intake  of  fish  in  this  coun-
 try?

 Shri  A.  M.  Thomas:  Our  country  was
 a  long  coastline  and  there  is  abundant
 scope  for  exploiting  the  vast  marine
 resources  of  this  country  and  it  is  not
 intended  to  disiurb  the  private  sector;
 the  private  sector  will  be  encouraged
 and  it  will  have  additional  opportuni-
 ties  to  fish  as  much  as  it  can.  With
 regard  to  the  average  consumption  of
 fish,  I  have  not  got  the  figures  with
 me
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 Mr,  Speaker:  The  Minister  can
 answer  the  particular  hon.  Member
 at  least.  The  hon.  Member’s  per  capi-
 ta  consumption.  would  be  nil!  é

 Dr.  P.  S.  Deshmukh:  There  are  quite
 a  large  number  of  co-operatives  in
 this  field,  and  so,  may  I  know  if  the
 co-operatives  will  be  alloweg  to  pos-
 sess  any  shares  and  become  _  share-
 holders?

 Shri  A.  M.  Thomas:  The  pattern  of
 this  Corporation  has  not  yet  been
 drawn  up.  Our  idea  is  to  have  the
 participation  of  the  maritime  States
 with  the  Centre  and  also,  if  foreign
 colleboration  is  forthcoming,  it  would
 also  be  taken,  because  we  have  now
 foreign  exchange  difficulties  for  the
 import  of  necessary  machinery  as
 well  as  trawlers  and  other  vessels.
 It  is  mainly  with  a  view  to  get
 foreign  assistance  that  we  are  propos-
 ing  to  have  this  Corporation.

 Dr.  P,  S.  Deshmukh:  Does  it  mean
 that  the  Corporation  is  not  inclined
 to  consider  it?

 Mr.  Speaker:  Order,  order,  Shri  P.
 Kunhan.

 Shri  P.  Kunhan:  May  I  know  whe-
 ther  any  representation  to  the  fisher-
 men  wil]  be  given  on  the  Corporation
 and,  if  so,  what  is  the  method?

 Shri  A.  M.  Thomas:  As  I  have  al-
 ready  said,  the  exact  pattern  of  this
 Corporation  has  not  yet  been  decided.

 Shri  Surendranath  Dwivedy:  Am  I
 to  understang  that  this  Fisheries  Cor-
 poration  will  not  be  extended  to  the
 States  where  already  the  State  Fishe-
 ries  Corporations  have  been  astab-
 lished?  Is  it  not  advisable  to  inte-
 grate  the  entire  scheme?

 Shri  A,  M,  Thomas:  I  have  already
 said  that  the  idea  is  to  have  the  parti-
 cipation  of  maritime  Stateg  because
 it  is  primarily  intendeg  to  have  merine
 fishing,  mainty  to  tuna  and  prawn,
 and  to  have  participation  with  those
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 who  are  interested  in  this.  With  regard
 to  the  internal  or  inland  fisheries,  we
 do  not  want  to  enter  the  field,

 Shri  Shivaji  Rao  S.  Deshmukh:  May
 [  know  whether  any  fishing  dea]  is
 under  contemplation  for  technical  col-
 laboration  as  regards  deep-sea  fish-
 ing?

 Shri  A,  M.  Thomas;  It  is  with  that
 idea  in  view  that  this  Corporation  has
 been  primarily  proposed.

 Dr.  P.  S.  Deshmukh:  May  J  know
 whether  the  Ministry  has  already
 made  up  its  mind  not  to  allow’  the
 co-operatives  or  purchase  shares  and
 have  a  chance  to  develop  themselves?

 The  Minister  ०  Food  and  Agricul-
 ture  (Shri  S.  K,  Patil):  That  is  a
 good  suggestion,  We  shall  consider  it
 but  the  details  of  it  have  not  yet  been
 finalised.

 Export  of  Milch  Cows

 +
 Shri  Subodh  Hansda:

 "408  4  Shri  S.  C.  Samanta:
 [  Shri  B.  K.  Das:

 Will  the  Minister  of  Foog  ang  Agri-
 culture  be  pleased  to  state:

 (8)  whether  it  is  a  fact  that  Punjab
 Government  have  banned  the  export
 of  milch  cows  to  other  States;  and

 (b)  if  so,  the  reason  therefor  and
 the  steps  Government  are  taking  to
 meet  the  demand  of  other  States  for
 these  milch  cows?

 The  Parliamentary  Secretary  to  the
 Minister  of  FOod  and  Agriculture.
 (Shri  Shinde):  (a)  No.

 (b)  Does  not  arise.
 Shri  Subodh  Hansda:  May  I  know

 whethtr  Government  have  any  ac-
 count  of  the  exported  milch  cows  so
 far  from  other  States  and  whether
 they  are  giving  equal  service  as  they
 used.  to  give?

 Shri  Shinde:  State-wise  details  have
 not  been  workeg  out,  But  an  expert
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 committee  which  was  set  up  by  the
 Central  Council  of  Gosamwardhan
 has  examined  the  problem  of  export
 of  milch  cattle  from  Punjab  and  it
 has  found  that  about  60,000  cattle  are
 exported  from  Punjab  every  year.

 Shri  Subodh  Hansda:  May  I  know
 whether  Punjab  is  the  only  State
 from  which  milch  cows  are  exported
 to  other  States  or  there  are  other
 States  also?

 Shri  Shinde:  Milch  cattle  are  there
 in  all  the  States.  Inter  State  move-
 ments  of  cattle  take  place  in  all  parts
 of  the  country.  In  Punjab  that  there
 are  some  special  breeds  and  they  are
 exported  to  some  other  States.

 श्रीमती  जयाबन  झाह  :  क्या  यह  सर्ह
 है  कि  हमारे  देश  में  विदेशी  लोग  आ  कर  शभ्रच्छी
 से  अच्छी  गाएं  खरीद  कर  ले  जाते  हैं  ?  यदि
 हां,  हो  उसको  रोकने  का  गवन॑मेंट  क्या  प्रबन्ध
 कर  रही  है  ?

 Shri  Shinde:  No,  Sir;  there  are  res-
 trictions  so  far  as  exports  to  other
 countries  are  concerned.

 श्री  प्रकाशवीर  शास्त्री  :  वया  में
 जान  सकता  हूं  कि  पंजाब  के  हरियाता  क्षेत्र
 की  गाएं,  जो  हमारे  देश  के  अन्दर  ऊंची  कोडि
 की  नस्ल  की  मानी  जाती  हैं,  उनकी  सुरक्षा
 के  लिये  भी  आपके  मंत्रालय  की  ओर  से  कोई
 विशेष  ध्यवस्था  की  जा  रही  है  ?

 Shri  Shinde:  The  measures  are
 under  contemplation.  The  committee
 which  examined  this  question  have
 made  some  recommendations  and  those
 recommendations  have  been  commen-
 ded  to  various  States,

 Agricultural  Production
 +

 f  Shri  G,  Mohanty:
 *409  J  Shri  A.  हू,  Gopalaa:

 7  Shri  P.  Kunhan:
 [  Shrimati  Vimla  Devi:

 Will  the  Minister  of  Foog  ang  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  are  pro-
 viding  funds  to  State  Governments  to
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 take  special  measures  to  step  up  pro-
 duction  in  agriculture;

 (b))  whether  State  Governments
 have  submitteq  scheme  for  this  pur-
 pose;  and

 (c)  if  not,  what  is  the  basis  of  this
 disbursement?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr,  Ram
 Subhag  Simgh):  (a)  to  (c).  Schemes
 necessary  for  increasing  agricultural
 production  have  already  been  included
 in  the  States’  Plans  and  are  being  im-
 plemented  by  the  State  Governments.
 During  the  current  year  (1962-63)
 with  a  view  to  enable  the  State  Gov-
 ernments  to  take  up  additional  pro-
 grammes  of  minor  irrigation  and  soil
 conservation  an  additional  allocation
 of  Rs.  9.72  crores,  over  and  above  the
 State  Plan  ceilings,  has  been  approved
 On  the  basis  of  the  proposals  received
 from  the  State  Governments.

 For  the  year  1963-64,  the  State
 Governments  have  been  asked  to  make
 within  the  overall  State  Plan  ceilings
 for  1963-64  higher  allocations  for  the
 sub-heads  of  agricultural  production,
 minor  irrigation  and  soil  conservation
 and  agricultural  component  of  the
 budget.  for  Community  Development
 Programmes,  amounting  in  the  aggre-
 gate  to  a  substantially  higher  figure
 than  the  revised  estimates  for  -1962-
 63,

 Shri  Rameshwar  Tantia:  May  I
 know  whether  it  is  a  fact  that  in
 spite  of  the  efforts  made  by  Govern-
 ment.  the  jute  price  has  gone  down
 in  Bihar  ang  Assam  ang  if  so,  what
 steps  are  Government  taking  to  see
 that  the  production  of  jute  does  not
 fall  down  next  year?

 Dr.  Ram  Subhag  Singh:  We  are
 taking  all  possible  measures......

 Mr,  Speaker:  That  is  aq  different
 question.

 Shri  Venkatasubbaiah:  Apart  from
 the  allocations  for  minor  irrigation
 programmes  that  are  being  given  to
 the  State  Governments,  may  I  know
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 whether  any  financial  assistance  is
 being  given  for  sinking  wells  under
 the  well-subsidy  scheme  to  step  up
 agricultural  production  in  the  States?

 Dr.  Ram  Subhag  Singh:  It  is  also
 -being  simultaneously  done.  In  regard to  the  State  of  Andhra  Pradesh  from
 where  the  hon.  Member  hails,  we  are
 trying  to  meet  all  the  requirments that  are  being  sent  here  by  the  State
 Government.

 att  विभूति  सिद :  अभी  माननीय
 मंत्री  जी  ने  बतलाया  कि  माइनर  इरीगेशन
 के  लिय  सब  इन्तिजाम  हो  रहा  है  में
 जानना  चाहता  हूं  कि  इसमें  जो  रेड  टेपिज्म
 हो  रहा  है  जिस  के  कारण  माइनर  इरीगेशन
 का  काम  नहीं  हो  पाता,  उसको  जल्द  से  जल्द
 टूर  करने  के  लिये  सरकार  क्या  कोशिश  कर
 रही  है  ?

 डा०  रास  सुभग  सिह:  माननीय  सदस्य
 का  बिहार  सरकार  पर  बहुत  ज्यादा  प्रभाव
 है  ।  में  उनका  आभार  मानंगा  अगर  वह
 बिहार  सरकार  को  सुझाव  दे  कर  जो  उनके
 जिले  में  रेड  टेपिज्म  होता  है  उसको  दूर  करावें
 जो  कुछ  उनके  जिले  के  लिय  यहां  से  करना
 सम्भव  हो  सकता  है  वह  वे  बतलावें।  अगर
 सम्भव  होगा  तो  वह  भी  किया  जाएगा  ।

 भ्रध्यक्ष  सहोदय  :  में  सलाह  दूंगा  कि
 मेम्बर  साहब  और  वजीर  साहब  दोनों  मिल
 जायेंग  ती  काम  हो  जाएगा  1

 Shri  0.  N.  Tiwary:  What  is  the
 result  of  package  programme?  What
 about  the  extension  of  the  pro-
 gramme  to  other  districts  also?

 Dr.  Ram  Subhag  Singh:  About  the
 package  programme,  the  result  is  in

 ‘my  opinion  quite  satisfactory,  The
 production  has  generally  increased
 by  about  2l  per  cent  in  certain  areas.
 In  Shahabad  perhaps  it  has  gone  up
 by  a  little  more  percentage,  Regard-
 ing  its  extension,  we  are  going  to
 extend  the  package  programme  in
 regarg  to  production  of  millets  and
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 bajra  in  the  district  of  Saran,  from
 where.  the  hon.  Member  hails,  We
 are  also  going  to  extend  it  in  regard
 to  paddy  production  to  four  other  dis-
 tricts  of  Bihar,  viz.,  Darbhanga,  Santal
 Parganas,  Ranchi  and  Gaya,

 Shri  Ranga:  Are  Government  aware
 that  paddy  yields  in  quite  a  number
 of  delta  districts  of  Andhra  Pradesh
 have  gone  down  by  as  much  as  50  per
 cent.  because  of  the  ravages  of  stem
 borer  and  various  other  troubles?

 Dr.  Ram  Subhag  Singh:  It  is  correct
 that  in  Andhra  Pradesh  and  particu-
 larly  in  the  delta  districts  due  to  stem
 borer  paddy  production  has  gone
 down  by  a  slight  percentage,  but  it  has
 gone  down  mostly  due  to  heavy  rains
 in  the  delta  districts,  We  are  taking
 all  precautions  against  stem  borer  and
 We  are  also  examining  whether  it  will
 be  possible  to  set  up  an  institute  there
 to  study  this  problem,

 Shri  A.  K.  Gopalan:  May  I  know
 whether  there  are  any  new  schemes
 for  strengthening  the  distribution  of
 fertilisers,  seeds  and  credit?

 Dr,  Ram  Subhag  Singh:  About  fer-
 tiliser,  as  the  hon.  Member  knows,  it
 is  being  distributed,  mostly  through
 co-operatives,  but  wherever  there  is
 any  weakness  we  are  prepareq  to  set
 up  other  institutions  and  we  have,  of
 course,  recommended  to  the  State
 Governments  to  take  resort  to  that.
 With  regard  to  the  State  of  Kerala,
 we  are  giving  all  possible  and  sympa-
 thetic  attention  to  any  suggestion  that
 comes  from  there.  If  the  hon,  Mem-
 ber  has  anything  in  mind  he  may
 kindly  intimate  us  ang  we  shall  look
 into  it.

 Shri  P.  BR.  Patel:  In  spite  of  all  the
 measures  we  have  taken  up  till  now,
 I  would  like  to  know  the  reasons  why
 our  yield  per  acre  is  much  less  than
 in  other  countries,  Is  it  because  of
 the  price  incentive  that  is  wanting?

 Dr,  Ram  Subhag  Singh:  Price  in-
 centive  is  also  one  of  the  factors.  We
 wanted  to  give  that  incentive  also  by
 giving  a  slight  margin.  But,  ag  the
 hon,  Member  knows,  in  a  democracy
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 we  have  to  consult  so  many  interests
 and  it  was  not  possible  to  60  that.
 There  are  certain  other  causes  also
 for  the  per  acre  yield  to  be  less  here.
 Supply  of  fertiliser,  green  manure
 and  better  agriculture  practices  are
 boung  to  increase  our  agricultural
 production.

 Enquiry  into  Railway  Accident
 *4il.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Railways  be
 pleaseg  to  state:

 (a)  whether  the  inquiry  into  the
 accident  of  llth  November,  962  re-
 sulting  in  the  death  of  several]  roof-
 travelling  passengers,  on  the  Gora
 bridge  between  Manjhi  and  Bakulah
 stations  on  the  Chapra-Varanasi  line
 has  concluded;  and

 (b)  if  so,  its  findings  ang  conclu-
 sions?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  and  (b).  The  Additional
 Commissioner  of  Railway  Safety,
 Lucknow  has  concluded  his  enquiry.
 According  to  his  provisional  findings,
 the  accident  was  due  to  the  rash  and
 heedless  behaviour  of  the  passengers
 who  were  travelling  in  an  unauthori-
 sed  manner  on  the  roofs  of  the  coaches
 in  violation  of  the  provisions  of  Scc-
 tion  ‘118(2)  of  the  Indian  Railway  Act,
 1890,

 Shri  Hari  Vishnu  Kamath:  Hag  the
 Additional  Commissioner  enquired
 into  the  fact  whether  any  effort  was
 made  by  the  Railway  authorities,  us-
 ing  force  if  necessary  in  the  interest
 of  the  passengers  themselves,  to  make
 them  descend  from  the  roofs?

 Shri  S.  V.  Ramaswamy:  The  passen-
 gers  wefe  warned  not  once  but  three
 times,  They  were  warned  at  the  ear-
 liest  station,  Chapra  itself,  where  the
 train  was  delayed  for  30  minutes  and
 ‘most  of  them  were  got  down.  Again,
 near  the  Rewalganj  Station  the  train
 was  stopped  and  the  passengers  asked
 to  get  down.  Subsequently,  after  the
 train  just  passed  the  home  signal  the
 train  was  stoppeq  and  they  were  as-
 ked  to  get  down.
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 Shri  Hari  Vishnu  Kamath:  Did  not
 the  railway  authorities  see  that  peo-
 ple  were  travelling  on  the  roof  of  the
 train?  So,  why  was  the  train  allowed
 to  move  at  all  with  those  passengers
 on  the  roof?

 Shrj  S.  V.  Ramaswamy:  Obviously
 the  railway  authorities  were  not
 aware  that  they  were  still  sitting  on
 the  roof.

 Shri  Ranga:  This  is  not  the  first  time
 that  this  has  happened.  On  a  previous
 oecasion  also  a  large  number  of  peo-
 ple,.were  killed.  May  I  know  whe-
 ther  Government  are  contemplating
 making  or  issuing  suitable  directives
 in  order  to  prevent  this  kind  of  thing
 from  happening.  Whatever  the  steps
 may  be,  they  have  to  be  strictly  en-
 forced  and  implemented.

 Mr.  Spéakes:  It  is  a  suggestion  for
 action.

 Shri  Hari  Vishnu  Kamath:  Sir,  on
 a  point  of  order.  The  hon.  Deputy
 Mimister  has  stated  earlier  that  efforts
 were  made  to  bring  them  down  from
 the  roof.  He  has  stated  immediately
 afterwards  that  they  were  not  aware
 that  people  were  travelling  on  the
 roof  of  the  train.  What  docs  it  mean?

 Mr.  Speaker:  So  far  as  J  could
 ‘understand,  there  were  several  stages.
 Twice  or  thrice  they  became  aware
 of  passengers  travelling  on  the  roof  of
 the  train’  and  attempts  were  made  to
 get  them  down.  Then  the  train  start-
 ed.  Afterwards,  some  persons  got  on
 the  roof  and,  perhaps,  they  were  not
 noticed,  That  is  what  he  probably
 vanted  to  convey,

 Shri  Hari  Vishnu  Kamath:  May  i
 humbly  submit,  Sir,  you  are  well
 aware  that  on  every  platform  there
 are  so  many  railway  officials  going
 up  and  down.  Would  they  have  not
 noticed  these  people  on  the  roof  of
 the  train?

 Mr.  Speaker:  How  can  I  give  him
 information?

 Dr.  L.  M.  Singhvi:  What  are  the
 standing  instructions  or  directives  of
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 the  railway  administration  to  the  rail-
 way  staff  in  case  there  are  passen-
 gers  travelling  on  the  roofs  of
 coaches?  Were  those  directives  or
 instructions  observed  by  the  railway
 staff?  If  not,  what  action  has  been
 taken  against  them  for  violation  or
 non-observance  of  the  directives?

 Shri  5.  V.  Ramaswamy:  They  have
 followed  the  directions,  They  warned
 the  passengers  to  get  down  ang  they
 were  got  down.  If  they  again  clim-
 bea  to  the  roof  without  our  know-
 ledge,  it  is  not  our  fault.

 Dr,  L,  M.  Singhvi;  I  have  not  heard
 the  answer.

 Mr.  Speaker:  The  staff  did  their
 duty  and  observed  al]  the  rules.

 Dr.  M.  S.  Ancy:  May  I  know  whe-
 ther  the  driver  stopped  the  train
 within  e  furlong  from  the  bridge?

 Shri  Ss.  V.  Ramaswamy:  I  just  now
 mentioned  that  the  train  was  stopped
 three  times  and  the  guard  and  others
 warned  the  passengers.

 Shri  Ranga:  It  is  not  an  answer  to
 hat  question.  The  hon.  Member  has

 made  a  very  useful  suggestion  in  the
 cours’  of  his  question.  We  wot:
 like  to  know  whether  they  have  made
 any  effort  to  stop  the  train  in  advance
 of  the  bridge.

 Mr,  Speaker:  The  Minister  says  that
 it  was  stoppeg  three  times.  But  did
 the  driver  actually  stop  the  train  be-
 fore  the  bridge,  after  he  noticed  the
 passengers  on  the  roof?

 Shri  S.  V.  Ramaswamy:  The  train
 must  have  been  stopped  by  the  Driver.

 Mr.  Speaker;  “must  have  been”  is
 different.  What  is  the  information
 according  to  this  report?

 Shri  S,  V.  Ramaswamy:  The  point
 is  this.  When  it  was  noticed  that  peo-
 ple  were  travelling  on  the  roof  of  the
 train,  it  was  detained  for  30  minutes;
 again  it  was  detained  for  5  minutes.
 Then,  again  for  a  third  time,  it  was
 stopped  for  some  time,
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 Mr.  Speaker:  Hon.  Members  are
 excited  because  they  fee]  that  so  long
 as  there  were  people  travelling  on  the
 roof  of  the  train,  the  train  should  have
 been  detained  irrespective  of  whether
 the  duration  was  30  minutes  or  45
 minutes  or  more.  What  are  the  rules
 or  directives  to  the  staff?  Would  they
 stop  the  train  or  would  they  proceed
 if  the  passengers  do  not  come  down?

 Shr;  S,  द  Ramaswamy:  The  direc-
 tions  are  that  no  passengers  are  to  be
 allowed  to  travel  on  the  roofs  of
 trains.  But  this  happeneq  at  mid-
 night.  All  the  same,  the  railway  staff
 did  their  duty.  As  I  submitted,  they
 stopped  the  train  three  times  in  order
 to  ask  the  people  to  come  down,  But
 if  they  climbeq  up  again  without  the
 knowledge  of  the  railway  staff,  it  is
 not  our  fault.

 Shrimati  Renu  Chakravartty:  As
 travelling  on  the  roof  is  a  very  com-
 mon  feature,  may  I  know  whether  the
 Government  has  devised  any  method
 whereby  it  will  become  impossible  for
 people  to  travel  on  the  roof?

 Shri  S.  V.  Ramaswamy:  Ido  not
 know  what  the  hon.  Member  wants.

 “Should  we  put  barbed  wire  there....
 (Interruption)  or  put  spikes  there?

 Shri  Tyagi:  Before  the  train  passed
 through  the  bridge  was  the  precaution
 to  warn  the  passengers  sitting  on  the
 ronf  taken  that  the  train  would  pass
 through  the  bridge  and  that  those
 sitting  on  the  roof  will  be  in  danger
 of  their  lives?  Was  that  warning
 given  to  them?

 An  Hon.  Member:  No.

 Shri  8S.  V.  Ramaswamy:  We  had  no
 idea  that  people  were  sittirg  on  the
 roof....  (Interruption).

 Shri  Hari  Vishnu  Kamath:  Con-
 tradictory....  (Interruption).

 Mr.  Speaker:  Order,  order.  In  his
 reply  the  hon.  Minister  would  kindly
 just  make  a  distinction  between  the
 different  stages;  otherwise,  it  is  likely
 to  create  confusion  because  he  has
 said  that  they  were  warned  when  the
 259(  Ai)  LSD—2.

 MAGHA  2,  884  (SAKA)  Oral  Answers  5674

 train  started  and  that  the  train  was
 stopped  thrice.  Now,  coming  to  the
 last  stage  when  ultimately  it  started,
 were  they  told  that  there  was  a  bridge
 ahead  and  that  they  would  be  run
 down  or  killed  unless  they  came
 down?

 Shri  Vishram  Prasad:  Or  lie  down.

 Mr.  Speaker:  No;  there  is  no  question
 of  lying  down.

 Shri  8.  V.  Ramaswamy:  Train  No.
 67  Up  Fast  Passenger  was  scheduled  to
 run  non-stop  between  Revelganj  and
 Suraimanpur  covering  three  stations,
 viz.,  Revelganj  Ghat,  Manji  and
 Bakulha.  On  the  4009  November,
 1962,  a  large  crowd  of  intending  pas-
 sengers  had  gathered  at  Chupra
 Station  p'atform  for  boarding  che  train
 to  attend  the  Kartik  Purnamasi  Mela
 at  Balia  and  other  places  and  some  of
 the  passengers  had  climbed  the  roof
 of  the  coaches.  The  Guard  of  the  train
 along  with  the  Assistant  Station
 Master  and  the  GRP  Sainiks  got  the
 passengers  down  and  started  the  train
 after  a  delay  of  30  minutes.  The  train
 left  Chupra  at  about  23°30  hours  and
 reached  Revelganj  at  00°05  hours.  At
 Revelganj  some  of  the  passengers  were
 still  found  on  the  roof  of  the  train
 The  Guard  along  with  the  Assistant
 Station  Master  and  GRP  Sniniks  and
 RPF  personne]  again  requested  the
 passengers  for  vacating  the  roof  and
 started  the  train  after  a  delay  of  75
 minutes.  The  engine  had  gone  just  on
 the  other  side  of  the  home  signal  when
 it  was  stoppeq  due  to  alarm  chain
 pulling.  The  Guard  and  the  Fireman
 had  already  arrived  at  the  spot  and
 after  rectifying  the  defect  re-started
 the  train.  Before  starting  the  train
 the  passengers  were  warned  about  the
 bridge  and  they  were  deroofed  again
 by  the  Guard  with  the  help  of-  GRP
 and  RPF  personnel,  but  some  passen-
 gers  must  have  remained  on  the  roof
 of  the  coaches.

 Several  Hon.  Members  rose—

 Mr,  Speaker:  I  do  not  think,  now  I
 should  allow  any  further  questions.  If.
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 hon.  Members  want  to  have  a  discus-
 sion,  they  can  seek  other  remedies.

 Dr.  L.  M.  Singhvi:  Without  asking
 further  questions  I  would  like  to  re-
 quest  you  to  direct  the  Government  to
 place  on  the  Table  of  the  House  a  copy
 of  this  report  because  of  the  very  un-
 satisfactory  answers.  It  is  a  highly
 pertinent  question.

 Mr.  Speaker:  Is  it  proposed  to  place
 this  report  on  the  Table  of  the  House,
 or  have  Government  any  objection  if  I
 ask  them  to  place  it  on  the  Table  of
 the  House?

 The  Minister  of  Railways  (Shri
 Swaran  Singh):  We  have  no  objection
 whatsoever.  We  will  p!ace  4  copy  on
 the  Table  of  the  Hofse.

 Mr.  Speaker:  All  right;  then  it  will
 be  placed  on  the  Table  of  tie  House.
 Next  question.

 Measures  to  Increase  Agricultural
 Production

 #412,  Shri  Vishram  Prasad:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  nature  of  the  discussions  he
 had  with  the  Chief  Minisiers  from
 Southern  States  at  Madras  with  a  view
 to  intensifying  the  production  of  food
 in  the  country  in  the  present  national
 emergency;  and

 (b)  what  exact  proposals  have
 emerged  from  these  discussions?

 The  Minister  of  State  in  the  Ministry
 ef  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  At  the  meeting
 with  the  Chief  Ministers  of  Southern
 States  at  Madras  the  ways  and  means
 of  securing  rapid  increases  in  produc-
 tion  especially  of  rice,  millets,  pulses,
 eotton,  oilseeds,  fruits,  vegetables,
 milk,  meat  and  eggs  were  discussed;
 this  was  one  of  the  series  of  <liscussions
 which  the  Minister  for  Food  and  Agri-
 eulture  held  with  Chief  Ministers  of
 States.

 (b)  Strengthening  of  supplies  of  im-
 ‘proved  seeds  and  fertilisers,  streamlin-
 ing  of  administrative  arrangements  in

 JANUARY  22,  9638  Oral  Answers.  5676

 the  States  for  the  implementation  of
 agricultural  production  programmes,
 and  drawing  up  of  schcmes  by  the
 States  for  achieving  higher  targets  of
 minor  irrigation,  soil  conservation  and
 dry  farming  in  ‘1963-64  and  subsequent
 years  were  decided  upon  at  the  meet-
 ing.

 Shri  Vishram  Prasad:  May  I  know
 how  long  it  will  take  to  make  the
 country  self-sufficient  as  regards  food
 production?

 Dr,  Ram  Subhag  Singh:  We  are  at
 the  moment  trying  our  best  to  achieve
 the  target  laiq  down  in  the  Third
 Five  Year  Plan  and  also  the  emer-
 gency  requirements,  but  we  have  not
 worked  out  what  the  hon  Member
 wants  just  now.

 Shri  Vishram  Prasad:  The  Minister
 of  Food  and  Agriculture  stateq  some
 time  back  that  50,000  tons  of  grains
 were  imported  every  month.  How
 much  foreign  exchange  is  involved
 in  purchasing  foodgrains  every  year
 in  this  way?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  S.  K.  Patil):  This  figure
 of  50,000  tons  includes  the  big  grain
 deal  that  we  had,  of  which  every  de-
 tail  is  before  the  House.

 So  far  as  the  emergency  Js  concern-
 ed,  sometimes,  more  grain  would  be
 necessary,  and  that  is  what  we  are
 trying  to  provide  for.

 st  यहापाल  सिह:  क्‍या  सरकार
 ने  कभी  इस  बात  पर  ग़ौर  किया  है  कि
 एप्रीकल्चरल  होल्डिग्ज़  के  ऊपर  सीलिंग
 का  कानून  रहते  हुए  उत्पादन  नहीं  बढ़  सकता

 है?

 डा०  रास  सुभग  सिह  :  यह  सूचना
 माननीय  सदस्य  से  हम  लोग  लेते  हैं  ।

 Shrimati  Sarojini  Mahishi:  May  I
 know  whether  any  special  measures
 were  being  suggested  at  this  meeting
 to  see  that  the  schemes  in  the  fields
 of  minor  irrigation  and  soil  conser-
 vation,  especially  the  schemes  that
 are  already  sanctioned,  are  implemen-
 ted  in  time?
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 Dr.  Ram  Subhag  Singh:  Actually,
 that  was  the  intention  and  purpose
 of  that  meeting,  and  the  Chief  Min-
 isters  were  requesteq  by  the  Minister
 of  Food  and  Agriculture  to  help  ex-
 pedite  the  programmes  of  minor
 irrigation,  dry  farming,  soil  conser-
 vation  etc.

 Shrimati  Akkamma  Devi:  In  order
 to  step  up  agricultural  production,
 may  I  know  whether  Government
 have  taken  adequate  measures  to  sup-
 ply  sufficient  quantity  of  Dithane  to
 the  Madras  State  to  prevent  and  cure
 early  and  late  Blight  diseases  affect-
 ing  the  potato  crop  in  the  Nilgiris?

 Dr.  Ram  Subhag  Singh:  We  are
 aware  that  the  ‘Golden  Nematode’
 disease  is  prevalent  there  in  the  Nili-
 giris  area,  J  have  asked  the  Plant
 Protection  Department  to  import  the
 pesticide  that  is  needed  to  fight  that
 disease.  Also,  I  have  asked  the  Coim-
 batore  Agricultural  College  to  study
 that  disease  very  minutely  and  suggest
 what  type  of  pesticide  should  be
 used  there,  ang  I  think  we  shall  be
 taking  al]  possible  measures’  very
 soon  to  fight  that  disease.

 SHort  NoricE  QUESTIONS

 Pipeline  from  Gauhati  to  Siliguri
 SL  N.  6.  16.  Shri  P.  0.  Boronah:  Will

 the  Minister  of  Mines  aod  Fuel  be
 pleased  to  state:

 (a)  whether  the  Italian  State  Oil
 combine  ENI  has  undertaken  to  build
 a  pipeline  from  Gauhati  to  Siliguri;

 (b)  if  so,  what  are  the  terms  of  the
 agreement;  and

 (c)  the  steps  taken  so  far  to  imple-
 ment  the  scheme?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya);  (a)  Yes,  Sir.

 (b)  The  pipeline  will  be  executed  by
 the  ENI  Company  SNAM  S.P.A.  at  a
 total  cost  of  Rs.  335.79  lakhs  of  which
 the  foreign  exchange  component  is
 Rs.  ‘157:41  lakhs  including  cost  of  mat-
 erials  to  be  imported.  The  foreign  ex-
 change  required  for  the  pipeline  will
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 be  met  out  of  the  ENI  credit  offered  to
 India.

 (०)  The  formalities  regarding  the  ac-
 quisition  of  right  of  way  for  laying  the
 pipelines  are  almost  compicte  and  an
 advance  team  of  the  foreign  consul:
 tants  has  already  commenced  work  in
 the  field;  the  pipes  required  for  the
 pipeline  are  being  manufactured  at
 Rourkela  and  delivery  of  pides  is  ex-
 pected  to  be  completed  shortly.

 Shri  P.  0,  Borooah:  May  I  know
 the  total  length  of  the  pipeline  and  by
 what  time  the  same  will  be  completed?

 Shri  K.  D.  Malaviya:  The  distance
 between  Gauhati  and  Siligurien  the
 pipeline  project  is  270  miles,  We  ex-
 pect  that  the  pipeline  construction  will
 be  completed  in  about  two  years.

 Shri  P.  C.  Borooah;  MayI  know
 whether  there  was  originally  a  pro-
 posal  to  lay  one  multipurpose  pipeline
 through  Gauhati  and  Siliguri  in  place
 of  two  pipelines  as  now  proposed,
 namely  one  already  under  construction
 for  carrying  crude  oil  and  the  other
 which  is  proposed  now,  and  if  so,  why
 the  original  proposal  was  abandoned
 and  what  difficu'ty  stood  in  the  wav  in
 implementation  of  the  original  pro-
 posal?

 Shri  K.  D.  Malaviya:  There  is  some
 confusion  in  the  opinion  that  has  been
 expressed  by  my  hon.  friend.  The
 Pipeline  that  is  to  convey  crude  oil
 cannot  be  utilised  for  carrying  any
 petroleum  products.  The  pipelines
 for:  these  have  got  to  be  separate.
 The  pipeline  which  has  to  trans-
 port  petroleum  products  also  some-
 times  cannot  carry  all  the  petro-
 leum  products  like  kerosene,  petrol
 and  other  fuel  oil.  Therefore,  pipe-
 lines  have  got  to  be  separate  for
 transport  purposes.

 Originally,  there  was  a  proposal  to
 build  a  pipeline  from  Gauhati  to
 Siliguri  and  westwards  for  carrying
 petroleum  products.  But  that  was  not
 considered  feasible.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  this  agreement  with  ENI  to  build
 this  pipeline  from  Gauhati  to  Siliguri
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 is  part  of  the  original  50-crcre  agree-
 ment  that  we  had  with  them  or  this  is
 @  new  agreement?

 Shri  K,  D.  Malaviya:  This  will  be
 one  of  the  projects  in  the  general
 agreement  for  spending  the  credit  of
 Rs.  50  crores,  including  the  construc-
 tion  of  pipelines.

 Special  programme  on  A.LR.  on
 Netaji’s  birthday

 S.N.Q.  ww  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  Government  propose  to
 broadcast  on  A.LR.  a  special  pro-
 gramme,  relating  to  the  life  and  work
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 of  Netaji  Subhash  Chandra  Bose,  on
 January  23,  i.e,  tomorrow  which  will
 be  celebrated  all  over  India  as  Netaji
 Jayanti  (his  66th  birthday  anniver-
 sary);

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasong  therefor?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  B.  Gopala  Reddi):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  Sabha  giving  details
 of  the  programmes  scheduled  for
 broadcast  from  A.I.R.  Stations  in  con-
 nection  with  the  66th  birth  anniversary
 of  Netaji  Subhash  Chandra  Bose.

 STATEMENT
 Programme  scheduled  in  connectionwith  the  66th  birth  anniversary  of

 Netaji  Subhash  Chandra  Bose  on  23rdJanuary,  1963.

 “Delhi  Station

 Calcutta
 5

 Readings  from  Netaji’s  writings  by  Prabhati  Charan

 Talk  in  Hindi  (Netaji  Ke  Adhyatmik  Vichar)  by
 gannath  Prabhakar
 elhi—A.

 ४  at  2045—2055  hrs.

 Bhattacharya:  at  0720—0725  hrs.  (Calcutta—A)
 /'1830—1840,  hrs.  :  Talk  In  Bengali  by  Amiyanath

 Bose  (Personal  Reminiscences  of  Netaji  Subhash
 Chandra  Bose)  :  Calcutta—B.

 900—r9I0  hrs.  :  Talks  in  Bengali  by  Tushar  Kanti
 Ghosh  (Karma  Yogi)  :

 Indore-Bhopal

 Calcutta—B.

 A  feature  in  Hindi  (Senani  Desh  Bhakt)  at  (2145— 2200  hrs.

 In  addition  to  the  above,  these  and
 other  Stations  of  ALR.  ‘vill  cover
 local  celebrations  in  newsreels.

 (c)  Does  not  arise.

 Shri  Hari  Vishna  Kamath:  The
 statement  laid  on  the  Table  refers  to
 programmes  of  three  ctations—Dellii,
 Calcutta  and  Indore-Bhopal.  May  I
 know  why  there  is  no  programme  cn
 other  stations  in  the  country?  Also,
 has  any  thought  been  given  by  Gov-
 ernment  to  the  inclusion  in  the  pro-
 gramme  of  the  inspiring  patriotic  songs
 of  the  Azad  Hind  Fouj  and  one  or  two
 speeches,  records  of  which  are  avail-
 able,  of  Netaji  as  head  of  the  Arzi
 Hukumate  Azad  Hind?

 Dr.  B.  Gopala  Reddi,  Sometime  ago,
 that  is  in  September,  96l,  the  Central

 Programme  Advisory  Committee
 thought  that  these  birth  anniversaries
 of  national  leaders  may  be  celebrated
 once  in  five  years,  not  every  year,  that
 is,  65th  year,  70th  year,  75th  year  and
 So  on.  Therefore,  it  is  left  to  stations
 to  arrange  programmes  as  they  like.
 Three  stations  have  already  arranged
 it  this  year.  This  was  a  sort  of
 national  programme  to  be  celebrated
 once  in  five  years.

 Shri  Bari  Vishnu  Kamath:  Is  the
 Minister  aware  that  Notaji  Jayanti  has
 been  declared  as  a  ptblic  holiday  by
 the  West  Bengal  Government  for  the
 last  so  many  years?  If  so,  }.as_  there
 been  a  proposal  before  Government  to
 declare  Netaji  Jayanti  as  a  national
 holiday,  considering  that  Netaji  is  a
 great  national  hero  whym  the  people
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 love  and  honour  as  they  do  with  res-
 pect  to  Mahatma  Gandhi?

 Dr.  8.  Gopala  Reddi:  Since  it  is  a
 public  holiday  in  West  Bengal,  the
 Calcutta  Station  is  also  covering  the
 programme.  But  it  is  not  declared  as
 a  national  holiday  by  the  Government
 of  India.

 Shri  Hari  Vishnu  Kamath:  What  are
 the  reasons?

 Mr.  Speaker:  Is  there  a  propusal  be-
 fore  the  Government  of  India  to  de-
 clare  it  a  national  holiday?

 Dr.  8,  Gopala  Reddi:  It  is  not  for
 me  to  say.

 Shri  Hari  Vishnu  Kamath:  I  did  not
 catch  the  answer.

 Shrimati  Renu  Chakravartty:  May  I
 know  why  this  programme  v-!l  not  be
 relayed  right  throughout  India  through
 all  the  stations?

 Mr.  Speaker:  He  has  given  the  ans-
 wer,

 Shrimati  Rena  Chakravarity:  He
 says  that  it  is  celebrated  once  in  five
 years.  That  is  not  the  answer  to  my
 question.

 Mr.  Speaker:  The  all-India  pro-
 gramme,  national  programme,  is  once
 in  five  years.  A  Conmittee  was  con-
 stituted  and  it  made  that  recommen-
 dation.  So  far  as  the  stations  are  con-
 cerned,  they  can  go  on  with  that  pro-
 gramme  every  year.  Only  three
 stations  have  organised  3  programme
 this  year.

 Shri  Ranga:  Am  I  to  understand  that
 Hyderabad  has  celebrated  १६  sometime
 earlier,  and,  therefore,  it  is  not  pro-
 posed  to  organise  the  programme  this
 year  in  the  Hyderabad  station?

 Mr.  Speaker:  That  should  be  for  the
 Hyderabad  Station  to  decide.

 Dr.  B.  Gopala  Reddi:  Ordinarily,
 once  in  five  years  all  tne  stations  cele-
 brate  it.  But  it  is  left  +o  individual
 Stations  to  celebrate  every  year  also.
 This  year  possibly  Hyd2rabad  is  not
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 celebrating  it.  Calcutta,  Indore  and
 Delhi  are  celebrating.

 Shri  Hem  Barua:  From  the  state-
 ment  it  is  evident  that  Calcutta  has
 only  three  items,  and  in  West  Bengal
 it  is  a  holiday  declared  by  the  Govern-
 ment.  May  I  know  wity  it  is  that  pro-
 grammes  relating  to  the  great  leader
 Netaji  Bose  are  limited  in  number  like
 this  even  in  the  State  of  West  Bengal?

 Mr,  Speaker:  That  is  done  hy  the
 State  Government.

 Shri  Hem  Barua;  No,  no.  The  All-
 India  Radio  has  very  limited  prou-
 grammes  even  for  Calcutta.  They  will
 be  only  in  Bengali  and  Hindi.  What
 about  the  other  Indian  langueges?

 Dr.  B.  Gopala  Reddi:  In  addition,  the
 important  programmes  that  are  taking
 place  in  Calcutta  and  the  districts  will
 be  covered  again  by  the  Radio  News
 Reel,  but  as  far  as  talks  are  concerned,
 the  station  has  arranged  for  three
 talks  or  recitation  or  things  like  that.

 Shri  Ansar  Harvani:  Have  the  All-
 India  Radio  collected  the  records  of
 some  of  the  speeches  of  Netaji  Bose
 delivered  from  Berlin  and  the  Far  East
 during  India’s  struggle  for  freedom,
 and  if  so,  is  there  any  proposal  to  re-
 broadcast  them  on  our  radio  system?

 Dr.  B.  Gopala  Reddi:  I  dv  not  know
 whether  we  have  acquired  all  those
 broadcasts  from  other  stations,  but
 whatever  is  available  is  being  used  by
 our  stations.

 Shri  Hari  Vishnu  Kamath:  I  crave
 your  indulgence.  I  put  that  question
 about  the  proposal  for  a  natiunal  holi-
 day.  I  did  not  catch  the  answer.  What
 was  the  answer?  You  also  repeated
 it  to  him.

 Mr.  Speaker:  He  says  that  it  is  not
 for  him  to  give  any  ‘answer.

 Shri  Hari  Vishnu  Kamath:  He  is  a
 Member  of  the  Cabinet.  Has  any  pro-
 posal  come  before  the  Cabinet?  Is  he
 aware?

 Mr.  Speaker:  He  has  given  the
 proposal  now.  The  Cabinet  might  con-

 sider  it.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 मेलानो  झोर  शाहजहांपुर  के  बोच  रेलवे
 लाइन

 श्री  प्रे०  Fo  खला :
 *¥20,  4

 श्री  दि०  लि०  चोषरी  :

 (  भी  समनाती  :

 ष्या  रेलबे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  शाहजहांपुर
 को  मैलानी  से  मिलान  वालो  रेलवे  विगत

 महायुद्धों  में  उबाड़  दो  गई  थी;  शौर

 (ख)  यदि  हां,  तो  इस  लाइन  को  कब
 तक  पुनः  बनाने  का  विवार  हूं?

 रेलवे  मंत्रालय  में  उपमंत्री  (श्री
 झाहनवाज  खां  )  :  (क)  शायद  माननीय
 सदस्य  का  मतलब  गाहता  बनगर-मैल  नी  लाइन
 सेहै।  यह  लाइन  १०१८  में  उखाड़ी  गई
 थी।

 (ख)  इस  लाइन  को  फिर  से  बनाने  का
 कोई  विचार  नहीं  श्र  न  यह  लाइन  उन
 नयी  लाइनों  में  शामिल  है  जो  तीतरी  अ/योजना
 में  रेलव  के  निर्माण-क.थंक्रम  में  रबी  गई
 द्दै।

 Transport  of  Goods  to  Assam

 कर  S  Shri  H,  C.  Soy: 413,
 ‘Shri  P.  C.  Borooah:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  deadlock  over  the
 river  transport  system  between
 Assam  and  the  rest  of  India  has  been
 resolved;

 (b)  whether  Government  propose
 to  maintain  on  a  permanent  basis  the
 alternative  method  of  transporting  of
 goods  to  Assam  by  a  fleet  of  trucks;
 and
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 (c)  if  so,  the  extent  of
 made  therein?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  A
 settlement  has  been  reached  on
 most  of  the  disputes  between  the
 Joint  Steamer  Companies  and
 their  Pakistani  ratings  who  struck
 work  at  Barisal  and  Fenchuganj  in
 Pakistan  between  the  9th  October  and
 the  4th  December,  1962.  The  strike
 was  called  off  on  the  4th  December,
 1962,  and  the  Companies’  services
 were  restored  soon  thereafter.

 (b)  Yes.

 (९)  Fifty  vehicles  have  been  ac-
 quired  by  the  Central  Government’s
 Road  Transport  Organisation.  Fifty
 more  vehicles  are  expected  to  be  add-
 ed  by  the  close  of  the  current  financial
 year.  It  is  also  proposed  to  acquire
 00  vehicles  more  during  the  next
 financial  year.

 झदालती  पंचायत

 progress

 मैहर,  शनी  भक्‍त  दर्दात :  क्या
 सामुदायिक  विकास,  पंचायती  राज  झोर

 सहकार  मंत्री  २०  श्रगस्त,  १६६२  के  भ्रतारांकित
 प्रदन  संख्या  ११५६  के  उत्तर  के  सम्बन्ध
 य  बताने  को  कया  करेंग  कि  “अदलतों
 पंचायतों”  के  प्रध्ययत  दल  ने  हल  में  ही  जो
 पोर्ट  प्रस्तुत  की  थी,  उसको  सिफ रियों
 पर  अब  तक  क्या  का  वाही  की  गई  है  ?

 सामुदायिक  विकास,  पंचायती  राज
 शौर  सहकार  मंत्रालय  में  उपमंत्री,  (श्री  ब०सु०
 मृति  )  :  मंत्रालय  में  रिपोर्ट  को  जांच  की  गई
 है।  न्य-य  पंचायतों  का  वियय  र,ज्य  क्षेत्र
 में  है और  इस  जिय  रिपोर्ट  में  की  गई  लगभग
 सभी  सिफारिशों  पर  राज्य  सरकारों  द्वारा
 कार्यवाही  को  जानी  है  ।  इस  विषय  पर
 राज्य  सरकारों  को  लिखा  गया  है।  गुजरात,
 राजस्थ/न  और  दिल्ली  ने  सूचित  किया  है  कि
 ल्याय  पचायतों  के  बारे  में  जो  एक्ट  उन्होंने
 बनाए हैं  उनमें  इस  रिपोर्ट  की  भ्रधिकतर
 सिफ़ारिशें  पहले  से  दी  शामिल  हैं  ।  ढूसरे
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 राज्यों  में  या  तो  रिपोर्ट  पर  विचार  किया  जा
 रहा  है  या  सिफारिशों  को  लागू  करने  के  बारे
 में  कदम  उठाए  जा  रहैं  |

 Prices  of  Foodgrains
 Shri  Bibhutf  Mishra:

 °45.  <  Shri  Ram  Sewak  Yadav:
 Shri  P.  Venkatasubbaiah:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  prices
 of  foodgrains  show  a  downward  trend
 after  the  promulgation  of  emergency;

 (b)  if  so,  the  reasons  therefor;  and

 %ey  the  steps  taken  to  safeguard  the
 anterests  of  the  farmers?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (a)  Yes,  Sir.

 (b)  This  is  generally  due  to  the
 arrival  of  new  rice  crop  and  _  other
 kharif  cereals  in  the  market,  the
 various  steps  taken  by  the  Govern-
 ment  to  keep  the  prices  in  check  and
 the  co-operation  forthcoming  from
 the  trade  during  the  present  emer-
 gency.

 (c)  Minimum  prices  for  wheat  have
 been  fixed.  As  regards  rice,  Govern-
 ment  procurement  is  being  under-
 taken  in  certain  States  and  in  these
 States  the  procurement  prices  wil]  act
 as  support  prices.  In  other  States,  the
 State  Governments  have  been  advis-
 ed  to  purchase  common  white  variet-
 ies  of  rice  at  the  procurement  prices,
 if  the  prices  in  any  area  tend  to  fall
 below  these  levels.

 Acquisition  of  Land  for  Companies

 416,  Shri  P.  Venkatasubbaiah:  Will
 the  Minister  of  Food  and  Agriculture
 be  -pleased  to  state:

 (a)  whether  it  is  a  fact  that  instruc-
 tions  have  been  issued  to  all  State
 Governments  to  defer  all  proceedings
 for  acquisition  of  land  for  companies
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 until  further  instructions  from  the
 Central  Government;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government  are  aware

 that  proceedings  in  many  cases  are  in
 advance  stage  and  as  a  consequence  of
 the  recent  instruction,  the  work  of
 certain  industries  essential  to  war
 efforts  and  national  emergency  are
 held  up;  and

 (d)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr,
 Ram  Subhag  Singh):  (a)  to  (d).  The
 State  Governments  had  been  inform
 ed  that  in  view  of  the  assurances
 given  by  the  Minister  for  Food  and
 Agriculture  during  the  recent  debate
 in  Parliament  on  the  Land  Acquisition
 (Amendment)  Bill,  1962,  it  would  be
 desirable  that  further  proceedings  for
 acquisition  of  land  for  a  company
 should  be  in  accordance  with  those
 assurances,  which  wou'd  be  incor-
 porated  in  the  Rules.  It  was  also  sug-
 gested  to  them  that  further  proceed=
 ings  for  companies  might  be  taken
 after  the  Rules  have  been  framed.

 Precise  details  of  cases  of  land  ac-
 quisition  pending  consideration  with
 the  State  Governments  in  resvect  of
 industries  essential  to  war  effort  are
 not  available.  The  State  Governments
 have,  however,  been  informed  that
 whenever  they  consider  it  essential
 that  in  the  interest  of  national  emer-
 gency  the  proceedings  should  go
 ahead,  they  can  do  so  keeping  in  view
 the  spirit  of  the  various  assurances
 given  by  the  Minister  for  Food  and
 Agriculture  in  the  Parliament.

 Fertilizers

 9417.  Shri  Sham  Lal  Saraf:  wil
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  what  steps  have  been  taken  to
 maintain  and  increase  the  production
 of  fertilizers  during  the  present
 emergency;  and
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 (b)  what  steps  have  been  taken  to
 remove  the  bottlenecks  in  the  supply
 of  fertilizers  direct  to  cultivators?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.
 Ram  Subhag  Singh):  (a)  At  a  joint
 meeting  of  the  Central  Organisations
 of  Employers  and  Workers  held  in
 New  Delhi  on  3rd  November,  1962,
 a  Resolution  on  Industrial  Truce  was
 passed,  which  also  refers  to  increased
 industrial  production  by  full  utilisat-
 ion  of  installed  capacity.  A  special
 Emergency  Production  Committee  has
 been  set  up  at  the  Centre  to  imple-
 ment  effectively  and  speedily  the  pro-
 duction  part  of  the  Industrial  Truce
 Resolution.  These  steps  cover  also  the
 fleld  of  production  of  fertiliser  units.
 fo  increase  the  production,  a  capacity
 of  :3  million  tonnes  of  nitrogen  has
 been  licensed.

 (b)  Nitrogenous  fertilisers  are  sup-
 plied  from  the  Central  Fertiliser  Pool
 to  the  State  Governments  who  ar-
 range  their  distribution  amongst  the
 cultivators  primarily  through  co-
 operatives.  The  States  have  been
 urged  to  gear  up  the  distributing  sys-
 tem  and  to  cut  down  the  number  of
 intermediaries.  Wherever  Co-oper-
 ative  channels  do  not  exist  or  are  not
 functioning  effectively,  the  States
 have  been  advised  to  consider  em-
 ployment  of  other  agencies,  depart-
 mental  or  private.

 _In  addition,  the  following  concrete
 steps  have  been  taken  to  push  up  the
 consumption  of  fertilisers:

 qd)  A  system  of  rebates  in  the
 Pool  prices  of  sulphate  of  am-
 monia,  urea  and  calcium  am-
 monium  nitrate  has  been  in-
 troduced,  when  supply  is
 taken  by  the  States  during
 the  non-manuring  seasons.
 Non-manuring  quarters  for
 each  State  have  been  fixed.

 (2)  In  order  to  ensure  that  fertili-
 sers  are  sold  in  the  hilly  and
 inaccessible  areas  at  the  same
 price  at  which  these  are  sold
 in  the  plains,  it  has  been  de-
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 cided  that  the  high  transport
 cost  of  nitrogenous  fertilisers
 in  the  hilly  areas  and  inacces-
 sible  areas  may  be  subsidised
 provided  the  State  Govern-
 ments  also  bear  at  least  26
 per  cent.  of  the  subsidy.

 (3)  The  Pool  Price  of  Calcium
 Ammonium  Nitrate  has  been
 reduced  to  Rs.  278-00  per
 metric  ton  in  order  to  main-
 tain  a  differential  price  of
 Rs.  50°00  per  tonne  in  the  re-
 tail  selling  price  of  calcium
 ammonium  nitrate  and  gul-
 phate  of  ammonia  to  the  cul-
 tivators  to  create  a  bias  in
 favour  of  the  use  of  calcium
 ammonium  nitrate.

 (4  ~  In  order  to  push  up  consump-
 tion  of  fertilisers  in  Assam,
 it  has  been  agreed  to  subsi-
 dise  the  distribution  expenses
 to  the  extent  of  the  difference
 between  the  actual  charges
 and  the  permissible  margins
 provided  the  State  Govern-
 ment  bears  half  of  the  extra
 expenditure.

 Paradip  Port
 *418.  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  technical  feasibility
 of  developing  Paradip  as  an  all  wea-
 ther  port  has  been  finally  decided;

 (b)  if  so,  what  concrete  measures
 are  being  taken  to  develop  it  as  a
 major  port;  and

 (c)  whether  the  Central  Govern-
 ment  has  included  the  scheme  in  its
 current  scheme  of  development  of
 major  ports  in  the  country?

 The  Minister  of  Shipping  in  the  Min-
 istry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  It
 has  been  considered  technically  feasi-
 ble  to  develop  Paradip  as  an  all-wea-
 ther  port.

 (b)  and  (c).  The  State  Government
 are  working  on  a  scheme  for  develop=
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 ing  Paradip  as  an  all-weather  port.  A
 project  report  has  been  prepared  for
 the  purpose  by  a  U.K.  firm  of  En-
 gineer  Consultants.  The  Government
 of  India  has  approved  the  State
 Government’s  proposal  to  get  the
 detailed  drawings  and  estimates  pre-
 pared  by  the  same  firm.

 The  question  ag  to  whether  the
 Paradip  Port  Project  should  be  treat-
 ed  as  a  Major  Port  Project  has  not
 been  decided.  Therefore  the  question
 of  including  it  in  the  Central  Govern«
 ment’s  projects  does  not  arise  at
 present.

 Village  Volunteer  Force

 °49.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Community  Develop-
 ment,  Panchayati  Raj  and  Co-oper-
 ation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 nation-wide  scheme  for  creating  a
 Village  Volunteer  Force  and  Defence
 Labour  Banks  is  going  to  be  launch-
 ed;

 (b)  if  so,  how  it  is  going  to  help
 th  cause  of  our  national  defence;
 and

 (c)  the  total  number  of  such  volun-
 teers?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development,  Pan-
 ehayatj  Raj  ang  Co-operation  (Shri
 B.  8.  Murthy):  (a)  Yes,  Sir,  on  the
 ensuing  Republic  Day.

 (b)  The  scheme  has  been  designed
 for  the  total  mobilisation  of  both
 human  and  material  resources  of
 rural  India  through  the  country-wide
 network  of  C.D.,  PR.  and  Co-operative
 organisations.  The  enthusiasm  gener-
 ated  in  the  rural  people  will  thus  be
 canalised  both  for  defence  and  the
 long  term  objective  of  economic  de-
 velopment.  Each  Village  Volunteer
 Force  will  have  a  three-fold  Pro-
 gramme—production,  mass  education
 and  village  defence.  A  strong  agricul-
 tural  base  is  the  first  requisite  of
 national  defence.  The  production
 programme  will  constitute  the  core
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 of  the  work  of  the  Village  Volunteer
 Force  and  the  Defence  Labour  Bank.

 (c)  Does  not  arise  yet.

 Dairy  Farm  with  Danish  Assistance.

 #420  J  Shri  Yashpal  Singh:
 Vv  Shri  Bishanchandra  Seth:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  team
 of  experts  from  Denmark.  surveyed
 some  areas  suitable  for  setting  up  a
 dairy  farm  in  India;

 (b)  if  so,  whether  it  is  also  a  fact
 that  in  setting  up  this  farm  assistance
 from  the  Danish  Government  is  being
 sought;

 (c)  what  are  the  areas  selected  for
 this  purpose;  and

 (d)  when  it  is  likely  to  be  started?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  Yes,  Sir.

 (b)  No.  Sir.  However,  an  offer  of
 assistance  has  been  made  by  the
 Danish  Government  of  its  own  voli-
 tion.  It  is  tentative  for  the  present,
 since  the  possibility  of  collaboration  is
 under  investigation.

 (c)  The  survey  covered  Rajpur
 (U.P.)  Mandya  (Mysore),  Bangalore,
 Ootacamund  and  Ranchi.

 (d)  It  is  premature  to  say,  since  no
 firm  offer  has  yet  been  made.

 Research  on  Pests  and  Insects

 *42l.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose  to
 open  a  research  centre  regarding  pests
 and  insects  which  are  attracted  by  the
 fruit  plants  in  the  Punjab  Hills;

 (b)  if  so,  where  it  will  be  located
 and  what  will  be  its  annual  expen-
 diture?
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 The  Minister  of  State  in  the  Minis-
 ‘try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  A  scheme  for  re-
 search  on  the  diseases  of  fruits  in  the
 hilly  areas  of  Punjab  has  been  sanc-
 tioned  by  the  Indian  Council  of  Agri-
 cultural  Research  for  a  period  of  five
 years  from  lst  Apri),  1963;

 (b)  The  scheme  will  be  worked  out
 -at  Sultanpur  (Kulu  Valley)  and  the
 estimated  expenditure  is,  Rs.  60,300
 for  a  period  of  five  years.

 Railway  link  with  Pakistan

 Shri  Mantri:
 ‘\  Shri  Ram  Ratan  Gupta:

 Will  the  Minister  of  Railways  be
 “pleased  to  state:

 (a)  whether  Pakistan  has  taken  up
 the  question  of  a  direct  railway  link
 between  East  Pakistan  and  West
 Pakistan  through  India;  and

 (b)  if  so,  the  details  thereof?

 °422.

 The  Deputy  Minister  in  the  Mints-
 try  of  Railways  (Shri  Shahnawasz
 Khan):  (a)  and  (b).  The  question  of
 grant  of  transit  facilities  by  India  and
 Pakistan  for  the  rail  movement  of
 civilians  traffic  (passengers,  parcels
 and  goods)  passing  from  one  area  to
 another  of  the  same  country  through
 the  other  country  has  been  under  the
 consideration  of  Government  for  some
 time  but  no  final  decision  in  the  mat-
 ter  has  so  far  been  arrived  at.

 Shipping  Tonnage

 JS  Shri  Ram  Ratan  Gupta:
 ‘|  Shri  Mantri:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 ०423,

 (a)  whether  the  National  Shipping
 Board  has  asked  for  more  funds  for  the
 acquisition  of  new  tonnage;  and

 (b)  if  so,  action  taken  in  the  matter?

 The  Minister  of  Shipping  in  the
 “Ministry  of  Transport  and  Communica-
 ‘tions  (Shri  Raj  Bahadur):  (a)  No
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 such  request  has  been  received  after
 the  Third  Plan  target  for  gross  acqui-
 sition  was  raised  from  3,75,000  G.R.T.
 to  5,50,000  G.R.T.

 (b)  Does  not  arise,

 Employment  to  Agriculturists
 °424.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Food  and  Agricul-
 tare  be  pleased  to  state:

 (a)  the  main  features  and  nature  of
 Rajasthan  Government’s  scheme  to
 provide  employment  to  4.25  lakh  agri-
 culturists  in  the  State  and  to  increase
 agricultural  production;  and

 (b)  what  is  Central  Government's
 reaction  to  the  proposal?

 The  Ministcr  of  State  in  the  Ministry
 of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  The  Government
 of  Rajasthan  mentioned  that  there  are
 4.25  lakh  agriculturists  in  the  State  and
 they  could  be  resettled  on  an  area  of
 22.5  lakh  acres  of  unoccupied  cultur-
 able  wastelands  in  the  State.  The
 estimated  cost  would  be  about  Rs.
 20  crores.

 (b)  As  the  progress  of  the  work
 will  depend  upon  the  phased  pro-
 gramme  and  the  administrative  re-
 sources  available,  the  State  Govern-
 ment  has  been  asked  to  draw  up  a
 phased  programme  of  reclamation
 and  resettlement  on  the  lands  indicat-
 ing  the  number  of  families  to  be
 settled,  the  area  to  be  allotted  and
 the  estimated  expenditure  from  year
 to  year.

 Import  of  Rice  from  Burma
 Shri  P.C.  Borooah:
 Shri  Maheswar  Natk:

 a2  J  Shri  Bishanchander  Seth:
 |  Shri  Rameshwar  Tantia:

 Shri  Ram  Ratan  Gupta:
 [  Shri  Mantri:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  an  agreement  has  been
 signed  between  India  and  Burma  for
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 importing  2,25,000  tons  of  Burmese
 rice  into  India;  and

 (b)  if  so,  what  are  the  termg  of
 the  agreement?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri‘A.  M.
 Thomas):  (a)  and  (b).  On  the  24th  of
 December,  962  an  Agreement  was
 signed  between  the  Governments  of
 Burma  and  India  for  the  purchase  by
 India  of  not  less  than  .5  lakh  tons  of
 tice  annually  for  a  period  of  three
 years  from  -l-63.  On  the  same  date
 a  contract  for  the  purchase  in  963  of
 a  quantity  of  .5  lakh  tong  and  addi-
 tional  quantities  if  required  and
 available  of  Burma  rice  was  also
 signed,  In  other  respects  the  pattern
 of  the  purchase  contract  broadly
 follows  the  previous  contracts  for  the
 purchase  of  rice  from  Burma.

 Derailment  of  8  Down  Express

 9426,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  enquiry  has  been
 made  into  the  attempt  to  derail  8
 Down  Express  between  Lakwa  and
 Suffry  railway  stations  by  placing
 boulders  during  November,  ‘1962;  and

 (b)  if  so,  what  are  its  findings?
 The  Deputy  Minister  in  the  Ministry

 of  Railways  (Shri  S.  V.  Ramaswamy):
 (a)  Yes  Sir.

 (b)  The  case  is  still  under  police
 investigation.

 Road  Transport

 ann  JS  Shri  Maheswar  Naik.
 ‘\  Dr.  L,  M.  Singhvi.

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  extent  of  additional  burden
 of  traffic  which  has  been  brought  to
 bear  upon  the  road  transport  system
 as  a  result  of  the  emergency  in  the
 country;
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 (b)  what  measures  are  belng  taken
 to  cope  with  the  additional  burden;
 and

 (c)  whether  any  foreign  assistance
 has  been  made  available  outside  the
 plan  provisions  on  this  account?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 Although  some  additional  burden  has
 fallen  on  road  transport  because  of
 the  emergency,  it  is  difficult  to  indi-
 cate  the  extent  of  the  increase  since
 no  surveys  in  this  respect  has  been
 conducted  by  the  State  Governments,
 in  whom  the  executive  authority  in
 respect  of  road  transport  vests.

 (b)  The  following  measures  have
 been  taken  to  cope  with  the  situation:

 (l)  8  special  Road  Transport
 Organisation  has  been  set  up
 under  the  Department  of
 Transport,  for  transport,  by
 road,  of  essential  supplies  to
 Assam,  This  is  intended  to
 supplement  the  existing  rail
 and  water  transport  services
 to  Assam.  Fifty  vehicles
 have  already  been  acquired
 by  this  Organisation.  Fifty
 more  vehicles  will  be  added
 by  the  close  of  the  current
 financial  year.  There  ig  also
 a  proposal  for  acquiring  00
 vehicles  during  the  next
 financial  year.

 (2)  Orders  have  been  issued
 under  the  Defence  of  India
 Rules,  1962,  exempting  vehi-
 cles  and  persons  engaged  in
 the  transport  of  goods  or  per-
 sonnel  for  the  defence  of  India
 and  civil  defence  etc.  from
 laden  weight  restrictions  and
 the  necessity  of  obtaining
 permits  and  counter-signa-
 tures.

 he

 (3)  A  programme  for  the
 improvement  of  certain  arte-
 rial  routes  in  the  States  of
 Bihar,  West  Bengal  and
 Assam  and  certain  other  roads
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 in  other  parts  of  the  country
 has  been  undertaken  on  a  pri-
 ority  basis.

 (4)  The  existing  units  manufac-
 turing  trucks,  buses  and  jeeps
 have  been  or  are  being  licens.
 ed  to  expand  their  installed
 capacity  consistent  with  the
 targets  laid  down  in  the
 Third  Five  Year  Plan.  Neces-
 sary  foreign  exchange  for  im-
 porting  essential  capital  goods
 for  this  purpose  and  also  for
 increasing  the  indigenous  con-
 tent  in  the  vehicles  is  being
 provided,  to  the  extent  possi.
 ble,  within  the  limited  foreign
 exchange  resources  available.

 (ce)  No  foreign  assistance  hag  been
 ™made  available  outside  the  plan  pro-
 vision  for  the  development  of  road
 transport  in  connection  with  the
 present  emergency.

 रोजा-हापुड  रेलवे  लाइन

 श्री  प्रे०  Yo  खन्ना  :
 +४२८.  ५  श्री  दि०  सि०  लोघरी  :

 [  क्री  समतानो  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  रोज़ा-हापुड़  रेलवे  लाइन  जो
 जलालाबाद,  राजघाट,  गंगा  श्लौर  राम  गंगा
 के  बीच  से  होकर  बनाने  का  प्रस्ताव  था,
 उसका  विगत  ५०  वर्षों  में  कितनी  बार
 सर्वेक्षण  किया  जा  चुका  है  ;

 (ख)  इन  सर्वेक्षणों  के  श्राघार  पर
 रेलवे  मंत्रालय  ने  उक्त  रेलवे  लाइन  के
 निर्माण  के  सम्बन्ध  में  क्या  निर्णय  लिय;
 शौर

 (7)  इस  रेलवे  लाइन  के  निर्माण  में
 विलम्ब  के  क्‍या  कारण  हें  भ्रोर  इसके  कब  तक
 बनने  की  संभावना  है  ?

 रेलवे  संत्रालय  में  उपमंत्रोी  (श्री
 झाहनवाज  तवां  rH  (6)  जलालाबाद,
 राजघाट,  गंगा  शौर  राम  गंगा  के  रास्ते  रोज़ा-

 हापुड़  लाइन  बनाने  के  सम्बन्ध  में  कोई  सर्वेक्षण

 (  survey  )  नहीं  किया  गया  ।

 (ख)  अर  (ग)  सवाल  नहीं  उठता

 अलम्य  चड़ी  बूटियों  का  विदोहन

 कैडर,  श्री  भक्त  वर्शन  :  क्‍या  खाल
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंग
 कि:

 (क)  क्‍या  यह  सच  है  कि  बम्बई  की

 एक  झायरिश  फर्म  को  जिला  चमोली  उत्तर
 प्रदेश  की  भ्रलम्य  जड़ी  बूटियों  के  विदोहून  का

 एकाधघिकार  (दया  गया  है  ;

 (ख)  यदि  हां,  तो  क्या  उस  एकाधिकार
 की  दातों  को  दिखाने  वाला  एक  विवरण
 सभा  पटल  पर  रखा  जायगा  ;  और

 (ग)  सामरिक  महत्व  के  उस  सीमावर्ती
 जिले  में  एक  विदेशी  फर्म  को  यह  एक/विकार
 देने  के  क्‍या  कारण  हैं  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य  मंत्री

 (डा०  राम  सुभग  सिह)  :  (क)  जी  नहीं  t

 (a)  भोर  (ग).  प्रइन  ही  नहीं
 होता  ।

 Consumer  Co-operative  Store

 922.  Shrimati  Vimla  Devi:  Will  the
 Minister  of  Community  Development,
 Panchayati  Raj  and  Co-operation  be
 pleased  to  state:

 (a)  the  targets  fixed  for  opening
 consumer  co-operative  stores  in  the
 country  during  the  Third  Plan;

 (b)  the  number  of  consumer  co-
 operative  stores  so  far  opened;

 (c)  the  funds  allotted  for  the  pur-
 pose;  and

 (d)  the  amount  spent  so  far?
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 The  Deputy  Minister  in  the  Ministry
 ef  Community  Development,  Panch-

 -ayati  Raj  and  Co-operation  (Shri
 Shyam  Dhar  Misra):  (a)  200  whole-
 sale  stores  and  4,000  primary  tores/ branches  in  important  cities  and  towns
 with  a  population  over  50,000. /

 (b)  5  Cooperative  Wholesale|Cent-
 ral  Stores  and  229  primary|branches
 have  so  far  been  organised  in  Madhya
 Pradesh,  Madras,  Bihar,  Delhi,  Guja-
 rat,  Maharashtra,  Assam,  Mysore  &
 Rajasthan,

 (c)  Rs.  0  crores  for  the  entire
 Scheme  and  Rs,  2  crores  for  the
 current  year.

 (da)  The  State  Governments  have
 not  drawn  any  funds  so  far  from  the
 Centre  as  the  scheme  was  sanctioned
 only  on  15.11.62.

 Personnel  for  running  Cooperative
 Societies

 923.  Shrimati  Vimla  Devi:  Will  the
 Minister  of  Community  Development,
 Panchayati  Raj  and  Cooperation  be
 pleased  to  state:

 (a)  the  estimated  requirement  of
 trained  personnel  for  running  co-
 operative  societies  during  the  Third
 Plan;

 (b)  the  facilities  that  exist  at
 present  for  training  these  personnel;
 and

 (c)  the  number  of  people  trained  so
 far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development,  Pan-
 chayati  Raj  and  Cooperation  (Shri
 Shayam  Dhar  Misra):  (a)  The  esti-
 mated  requirement  of  trained  person-
 nel  for  running  Cooperative  Societies
 during  the  Third  Plan  is  43,500
 departmental  and  institutional  person-
 nel.

 (b)  There  are  8]  Cooperative  Train-
 ing  Centres  for  training  the  personnel;

 (c)  35,122  persons  have  been  train-
 ed  ending  March,  962  from  the
 beginning  of  the  courses  at  the  res-
 pective  Centres.
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 Per  Acre  Yield  of  Paddy
 924.  Shri  Imbichibava:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  steps  taken  by  Government
 to  increase  the  per  acre  yield  of  paddy
 during  the  Third  Five  Year  Plan;

 (b)  the  present  average  per  acre
 yield  in  the  country;  and

 (c)  the  State-wise  break  up  of  the
 figure?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  The  programmes
 for  increasing  agricultural  production
 in  the  country  viz.  extension  of  irri-
 gation  through  major,  medium  and
 minor  irrigation  works,  extended  use
 of  fertilizers,  manures,  improved
 seeds,  plant  protection  measures,
 better  implements  and  improved  agri-
 cultural  practices  as  also  dissemina-
 tion  of  technical  advice  through  the
 Extension  agency  hold  good  for  in-
 creasing  rice  production  also.  In
 addition  to  this  general  programme  of
 agricultural  development  on  the  basis
 of  the  agro-climatic  conditions  which
 are  most  favourable  for  growing
 paddy,  production  figures  marketable
 surplus  etc.  40  districts  have  been
 selected  and  the  States  concerned  have
 been  asked  to  undertake  an  impact
 programme  for  intensive  cultivation
 of  rice  in  the  selected  districts  during
 the  remaining  years  of  the  Plan,
 beginning  from  Kharif  1963.

 A  coordinated  scheme  for  the  estabi-
 lishment  of  Centra]  Regional  Stations
 and  sub-stations  for  work  on  _  rice
 research  in  all  the  States  (except
 Rajasthan)  and  the  Union  Territory  of
 Himachal  Pradesh  during  the  Third
 Five  Year  Plan  has  also  been  formu-
 lated  and  circulated  to  States|Terri-
 tery  concerned  for  implementation
 during  the  Third  Plan.  Out  of  the
 thirty-eight  other  rice  research
 schemes  having  a  bearing  on  breed-
 ing  agronomy,  soils  and  fertilizers,
 diseases  and  pests  operating  in  all  the
 rice  growing  States,  a  number  of
 them  have  yielded  results  which  are



 $699  Written  Answers

 being  recommended  to  the  Extension
 Agency  for  propogation  amongst  far-
 mers.

 (b)  and  (c).  A  statement  show-
 ing  yield  per  acre  of  rice  in  India
 (all  India  as  well  as  State-wise)  for
 the  years  1960-61,  and  96l-62  is  laid
 on  the  Table  of  the  House.  [Placed
 in  Library  See  No,  LT-706/63].

 Production  of  Rice

 925.  Shri  Imbichibava:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  steps  taken  by  Government
 to  increase  the  production  of  rice  dur-
 ing  the  Third  Plan;

 (b)  whether  as  8  result  of  these
 steps  there  has  been  any  increase  in
 production;

 (c)  if  so,  to  what  extent;

 (da)  the  estimated  annual  require-
 ment  of  rice  in  the  country;  and

 (e)  the  total  annual  production  at
 present?

 The  Minister  of  State  in  the  Ministry
 of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  The  programmes
 for  increasing  agricultural  production
 in  the  country  viz.  extension  of  irri-
 gation  through  major,  medium  and
 minor  irrigation  works,  extended  use
 of  fertilisers,  manures,  improved
 seeds,  plant  protection  measures,
 better  implements  and  improved  agri-
 cultural  practices  as  also  dissemination
 of  technical  advice  through  the  Ex-
 tension  agency  hold  good  for  increas-
 ing  rice  production  also.  In  addition
 to  this  general  programme  of  agricul-
 tural  development,  on  the  basis  of  the
 agro-climatic  conditions  which  are
 most  favourable  for  growing  paddy,
 production  figures,  marketable  sur-
 plus,  etc,  40  Districts  have  been  select-
 ed  and  the  States  concerned  have  been
 asked  to  undertake  an  impact  pro-
 gramme  for  intensive  cultivation  of
 rice  in  the  selected  districts  during
 the  remaining  years  of  the  Plan
 beginning  from  Kharif  1963.
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 A  Coordinated  scheme  for  the  estab-
 lishment  of  Central  Regional  Stations
 and  sub-stations  for  work  on  rice  re-
 search  in  all  the  States  (except  Rajas-
 than)  and  the  Union  Territory  of
 Himachal  Pradesh  during  the  Third
 Five  Year  Plan  has  also  been  formu-
 lated  and  circulated  to  States|Union
 Territory  concerned  for  implementa-
 tion  during  the  Third  Plan.  Out  of
 the  thirty-eight  other  rice  research
 schemes  having  a  bearing  on  breed-
 ing,  agronomy,  soils  and  fertilisers,
 diseases  and  pests,  operating  in  all  the
 tice  growing  States,  a  number  of  them
 have  yielded  results  which  are  being
 recommended  to  the  Extension  Agency
 for  propagation  amongst  farmers.
 Besides,  with  a  view  to  maintaining
 the  increasing  trend  of  rice  produc-
 tion,  Government  of  India  have,  in
 December,  962  fixed  procurement
 prices  of  common  white  rice  of  fair
 average  quality  in  the  rice  produc-
 ing  States.

 (b)  and  (c).  Yes.  The  production  of
 rice  is  estimated  to  have  _  increased
 from  30.35  million  tons  in  1958-59  to
 33.6l  million  tons  in  1961-62.

 (d)  In  a  developing  economy  as  in
 India,  it  is  difficult  to  frame  an  accu-
 rate  annual  estimate  of  consumption
 requirements  of  any  particular  type
 of  foodgrain  like  rice.

 (e)  The  All  India  Final  Estimate  of
 rice  production  for  1961-62,  is  33.62
 million  tons.

 Taxi-Type  Meters  for  Scooter  Rick-—
 shaws

 926  Shri  Balmiki:
 ३  Shri  Yashpal  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  taxi-type  meters  for  scooter  rick-
 shaws  are  now  available  in  the  count-
 ज  and
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 (b)  if  what  steps  Government
 contemplate  to  take  to  enforce  the
 affixing  of  these  meters  on  scooters  in
 Delhi  to  stop  malpractices  in  charging
 increased  fares  and  to  avoid  incon-
 venience  and  harassment  to  the  pub-
 lic?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 eations  (Shri  Raj  Bahadur):  (a)  Only
 a  limited  number  of  meters  for  scoo-
 ter-rickshaws  are  available  in  the
 country.

 (b)  The  State  Transport  Authority,
 Delhi,  have  already  decided  that  fresh
 permits  for  scooter  rickshaws  will  be
 issued  only  if  the  vehicles  are  fitted
 with  fare-meters  approved  by  them.
 The  question  of  making  the  fitment  of
 fare  meters  in  the  existing  scooter
 rickshaws  compu.sory  is  under  the
 consideration  of  that  Authority.  Be-
 fore  such  a  requirement  is  prescribed,
 it  is  necessary  to  ensure  that  a  suffi-
 ecient  number  of  meters  is  available.
 There  are  at  present  about  3,500  scoo-
 ter  rickshaws  on  road  39  Deihi  but  the
 enquiries  made  by  the  Delhi  Adminis-
 tration  reveal  that  only  about  1,200
 fare  meters  have  been  imported  into
 India.  The  possibility  of  getting  some
 additional  meters  imported  is  being
 explored  by  the  Administration.

 Development  of  Deep  Sea  Fishing

 927.  Shrimati  Vimla  Devi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  steps  taken  by  Government
 to  Develop  deep  sea  fishing  during  the
 Third  Five  Year  Plan  period;

 (b)  the  results  so  far  achieved;  and

 (c)  the  total  expenditure  incurred
 by  the  Centre  in  this  respect?

 The  Deputy  Minister  in  the  Minis-
 tery  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  (a)  During  the  Third
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 Five  Year  Plan,  the  Government  of
 India  originally  proposed  to  acquire  20
 additional  fishing  vessels  to  strengthen
 the  existing  Deep  Sea  and  Offshore
 Fishing  Stations  and  to  open  four  new
 stations  at  Veraval,  Mangalore,  Para-
 dwip  and  Port  Blair.  The  stations  at
 Veraval  and  Mangalore  have  already
 started  functioning  with  the  existing
 vessels.  An  order  for  fabrication  of
 one  trawler  has  been  placed.  Propo-
 sals  for  procuring  more  trawlers  are
 still  under  consideration.  These  could
 not  be  procured  so  far  due  to  scarcity
 of  foreign  exchange.

 (b)  Private  industry  has  taken  up
 fishing  on  an  extensive  scale  during  the
 past  two  years  as  a  result  of  the  new
 and  better  fishing  grounds  discovered
 by  Deep  Sea  and  Offshore  Fishing
 organisation  of  the  Government  of
 India.

 (c)  An  expenditure  of  Rs.  1,68,600,
 has  been  incurred  during  the  first  year
 of  the  Third  Five  Year  Plan.

 Construction  of  Godowns

 828.  J  Shri  Mantri:
 ‘|  Shri  Ram  Ratan  Gupta:

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have  any
 programme  for  the  construction  of
 godowns  for  storing  foodgrains;  and

 (b)  if  so,  how  many  godowns  are
 to  be  constructed  in  different  States
 in  19637,

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agricnitare  (Shri
 A.  M.  Thomas):  (a)  Yes.

 (b)  The  programme  of  cunstruction
 of  Government  godowns  in  1963,  in  the
 various  states  is  as  under:
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 Capacity  in  roximate
 State  coe  al  ०

 M.  tonnes  godowns

 x.  Andhra  Pradesh  8°84  3 2.  Assam  6°60  3
 3.  Bihar  30°58  8
 ra  Delhi  I9°8I  5
 5.  Gujarat  5°08  I
 6.  Kerala  I0'I6  2
 7.  Madras  26°36  8
 8.  Maharashtra  7°38  28
 9.  Punjab  17°78  4 10  Uttar  Pradesh  68  77  22

 Ix.  West  Bengal  54'  75  73
 TOTAL  w  64°  wa  ~  wo  _

 Price  of  Fertiliser

 929,  Shri  D.  B.  Raju:  Will  the  Min-
 ister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  recent  price  cut  of
 C.  AN.  fertiliser  has  any  effect  on  the
 relative  increase  in  the  sales  of  this
 fertiliser;  and

 (b)  how  many  fertiliser  demonstra-
 ‘tions  were  held  so  far  in  the  country
 and  (how  many  of  them  were  for  the
 propagation  of  C.  A.  N.  fertiliser?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Sabhbag  Singh):  (a)  Yes.

 (b)  .3  lakh  fertiliser  demonstra-
 tions  were  held  in  the  country  bet-
 ween  1954-55.  to  1961-62.  Out  of  this
 an  estimated  number  of  93  thousand
 demonstrations  were  held  with  Cal-
 cium  Ammonium  Nitrate  for  its  pro-
 pagation.  Demonstrations  with  Cal-
 cium  Ammonium  Nitrate  were  started
 in  1957-58.

 Bottlenecks  on  Railways
 930.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Railways  ke  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Rail-
 ‘ways  were  confronted  witn  some  bot-
 tlenecks  when  fighting  broke  out  in
 NEFA  in  September  last;  and

 (b)  if  so,  what  measures  have  since
 been  taken  to  gear  up  the  railways  to
 meet  both  defence  needs  and  civil  eup-

 plies,  particularly  in  the  North  Eastern
 region?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 Swamy):  (a)  No.

 (b)  Does  not  arise.  ‘

 Accident  to  Air  India  Boeing  707
 93l.  Shri  D.  0.  Sharma:  Wl)  the

 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state:

 (a)  whether  the  Committee  set  up
 to  enquire  into  the  fire  which  broke
 out  in  a  Boeing  aircraft  belonging  to
 Air-India  at  Santa  Cruz  Airport  on  Ist
 December,  962  has  submitted  its  re-
 port;  and

 (b)  if  so,  the  findings  thereot?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Lighthouse  in  Mangalore

 982,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Comma-
 nications  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  con-
 struct  a  lighthouse  in  Mangalore  in
 view  of  its  being  developed  as  a  major
 port  in  the  western  seaboard  of  the
 country;  and

 (b)  if  so,  the  details  of  the  prop2scal
 and  the  steps  taken  in  this  regard?
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 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Conmu-
 nications  (Shri  Raj  Bahadur):  (a)  and
 (b).  The  proposal  to  construct  a  new
 Lighthouse  in  Mangalore  is  under
 consideration  of  the  Government.

 National  Rose  Garden  at  New  Delhi
 933.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Food  and  Agriculiure  be
 pleased  to  state:

 (a)  whether  a  national  rose  garden
 is  proposed  to  be  set  up  near  Safdar-
 jung  Road,  New  Delhi;  and

 (b)  if  so,  the  nature  of  help  extend-
 ed  by  the  Indian  Agricultural  Research
 Institute  for  the  same?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.
 Ram  Sulbthagh  Singh):  (a)  Yes.  It  is
 understood  that  the  National  Rose
 Society  of  India,  which  is  a_  private
 body,  proposes  to  lay  it.

 (b)  The  Indian  Agricultural  Re-
 search  Institute,  New  Delhi,  would
 help  by  supplying  the  rose  plants  on
 payment.

 Railway  Building  at  Muzaffarpur

 934  J  Shri  Balgovind  Verma:
 ‘Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  N.  E.  Railway  con-
 structed  a  huge  building  at  Muzaffar-
 pur  (Bihar)  to  accommodate  the
 R.T.S.  Office  there;

 (b)  the  reasons  for  not  having  the
 said  office  there;  and

 (c)  the  use  to  which  this  building  is
 being  put  to  at  present?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  A  building  to  meet  the
 minimum  requirements  of  the
 Regional  Office  was  constructed  at
 Muzaffarpur.

 (b)  The  Reginal  Office  was  iocated
 at  Muzaffarpur  till  December,  1957.

 259(Ai)  LS—8.  Bl
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 On  the  bifurcation  of  the  N.  E.  Rail-
 way  in  958  into  two  zones  ie.  N.  E.
 Railway  and  N.  F.  Railway,  Regional
 System  of  working  was  abolished.

 (c)  At  present  the  building  is  used
 for  accommodating  the  following
 offices:  —

 l.  Distt,  Signal  and  Tele-commu-
 nication  Engineer's  Office.

 2.  Asstt.  Security  Officer’s  Office.
 3.  Distt.  Electrical  Engineer’s

 Office.
 4.  Staff  Training  School.
 5.  Wireless  Office.

 N.  E.  Railway  Headquarters

 935  J  Shri  Vishwa  Nath  Pandey:
 Vv  Shri  Balgovind  Verma:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  to  shift  the  headquarters  of
 N.  E.  Rly.  at  Gorakhpur  to  some
 other  place  in  India;

 (b)  if  so,  the  place  selected  for  the
 purpose;

 (c)  the  time  by  which  this  change
 is  expected  to  be  brought  about;  and

 (d)  the  reasons  for  this  change?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railway  (Shri  Shahnawasg
 Khan):  (a)  No,  Sir.

 (b)  to  (d).  Does  not  arise.

 Sugar  Factory  at  Palia  Kalan

 JS  Shri  Balgovind  Verma:
 ‘Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Hindustan  Sugar  Mills  Ltd.
 Gola  Gokaran  Nath  (Klheri)  crushed
 2  crores  8  lakh  mds.  of  sugarcane  upto
 the  6th  June,  1962;

 (b)  whether  Government  are  also
 aware  that  Palia  Kalan  and  Sampu-
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 ran  Nagar  Cane  Dev.  Unions  supplied
 more  than  one  crore  mds,  of  sugar-
 cane  to  the  said  factory;

 (c)  whether  Government  are  also
 aware  that  nearly  6  lakh  mds.  of  cane
 of  Palia  Kalan  and  Sampuran  Nagar
 area  was  left  uncrughed;  and

 (d)  if  so,  whether  Government  are
 considering  to  give  licence  to  the
 management  of  the  same  factory  or  to
 some  other  industrialist  or  to  the
 Cooperative  Society  to  be  formed  by
 the  farmers  themselves  to  set  up  a
 factory  at  Palia  Kalan  to  save  the
 farmers  from  further  loss  in  future?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A,  M.  Thomas):  (a)  Yes,  Sir.  The
 factory  crushed  2  crores  8  lakh
 maunds  of  sugarcane  upto  l6th  July,
 4962  and  not  upto  4600  June,  1962.

 (b)  Yes,  Sir.

 (c)  All  available  cane  of  these
 areas  was  crushed  before  the  Gola
 factory  closed  in  July,  “1962.

 (d)  No,  Sir.

 Road  at  Palia  Kalan  Railway  Station

 J  Shri  Balgovind  Verma:
 ‘|  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 937.

 (a)  whether  Government  are  aware
 that  the  condition  of  road  falling
 within  the  Railway  limits  at  Palia
 Kalan  Railway  Station  N.E.R.  is  very
 bad;

 (b)  if  so,  by  which  time  this  road
 is  expected  to  be  constructed;  and

 (c)  whether  Government  have  any
 proposal,  for  transferring  this  road
 to  the  Town  Area,  Palia  Kalan,  which
 is  ready  to  take  it  over  and  get  it
 constructed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S,  ्  Rama-
 gwamy):  (a).  The  condition  of  the
 road  surface  has  deteriorated  recent-
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 ly  due  to  very  heavy  road  traffic  in  the
 cane  season.

 (b)  As  it  will  not  be  possible  to
 divert  the  road  traffic  in  the  cane
 season  for  carrying  out  thorough  re-
 pairs  to  the  road,  such  work  wiil  be
 undertaken  after  June,  1963.

 (९)  There  is  no  information  that  the
 Town  Area  Authority  of  Palia  Kalan
 are  willing  to  take  over  the  road  for
 maintenance.  Such  a_  request,  on
 receipt,  will  be  favourably  consider-
 ed,  as  this  road  is  mostly  used  by  the
 general  public.

 Loco-Shed  at  Calicut
 938.  Shri  Koya:  Will  the  Minister

 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  proposed  ०
 abolish  the  loco-shed  at  Calicut;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Yes,  Sir.

 (b):  The  reason  are:

 1  A  portion  of  the  Loco-Shed  at
 Calicut  built  over  60  years
 ago  had  to  be  demolished  due
 to  damage  in  a  cyclone  in
 April,  1961.

 2.  Ligater  types  of  pre-IRS
 engines  are  now  being  homed
 at  this  shed.  With  the  re-
 laying  of  track  between  Cali-
 cut  and  Mangalore  with  90
 lbs.  B.G.  standard  rails,  IRS
 standard  engines  will  run  on
 this  section.  The  sned  at
 Shoranur  which  is  being  re-
 modelled  will  home  IRS
 types  of  engines  viz.,  ‘WP’  and
 ‘WG’  and  eeonomical  runs
 could  be  obtained  for  these
 modern  engines  from  Shora-
 nur  to  Mangalore.

 8.  Water  at  Calicut  is  aot  suitable
 for  use  on  Locos  and  the
 source  is  also  inadequate
 during  summer  months.



 5709  Written  Answers

 Construction  of  Roads

 (  Shri  Subodh  Hansda:
 <  Shri  S.  0.  Samanta:
 |  Shri  B.  K,  Das:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  top  priority  has  been
 given  to  construction  of  Roads  in  the
 country  due  to  present  emergency;

 (b)  the  roads  that  have  been  given
 this  priority;  and

 (c)  what  is  the  additional  amount
 sanctioned  other  than  Plan  allocations?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  to
 (c).  Yes  Sir.  A  programme  for  the
 improvement  of  certain  arterial  routes
 in  the  States  of  Bihar,  West  Bengal
 and  Assam  and  some  other  roads  in
 other  parts  of  the  country,  to  meet
 the  present  emergency  has  _  .been
 under  taken  on  top  priority  basis.
 These  improvement  works  are  esti-
 mated  to  cost  about  Rs.  34  crores.

 Theft  of  Copper-Wire  in  Khurda
 Division

 940.  Shri  G.  Mohanty:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  theft  of  Copper-
 wire  in  Khurda  Division  of  South
 Eastern  Railway  has  been  on  increase;
 and

 (b)  the  places  that  are  repeatedly
 affected  by  this  mischief?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  No.

 (b)  The  most  affected  areas  are:—

 (1)  Nirgundi-Kendrapara  Road.
 (2)  Byree-Kapilas  Road.
 (8)  Charbatia-Chagan.
 (4)  Balikuda-Barang.
 (5)  Jenapur—Garhmadhupur.
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 Targets  for  Food  Production

 |  Shri  A.  K.  Gopalan:
 941,  <  Shri  P.  Kunhan:

 |  Shrimati  Vimla  Devi:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Centre  has  fixed
 any  revised  targets  for  food  produc-
 tion  in  view  of  the  present  national
 emergency;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  taken  by  Government
 to  achieve  these  revised  targets?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  No
 revised  targets  of  food  production
 have  been  fixed.  Steps  are,  however,
 being  taken  to  accelerate  development
 programmes  so  as  to  secure  immediate
 increases  in  the  production  of  rice,
 millets  and  pulses.

 (c)  As  decided  by  the  Natiorfal
 Development  Council  the  Third  Plan
 targets  of  coverage  under  minor  irri-
 gation  and  soil  conservation  are  being
 raised  by  50  per  cent  and  that  of  dry
 farming  from  22  million  to  50  million
 acres,  Distribution  arrangements  for
 the  supply  of  fertilizers,  improved
 seeds,  pasticides  and  credit  are  being
 strengthened.  The  ‘package  pro-
 gramme’  approach  is  being  extended
 in  a  simplified  way  to  rice,  millets  and
 pulses,  and  the  State  Governments
 have  been  requested  to  undertake
 these  measures  in  selected  promising
 areas,

 Storage  Facilities

 (  Shri  R.  6.  Dubey:
 942,  <  Shri  Vishram  Prasad:

 [  Shri  Imbichibava:
 Will  the  Minister  of  Community

 Development,  Panchayati  Raj  and  Co-
 operation  be  pleased  to  state:

 (a)  what  steps  Government  have
 taken  to  increase  the  storage  facilities
 all  over  the  country  to  arrange  for
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 greater  supplies  for  the  co-operative
 stores  which  Government  have  kept  in
 view;  and

 (b)  whether  there  is  any  proposal
 to  have  storage  facilities  even  at  Taluk
 level.

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development,
 Panchayati  Raj  and  Co-operation  (Shri
 Shyam  Dhar  Misra):  (a)  Under  the
 centrally  sponsored  scheme  every  one
 of  the  200  wholesale  stores  will  be
 given  financial]  assistance  at  the  rate  of
 about  Rs.  50,000  for  construction  of
 godown.

 (b)  No,  Sir.  The  centrally  sponsor-
 ed  scheme  is  confined  to  towns  and
 cities  with  a  population  exceeding
 Rs.  50,000.

 मथुरा  छावनी  स्टेशन  पर  पीने  का  पानी

 &४३.  श्री  दि०  सि०  चोधरी  :  क्‍या
 रेलवे  मंत्री  यह  बताने  को  कृपा  करेंग  कि  :

 (क)  क्‍या  मथुरा  छावनी  रेलव  स्टेशन
 पर,  जहां  देश  के  लाखों  यात्री  ते  हैं,
 पीने  के  पानी  की  कोई  व्यवस्था  नहीं  है  ;
 और

 (ख)  यदि  हां,  तो  इस  संबंध  में  क्‍या
 प्रबन्ध  किया  जा  रहा  है  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (श्री  शाहनवाज
 खां)  :  (क)  मथुरा  छावनी  स्टेशन  पर
 यात्रियों  को  पीने  का  पाली  देने  की  पर्याप्त
 व्यवस्था  है  ।

 (ख)  सवाल  नहीं  उठता  |

 Price  of  Rice

 S  Shri  H.  0.  Soy:
 944.  ‘Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  a  scheme  to  constitute
 rice  zones  and  to  fix  price  of  rice  for
 each  such  zone;

 (b)  if  so,  the  basis  for  such  fixation;
 and

 (c)  the  price  so  fixed  for  the  zone
 comprising  Bihar  and  Orissa  area?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  A.  M.
 Thomas):  (a)  and  (b).  Rice  zones  are
 already  in  existence;  the  question  of
 constitution  -of  rice  zones  dees  not,
 therefore,  arise.  There  is  no  scheme
 for  fixing  the  price  of  rice  for  each
 rice  zone.

 (c)  Bihar  and  Orissa  are  not  in
 the  same  rice  zone.

 Food  Production

 945.  Shri  HL  C.  Soy:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  an  im-
 balance  of  serious  proportion  adverse-
 ly  affecting  food  production  has
 occurred  due  to  an  increasingly  large
 scale  land  acquisition  for  mining  and
 other  industrial  purposes;  and

 (b)  if  so,  the  steps  to  correct  the
 imbalance?

 The  Minister  of  State  in  the  Ministry
 of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  Infor-
 mation  is  being  collected  from  the
 State  Governments  and  will  be  laid  on
 the  Table  of  the  Sabha  as  soon  as
 received.

 उत्तर  प्रदेश  में  भूसि  को  खेती  योग्य  बनाना

 ६४६.  श्री  भक्त  दर्शन  :  क्‍या  खाद्य  तथा
 कृषि  मंत्री  १३  नवम्बर,  १९६२  के  अतारां-  ,
 कित  प्रश्न  संख्या  ३३८  के  उत्तर  के  संबंध  में

 यह  बताने  को  कृपा  करेंग  कि  :

 (क)  मैनपुरी  जिले  में  ऊसर  भूमि  को
 खेती  योग्य  बनाने  तथा  बनन्‍्दोबस्त  के  बारे
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 में  उत्तर  प्रदेश  सरकार  द्वारा  भेजी  गई  योजना
 के  तिषय  में  क्‍या  निर्णय  किया  गया  है  ;

 (@)  क्या  जंगल  तथा  झाड़ियों  वालो

 भूमि  को  खतो  योग्य  बनाने  संबंर्ब!  योजना
 जिसके  बारे  में  उत्तर  प्रदेश  सरकार  को  सुझाव
 दिया  गया  था,  इस  बोच  प्राप्त  हो  गई  है  ;

 (ग)  यदि  हां,  तो  उपरोक्त  भाग  (ख)
 में  उल्लिखित  योजना  को  रूपरेखा  क्‍या  है  ;
 और

 (घ)  उस  योजना  को  कार्यान्वित  करने
 के  लिय  क्‍या  कार्यवाहों  को  जा  रही  है  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य  मंत्री

 (डा०  राम  सुभग  सिह)  :  (क)  राज्य  सरकार
 ने  जो  योजना  बना  कर  भजी  है  उस  पर  भारी
 खर्च  होगा,  अर्थात्‌  लगभग  ११,७५०  रुपय
 प्रति  परिवार  ।  शरत  राज्य  सरकार  से  कहा
 गया  है  कि  वह  एक  संशोधित  तथा  कम  खर्च
 वालो  योजना  बनाय  ।

 (ख)  जी  नहीं  1

 (ग)  और  (घ)  प्रश्न  हो  नहीं  होता  ।

 दिल्‍लो  को  रिंग  रोड  पर  बुर्घटनायें

 eve.  श्री  भक्त  बदन  :  क्‍या  परिवहन
 तथा  संचार  मंत्री  यह  बताने  को  कृपा  करेंग
 कि  :

 (=)  क्‍या  यह  सच  है  कि  परिंग  रोड
 (साउथ  दिल्लो)  पर  एन्ड्रज  गंज  कालोनी

 के  मुख्य  चोराहे  पर  गत  कुछ  महीनों  में  कई
 घातक  मोटर  दुषधेटनायें  हुई  हैं  ;

 (ख)  यदि  हां,  तो  पिछले  ६  महीनों  में
 उक्त  चौराहू  पर  कितनी  दुषंटनायें  हुईं  ;
 श्रौर

 (ग)  एसी  दुर्घटनाओ्रों  को  रोकने  के
 लिय  क्‍या  किया  जा  रहा  है  ?

 परिवहन  तथा  संचार  मंत्रालय  में  नोवहन
 मंत्री  (ओ  राज  बहादुर):  (क)  शौर  (ख).
 एण्ड ज  गंज  कालोनी  से  रिंग  रोड  में  कोई
 मुख्य  चौराह  नहीं  है  और  सड़क  के  इस  टुकड़े
 पर  एण्ड  ज  गंज  कालोनों  के  नजदीक  पिछले
 छः  महोनों  से  कोई  घातक  दुर्घटना  नहीं  हुई
 है  ।  परन्तु  छः  छोटी  दुषघंटनायें  हुईं  थीं  जिनमें
 से  दो  दु्घेटनाम्रों  में  मामूलो  चोटें  लगो  थीं  ।
 शेष  चार  दुर्घटनाओं  में  केवल  टक्करें  हुईं
 जिनमें  कोई  शारोरिक  चोट  नहीं  लगो  ।

 (ग)  सड़क  पर  दुघंटनाश्रों  को  कम
 करने  के  लिय  निम्नलिखित  कार्यवाही  की
 गयो  है  :--

 (१)  यातायात  नियमों  को  लागू
 करने  के  लिय  कभो  कभी
 मोबायल  ट्रैफिक  के  सिपाही
 तैनात  किय  जाते  हैं  ।

 (२)  गाड़ी  को  तेज  गति  से
 चलाने  को  ड्राइवरों  की
 प्रवत्ति  को  रोकने  के  लिये
 बहुधा  गति  की  जांच  विशेष
 रूप  से  की  जात॑।  है  ।

 (३)  स्थानीय  प्राधिकारियों  से
 निवेदन  किया  गया  है  कि
 समस्त  रिंग  रोड  पर  और
 विशेष  कर  उन  स्थानों  पर
 जहां  वह  घनी  बस्ती  से  होकर
 जाती  हैं,  सड़क  को  रोशनी
 में  सुधार  किया  जाये  ;  श्रौर

 (४)  सड़क  को  चौड़ा  करने,
 अलहदा  साइकिल  मार्ग
 बनाने  और  महत्वपूर्ण  'टी”
 प्वाइन्टों  श्रौर  सड़क  के  श्रन्य
 चौराहों  पर  अतिरिक्त
 यातायात  कमंचारियों  की

 नियुक्ति  की  व्यवस्था  के
 प्रस्तावों  की  दिल्ली  प्रशासन
 ते  प्रन्तिम  रूप  दे  दिया  है  tv
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 Sugarcane  Price  Linking  Formula

 948  S  Shri  S,  M.  Banerjee:
 ‘|  Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 sugarcane  growers  of  U.P.  have  suffer-
 ed  to  the  tune  of  Rs.  90  lakhs
 because  of  the  Centre’s  new  price  ling-
 ing  formula;

 (b)  whether  U.P.  Government  have
 referred  the  matter  to  the  Centre  for

 consideration;  and
 (c)  the  steps  taken  by  Government

 in  this  matter?

 The  Deputy  Minister  in  the  Ministry
 of  Food  and  Agriculture  (Shri  A,  M.
 Thomas):  (a)  The  sugarcane  growers
 of  Uttar  Pradesh  will  receive  on  the
 average  3  nP  per  maund  of  sugarcane
 less  than  last  year.  The  total  loss
 would  depend  on  the  quantity  of
 sugarcane  which  would  be  actually
 purchased  by  the  factories.

 (b)  and  (c).  The  new  price  link-
 ing  formula  was  adopted  after  con-
 sulting  the  State  Governments.

 Survey  of  Forests
 Shri  Eswara  Reddy:

 948  <  Shri  Warior:
 Shri  Imbichibava:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  proposed  survey  of
 forests  in  India  has  begun;

 (b)  if  not,  the  reasons  for  the  delay;
 (c)  whether  the  U.N.  has  agreed  to

 assist  India  in  the  survey;  and

 (d)  if  so,  the  nature  and  extent  of
 U.N.  assistance  offered?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  No,  Sir.

 (b)  to  (d).  The  project  for  a  pre-
 investment  survey  of  forest  resources
 drawn  up  in  960  for  assistance  from
 the  U.N.  Special  Fund,  involved  a
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 total  expenditure  of  Rs.  427  lakhs
 spread  over  a  period  of  3  years,  of
 which  about  Rs.  30  lakhs  was  towards
 expenditure  on  foreign  experts  and
 equipment,  seeds,  fellowship  for
 training  and  industrial  tests  abroad.
 The  project  was  forwarded  to  the
 U.N.  Special  Fund  authorities  in
 August,  96l.  Since  then  it  has  been
 under  evaluation  by  the  Fund  head-
 quarters.  In  December  1962,  the
 Fund  headquarters  deputed  an
 evaluation  mission  to  India  to  discuss
 the  project  further.  On  the  basis  of
 the  mission’s  suggestions,  the  project
 has  since  been  revised  and  forwarded
 to  the  Fund.  The  total  expenditure
 is  now  estimated  at  Rs.  36°58  lakhs
 over  a  period  of  34  years,  of  which
 assistance  asked  for  from  the  Fund
 amounts  to  Rs,  39°09  lakhs  for  ex-
 penditure  on  5  technical  experts,
 equipment  including  helicopters,
 fellowships,  seeds  and  industria]  tests
 on  timber.  It  is  expected  that  the
 project  may  come  up  for  the  consi-
 deration  of  the  Fund  at  its  May  963
 session.

 Development  of  Fisheries  in  Kerala

 ‘f  Shri  A.  K.  Gopalan:
 950.4  Shri  P.  Kunhan;

 [  Shri  Warior:
 Will  the  Minister  of  Food  and  Agri-

 culture  be  pleased  to  state:

 (a)  the  nature  and  extent  of
 financial  aid  sought  by  the  Kerala
 Government  for  developing  fisheries
 in  the  State  during  the  Third  Plan;

 (b)  the  nature  and  extent  of  aid
 given  so  far;  and

 (c)  what  are  the  schemes  for  which
 aid  has  been  asked  for?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A,  M.  Thomas):

 (a)  and  (c)  The  Government  of
 Kerala  has  recently  requested  the
 Gavernment  of  India  to  extend  finan-
 cial  assistance  to  the  extent  of  Rs.
 37  lakhs  over  and  above  the  plan
 provision  for  the  following  schemes:—
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 (l)  Mechanisation  of  fishing  craft.
 (2)  Supply  of  indigenous  craft.
 (3)  Supply  of  synthetic  fishing

 twine.

 (b)  An  allocation  of  Rs,  450  lakhs
 has  been  made  to  the  Kerala  Gov-
 ernment  for  the  development  of  fish-
 eries  during  the  Third  Plan  period.
 Central  assistance  is  also  being  given
 to  the  State  according  to  the  pattern
 approved  by  the  Planning  Commis-
 sion.  The  State  Government  has
 been  asked  to  achieve  the  targets
 laid  down  under  the  Plan  before
 further  assistance  could  be  conside-
 red  for  such  schemes  as  mechanisa-
 tion  of  fishing  craft  and  supply  of
 fishing  twine.  With  regard  to  the
 supply  of  indigenous  craft,  the  Gov-
 ernment  of  India  has  drawn  up  a
 scheme  for  intensive  fish  production
 in  Cc.  D.  &  N.  E,  S.  Blocks  which
 inter-alia  envisages  the  supply  of
 indigenous  craft  and  gear  to  fisher-
 men  for  increasing  the  production  of
 fish.  This  scheme  will  be  financed  by
 the  Government  of  India  on  the  basis
 of  75  per  cent  loan  and  25  per  cent
 subsidy.  The  Government  of  Kerala
 will  be  allotted  some  of  the  blocks
 and  will  also  be  benefited  by  the
 scheme,

 Minor  Ports  in  Kerala
 Shri  Warior:

 Shri  Imbichibava:
 Shri  A.  K.  Gopalan:

 |  Shri  P.  Kunhan:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  40l  on  the  7th  May,  962
 and  state:

 (a)  whether  worl  on  the  develop-
 ment  of  minor  port  in  Kerala  has
 started;  and

 95l

 (b)  if  not,  the  reasons  for  the
 delay?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 and  (b).  The  Government  of
 Kerala  have  been  taking  steps  for
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 the  execution  of  the  various  schemes
 included  in  the  Third  Five  Year
 Plan  for  the  development  of  minor
 ports  in  Kerala.  It  has  been  ascer-
 tained  from  the  State  Government
 that  a  sum  of  Rs,  2.6  lakhs  was  in-
 curred  upto  September  962  on
 schemes  financed  by  loans  from  the
 Central  Government  and  Rs.  .72
 lakhs  on  schemes  financed  from  State
 resources  during  the  Third  Five  Year
 Plan  period.

 Nationa]  Highways
 952.  Shri  Mohsin:  Will  the  Minister

 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Mysore  Government  have  suggested
 the  upgrading  of  Bangalore-Mysore-
 Mercara--Mangalore  Road  and  Banga-
 lore-Mysore-Ooty  Road  as  National
 Highways;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  thereon?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  and
 (b).  No  proposal  for  the  declaration

 of  the  Bangalore-Mysore-Ooty  Road  as
 a  National  Highway  has  been  received
 from  the  Mysore  Government,  The
 State  Government,  however,  suggested
 some  time  back  the  inclusion  of  the
 Bangalore-Mysore-Mercara  -Mangalore
 Road  in  the  National  Highway  System.
 It  has  however,  not  been  possible  to
 accept  the  proposal  as  no  funds  are
 available  for  the  expansion  of  the  ex-
 isting  National  Highway  System  un-
 der  the  Third  Five-Year  Plan.

 National  Highway  Links

 953,  Shri  Mohsin:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 Mysore  Government  have  suggested
 the  construction  of  National  Highway
 Links  from  Goa  to  Belgaum  and  from
 Goa  to  Dharwar,  and

 (b)  if  so,  the  decision  of  Central
 Government  thereon?
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 The  Minister  of  Shipping  in  the
 Ministry  ०  Transport  ang  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  and
 (b).  Some  time  back,  the  Government-
 ment  of  Mysore  suggested  the  inclu-
 sion  of  the  Dharwar-Anmod-Panjim
 (Goa)  Road  in  the  National  Highway
 System,  It  has,  not  been  possible  to
 consider  the  request  ag  no  funds  are
 available  for  tthe  \expansion  fof  the
 existing  National  Highway  System
 during  the  Third  Five-Year  Plan.  No
 proposal  for  the  provision  of  a  Na-
 tional  Highway  link  from  Belgaum
 to  Goa  has  been  received  from  the
 State  Government.

 Wagons  for  Movement  of  Foodgrains
 954,  Shri  Balmiki:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  wagons  allotted
 so  far  for  the  movement  of  food-
 grains  in  all  the  zones  of  Railways
 after  the  second  week  of  December,
 1962;

 (9)  amount  of  foodgrains  moved
 by  Railways  during  the  above  period;
 and

 (c)  the  amount  of  freight  un  this
 account?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Ss.  प्र.  Rama-
 swamy):  (a)  to  (c).  Information  is
 being  collected  and  will  be  laid  on
 the  table  of  the  Lok  Sabha.

 Air  Transport

 955,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Transport  and
 Communicationg  be  pleased  to  state:

 (a)  whether  our  air  transport  both
 Air  India  ang  Indian  Air  Lines  Cor-
 porations  suffer  for  lack  of  adequate
 capacity;

 (b)  what  is  the  present  and  next
 year's  estimated  demand  and  our
 programme  to  meet  the  same;  and

 (c)  what  purchases  of  aircraft  have
 been  finalised  or  are  under  conside-
 ration?
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 The  Deputy  Minister  in  the  Minis-
 try  of  and  Communica-
 tions  (Shri  Mohiuddin):  (a)  While
 there  is  shortage  of  capacity  on  the
 trunk  routes  operateq  by  the  Indian
 Airlines  there  is  no  such  shortage  in
 the  case  of  Air  India’s  operations.

 (b)  and  (c).  The  Indian  Airlines
 have  estimated  that  there  will  be  an
 increase  in  traffic  of  about  20  per  cent
 during  1963-64  as  compared  to  1962-
 63,  The  purchase  of  three  additional
 second-hand  Viscounts  to  provide  ad-
 ditional  capacity  has  been  approved
 by  Government.  The  Corporation’s
 proposal  to  purchase  jet  aircraft  for
 use  on  their  trunk  routes  is  also  un-
 der  consideration.

 As  regards  Air-India,  the  question
 of  going  in  for  additional  jet  aircraft
 to  meet  the  increased  operations  dur-
 ing  1964-65.  and  after  is  under  the
 consideration  of  the  Corporation.

 West  German  Lufthansa  Airlines

 956.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whethr  West  German  Lufthansa
 Airlines  have  asked  for  permission  to
 run  service  to  India  ang  call  at  New
 Delhi;

 (b)  the  implications  of  the  request
 and  Government’s  reaction  in  the
 matter;  and

 (c)  what  foreign  services  call  at
 New  ‘Delhi  and  the  terms  and  con-
 ditions  on  which  permission  has  been
 given?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  Yes,  Sir.  The
 request  is  for  routing  one  of  their
 existing  services  through  New  Delhi.

 (b)  Every  change  in  routing  of
 foreign  international  services  has  far
 reaching  implications  as  they  are
 part  of  bilateral  agreements  with  a
 large  number  of  countries.
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 (c)  Following  foreign  airlines  ope-
 rate  air  services,  tolthrough  New
 Delhi:

 Aeroflot,
 Air  France,

 3.  Ariana  Afghan  Airlines,
 4  British  Overseas  Airways  Cor-

 poration,
 5.  K.L.M.  Royal  Dutch  Airlines,
 6.  Pakistan  International  Air-

 lines  Corporation,
 7,  Pan  American  World  Airways,
 8.  Qantas  Empire  Airways,
 9.  Iraqi  Airways,  and
 10,  Royal  Nepal  Airlines  Cor-

 poration.

 The  operations  of  the  above  air-
 lines,  except  those  of  Royal  Nepal
 Airlines  Corporation,  are  governed
 by  the  provisions  of  bilateral  Air
 Agreements  between  India  and  the
 countries  concerned.  As  _  regards
 Royal  Nepa]  Airlines  Corporation,  it
 has  been’  granted  a  temporary
 authorisation  to  operate  air  services
 to  India  on  an  ad  hoc  basis

 Price  of  Groundnuts

 957.  Shri  P.  Venkatasubbaiah:  Will
 the  Minister  of  Food  ang  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  steep  fall  in  the  price  of
 groundnuts  resulting  in  great  hard-
 ship  to  farmers;

 (b)  whether  it  is  a  fact  that  the
 price  of  groundnut  oil  is  more  or  less
 the  same;  and

 (c)  what  action  Government  pro-
 pose  to  take  to  stabilise  the  price  of
 groundnuts?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  anq  Agriculture  (Dr.
 Ram  Subhag  Singh):  (a)  In  Madras,
 the  current  prices  of  groundnut
 kerne]  are  around  Rs,  85.00  per
 quintal  as  against  Rs,  85.75  at  the  end
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 of  December,  96l.  The  correspond-
 ing  prices  in  Bombay  are  Rs.  79°00
 and  91:50.

 (b)  In  Madras,  the  current  prices
 of  groundnut  oil  are  around  Rs.  162°00
 per  quintal  as  against  Rs.  172:60  at
 the  end  of  December,  96l.  The
 corresponding  prices  in  Bombay  are
 Rs,  167°50  and  189-00.

 (c)  No.  particular  steps  are  under
 contemplation,

 जीपों  का  प्रतिरक्षा  मंत्रालय  को  सौंपा
 जाना

 ६५८-  श्री  राम  सेवक  यादव  :  क्या  सामु-
 दायिक  विकास्र,  पंचायती  राज  और  सहकार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मंत्रालय  के  सामने  ऐसी  कोई
 बीौजना  है  कि  चीनी  झाक्रमण  का  सामना
 करने  के  लिये  विकास  खंडों  की  जीप  गाड़ियां
 प्रतिरक्षा  मंत्रालय  को दे  दी  जायें  ;

 (ख)  यदि  हां,  तो  यह  काम  कब  तक
 पूरा  हौ  जाने  की  श्राशा  है  ;  और

 (ग)  यदि  नहीं,  तो  इसका  क्या  कारण
 है?

 सामुदायिक  विकास,  पंचायती  राज  और
 सहकार  मंत्रालय  में  उपमंत्री  भी  To  सू०
 मूति)  :  (क)  से  (ग),  राज्य  सरकारों  को
 सलाह  दी  गई  है  कि  वे  समस्त  उपलब्ध
 गाड़ियों  को  जिला  व  खंड  स्तर  पर  इकट्ठा
 (पूल)  करें  शौर  उनका  उचित  प्रयोग  करें,

 ताकि  अनिवार्य  भ्रसैनिक  आवश्यकताश्रों,
 जिनमें  सामुदायिक  विकास  कार्यक्रम  की
 झावश्यकतायें  भी  शामिल  हैं,  को  पूरा  किया
 जा  सके  ।  फालतू  जीप  गाड़ियां  रक्षा  प्रयत्नों
 के  लिये  सुलभ  की  जानी  हैं  1  इससे  श्रषिक
 ब्योरा  देना  जन-हित  के  श्नुकूल  नहीं  होगा  ny
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 तेजपुर  के  रेलवे  कर्मचारियों  को  झप्रिम  बेतन
 दिया  जाना

 exe.  श्री  राम  सेवक  यादव  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  तेजपुर
 (प्रसम)  में  रेलवे  भ्रधिकारियों  ने  नवम्बर

 के  महीने  में  वहां  के  रेलवे  कर्मचारियों  को
 तीन  महीने  का  वेतन  अगाऊ  दे  दिया  था;
 और

 (ख)  यदि  हां,  तो  इसका  क्‍या  कारण
 था  ?

 रेलवे  मंत्रालय  में  उपसंत्री  शी  शाहनवाज
 खां)  :  (क)  जो  नहीं  ।

 (ख)  सवाल  नहीं  उठता  |

 पद्चिम  रेलवे  में  माल  का  बुकिंग

 ६०८  श्री  राम  सेवक  यादव  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पश्चिम  रेलवे
 में  १५  फरवरी,  १६६२  से  २८  सितम्बर,
 १६६२  तक  माल  की  बुकिंग  बन्द  कर  दी

 गई  थी;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 थे;

 (ग)  क्‍या  गैर-सरकारी  व्यक्तियों  का
 माल  रायगढ  (मध्य  प्रदेश)  से  उपरोक्त
 अवधि  में  बुक  किया  गया  था;  शर

 (घ).  यदि  हां,  तो  किन  तारीखों  को
 और  क्या-क्या  माल  बुक  किया  गया  था  और
 वह  किन  व्यक्तियों  का  था  ?

 रेलवे  मंत्रालय  में  उपमंत्री  (६ ह  सें०  बें०

 रामस्वामी)  :  (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  ।

 (ग)  जी  हां  ।
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 (घ)  सूचना  मंगायी  जा  रही ह  श्रौर
 लोक-सभा  पटल  पर  चीघ्र  रख  दी  जायेगी

 रायगढ़  को  गल्ले  को  फर्मों  द्वारा  चावल  का

 34
 श्री  राम  सेवक  यादव

 र्र्  हरि  विष्णु  कामत

 क्या  खाद्य  तथा  कृषि  मंत्रो  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  रायगढ  की  गल्ले  की  फर्मों
 के  विरुद्ध  इस  आशय  की  कोई  शिकायत  मिली

 &  कि  वे  अ्रच्छी  किस्म  का  हजारों  मन  चावल
 रिजवं  जोन  के  बाहर  इस  बहाने  की  आड़
 लेकर  भेजते  हैं  कि  वह  घटिया  किस्म  का
 शौर  टूटा  हया  चावल  हैं;

 (ख)  यदि  हां,  तो  उस  पर  सरकार  ने
 क्या  कार्यवाही  की;  और

 (ग)  क्‍या  यह  सच  कि  इन  फर्मों
 ने  सरकार  को  देय  उप-कर  भी  नहीं  दिया  है,
 और  यदि  हां,  तो  उसे  वसूल  करने  के  लिए
 सरकार  ने  क्‍या  कायंवाही  की  है  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  उपमंत्रो
 (श्रो  Wo  °  थामस)  :  (क)  रायगढ़  की
 केवल  एक  फर्म  के  विरुद्ध  इस  आ्राद्यय  की
 शिकायतें  मिली  है  कि  उन्होंने  मध्य  प्रदेश  से

 सिलीगुरी  (पश्चिमी  बंगाल)  को  टोटा  चावल
 के  भ्रनुज्ञा  पत्र  (परमिट)  की  श्राड़  लेकर
 साबत  किस्म  का  चावल  भेजा  ।

 (ख)  मध्य  प्रदेश  तथा  पश्चिमी  बंगाल
 सरकार  इस  मामले  की  छान-बीन  कर
 रही  हैं  ।

 (ग)  फर्म  ने  सरकार  को  देय  उपकर
 दे  दिया  है  ।

 Firing  by  Railway  Protection  Force,
 Madras

 962.  Shri  P.  Venkatasubbaiah:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 was  a  firing  on  six  persons  by  the
 Railway  Protection  Force  near
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 Washermanpet  Level  Crossing,
 Madras  on  the  6th  December,  1962;

 (b)  whether  it  is  also  a  fact  that
 one  man  died  on  account  of  firing;

 (c)  the  reasong  for  resorting  to
 firing;  and

 (d)  whether  investigations  are
 being  made?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  (a)  Yes  Sir.  But  the  number
 of  criminals  involved  in  this  case  was
 tive  only.

 (b)  Yes  Sir.

 (c)  The  Rakshak  opened  fire  in
 self-defence.

 (d)  The  police  who  investigated  this
 robbery  case  against  the  criminals
 mvolved,  have  treated  it  as  one  in
 which  the  charge  abates,  since  there
 was  not  sufficient  evidence  against
 the  other  two  accused  persons  arrest-
 ed  in  this  connection.

 Derailment  of  Goods  Train
 963.  Shri  P.  Venkatasubbaiah:  Will

 the  Minister  of  Railways  be  pleased
 wo  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  derailment  of  goods  train
 between  Nambur  and  Guntur  result-
 ing  in  the  capsizement  of  25  wagons
 on  the  6th  December,  ‘1962;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Railways  (Shri  S.  क,  Rama-
 swamy):  (a)  and  (b).  At  about  6.56
 hours  on  5-12-62,  while  No,  3207  Up
 goods  train  was  running  between
 Nambur  and  Guntur  on  Vijayawada-
 Nadikude  Metre  Gauge  section  of
 Southern  Railway,  8  wagons  of  the
 train  derailed  and  ll  capsized.  There
 was  no  casualty.  The  cause  of  the
 accident  is  under  scrutiny  of  the
 Southern  Railway  Administration.

 Agricultural  Production
 964.  Shrimaii  Vimla  Devi:  Will  the

 Minister  of  Community  Development,
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 Panchayati  Raj  and  Cooperation  be
 pleased  to  state:

 (a)  whether  Government  ‘have  de-
 cided  to  reorganise  the  Community
 Development  programmes  so  as  to
 release  additional  funds  for  agricul-
 tural  production;  and

 (b)  if  so,  the  details  of  the  proposed
 reorganisation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development,  Pan-
 chayati  Raj  and  Cooperation  (Shri
 B.  S.  Murthy):  (a)  Yea

 (b)  It  has  been  decided  to  give  very
 high  priority  to  agricultural  develop-
 ment  in  the  C.D.  Blocks.  An  addi-
 tional]  amount  of  Rs.  |  lakh  would  be
 spent  in  all  new  Stage  I  Blocks  by
 effecting  savings  under  non-agricul-
 tural  and  non-industrial  items  in  the
 Block  Budget.  There  would,  however,
 be  no  curtailment  in  the  provision  for
 rural  water  supply  and  the  other
 social  services  already  established
 ‘would  be  maintained.

 Goods  Transport  service  on  D.V.C.
 965.  Shri  P.  C.  Boroeah:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  scheme  to  run  a
 goods  transport  service  on  the
 Damodar  Valley  Corporation’s  main
 cenal  has  been  revived  following  the
 emergency;  and

 (b)  if  so,  how  far  this  canal  is
 being  used  for  goods  transport?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  No
 formal  scheme  has  so  far  been  pre-
 pared  either  by  the  West  Bengal  Gov-
 ernment  or  by  the  Government  of
 India  for  providing  goods  transport
 services  on  the  navigable  canal  of  the
 Damodar  Valley  Corporation.

 The  West  Bengal  Government  had
 a  proposal,  even  before  the  emergency
 for  setting  up  a  suitable  organisation
 in  the  public  sector  to  transport  coal
 on  the  canal  to  meet  the  requirements
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 of  the  power-house  under  construc-
 tion  at  Bandel.  It  was  later  found
 that  the  power-house  woulg  need  coal
 with  a  high  ash-content  and  that  the
 collieries  situated  in  proximity  to  the
 canal  produced  only  high  grade  coal,
 mostly  moved  to  the  Calcutta  area.

 Though  the  possibility  of  moving
 coal  to  the  Bandel  Power  House  has
 been  ruled  out,  the  West  Bengal  Gov-
 ernment’s  proposal  to  organise  trans-
 Port  of  coal  on  the  canal  for  meeting
 Calcutta’s  requirements  is  not  affect-
 ed.

 (b)  The  canal  is  not  being  used  for
 &0ods  transport  at  present.

 Training  Abroad  of  Officers  under
 Colombo  Plan

 966  J  Shri  Buta  Singh:
 v  Shri  Gulshan:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  number  of  officers  of  the
 Telegraph|Telephone|Wireless  Depart-
 ments  who  were  deputed  for  training
 abroad  during  962  under  the  Colombo
 Plan  ang  other  aid  schemes  to  the
 various  European  countries  U.K.,
 Japan  etc.;

 (b)  who  bore  their  training  ex-
 penses  in  the  foreign  country;

 (c)  the  amount  of  foreign  exchange
 allowed  to  each  of  these  officers  in
 the  form  of  drawal  of  a  portion  of
 their  leave  salary  in  these  countries
 in  addition  to  the  amount  of  allowance
 received  by  them  from  the  sponsoring
 Governments;  and

 (d)  the  reasons  for
 foreign  exchange?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  Five.

 giving  this

 (b)  The  respective  aid  giving  coun-
 tries,

 (c)  They  were  not  given  leave
 salary.  A  portion  of  pay  varying
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 from  Rs.  325  to  Rs.  400  per  month
 was,  however,  given  ag  foreign  ex-
 change.

 (d)  Additional  foreign  exchange  is
 granted  to  supplement  the  allowances
 in  order  that  officials  are  not  handi-
 capped  for  want  of  funds  during  the
 journey  and  on  arrival  in  the  country
 concerned.

 This  additional  amount  is  fixed
 keeping  in  view  the  allowances  that
 the  trainees  get  from  the  Foreign
 Govts.{organisations.

 Floating  Dock  for  Hindustan  Shipyard

 967.  Shri  P.  Kunhan:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  construction  of
 vessels  at  the  Hindustan  Shipyard  at
 Visakhapatnam  is  proceeding  accord-
 ing  to  schedule;

 (b)  whether  it  is  a  fact  that  absence
 of  a  floating  dock  at  the  yard  is  ser-
 iously  hindering  production;

 (c)  whether  Government  intends  to
 acquire  a  floating  dock  for  the  yard;
 and

 (d)  if  so,  the  estimated  cost  there-
 of?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  ang  Commauni-
 cations  (Shri  Raj  Baahadur):  (a)
 Except  for  minor  delays,  the  Shipyard
 has  by  and  large  maintained  the
 schedule.

 (b)  Yes.  Absence  of  docking  faci-
 lities  is  proving  a  handicap  to  the
 Shipyard’s  production.

 (c)  Approval  of  Government  has
 been  given  to  the  construction  of  a
 Graving  Dock  at  an  estimated  cost  of
 Rs.  269.00  lakhs.

 (d)  Does  not  arise  in  view  of  reply
 to  (c)  above.
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 West  Coast  Road

 968.  Shri  Imbichibava:  Will  the
 Minister  of  Transport  ang  Communi-
 eations  be  pleased  to  state:

 (a)  whether  the  work  for  widening
 the  West  Coast  Road  in  Kerala  has
 been  completed;

 (b)  if  not,  the  reasons  for  the  delay;

 (c)  the  amount  allotted  for  the  work,
 and

 (d)  the  amount  so  far  spent?
 The  Minister  of  Shipping  in  the

 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)
 and  (b),  The  Third  Five  Year
 Plan  provides  for  the  develop-
 ment  of  the  West  Coast  road  to  the
 standard  of  a  single  lane  asphalt  sur-
 face.  The  work  on  the  portion  of  the
 road  in  the  Kerala  State  is  in  pro-
 gress.

 The  Member  is  probably  referring
 to  the  proposal  of  the  Kerala  Govern-
 ment  to  widen  the  70806  to  two-lane
 carriageway.  Owing  to  financial  limi-
 tations,  thig  proposal  could  not  be
 accepted  by  the  Government  of  India.

 (c)  and  (d).  Do  not  arise.

 Dry  Dock  at  Visakhapatnam
 969.  Shri  Eswara  Reddy;  Will  the

 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  the  stage  at  which  the  con-
 struction  of  a  ‘Dry  Dock’  at  Vishakha-
 patnam  is;

 (b)  whether  the  foreign  exchange
 Tequired  for  this  project  has  been
 sanctioned;  and

 (c)  when  it  is  likely  to  be  comple-
 ed?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  ang  Communti-
 cations  (Shri  Raj  Bahadur):  (a)  Pro-
 gress  was  held  up  as  the  Shipyard
 had  been  considering  the  acquisition
 of  a  Floating  Dock  as  an  alternative
 to  a  Graving  Dock.  After  further

 MAGHA  2,  884  (SAKA)  Written  Answers  5730

 consideration,  the  Yard  has  been  ad-
 vised  to  go  in  for  a  Graving  Dock.

 (b)  It  has  been  decided  that  the
 line  of  credit  from  which  the  project
 would  be  financed  would  be  indicated
 after  the  tenders  have  been  invited
 and  the  names  of  countries  from  which
 the  equipment  are  to  be  purchased
 are  known  to  Government.

 (c)  About  34  years  from  the  date
 of  starting  work  on  the  project.

 Bridge  on  River  Godavari  at
 Bhadrachellam

 970.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Transport  and  Commun!-
 cations  be  pleased  to  state:

 (a)  the  reasons  for  the  inordinate
 delay  in  approving  the  design  of  the
 road  bridge  across  the  river  Godavari
 at  Bhadrachellam,  Khammam  District,
 Andhra  Pradesh;

 (b)  whether  the  design  has  since
 been  approved;

 (९)  the  amount  of  grant  given  by
 the  Central  Government  for  this  pur-
 pose;  and

 (d)  when  the  bridge  is  likely  to  be
 completed  and  open  for  traffic?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 eations  (Shri  Raj  Bahadur):  (a)  The
 reasons  for  the  delay  in  approvirg
 the  design  of  the  road  bridge  at
 Bhadrachellam  are  as  follows:—

 (i)  Certain  changes  in  the  desien
 of  foundation  fer  piers  and  abutmenis
 cf  the  bridge,  as  originally  contem-
 plated,  were  found  necessary  as  per
 actual  site  conditions,  as  the  founde-
 tions  had  to  be  taken  much  deeper
 than  originally  anticipated,  in  view  .f
 the  ron-availability  of  hard  rock  at
 the  designed  depths.  These  alter+-
 tions  could  be  effected  only  after  car-
 rying  out  certain  tests,  with  conse-
 quent  delay  in  the  commencement  of
 the  work.

 (i)  Tenders  for  the  construcrion  of
 the  bridge  were  invited  in  July  ११59
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 on  the  basis  of  a  reinforced  cement
 concrete  design;  but  the  design  acceni-
 ed  by  the  State  Government  was  a
 pre-stressed  concrete  design  sibmit-
 ted  by  the  firm  and  the  work  was
 awarded  on  the  5th  January  1960.
 The  latter  design  was  forwarjed  by
 the  State  Government  to  the  Govern-
 rnent  of  India  only  in  January  1962.
 On  scrutiny  by  the  Consulting  Engin-
 cer  ‘“Roaq  Development),  the  design
 «¢  ‘ne  superstructure  submitteq
 the  firm  required  substantial  modifica-
 tiors  These  comments  were  com-
 municated  in  July  1962.  The  modifi-
 cations  have  since  been  carried  out  by
 the  firm  and  a  copy  of  the  revised
 design  was  receieved  by  the  Govern-
 ment  of  India  in  December  1962.  The
 comments  of  the  Chief  Enrgine:-r
 (Highways),  Andhra  Pradesh,  on  the
 revised  design  are  still  awaited.

 (b)  It  is  understood  now  thit  the
 revised  design  for  the  superstructure
 has  been  approved  by  the  State  Chit
 Enpineer.  The  Government  of  India’s
 concurrence  will  be  communicated  on
 receipt  of  the  comments  of  the  Chief
 Engineer  on  the  revised  design.

 (c)  The  total  grant  given  ty  the
 Government  of  ndia  for  the  coistruc-
 tion  of  this  bridge  is  Rs.  20  lakhs  -ut
 of  the  total  estimated  cost  of  Rs.  66
 lakhs.

 (9)  The  bridge  is  expected  to  te
 2or:.pieted  ang  opened  to  traffic  by  the
 middle  of  1964,

 Doubling  of  Railway  Track

 971,  Shri  Eswara  Reddy:  Will  t'-e
 Minister  of  Railways  be  pleased  to
 state:

 (a)  The  progress  made  upto  the  end
 of  December  962  with  regard  to
 devbling  of  the  track  between  Yeru-
 palayam  ang  Kondapalli,  Secundera-
 bad  Division,  Centra]  Railway;

 ‘b)  when  the  double  track  between
 Kendapalli  and  Vijayawada  will  be
 thrown  open  for  passenger  traffic;

 (c)  what  is  the  amount  spent  so  fer
 for  coubling  the  track  between
 Yerupalayam  and  Vijayawada;  and
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 (d)  whether  the  Railway  Board  h?'  ७
 since  sanctioned  the  construction  of
 double-line  between  Dornakal  and
 Yerupalayam  and;  if  so,  when  the
 work  will  commence?

 The  Deputy  Minister  in  the  Minisiry
 of  Reilways  (Shri  S.  V.  Ramaswamy':
 (a)  The  double  line  between  Yerrv-
 palayam  and  Kondapalli  has  been
 opened  for  gcods  traffic  on  28-12-1962.

 (b)  October,  1963.
 (5)  Rs.  29  iakhs.
 (d)  Yes.  The

 progress.
 work  is  already  in

 Finarcial  Commissioner  for  Railweys
 972.  Shri  Eswara  Reddy:  Will  the

 Minister  of  Railways  be  pleased  to
 sta‘e:

 (a)  whether  a  decision  has  _  since
 been  taken  regarding  the  appointment
 of  Financial  Commissioner  for  Rail-
 ways  from  amongst  the  officers  in  the
 Accounts  Department  of  Railways;
 and

 (b)  if  so,  the  nature  of
 arrived  at?

 Tie  Deput:  Minister  in  the  Ministry
 of  Railways  (Shri  Shahnawaz  Kran):
 (a)  and  (b)  Officers  from  all  the  Fin-
 ance  and  Accounts  Departments,  in-
 cluding  the  officers  of  the  Railway
 Accounts  Department,  are  considered
 for  the  appointment  of  Financial
 Commissioner  for  Railways.  The
 quest  on  of  arriving  at  any  decision
 in  the  matter  does  not,  therefore,
 arise.

 decision

 Export  of  Lac  and  Lac  Products

 973.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ‘foreign  exchange  earnings  from  export

 of  lac  and  lac  products  have  consider-
 ably  gone  down;

 (b)  whether  indigenous  production
 of  lac  has  been  severely  hit;  and

 (c)  if  so,  whether  the  cause  thereof
 have  been  found  out  and  remedial
 steps  taken?
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 The  Minister  of  State  in  the  Mints-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  Yes.  The  foreign
 exchange  earnings  in  1961-62,  as  com-
 pared  to  960-6l  fell  by  25  per  cent.

 (b)  No.

 (c)  The  decline  in  foreign  exchange
 earnings  is  mainly  due  to  competition
 from  synthetics  and  low  priced  lac
 from  Thailand.  Steps  have  been
 taken  to  stablise  export  prices,  inten-
 sify  research  and  improve  the  quan-
 tity  and  quality  of  production.

 झिलमिला  तिहाड़,  दिल्‍लो  में  रेलवे  बुकिंग
 एजेंसी

 eur:  fa
 राम  सेवक  याद  :

 [  श्री  ब०  ना०  मंडल  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  झिलमिला  तिहाड़,  दिल्ली
 में  १६६०  में  कोई  बुकिंग  एजेन्सी  खोली  गई
 थी  तथा  क्‍या  इस  की  ढुलाई  की  दर  प्रति
 ४०  किलोग्राम  के  लिए  १०  नये  पैसे  थी;

 (ख)  क्‍या  यह  भी  सच  है  कि  सब्जी  मंडी,
 दिल्ली  में  बुकिंग  एजेन्सी  की  १६५४  में
 स्थापित  होने  के  समय  से  ही  प्रति  मन  २५  नये
 पसे  दर  थी,  जो  १६६२  तक  बनी  रहो;

 (ग)  क्‍या  यह  भी  सच  है  कि  सब्जी  मंडी

 बुकिंग  एजेन्सी  ने  इस  दर  में  कोई  ककी  नहीं
 की  जब  कि  १६६०  में  स्थापित  पड़ौसी
 झिलमिला  तिहाड़  स्टेशन  की  बुकिंग  एजेन्सी
 में  माल  कम  दर  पर  बुक़  किया  गया;  शौर

 (घ)  यदि  हां,  तो  सरकार  ने  सब्जी  मंडी
 की  बुकिंग  एजेन्सी  के  विरुद्ध  क्या  कार्यवाही
 की?

 रेलवे  मंत्रालय  में  उपमंत्री  (श्री  से०  Fo
 रामस्वामी)  :  (क)  जी  हां  ।

 (ख)  सब्जी  मंडी  सिटी  बुकिंग  एजेन्सी
 १-१२-१६५३  को  खोली  गयी  श्रौर  एजेन्सी
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 प्रभार  प्रति  मन  या  उसके  किसी  भाग  के  लिए
 ४  श्राने  नियत  किया  गया  ।  १-४०६०  से
 मीटरिक  प्रणाली  लागू  होने  पर  प्रभार  की
 दर  संशोधित  करके  ४०  किलोग्राम  या  उसके
 किसी  भाग  के  लिए  २७  नये  पैसे  की  गयी  भ्रौर
 श्रब  भी  प्रभार  की  यही  दर  लागू  है  1

 (ग)  झिलमिला-ताहेर  पुर  झ्ाउट

 एजेन्सी  के  खुल  जाने  के  बाद  सिटी  बुकिंग
 एजेन्ट  द्वारा  अपनी  दर  में  किसी  प्रकार  की
 कमी  करने  का  सवाल  नहीं  उठता  क्योंकि
 दोनों  करारों  और  दोनों  एजेन्सियों  क ेसंचालन
 की  शर्तों  का  एक  दूसरे  से  कोई  सम्बन्ध

 नहीं  था  ।

 (घ)  भाग  (7),  में  दिये  गये  उत्तर  को
 देखते  हुए  सब्जी  मंडी  के  सिटी  बुकिंग  एजेन्ट
 के  विरुद्ध  कोई  कारंवाई  करने  का  सवाल

 नहीं  उठता  ।

 Railway  Accidents  Enquiry  Committee

 (  Shri  Hari  Vishnu  Kamath:
 Shri  P.  0.  Borooah:

 |  Shri  Yashpal  Singh:
 |  Shri  Bishanchander  Seth:

 Shri  Indrajit  Gupta:

 |  Shri  Ram  Ratan  Gupta:
 |  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Railway  Accidents
 Inquiry  Committee  headed  by  Pandit
 Hridaynath  Kunzru  has  submitted  its
 report;

 (b)  if  so,  its  main  findings  and
 recommendations;  and

 (c)  whether  it  will  be  laid  on  the
 Table?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawas
 Khan):  (a)  Railway  Accidents  Com-
 mittee  have  submitted  Part  I  of  their
 Report.
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 (b)  and  (c).  A  copy  of  Part  I  of
 the  Report  has  already  been  laid  on
 the  Table  of  the  House.

 Departmental  Examination  for  Clerks
 and  Postmen

 976.  Shri  S.  N.  Chaturvedi:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  Departmental  Exami-
 nation  for  filling  up  posts  of  clerks
 and  postmen  was  conducted  by  the
 Postal  Department  on  llth  December,
 1962,  in  U.P.  Circle;  and

 (b)  if  so,  whether  Government
 have  received  complaints  that  infor-
 mation  thereof  was  not  sent  to  Branch
 Offices  in  the  rural  area  and  a  large
 number  of  employees  could  not  thus
 appear  in  the  examination?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  A  departmental
 examination  for  promotion  of  lower
 grade  officials  to  clerical  cadres  in
 subordinate  offices  in  this  Department
 was  held  on  l6th  December,  962  in
 UP.  Circle.

 (b)  A  complaint  has  been  received
 by  the  Postmaster-General,  U.P.
 Circle,  from  Agra  and  the  matter  is
 being  investigated.

 Farms  on  India  Tibet  Frontier

 977.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  scheme  or  plan
 has  been,  or  is  being  formulated  with
 a  view  to  setting  up  farms  on  the
 India-Tibet  frontier  where  farmers
 will  perform  the  dual  function  of  land
 cultivation  and  border  defence;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  No  such
 scheme  has  been  formulated  so  far.
 However,  the  question  of  undertaking
 a  survey  at  few  places  to  ascertain  if
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 any  suitable  areas  can  be  found  is
 under  consideration.

 Fire  Abroad  Indian  Cargo  Ships
 978.  Shri  Bishanchander  Seth:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  fire
 broke  out  about  the  middle  of  Decem-
 ber,  962  on  the  Indian  Cargo  Ship;

 (b)  if  so,  whether  any  reasons  were
 found  for  the  same;  and

 (c)  the  total  estimate  of  damage
 caused?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.
 A  minor  fire  broke  out  in  the  No.  l
 Upper  Tween  Deck  of  ss.  ‘Indian
 Triumph’  on  il6th  December,  962
 when  the  vessel  was  in  the  King
 Georges  Docks,  Calcutta.

 (b)  and  (c).  Preliminary  enquiry  is
 now  being  conducted  by  the  Senior
 Assistant  Conservator,  Calcutta  Port
 Commissioners,  Calcutta.  Requisite
 information  will  be  laid  on  the  table
 of  the  Sabha  in  due  course.

 Removal  of  P.  &  T.  Equipment  by
 Chinese  Invaders  from  NEFA

 979.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  the  Chinese  invaders
 had  refoved  all  the  Posts  and  Tele-
 graphs  equipments  and  _  appliances
 from  the  NEFA  area  occupied  by
 them  before  they  vacated  it;

 (b)  if  so,  how  far  the  same  have
 been  re-installed;  and

 (c)  at  what  cost?

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  Some  sections
 of  lines  and  some  other  communica-
 tion  equipments  costing  approximately
 Rs,  2  lakhs  have  been  removed  by  the
 Chinese  invaders  from  the  NEFA  area.
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 (b)  Wireless  telegraph  communica-
 tion  with  Bomdi  La  has  been  restored.
 The  telegraph  line  is  also  in  the
 process  of  being  recommissioned,

 (c)  The  cost  figures  cannot  be
 assessed  at  the  moment  as  the  process
 of  reconstruction  work  is  still  in
 progress.

 Air  Strip  Near  Pipariya
 980.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  propose
 to  construct  an  air  strip  near  Pipa-
 riya,  Madhya  Pradesh  with  a  view  to
 promoting  tourist  traffic  to:  Pachmarhi;
 and

 (b)  if  so,  the  details  of  the  project?
 The  Deputy  Minister  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Mohiuddin):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Bridge  over  Narmada  at  Burmhan
 98l.  Shri  Hari  Vishnu  Kamath:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  work  on  the  construc-
 tion  of  the  road  bridge  over  the  Nar-
 mada  at  Burmhan,'  Narsinghpur
 District,  Madhya  Pradesh  is  proceed-
 ing  according  to  schedule;

 (b)  if  so,  the  target  date  or  dead-
 line  for  completion  of  the  work;  and

 (c)  if  the  work  is  behind  schedule,
 the  reasons  therefor?

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  to
 (c).  According  to  the  schedule  the
 work  on  the  bridge  proper  is  to  be
 completed  by  the  end  of  May  1963.
 But  the  work  has  delayed  due  to  dis-
 location  caused  by  the  recent  winter
 floods  in  Narmada  river  and  changes
 required  to  be  made  in  the  design  of
 the  foundations  in  accordance  with
 the  nature  of  stratas  actually  met
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 with  during  construction.  The  work
 is  likely  to  be  completed  in  one  year.

 Demand  of  Indian  Wood  in  Foreign
 Countries:

 (  Shri  Yashpal  Singh:
 <  Siri  Bisbanchander  Seth:

 (  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  there  ig  a  large  and
 growing  demand  in  foreign  countries
 for  the  wood  of  an  Indian  tree  for
 making  musical  instruments;

 (b)  if  so,  its  name  and  habitat;

 (c)  whether  there  is  any  plan  for
 its  large  scale  cultivation;  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  and  (b).  Accord-
 ing  to  available  information,  the
 timber  of  Red  Sanders  is  in  demand
 from  Japan,  mainly  for  making  musi-
 cal  instruments.  This  tree  is  found
 in  Cudappah  and  Chittoor  Districts  of
 Andhra  Pradesh  and  is  botanically
 called  Pterocarpus  santalinus,

 (c)  and  (d).  During  the  3rd  Five
 Year  Plan  the  Andhra  Pradesh  Gov-
 ernment  propose  to  raise  plantations
 of  Red  Sanders  on  an  area  of  750
 acres.  In  the  first  year  of  the  Plam
 (1961-62),  an  area  of  43  acres  was
 planted  up.  The  target  for  1962-63,  is
 40  acres.

 Loop-Line  to  Serve  Industries  at
 Ballabhgarh

 983,  J  Shri  Yashpal  Singh:
 uv  Shri  Bishanchander  Seth:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  is  considering  a  proposal  te
 provide  an  arterial  loop-line  to  serve
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 a  number  of  industries  at  Ballabhgarh
 em  the  Mathura-Tughlakabad  Section;

 (b)  if  so,  in  what  way  this  will
 help  the  industries;

 (c)  whether  it  is  also  a  fact  that
 g@ome  industrialists  have  approached
 authorities  for  additional  siding  facili-
 ties  at  Ballabhgarh;  and

 (d)  if  so,  what  steps  Government
 have  taken  to  help  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  Yes.

 (b)  This  will  help  the  industries  to
 faandle  their  traffic  expeditiously  as  it
 will  facilitate  placement  and  removal
 ef  wagons  for  the  industries  without
 detention  and  without  affecting  the
 through  movements.

 (c)  Yes.

 (d)  Necessary  siding  facilities  are
 being  provided  depending  on  the
 merits  of  each  case.

 Railway  line  from  Badbil  to  Paradip
 Port

 984.  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Railways  be  plea-
 sed  to  state:

 (a)  whether  any  survey  is  being
 undertaken  for  the-  construction  of  4
 Railway  line  from  Badbil  to  Paradip
 Port;  and

 (b)  whether  his  Ministry  has  tenta-
 tively  agreed  for  the  construction  of
 such  a  line  to  be  included  in  the  fourth
 Five  Year  Plan?

 The  Deputy  Minister  in  the  Ministry
 ef  Railways  (Shri  S.  V.  Ramaswamy):
 (a)  No,  Sir.  But  proposals  for
 carrying  out  only  Preliminary
 Engineering  and  Traffic  Surveys  for  a
 rail  line  to  connect  Tomka/Daiteri
 areas  and  Nayagarh  area  to  Paradip
 Port  are  being  included  in  the  1963-64
 Budget.

 (b)  Depending  on  the  prospects  of
 export  of  iron  ore  from  the  Nayagarh
 area  through  Paradip  Port  a  rail  line
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 from  Nayagarh  to  Paradip  may  be
 found  necessary.  No  decision  has  yet
 been  taken  to  the  inclusion  of  this
 line  in  the  Fourth  Five  Year  Plan.
 Liveries  for  Postmen  and  Packers  in

 Hilly  Areas
 985.  Shri  Hem  Raj:  Will  the  Min-

 ister  of  Transport  and  Communiea-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  postmen
 and  packers  in  the  Hilly  Areas  of  the
 Punjab  have  not  been  provided  with
 overcoats,  socks,  warm  liveries  and
 rain  coats  though  these  are  overdue;

 (b)  whether  it  is  also  a  fact  that
 the  cloth  of  the  summer  liveries  is  of
 a  very  poor’  quality  and  does  not  last
 long  and  the  umbrellas  which  they
 have  been  given  igs  a  stuff  of  very
 poor  quality;  and

 (c)  if  so,  when  Government  propose
 to  provide  them  the  articles  mention-
 ed  in  part  (a)  above  and  what  steps
 Government  propose  to  take  to  im-
 prove  the  quality  of  the  articles  men-
 tioned  in  part  (b)?

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Bhagavati):  (a)  No.  The  sup-
 ply  of  winter  uniforms  has  been  made
 to  the  staff  working  in  hilly  areas  ac-
 cording  to  the  departmental  regula-
 tions  except  that  socks  are  in  short
 supply  and  overcoats  have  to  be  issued
 to  6  postmen  in  Kangra  Division.  Ac-
 tion  is  being  taken  to  make  up  the
 deficiencies  as  soon  as  possible.

 (b)  For  fabrication  of  summer  uni-
 forms  of  the  P.  &  T.  staff  khadi  cloth
 of  standard  specification  approved  by
 the  D.G.  S.  &  D.  is  used  as  a  general
 policy.  Umbrellas  also  are  procured
 through  the  D.G.S.  &  D.  in  accordance
 with  the  approved  specifications.

 (c)  In  view  of  the  replies  to  (a)
 and  (b),  the  question  does  not  arise.

 Expenditure  on  Community
 Development

 986.  Shri  H  Raj:  Will  the  Minis-
 ter  of  Community  Development,  Pan-
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 ehayati  Raj  and  Cooperation  be  pleae-
 ed  to  state:

 (a)  the  amount  spent  during  1961-62,
 on  the  Community  Development  and
 Panchayati  Raj  and  proposed  to  be
 spent  during  1962-63.  on  it  by  the
 Centre  and  the  States;  and

 (b)  the  number  of  jeeps  which  have
 been  withdrawn  so  far  from  Commu-
 nity  Development  Blocks  and  the  sav-
 ings  made  thereby?

 The  Deputy  Minister  in  the  Minis-
 try  of  Community  Development,  Pan-
 ehayati  Raj  and  Cooperation  (Shri  B.
 8.  Murthy):  (a)  Rs.  55:29  crores  and
 Rs.  59:04  crores  during  1961-62.  and
 1962-63  respectively  by  the  Centre  and
 the  States,  including  Union  Territories.

 (b)  State  Governments  have  been
 advised  that  al]  available  vehicles  may
 be  pooled  at  the  District  and  block
 level  and  their  use  rationalised,  so  as
 to  meet  “essential  civilian  requirements
 including  those  of  the  Community  De-
 velopment  Programme.  The  surplus
 jeeps  are  to  be  made  available  for
 Defence  effort.  As  action  in  this  res-
 pect  is  to  be  taken  by  State  Govern-
 ments,  the  requisite  information  is  not
 available.

 Electric  Train  Services  on  Sealdah
 Section

 987.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Railways  be  pleased  to
 otate:

 (a)  whether  it  is  a  fact  that  the
 eommencement  of  electric  train  ser-
 vices  on  the  Sealdah  Section  of  Eastern
 Railway  is  going  to  be  indefinitely  de-
 layed  due  to  power  shortage;  and

 (b)  if  so,  the  reasons  for  power-
 shortage?

 The  Deputy  Minister  in  the  Ministry
 ef  Railways  (Shri  S.  V.  Ramaswamy):
 (a)  and  (b).  No,  Sir.  Power  has  been
 promised  in  time  for  the  introduction
 ef  electric  traction  in  stages.
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 Prices  of  Arecanut

 988.  Shri  A.  K.  Gopalam:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  etate:

 (a)  whether  the  prices  of  arecanut
 have  come  down  to  an  _  uneconomic
 level  during  the  last  year;

 (b)  if  so,  what  were  the  prices  pre-
 vailing  at  the  end  of  96l  and  at  the
 end  of  1962;

 (c)  the  reasons  for  the  steep  fall
 in  prices;  and

 (d)  what  steps  have  been  taken  by
 Government  to  help  the  cultivators?

 The  Minister  of  State  in  the  Ministry
 of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  (a)  No.  There  has,
 however,  been  some  fall  in  arecanut
 prices  in  parts  of  Kerala.

 (b)  In  Alleppey  the  prices  at  the
 end  of  1961  and  962  were  Rs.  29  and
 Rs.  25  per  3000  nuts;  in  Shimoga
 Rs,  649  and  Rs.  735  per  quintal  for
 Desavaram  variety;  and  in  Trichur
 Rs.  687  and  Rs.  725  per  quintal  for
 Choor,

 (c)  Does  not  arise  since  there  was
 no  steep  fall  in  prices.

 (d)  The  following  steps  have  been
 taken  against  any  marked  fall  in
 prices:

 (i)  The  State  Governments  and
 Cooperative  Banks  have  been
 advised  to  provide  more  cre-
 dit  facilities  to  areca  growers
 to  increase  their  holding
 power,

 (ii)  Adequate  storage  facilities  are
 being  provided  by  the  Centrai
 and  State  Warehousing  Cor-
 porations.

 (iii)  The  import  of  arecanut  has
 been  totally  banned  under  the
 current  Import  Policy.
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 (iv)  The  State  Governments  and
 the  Indian  Central  Arecanut
 Committee  are  providing  pro-
 per  market  intelligence  re-
 garding  prices,  arrivals  and
 disposals  of  arecanut,  its  im-
 port  and  export,  demand  and
 supply  etc.  to  guide  the  areca
 growers  in  the  efficient  dis-
 posal  of  their  produce.

 Railway  Accidents

 J  Shri  Ram  Ratan  Gupta:
 ३  Shri  Mantri:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  how  many  railway  accidents
 took  place  in  December,  962  and  Jan-
 uary,  963  so  far;  and

 (b)  how  many  people  were  killed
 and  injured?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  V.  Rama-
 swamy):  (a)  The  number  of  acci-
 dents  in  the  categories  of  Collisions,
 Derailments,  Level  Crossing  Accidents
 and  Fires  in  Trains  on  Indian  Gov-
 ernment  Railways  for  the  period  from
 lst  December,  962  to  7th  January,
 963  was  214,

 (b)  The  number  of  persons  killed
 and  injured  in  these  accidents  was  45
 and  140,  respectively.  This  includes  the
 figures  of  37  killed  and  86  injured  in
 the  accident  at  Umeshnagar  which
 took  place  on  4th  January,  1963.

 Foreign  participation  in  Shipping
 Industry

 JS  Shri  Ram  Ratan  Gupta: 990.
 २  Shri  Mantri:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  to  increase  the  foreign  partici-
 pation  share  in  shipping  industry  upto
 40  per  cent;  and

 (b)  if  so,  the  details  thereof?
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 The  Minister  of  Shipping  in  the  Min-
 istry  of  Transpert  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  matter  is
 under  examination.

 (b)  Does  not  arise,

 Unloading  Hours

 99l,  Shri  D.  J.  Naik:  Will  the  Min-
 ister  of  Railways  be  pleased  to  state
 whether  reduction  of  free  unloading
 hours  from  five  to  three  has  been
 effected  in  all  sections  of  Western
 Railway?

 The  Deputy  Minister  in  the  Ministry
 of  Railways  (Shri  S.  झ,  Ramaswamy):
 Reduction  of  free  time  for  unloading
 from  five  working  hours  to  three  work-
 ing  hours  has  been  effected  at  cer-
 tain  stations  only  on  the  Western
 Railway.

 Import  of  Liquor

 (  Shri  Yashpal  Singh:
 992

 Shri  Ram  Ratan  Gupta:
 |  Shri  Rameshwar  Tantia:
 \  Shri  Mantri:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  total  ban  on  the  import  of  foreign
 liquor  is  likely  to  hamper  tourist  trade
 in  India;  and

 (b)  if  so,  the  steps  to  be  taken  te
 protect  tourist  trade?

 The  Minister  of  Shipping  im_  the
 Ministry  of  Transport  and  Commuai-
 cations  (Shri  Raj  Bahadur):  (a)  and
 (b).  It  is  too  early  to  say  whether  the
 total  ban  on  the  import  of  foreign
 liquor  is  likely  to  hamper  tourist  traffic
 to  India.  Hitherto  under  the  Tourist
 Promotion  Scheme,  the  requirements
 of  the  imported  liquor,  other  essential
 equipment  and.  provisions  which  have
 No  suitable  indigenous  equivalents,  of
 our  Western  Style  Hotels  borne  on  the
 approved  list  of  the  Department  of
 Tourism  used  to  be  met  from  a  quota
 of  foreign  exchange  earmarked  by  the
 Ministry  of  Finance  (Department  of
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 Economic  Affairs).  Under  this  scheme
 the  Western  Style  Hotels  and  Restau-
 rants  which  are  patronised  by  foreign
 tourists  would  continue  to  be  allowed
 to  import  a  certain  quantity  of  foreign
 liquor  on  the  recommendation  of  the
 Department  of  Tourism  even  during
 this  half  yearly  period.

 Telephone  connections  in  Delhi

 993.  Shri  Shiv  Charan  Gupta:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  number  of  applications
 pending  as  on  3ist  March,  962  for
 telephone  connections  in  Delhi  under
 O.Y.T.  Scheme  and  under  other  cate-
 gories;  and

 (b)  :steps  taken  or  proposed  to  be
 taken  to  meet  this  demand?

 The  Deputy  Minister  im  the  Ministry
 ef  Transport  and  Communications
 (Shri  Bhagavati):

 (a)  O.Y.T.  774
 Other  categories  27902

 TOTAL:  28676

 (b)  Steps  have  been  taken  for  ex-
 pansion  of  the  equipped  capacity  of
 the  telephone  exchanges  at  the  rate
 of  about  6,000  lines  every  year  in  the
 Third  Five  Year  Plan.

 PAPERS  LAID  ON  THE  TABLE
 DEFENCE  OF  INDIA

 Russ,  963

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Defence  of  India
 (Amendment)  Rules,  963  published

 in  Notification  No.  G.S.R.  89  dated  the
 l0th  January,  1963,  under  section  4
 of  the  Defence  of  India  Act,  1962,

 [Placed  in  Library.  See  No,  LT.
 673  /63.]

 Shri  Bari  Vishnu  Kamath
 (Hoshangabad):  May  I  ask  in  this
 eonneetion  whether  there  is  a  pro-

 (AMENDMENT)
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 posal  to  have  a  discussion  on  the  De-
 fence  of  India  Rules?  You  will  re-
 collect  that  in  the  last  session,  rather
 in  the  earlier  part  of  this  session,  we
 earnestly  pleaded  with  you  that  the
 rules  made  under  the  Defence  of  India
 Act  must  be  placed  on  the  Table  of
 the  House  as  early  as  possible  and
 should  be  discussed  at  the  earliest
 possible  opportunity.  I  would  earnest-
 ly  repeat  that  request  now.

 Mr.  Speaker:  Either  the  hon.  Mem-
 ber  should  send  in  some  motion  to
 me,  so  that  I  may  take  a  decision,  or
 the  Government  might  move  it.  How
 can  I  do  it  myself?

 Shrimati  Renu  Chakravartty
 (Barrackpore):  May  I  point  out  that
 there  was  a  motion  by  Dr.  Singhvi
 and  yesterday  I  believe  the  sub-com-
 mittee  of  the  Business  Advisory  Com-
 mittee  simply  brushed  it  aside  and
 said  there  should  be  no  discussion.

 Mr.  Speaker:  The  hon.  Member  was
 present  there?

 Shrimati  Renu  Chakravartty:  No,  I
 was  not  present  there  in  the  sub-
 committee.

 Mr.  Speaker:  I  will  find  that  out.
 Shri  Hari  Vishnu  Kamath:  I  have

 given  notice  of  a  motion.

 Shri  Bade  (Khargone):  Dr.
 Singhvi’s  motion  was  not  taken  simply
 because  on  Friday  we  have  the  dis-
 cussion  on  prices.

 Mr.  Speaker:  So  far  as  our  com-
 mittees  are  concerned,  we  have  to
 rely  upon  them,  If  the  committee  has
 decided  one  thing  and  if  the  House
 wants  another,  then  certainly  it  has
 its  recourse  and  it  can  be  moved,  but
 the  committee  was  at  perfect  liberty
 to  come  to  its  own  decision.  They
 might  have  taken  into  consideration
 the  comparative  importance  of  the
 different  motions.  Ido  not  know
 what  the  facts  are,  I  will  find  out.

 Shrimati  Renu  Chakravartty:  Our
 friend  says  that  Dr.  Singhvi’s  motion
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 [Shrimati  Renu  Chakravartty]
 was  not  considered  as  on  Friday  we
 have  the  price  resolution.  That  is
 correct,  but  if  a  no-day-yet  motion  is
 considered  important  enough,  it  could
 have  come  on  Monday.

 Mr.  Speaker:  In  this  manner,  how
 can  I  decide

 Inpran  TELEGRAPH  (THIRTEENTH
 AMENDMENT)  RULES,  962

 The  Deputy  Minister  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Bhagavati):  On  behalf  of  Shri
 Jagjivan  Ram  I  beg  to  lay  on  the
 Table  a  copy  of  the  Indian  Telegraph
 (Thirteenth  Amendment)  Rules,  962
 published  in  Notification  No.  G.S.R.
 676  dated  the  8th  December,  1962,
 under  sub-section  (5)  of  section  7  of
 the  Indian  Telegraph  Act,  1885.

 [Placed  in  Library.  See  No.  LT-
 672  753.1
 STATEMENTS  SHOWING  THE  ACTION  TAKEN

 BY  THE  GOVERNMENT  ON  VARIOUS
 ASSURANCES

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table  the  follow-
 ing  statements  showing  the  action
 taken  by  the  Government  on  various
 assurances,  promises  and  undertak-
 ings  given  by  Ministers  during  the
 various  sessions  shown  against  each:

 (i)  Supplementary  Statement  No.
 I—Third  Session,  1962-63
 (Third  Lok  Sabha).

 {Placed  in  Library.  See  No.  LT-
 674/63).

 (ii)  Supplementary  Statement  No.
 lI—Second  Session,  ‘1962
 (Third  Lok  Sabha).

 {Placed  in  Library.  See  No.  LT-
 675  163.)

 (iii)  Supplementary  Statement  No,
 VI—First  Session,  962
 (Third  Lok  Sabha).

 [Placed  in  Library.  See  No.  LT-
 676/63.)
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 (iv)  Supplementary  Statement
 No.  VI—Sixteenth  Session,
 962  (Second  Lok  Sabha),

 [Placed  in  Library.  See  No.  LT-
 677  +163.)

 (२)  Supplementary  Statement  No.
 IX—Fifteenth  Session,  96l
 (Second  Lok  Sabha).

 [Placed  in  Library.  See  No,  LT-
 678  763.1

 (vi)  Supplementary  Statement
 No.  [X—Fourteenth  Session,
 96l  (Second  Lok  Sabha).

 [Placed  in  Library.  See  No.  LT-
 679/63.)

 (vii)  Supplementary  Statement
 No.  XVII—Thirteenth  Session,
 96  (Second  Lok  Sabha).

 [Placed  in  Library.  See  No,  LT-
 680  /63.]

 (viii)  Supplementary  Statement
 No.  XIV—Twelfth  Session,
 960  (Second  Lok  Sabha).

 {Placed  in  Library.  See  No.  LT-
 68)  /63.]

 (ix)  Supplementary  Statement
 No.  XVII—Eleventh  Session,
 960  (Second  Lok  Sabha).

 [Placed  in  Library,  See  No.  LT-
 682  /63.]

 NOTIFICATIONS  UNDER  MOTOR  VEHICLES
 Act,  939

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  I  beg  to
 lay  on  the  Table—

 (i)  a  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (3)  of  section  33  of  the
 Motor  Vehicles  Act,  1939,
 making  certain  further
 amendments  to  the  Delhi
 Motor  Vehicles  Rules,  940:—

 (a)  Notification  No.  F,  12/68/
 61-Tr.  published  in  Delhi
 Gazette  dated  the  20th  Sep-
 tember,  1962.
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 (b)  Notification  No.  F.  12/90)
 62-PR(T)  published  in
 Delhi  Gazette  dated  the  15
 November,  1962,

 (Placed  in  Library.  See  No,  LT-
 !  683  /63.]

 (ii)  a  copy  of  the  Agreement  en-
 tered  into  between  the  Presi-
 dent  of  India  and  the  Gover-
 nor  of  Orissa  regarding  the
 development  or  maintenance
 of  road  links  within  large
 towns  or  cities  served  by  Na-
 tional  Highways  under  section
 0  of  the  National  Highways
 Act,  1956,

 {Placed  in  Library.  See  No.  LT-
 684/63.)

 NOTIFICATION  UNDER  AGRICULTURAL
 PRODUCE  (DEVELOPMENT  AND  WARE-

 HOUSING)  CORPORATIONS  AcT,  956
 The  Minister  of  Community  Deve-

 lopment,  Panchayati  Raj  and  Coopera-
 tion  (Shri  S.  K.  Dey):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the
 following  papers:

 (i)  Notification  No.  G.S.R.  799
 dated  the  29th  December,  962
 issued  under  section  3  of  the
 Agricultural  Produce  (Deve-
 lopment  and  Warehousing)
 Corporations  Act,  ‘1956.

 [Placed  in  Library.  See  No.  LT-
 685  63.)

 <ii)  Annual  Report  of  the  National
 Cooperative  Development  and
 Warehousing  Board  and  the
 Annual  Consolidated  State-
 ment  of  Accounts  of  the  Board
 along  with  the  Audit  Report
 thereon  for  the  year  ‘1961-62,
 under  sub-section  (3)  of  sec-
 tion  5  and  sub-section  (4)  of
 section  4l  of  the  Agricultural
 Produce  (Development  and
 Warehousing)  Corporations
 Act,  1956.

 [Placed  in  Library.  See  No,  LT-
 686  /63.]
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 NOTIFICATIONS  UNDER  ESSENTIAL
 CommonriTiss  Act,  955

 The  Minister  of  State  in  the  Minie-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Orders  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  955:—

 (i)  The  Fertiliser  (Control)
 Eighth  Amendment  Order,
 962  published  in  Notification
 No.  G.S.R.  620  dated  the  Ist
 December,  1962.

 (ii)  The  Fertiliser  (Control)
 Ninth  Amendment  Order,  962
 published  in  Notification  Na
 S.O.  3748  dated  the  i5th
 December,  1962.

 (iii)  The  Fertiliser  (Control)
 Tenth  Amendment  Order,
 962  published  in  Notification
 No.  S.O.  3859  dated  the  24th
 December,  1962,

 (Placed  in  Library.  See  No.  LT-
 687  63.)

 NOTIFICATIONS  UNDER  ESSENTIAL
 Commoonrtiss  Act,  955

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 A.  M.  Thomas):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodities
 Act,  955:—

 (i)  The  Rice  and  Paddy  (Assam)
 Second  Price  Control  (Am-
 endment)  Order,  962  pub-
 lished  in  Notification  No.
 G.S.R.  685  dated  the  7th
 December,  1962,

 (ii)  G.S.R.  No,  763  dated  the
 22nd  December,  962  contain-
 ing  corrigendum  to  G.S.R.  No.
 635  dated  the  30th  Novem-
 ber,  1962.

 (iii)  The  Uttar  Pradesh  Paddy
 end  Rice  *  (Restriction  on  |
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 laid  on  the  Table

 [Shri  A.  M.  Thomas]
 Movement)  Third  Amendment
 Order,  962  published  in  Noti-
 fication  No.  G.S.R.  8l2  dated
 the  27th  December,  1962.

 (iv)  The  Rice  (Uttar  Pradesh)
 Second  Price  Control  (Am-
 endment)  Order,  963  pub-
 lished  in  Notification  No.
 G.S.R.  34  dated  the  5th  Janu-
 ary,  1963.

 (v)  G.S.R.  No,  25  dated  the  I8th
 January,  1963.

 [Placed  in  Library,  See  No.  LT-
 688  183.)

 Tas  Inpiaw  Arrcrarr  (AMENDMENT)
 Rugs,  962

 The  Deputy  Minister  in  the  Minis-
 try  of  Transport  ang  Communications
 (Shri  Mohiuddin):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 papers:

 (i)  The  Indian  Aircraft  (Amend-
 ment)  Rules,  962  published
 in  Notification  No.  G.S.R.  674
 dated  the  8th  December,  962
 under  section  74468  of  the
 Indian  Aircraft  Act,  1934,  to-
 gether  with  an  explanatory
 note.

 [Placed  in  Library.  See  No.  LT-
 689  183.

 (ii)  The  Air  Corporations  (Am-
 endment)  Rules,  962  pub-
 lished  in  Notification  No.  5.0.
 390  dated  the  29th  December,
 1962,  under  sub-section  (3)  of
 section  44  of  the  Air  Corpora-
 tions  Act,  1953,

 [Placed  in  Library.  See  No.  LT-
 690  183.)

 (iii)  Annual  Accounts  of  the  Air-
 India  International  Corpora-
 tion  for  the  year  960-6l  and
 the  Audit  Report  thereon,
 under  sub-section  (4)  of  sec-
 tion  5  of  the  Air  Corpora-
 tions  Act,  1953.

 [Placed  in  Library,  See  No.  LT-
 69  1/63.)
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 22.5  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 Firra  Report
 Shri  Tyagi  (Dehra  Dun):  I  beg  to

 present  the  Fifth  Report  of  the  Publie
 Accounts  Committee  on  the  Audit  Re-
 port  on  the  Accounts  of  the  Damodar
 Valley  Corporation  for  the  year  1960-
 6i—Parts  I—II,

 ESTIMATES  COMMITTEE

 FirrH  REportT

 Shri  Dasappa  (Bangalore):  I  beg  to
 present  the  Fifth  Report  of  the  Esti-
 mates  Committee  on  action  taken  by
 Government  on  the  recommendations
 contained  in  the  Hundred  and  twenty-
 first  Report  of  the  Estimates  Com-
 mittee  (Second  Lok  Sabha)  on  the
 Ministry  of  Commerce  and  Industry—
 Coffee  Board,  Bangalore,

 2.6  hrs.

 BUSINESS  ADVISORY  COMMITTEB
 ELEVENTH  REPORT

 The  Minister  of  Parliamentary  Aff-
 airs  (Shri  Satya  Narayan’  Sinha):
 Sir,  I  beg  to  move:

 “That  this  House  agrees  with
 the  Eleventh  Report  of  the  Busi-
 ness  Advisory  Committee  pre-
 sented  to  the  House  on  the  2lst
 January,  1963”.

 Mr.  Speaker:  The  question  is:

 “That  this  House  agrees  with
 the  Eleventh  Report  of  the  Busi-
 ness  Advisory  Committee  pre-
 sented  to  the  House  on  the  2lst
 January,  1963”,

 The  motion  was  adopted.
 ———
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 2.7  hrs.

 RE:  CHINESE  MAPS

 Shri  Hari  Vishna  Kamath
 (Hoshangabad):  Sir,  before  you  pro-
 ceed  to  the  other  business,  I  have  a
 submission  to  make,  which  you  very
 kindly  permitted  me  to  make  with  re-
 gard  to  the  Chinese  maps.  The  Prime
 Minister  laid  on  the  Table  of  the
 House  the  proposals  of  the  Colombo
 nations  and.  the  clarifications  in  con-
 nection  with  them.  You  will  readily
 agree,  Sir,  and  the  Leader  of  the
 House  will  also  agree,  I  am  sure,  that
 the  debate  cannot  proceed  unless  ail
 the  relevant  material  is  available  to
 the  House.  May  I  invite  your  atten-
 tion  to  the  clarifications?  The  clari-
 fications  in  regard  to  the  western  sec-
 tor  refer  to  maps  III  and  V  circulated
 by  the  Government  of  China,  Unless
 those  maps  are  made  available  to  us
 or  we  are  told  whether  the  documents
 supplied  to  us  contain  some  maps
 drawn  on  the  basis  of  the  Chinese
 maps,  it  will  be  impossible  to  start  the
 debate  tomorrow.  Could  the  Prime
 Minister  tell  us  whether  any  maps  in
 our  documents  are  based  on  the  Chi-
 nese  maps  referred  to?

 The  Prime  Minister,  Minister  of  Ex-
 ternal  Affairs  and  Minister  of  Atomic:
 Energy  (Shri  Jawaharlal  Nehru):  I
 regret,  Sir;  I  have  not  seen  the  maps—
 these  two  maps.  It  may  be  possible
 that  they  were  not  supplied  40  us  in
 a  regular  form  but  the  position  was
 explained  to  us.  I  do  not  know.  I  can
 enquire  if  they  are  available  some-
 where.  I  do  not  possess  them  at  the
 moment.

 Mr.  Speaker:  There  was  some  refe-
 ence  to  them  in  the  clarifications.

 Shri  Jawaharlal  Nehru:  Some  Chi-
 nese  maps  are  referred  to.  We  may
 perhaps  have  them,  It  will  be  diffi-
 cult  for  us  to  produce  a  large  number
 of  copies,  if  we  have  them.  But  I  am
 not  sure.

 Shri  Tyagi:  In  this  book  supplied
 yesterday  Chinese  Threat,  there  are
 twelve  maps.
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 Mr.  Speaker:  Order,  order.  Let  us
 hear  the  Prime  Minister.

 Shri  Jawaharlal  Nehru:  May  I
 point  out  that  the  line  drawn—I  am
 told  by  my  colleague  the  Law  Minis-
 ter—in  the  maps  supplied  is  accord-
 ing  to  the  Chinese  maps,

 Shri  Ranga  (Chittoor):  We  do  not.
 know  how  it  happened  that  the  hon
 Prime  Minister  was  not  able  to  see
 these  maps  even  when  the  distin-
 guished  friends  here  discussed  with.
 him  some  points  in  relation  to  the
 proposals  that  were  placed  before  us,
 Apart  from  that  I  find  a  lot  of  dis-
 crepancy  even  in  the  maps  that  are
 being  sypplied  to  us.  There  is  a  big
 map  supplied  to  us  in  regard  to  the
 western  sector  with  two  lines.

 Mr.  Speaker:  Would  it  mot  be
 advisable  to  point  out  these  discre-
 pancies  at  the  time  when  we  discuss
 these  proposals  tomorrow?  The  ques-
 tion  now  is  whether  relevant  material
 has  been  supplied  or  not.

 Shri  Ranga:  May  I  request  you  to
 let  me  complete  my  sentence?  A
 reference  was  made  to  the  book
 Chines  Threat  circulated  by  the
 Government.  There  also  some  maps
 are  given.  If  we  compare  one  with
 the  other  there  is  a  considerable
 amount  of  discrepancy.  I  would  like
 the  Government  to  throw  some  light
 in  regard  to  that  matter  between  now
 and  tomorrow  by  preparing  a  note  and
 supplying  it  to  Members.  That  would
 make  it  possible  for  us  to  have  an
 intelligent  discussion.

 Shri  Hari  Vishnu
 point  of  clarification.

 Kamath:  On  a

 Mr.  Speaker:  Order,  order.  Shri
 Kamath  had  shown  me  that  there  was
 reference  in  those  explanations  that
 had  been  given,  about  some  maps—
 3  and  5—prepared  by  the  Chinese.
 The  only  question  before  me  at  this
 moment  is,  he  wanted  that  that
 material  also  should  be  before  the
 House  before  an  intelligent  discussion
 can  take  place.  I  had  forwarded  that
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 letter,  that  request  of  his,  to  the
 Government  to  make  enquiries  whe-

 “ther  really  those  maps  were  available.
 Shri  Kamath  also  wanted  that  either
 those  maps  might  be  supplied  or  we
 ‘might  be  told  whether  the  lines  drawn
 -on  the  maps  already  supplied  were
 accordingly  to  those  maps.  If  it  is
 conveyed  to  the  House  that  those

 “lines  down  are  according  to  those  maps
 that  material  would  be  there.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification,  Sir.  The  Prime
 Minister  was  good  enough  to  say  that
 during  the  talks  with  the  three

 -Colombo  Conference  representatives—
 the  Asian  representatives—the  maps
 ‘were  not  shown  to  him,  or  he  did  not

 7626  the  maps.  (Interruption).  Am  I
 to  understand  that  those  representa-
 tives  did  not  show  him  the  maps  when
 they  referred  to  the  maps  in  their

 ‘clarification?  Who  prepared  our  maps
 .and  on  what  basis?

 Mr.  Speaker:  We  are  not  going
 through  that  issue  now.  We  aré  only

 :eoncerned  with  the  material  with  us.

 Shri  Jawaharlal  Nehru:  The  maps
 which  we  produced  to  them  gave  the
 Chinese  lines  as  interpreted  by  them.

 ‘They  said  “this  is  the  line.”  The  ques-
 tion  did  not  arise  of  seeing  the  Chinese
 maps.  I  shall  try  to  find  out;  from
 what  the  hon.  Member,  Shri  Ranga
 said,  if  he  will  point  out  the  discre-
 pancies,  I  shall  gladly  enquire  into  it
 and  try  to  explain  them.  There  may
 be  a  mistake  in  printing,  or  there  may

 ‘pe  some  such  thing  which  might  have
 happened.  We  shall  try  to  avoid
 them.

 Shri  Ranga:  We  drew  your  atten-
 tion,  and  the  hon.  Member  has  drawn
 your  attention  at  the  meeting  that  we
 had,  the  meeting  with  the  opposition
 leaders.  It  was  placed  before  you.  In
 addition  to  that,  even  the  Hindustan
 Times  has  referred  to  it  in  its  edi-
 torial  this  morning.  It  should  have
 been  looked  into  by  our  own  Exter-
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 nat  Affairs  Ministry  by  now.  (Miter-
 ruption).

 Mr,  Speaker:  Order,  order.
 Shri  Hem  Barua  (Gauhati):  The

 Prime  Minister  said  that  the  question
 of  seeing  the  Chinese  maps  does  not
 arise,  and  in  the  same  breath  he  said
 that  if  there  is  any  discrepancy  in  the
 maps  they  can  rectify  the  discrepancy.
 May  I  know  how  it  is  that  those  maps
 were  not  seen?  The  Prime  Minister
 himself  admits  that  he  hag  not  seem
 them,  but,  at  the  same  time,  he  has
 forwarded  a  clarification  to  us,  with-
 out  seeing  the  Chinese  maps.  How
 can  you  find  out  the  discrepancy?  We
 seek  your  protection,  Sir.

 Shri  Hari  Vishna  Kamath:  The
 Chinese  change  them.  They  keep  om
 changing  the  maps  from  year  to  year,
 every  year.

 Mr.  Speaker:  Order,  order.  Before
 we  begin  that  debate,  the  Prime
 Minister  says  that  he  would  find  out
 if  there  are  such  maps;  then  probably
 &  few  copies  could  be  supplied.

 Shri  Jawaharlal  Nehru:  We  were
 dealing  with  the  Colombo  powers  oa
 the  basis  of  the  things  given  by  them.
 They  said,  “this  is  the  line”,  and  we
 dealt  with  them.  It  is  given  in  our
 thing.  I  have  not  seen  the  actual
 Chinese  maps  that  were  shown  te
 them  there.

 Shri  Hari  Vishnu  Kamath:  Why
 did  they  not  bring  them?

 Shri  Jawaharlal  Nehru:  I  do  not
 know;  I  was  not  interested.  I  was
 interested  in  the  particular  position
 that  they  said;  that  was  given.  Se
 far  as  I  know,  when  I  said  about  these
 discrepancies—Shri  Ranga  referred  te
 them—we  have  now  our  own  maps.
 Maybe  there  is  some  printing  mis-
 take.  That  may  be  explained.  Some-
 thing  might  have  occurred.  Thpt  may
 be  explained.

 Shri  Ranga:  How  can  that  be?  You
 have  allowed  them  to  carry  on  the
 negotiations.  (Interruptions).



 $757  Re:  Chinese  Maps  MAGHA  2,  884  (SAKA)  Re:  Chinese  Maps  5758

 Mr.  Speaker:  Order,  order.

 Shri  Hem  Barua:  The  Prime  Minis
 ter  himself  admits  that  there  are  dis-
 crepancies  in  our  maps  also.

 Mr.  Speaker:  Order,  order.  These
 are  things  thzt  we  can  discuss  when
 regularly  we  have  that  material  before
 us,  when  the  discussion  comes.  Now,
 the  hon.  Member  pointed  out  to  me
 that  those  references  are  there  and
 some  clue  should  be  given  about  what
 those  maps  are.  The  Government
 says  that  they  would  find  out  if  there
 are  such  maps,  or,  the’  information
 given  just  now  by  the  Law  Minister—
 that  the  line  drawn  by  our  Govern-
 ment  corresponds  to  what  information
 was  conveyed  to  them—was  accord-
 ing  to  them.  That  can  be  done.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Are  we  sure  that  this  parti-
 cular  line  which  the  Government
 have  drawn  is  in  accord  with  the
 maps  that  have  been  given  on  the
 basis  of  which  the  Colombo  propo-
 sals  are  made?  We  want  to  know
 that,  because  they  have  not  seen  them
 perhaps.  They  are  not  available.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  These  two  maps—3  and
 5—were  attached  to  the  letters  which
 were  sent  to  the  Prime  Minister.  That
 was  stated  by  the  Colombo  powers
 in  their  proposals.  Therefore,  it  must
 be  with  Government,  because  they
 were  attached.  Could  we  propose
 that  those  two  maps  should  be  found
 out  from  the  Ministry  of  External
 Affairs  and  be  put  up  in  the  Library?
 Then  we  can  really  check  up,  because
 actually  the  Colombo  proposal  gives
 the  line  drawn  on  a  map  and  in  ite
 clarifications  it  says  that  it  is  accord-
 in  t#  map  so  and  so,  (Interruptions).

 Mr.  Speaker:  I  have  sent  the  letter
 of  Mr.  Kamath  to  the  Government  to
 make  enquiries  if  there  are  such
 maps.

 Shri  Ranga:  All  these  negotiations
 are  being  carried  on  without  even
 maps  before  them?

 Mr.  Speaker:  That  criticism  can  be
 levelled  when  the  discussion  is  held,
 not  at  this  time.

 Shri  Indrajit  Gupta  (Calcutta  South
 West):  About  the  supply  of  essential
 material,  I  am  told  there  is  another
 map  which  Government  had  prepared
 already,  but  which  is  not  being  cir-
 culated  to  Members;  that  is  the  map
 showing  the  line  which  would  come
 into  effect  if  the  Colombo  proposals
 are  accepted.  (Interruptions).  If  the
 Chinese  accept  that  proposal  of  with-
 drawal,  then  the  line  which  would
 come  into  effect  should  be  drawn  on
 8  map  and  given  to  us.  Otherwise,  it
 is  not  possible  for  us  to  know  what
 the  withdrawal  would  mean.  (Inter-
 ruptions).

 Mr.  Speaker:  These  are  all  sugges-
 tions  that  the  Government  would  note
 Mr.  Sen.  (Interruptions).

 Shrimati  Renu  Chakravartty:  Mr.
 Trivedi  should  withdraw  what  he
 has  said.  (Interruptions).

 Mr.  Speaker:  Would  there  be  a
 fight  between  Members  sitting  near
 each  other?  She  should  also  sit
 down.  I  did  not  hear  anything  nor
 do  I  suppose  anything  has  gone  on
 record.  Nothing  has  gone  on  record
 nor  did  I  hear  anything  objectionable.

 Shri  Surendranath  Dwivedy:  He
 asked,  how  these  people  got  the  infor-
 mation  earlier  and  which  is  the
 Government..  ..(Interruptions).

 Mr.  Speaker:  If  no  other  Members
 except  Shrimati  Renu  Chakravartty
 or  one  or  two  hon.  Members  sitting
 near  her  have  heard  it  why  should  it
 tbe  made  public?  It  would  be  better  if
 it  remains  secret.

 Shrimati  Reau  Chakravartty:  May
 I  make  a  submission?  The  point  which
 was  made  by  Shri  Indrajit  Gupta  was
 that  a  prticular  map  has  not  been  sup-
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 plied  to  the  Members.  The  point  was,
 that  the  line  of  withdrawal  which  has
 been  printed  and  supplied  both  to  Mr.
 Dwivedy  and  Mr.  Ranga
 (Interruptions).

 Mr.  Speaker:  Order,  order.  I  do  not
 allow  that  discussion.  Mr.  Sen  may
 proceed.

 32.28  hrs.

 CONSTITUTION  (SIXTEENTH
 AMENDMENT)  BILL

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  I  beg  to  move:

 “That  the  Constitution  (Six-
 teenth  Amendment)  Bill,  963
 further  to  amend  the  Constitution
 of  India  be  referred  to  the  same
 Joint  Committee  of  the  Houses  to
 which  the  Constitution  (Fifteenth
 Amendment)  Bill  was  referred;

 that  the  Committee  shall  make  a
 a  report  to  this  House  by  the  first
 day  of  the  next  session;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha
 do  concur  in  the  motion  and  com-
 municate  its  concurrence  to  this
 House.”

 Mr.  Speaker:  Order,  order.  When
 private  conversation  goes  on,  which  I
 do  not  hear,  how  can  I  take  action?

 Shri  A.  K.  Sen:  There  is  an  alter-
 native  motion  tabled  by  Mr.  Kamath,
 which  is  substantially  the  same,
 except  that  he  mentions  the  names
 of  the  Members  of  the  Joint  Com-
 mittee  specifically  and  he  gives  a
 different  date.  We  have  mentioned
 the  same  committee  in  order  to  save
 time,  so  that  both  the  Constitution
 Amendment  Bills  may  be  brought  to-
 gether  and  considered  by  this  House
 at  the  same  time  and  voting  may  be
 done  on  the  same  occasion,  instead  of
 having  to  go  through  the  procedure
 for  Constitution  amendment  on  two
 separate  occasions.  That  was  the
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 main  reason  why  we  wanted  the  Com-
 mittee  to  finish  its  deliberations  on.
 both  the  Bills  together.  The  names
 of  the  Members  will  be  the  same  as
 the  old  Committee  and  the  date  has
 been  fixed  in  order  to  fit  in  with  the
 Other  date.  I  have  no  doubt  that  it.
 will  be  possible  because  the  amend-
 ments  are  only  a  few.  The  main
 amendments  are  to  article  9  and  it
 will  not  take  much  time.  So  it  need
 not  wait  until  the  penultimate  week
 of  the  next  session.  To  wait  till  the
 penultimate  week  of  the  next  session
 will  mean  our  proceeding  with  two
 Constitution  (Amendment)  Bills  on
 two  different  occasions  and  having
 to  follow  the  special  procedure  laid
 down  for  such  amendments.  I  would
 therefore  suggest  that  it  is  enough  if
 we  accept  the  motion  as  I  have  moved
 so  that  the  deliberations  of  the  Joint
 Committee  on  both  the  Bills’  may
 proceed  together  without  loss  of  time,
 the  reports  may  be  placed  together
 and  they  may  be  considered  together
 so  that  the  special  procedure  need
 not  be  repeated  twice  over.

 Now,  Sir,  the  purpose  of  this  Cons-
 titution  (Amendment)  Bill  is  mainly
 that  we  want  to  appropriate  powers
 for  the  Government  to  impose  restric-
 tions  against  those  individuals  or
 organisations  who  want  to  make
 secession  from  India  or  disintegration
 of  India  as  political  issues  for  the
 purpose  of  fighting  elections.  This  is
 not  merely  important  from  the  point
 of  view  of  the  present  emergency,
 but  it  has  been  important  for  quite
 some  time  ever  since  these  disinte-
 grating  forces  have  tried  to  gather
 strength,  and  it  was  felt  urgent,  there-
 fore,  that  a  National  Integration  Com-
 mittee  should  be  set  up  consisting
 of  representatives  of  all  the  parties
 and  leaders  of  public  opinion  to
 report  on  the  urgent  steps  necessary
 to  combat  these  disintegrating  gorces.

 The  Committee  which  was  set  up
 to  report  on  this  was  headed  by  Shri
 Cc.  P.  Ramaswami  Ayyar.  They
 reported  on  the  Sth  November.  The

 4
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 only  report  they  made  was  that  for
 the  present  moment  they  should
 adjourn  because  the  emergency  has
 brought  the  entire  country  together
 and  therefore  other  matters  may  be
 considered  later  on.  But  they  made
 ‘one  recommendation,  and  that  is  that
 article  39  should  be  amended.  That
 report  has  been  circulated  to  all  the
 Members.  They  annexed  also  a  draft
 of  the  amendment  which  they  pro-
 posed.  It  really  conforms  with  the
 ideas  of  the  Government  on  this
 matter,  and,  I  have  no  doubt,  the
 ideas  of  all  sections  of  this  House,
 namely,  that  there  should  be  appro-
 priate  powers  given  to  Parliament  to
 pass  necessary  laws  for  the  purpose
 of  outlawing  all  activities  of  a  seces-
 sionist  nature,  so  that  we  may  not
 have  a  repetition  of  what  happened
 from  940  in  this  country  when  the
 Muslim  League  made  partition  of
 India  as  its  main  political  platform
 and  fought  elections  on  that  resulting
 in  a  disaster  which  will,  possibly,
 always  be  thought  as  the  destiny  of
 this  nation.

 Shri  Hari  Vishnu  Kamath:  Under
 the  British  Government.

 Shri  A.  K.  Sen:  They  never  tried  to
 combat  it.  But  the  Parliament  here
 is  powerful  enough  to  device  ways
 and  means  to  pass  such  measures  as
 it  thinks  proper  for  the  purpose  of
 seeing  that  these  dangerous  and,  at
 the  same  time,  anti-national  forces
 are  not  given  a  day  longer  to  survive
 than  we  can  help.

 This  is  the
 scheme  is  that  we  insert  in  the  clauses
 to  article  9  the  words:  “the  sovere-
 ignty  and  integrity  of  India”,  when
 it  will  read:  “reasonable  restrictions
 in  the  interests  of  the  sovereignty  and
 integrity  of  India”,  because  the  pre-
 gent  words  are  not  enough  to  attract
 restrictions  of  that  nature.  In  fact,
 someaof  the  decisions  of  the  Supreme
 Court  have  made  it  quite  clear  that
 the  words:  “security  of  State”  is  a
 limited  expression  and  it  does  not
 comprehend  any  power  to  ban  orga-
 nisationg  or  political  activities  820  as

 main  purpose.  The
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 to  bring  them  within  the  exceptions
 under  the  article  unless  something
 more  is  there.  It  has  therefore  been
 thought  necessary  to  insert  in  clauses
 (2),  (3)  and  (4)  of  article  19,  in  addi-
 tion  to  what  appears  there,  after  the
 words:  “in  the  interests  of”,  the  words:
 “the  sovereignty  and  integrity  of
 India”.

 Then  we  take  a  further  step  of
 making  it  obligatory  for  any  person
 who  wants  to  stand  as  a  candidate  for
 a  seat  in  the  Assembly  or  in  Lok
 Sabha,  either  in  a_  by-election  or  in
 the  general  elections,  to  subscribe  to
 8  particular  oath  or  _  affirmation
 pledging  himself  to  uphold  the  so-
 vereignty  and  imtegrity  of  India.
 The  new  form  is  given  in  the  Bill
 itself.  This  follows  as  a  consequence
 of  our  main  amendment  of  article  19.
 It  will  be  this:

 a)  having  been  nominated  as
 a  candidate  to  fill  a  seat  in  the
 Council  of  States  (or  the  House  of
 the  People)  do  swear  in  the  name
 of  God  solemnly  affirm  that  I  will
 bear  true  faith  and  allegiance  to
 the  Constitution  of  India  as  by  law
 established  and  that  I  will  uphold
 the  sovereignty  and  integrity  of
 India.”

 What  is  being  added  is:  “that  I  will
 uphold  the  sovereignty  and  integrity
 of  India”,  so  that  when  he  stands  as
 a  candidate  he  cannot  make  secession
 an  issue  in  the  political  fight.  We-
 make  it  absolutely  impossible.  Then,
 when  he  becomes  a  Member  of  Parlia-
 ment  either  in  the  Lok  Sabha  or  in
 the  Rajya  Sabha,  he  has  to  subscribe
 to  a  further  oath  which  pledges  him
 to  the  same  thing,  namely,  that  he
 will  uphold  the  sovereignty  and
 integrity  of  India.  In  Form  VII  of
 the  Third  Schedule  also  you  find  a
 similar  thing  for  the  Legislative
 Assemblies  and  Councils,  that  a  candi-
 date  has  to  subscribe  to  the  oath  or
 affirmation  pledging  himself  to  uphold
 the  sovereignty  and  integrity  of  India
 and  when  he  becomes  a  member  he
 has  to  subscribe  to  a  similar  oath  or
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 affirmation  pledging  himself  m  the

 discharge  of  his  duties  as  a  member  of
 the  Assembly  or  the  Council.

 Shri  Priya  Gupta  (Katihar):  Sir,  I
 vise  to  a  point  of  order.

 Mr.  Speaker:  That  the  hon.  Minister
 eannot  speak?

 Shri  Priya  Gupta:  No,  Sir.  In  the
 absence  of  anything  being  codied  in
 the  rules,  the  Constitution  or  the
 Code  of  Conduct,  regarding  his  be-
 haviour  against  integrity  and  other
 things,  how  can  this  be  accepted?

 Shri  A.  K.  Sen:  I  am  most  surprised
 that  hon.  Member,  who  is  a  lawyer,  I
 wnderstand....

 Shri  Priya  Gupta:  I  am  not  a  law-
 yer.

 An  Hon.  Member:  That  is  the  rea-
 eon.

 Shri  Priya  Gupta:  Is  there  anything
 provided  in  the  Constitution  or  any-
 where  else  as  to  what  will  be  deemed
 to  be  against  sovereignty  and  integ-
 Kity?

 Shri  A.  K.  Sen:  We  are  providing
 for  it.  If  it  was  there....

 Shri  Priya  Gupta:  When  will  the
 behaviour  of  anybody  be  deemed  ४०
 be  against  sovereignty  and  integrity?

 Mr.  Speaker:  Order,  order.  I  have
 heard  the  point  of  order.  My  ruling
 is  that  the  point  goes  and  order  re-
 mains.

 Shri  A.  K.  Sen:  Because  something
 was  not  there  it  has  become  necessary
 to  put  it.  You  have  rightly  said,  Sir,
 that  the  point  goes  and  order  remains.
 We  make  it  the  supreme  law  of  the
 Jand  that  it  shall  not  be  permissible  to
 anyone  to  make  a  secession  an  issue
 in  any  political  fight  or  in  any  election
 and  that  before  he  can  hope  to  exer-
 eise  the  right  of  standing  as  a  candi-
 date  either  to  Lok  Sabha  or  to  a  State
 Assembly  or  to  Rajya  Sabha  or  to
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 any  one  of  the  State  Councils,  he
 must  pledge  himself  unequivocally  to
 uphold  the  integrity  and  sovereignty
 of  India,  What  is  the  point  of  order
 in  it?

 Shri  Priya  Gupta:  Has  the  be-
 haviour  of  an  individual  been  codi-
 fied?

 An  Hon.  Member:  The  pvint  of
 order  has  already  been  disposed  of.

 Mr.  Speaker:  Why  should  the  Law
 Minister  again  refer  to  it  when  I  said
 that  the  point  had  already  gone?

 Shri  A.  K.  Sen:  What  I  said  was,
 there  is  no  question  of  any  doubt  being
 expressed  on  what  we  want.  The  be-
 haviour  of  every  citizen  of  the  coun-
 try....

 Shri  Priya  Gupta:  It  should  be
 codified.

 Mr.  Speaker:  Even  when  it  is  codi-
 fied  it  is  not  observed,

 Shri  A.  K.  Sen:  These  are,  there-
 fore,  Sir,  the  proposed  amendments,
 and,  I  take  it,  it  not  only  echoes  the
 universal  desire  of  this  House  but  of
 the  whole  country,  nut  only  to  make
 ourselves  capable  of  meeting  the  calls
 of  the  nation  at  this  hour  of  crisis,  but
 also  to  discharge  our  duties  as  a  na-
 tion,  as  a  unified  nation,  for  all  times
 to  come  and  to  overcome  the  evils
 which  have  manifested  themselves  in
 recent  times  in  the  shapes  of  various
 disintegrating  forces  of  languags,  of
 race,  of  caste,  of  religion,  or  of  terri-
 torial  or  other  affiliations.  I,  therefore,
 with  very  great  pleasure  and  pride,
 commend  this  motion  to  this  House,
 and  I  have  every  hope  that  this
 amending  Bill  will  be  accepted  without
 any  opposition  and  the  mandate  of  this
 House  will  go  to  the  nation,  not  only
 for  today  or  tomorrow,  but  for  all
 times  to  come  as  the  imperishable
 supreme  law  of  the  country.

 Mr.  Speaker:  Motion  moved:

 “That  the  Constitution
 (Sixteenth  Amendment)  Bill,  968
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 further  to  amend  the  Constitution
 of  India  be  referred  to  the  same
 Joint  Committee  of  the  Houses  to
 which  the  Constitution  (Fifteenth
 Amendment)  Bill  was  referred;

 that  the  Committee  shall  make
 @  report  to  this  House  by  the  first
 day  of  the  next  session;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 concur  in  the  motion  and  com-
 municate  its  concurrence  to  this
 House.”

 Shri  Kamath  has  given  notice  of  a
 substitute  motion  for  this.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  I  beg  to  move:—

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  refer-
 red  to  a  Joint  Committee  of  the
 Houses  consisting  of  45  members;
 30  from  this  House,  namely:—

 Shri  Brij  Raj  Singh-Kotah,  Shri
 S.  N.  Chaturvedi,  Shri  Homi
 F.  Daji,  Shri  Ram  Dhani  Das,
 Shri  R.  Dharmalingam,  Shri
 Kashi  Ram  Gupta,  Sardar
 Iqbal  Singh,  Shri  Madhavrao
 Laxmanrao  Jadhav,  Shri
 Madeppa  Bandappa  Kadadi,
 Shri  Hari  Vishnu  Kamath,
 Shri  Paresh  Nath  Kayal,
 Shri  Nihar  Ranjan  Laskar,
 Shri  Harekrushna  Maha-
 tab,  Shri  M.  Malaichami,
 Shri  Mathew  Maniyangadan,
 Shri  Bibudhendra  Misra,  Shri
 F.  H.  Mohsin,  Shri  H.  N.
 Mukerjee,  Shri  D.  J.  Naik,
 Shri  V.  C.  Parashar,  Shri  Ram
 Swarup,  Shri  S.  V.  Krishna-
 moorthy  Rao,  Shri  ic, 0.  L.
 Narasimha  Reddy,  Shrimati
 Yashoda  Reddy,  Syed  Nazir
 Hussain  Samnani,  Shri  Ram-
 shekhar  Prsad  Singh,  Jr.  L.  M.
 Singhvi,  Shri  U.  M.  Trivedi
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 Shri  Balgoving  Verma,  Shri
 Asoke  K.  Sen  and  5  from.
 Rajya  Sabha;

 that  in  order  to  constitute  a  sit-
 ting  of  the  Joint  Committee  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  the  Committee  shall  make
 a  report  to  this  House  by  the  first
 day  of  the  penultimate  week  of
 the  next  session;

 that  in  other  respects  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Parliamentary  Committees
 will  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make;  and

 that  this  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee
 and  communicate  to  this  House
 the  names  of  5  members  to  be
 appointed  by  Rajya  Sabha  to  the
 Joint  Committee.”  qd).

 That  in  the  original  motion,—
 for  “the  rst  day

 session”  substitute—
 of  the  next

 “the  first  day  of  the  penultimate
 week  of  the  next  session”  (2).

 I  would  like  to  speak  only  very  briefly
 on  my  amendments,  andI  do  not  wish
 to  speak  on  the  merits  of  the  Bill
 because,  in  the  first  place,  it  is  a  very
 necessary  and  healthy  piece  of  legis-
 lation  and,  secondly,  because  I  am  in
 the  Joint  Committee.

 Mr.  Speaker:  Has  ‘the  got  any  legal
 objection?

 Shri  Hari  Vishnu  Kamath:  Yes,  on
 the  Rules  of  Procedure.  Since  I  am
 a  member  of  the  Joint  Committee  con-
 stituted  by  the  Government,  I  do  not
 wish  to  speak  on  the  merits  of  the
 Bill.

 The  motion  moved  by  the  hon.  Min-
 ister  is  open  to  objection  on  more
 grounds  than  one.  This  Joint  Com-
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 mittee  of  both  Houses  that  the  Gov-
 ernment  proposes  for  reference  of
 this  Bill  is  I  believe,  certainly  con-
 trary  to  the  spirit  of  the  Rules  of  Pro-
 «cedure  and,  obviously,  contrary  to  the
 form,  as  envisaged  in  the  rules,  namely
 that  a  Committee  which  is  suggested
 for  reference  of  a  particular  Bill
 should  be  made  by  the  wording  of  a
 subsequent  resolution  identical  with
 the  earlier  one.  Here  there  is  a  basic
 objection,  and  that  is  this.  A  Joint
 Committee  consists  of  members  of  both
 Houses,  thirty  from  this  House  and
 fifteen  from  the  Rajya  Sabha.  Now,
 what  jurisdiction  have  we  got  here,
 sitting  in  this  House,  to  suggest  or  to
 ™ove  that  this  Bill  also  should  be
 referred  to  a  Joint  Committee  of  which
 certain  members,  fifteen  members,  be-
 long  to  the  other  House?  Had  it  been
 a  Select  Committee  of  this  House
 alone,  perhaps  it  might  not  have  been
 80  objectionable.  But,  as  it  is,  I  am
 afraid  that  the  motion  is  not  in  order
 ‘because  we  have  no  jurisdiction,  this
 House  has  no  jurisdiction,  as  regards
 selection  of  members  of  the  other
 House  for  a  Joint  Committee  on  a
 Bill  moved  in  this  House.

 Mr.  Speaker:  But  they  would  not
 be  bound  unless  they  agreed  to  it.  They are  free  to  say  so  if  they  do  not  agree
 “with  it.

 Shri  Hari  Vishnu  Kamath:  May  I
 ‘submit  in  all  humility  and  in  all  ear-
 nestness  that  it  would  be  wiser  and
 ‘safer...

 Mr.  Speaker:  That  is  a  different
 matter.  I  also  consider  that  it  would
 be  more  in  conformity  with  the  rules
 if  the  motion  is  made,  giving  a  list
 ‘of  members  who  ghould  be  on  the
 Select  or  Joint  Committee.  I  had
 that  impression  myself.  Even  now  I
 ‘would  advise  the  hon.  Law  Minister
 that  in  future  at  least  he  should  be
 «careful  and  that  he  should  give  those
 mames  separately  when  a  different
 motion  is  being  made,  because  we
 have  only  ad  hoc  committees  as  dis-
 tinct  from  standing  committees,  So,
 ‘when  we  refer  a  particular  legislation
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 to  a  committee,  we  cannot  send  some
 other  legislations  also  to  the  same
 committee,  as  is  done  in  some  other
 countries  where  there  are  standing
 committees  or  commissions,  So,  I  also
 hold  the  same  view.  But  I  do  not
 find  any  law  or  statute  that  would
 conflict  with  this  and  there  is  nothing
 legally  objectionable  to  this  proposal.
 Therefore,  I  think  we  need  not  stress
 on  this.  But  I  would  advise  Govern-
 ment  that  in  future  they  might  look
 into  it.  It  would  have  been  more  in
 conformity  with  the  rules  if  they  had
 brought  up  a  separate  motion,  giving
 the  names  and  other  terms  of  refer-
 ence.  If  they  so  desire,  that  com-
 mittee  can  also  consist  of  the  same
 members  and  it  can  submit  the  report
 on  the  same  day  as  the  other  com-
 mittee.

 Shri  Hari  Vishnu  Kamath:  I  am  in-
 debted  to  you  and,  I  believe,  this
 House  is  also  indebted  to  you  for  the
 light  thrown  on  this,  for  the  guidance
 given  to  us,  I  am  glad  that  you  have
 agreed  to  a  certain  extent  with  the
 objection  I  have  raised.  Therefore,  I
 submit  even  at  this  late  hour  it  will
 not  be  improper,  it  will  be  correct,
 on  the  part  of  the  hon.  Minister  to
 accept  my  substitute  motion  because
 I  have  not  seen  a  precedent  to  this
 motion  in  this  House.  At  least  as
 long  as  I  was  here  there  was  no  such
 motion  of  this  kind.  This  is  the  first
 time,  so  far  as  I  am  aware,  that  such
 a  motion  has  been  brought  forward.

 Mr.  Speaker:  We  have  to  see  whe-
 ther  there  is  some  law  or  rule  that
 is  being  transgressed,  not  only  whe-
 ther  there  has  been  any  precedent  or
 any  previous  instance  of  this  kind.
 The  hon.  Member  should  point  out  to
 me  whether  there  is  some  legal  pro-
 vision  that  bars  the  making  .f  such  ea
 motion.

 Shri  Hari  Vishnu  Kamath:  But
 there  is  no  provision  which  allows  it
 specifically  either.  I  am  not  a  stickler
 for  forms  or  rules  but  in  a  perliamen-
 tary  democracy  the  forms  of  things  and
 forms  of  procedure,  fhe  Minister  will
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 agree  with  me  readily,  are  equally
 important  as  ihe  spirit  that  pervades
 the  parliamentary  institutions  and  we
 should  not  brush  them  aside  lightly.
 What  was  the  difficulty  for  the  Minis-
 try,  or  the  draftsman  or  the  Secretary
 to  provide  a  motion  including  the
 names  of  thirty  members  of  this
 House  and  bring  it  in  complete  con-
 formity  with  the  motion  which  he
 had  moved  earlier?  I  have  sought  to
 make  it  in  conformity  with  the  Rules
 of  Procedure.

 Then,  the  other  two  paragraphs  be-
 ginning  with  “that  in  other  respects
 the  Rules  of  Procedure  of  this  House
 relating  to  Parliamentary  Committees
 will  apply....”  which  find  a  place  in
 the  earlier  motion  do  not  find  a  place
 here.  He  has  incorporated  only  the
 first  three  paragraphs  in  his  motion.
 My  substitute  motion  includes  the
 other  two  paragraphs  also  which  find
 a  place  in  the  earlier  motion  for  refer-
 ence  of  the  other  Bill  to  the  Joint
 Committee.  I  would  be  happy  and  the
 House,  every  member  of  this  House,
 whether  sitting  opposite  to  me  or  on
 this  side  of  the  House,  will  appreciate
 if  the  Minister  agrees  to  the  line
 you  have  suggested.  But  you  have
 suggested  it  only  for  the  future.  Why
 not  for  the  present?  The  present  is
 the  best  time  for  everything.

 Mr.  Speaker:  Unless  I  can  find  some
 law  or  some  rule  that  is  violated,  how
 can  I  just  at  present  overrule  it  even
 though  I  feel  that  the  other  form  is
 more  in  conformity  with  the  Rules  of
 Procedure?

 Shri  Hari  Vishnu  Kamath:  But  you
 have  yourself  observed  on  an  earlier
 occasion  that  when  there  is  no  specific
 rule  providing  or  governing  a  particu-
 lar  matter,  you  are  the  supreme  autho-
 rity  to  regulate  the  proceedings  in  this
 House.

 Mr.  Speaker:  Therefore,  I  have
 regulated  it.  In  future,  Government
 would  bring  motions  on  the  lines  I
 have  suggested.

 Shri  Hari  Vishnu  Kamath:  If  you
 in  your  wisdom  excuse  and  allow  it
 it  is  all  right.
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 I  now  come  to  the  second  part  of
 my  substitute  motion.  There  in  the
 place  of  “the  first  day  of  the  next
 session”  I  have  sugegsted  “the  first
 day  of  the  penultimate  week  of  the
 next  session”,  because  I  want  to  ~  sbut
 any  charge  that  might  be  levelled  that
 I  want  to  procrastinate  or  adopt  dila-
 tory  tactics.  I  want  this  Bill  to  be
 passed  in  the  next  session,  that  is,  the
 budget  session,  which  wil]  be  a  long
 session  of  about  24  months  to  3
 months.  If  the  report  is  submitted  in
 the  penultimate  week  we  will  have
 ten  days  or  two  weeks  for  considera-
 tion  of  this  measure.

 Now,  what  happened?  I  do  _  not
 want  to  divulge  the  proceedings  of
 the  Joint  Committee  on  the  other

 the  Joint
 Committee  has  made  no  progress.  I
 am  sorry  to  say  that.

 Mr.  Speaker:  They  might  be  wait-
 ing  for  reference  of  this  Bill.

 Shri  Hari  Vishnu  Kamath:  As  a
 matter  of  fact,  at  the  first  meeting
 itself  I  had  made  a  suggestion  or  a  re-
 quest  that  witnesses  might  be  examin.
 ed.  They  are  wiling  to  give  evidence.
 In  that  sitting  it  was  decided  that  no
 witnesses  need  be  examined  and  that
 only  memoranda  be  invited  from  the
 various  associations.  Then,  at  the
 next  meeting  the  hon.  Minister  him-
 self  said  that  certain  persons  and  cer-
 tain  associations  wanted  to  give  evi-
 dence  in  regard  to  the  amendment
 proposed  in  the  Bill.  Therefore  at  the
 last  meeting  just  before  this  session,
 that  is,  only  last  week,  we  adjourned
 to  the  3th  February.  According  to
 the  Press  reports,  the  Budget  Session
 is  scheduled  to  commence  on  the  l8th
 February  and  we  are  meeting  on  the
 3th  February  for  consideration  of
 that  amending  Bill.  There  are  wit-
 nesses  to  be  examined,  memoranda  to
 be  studied  and,  I  am  sure,  thet  will
 take  a  lot  of  time.  And  the  report  of
 that  Joint  Committee  is  to  be  submit-
 ted  to  the  House  on  the  first  day  of
 the  next  session!  I  am  not  a  pessimist,
 but  I  am  a  realist  and,  I  am  afraid,
 the  hon.  Minister  may  have  to  come
 on  the  opening  day  of  the  next  session
 asking  for  more  time  for  the  sub-
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 mission  of  that  report  also,  because
 once  the  report  is  ready,  Members
 also  will  have  to  be  given  time  to  pre-
 pare  their  minutes  of  dissent,  That
 also  would  need  time  and  it  would  be
 impossible  to  do  that  by  the  first  day
 of  the  next  session  at  the  rate  at
 which  we  are  going.  We  are  going  in
 @  haphazard  fashion.  I  am  sorry  to
 say  that  and  to  use  that  word.

 Mr.  Speaker:  He  need  not  disclose
 all  that.

 Shri  Hari  Vishnu  Kamath:  I  am  not
 disclosing  anything.  But  had  the  pro-
 @ress  been  more  appreciable,  more
 systematic  and  more  methodical,  we
 would  have  been  able  to  present  that
 report  in  time.  Now,  this  Bill  should
 be  considered  separately  fron.  the
 other,  That  is  the  main  point  with
 regard  to  the  motion  that  I  have
 moved.  That  Bill  was  called  a  jumble.
 You;  remember,  Sir,  that  many  hon.
 Members  took  the  cue  which  I  had
 given  and  they  all  said  that  that  Bill
 was  a  jumble.  We  do  not  want  a
 bigger  jumble  by  incorporating  this
 also  along  with  that.  We  do  not  want
 that  Committee  to  consider  both  the
 Bills  at  the  same  time.

 Mr.  Speaker:  The  jumble  remains
 the  same  if  something  more  is  added
 to  it;  it  does  not  make  a  difference.

 Shri  Hari  Vishnu  Kamath:  Philoso-
 phically  it  does  not.  It  does  not  be-
 come  a  worse  jumble;  but  it  becomes
 a  bigger  jumble.  Therefore  I  would
 request  the  hon.  Law  Minister  even
 now  to  persuade  himself  to  this  view
 namely,  that  it  will  be  well  nigh  im-
 possible  to  submit  the  report  on  the
 opening  day  of  the  next  session  and
 it  will  be  more  practicable  in  every
 way—I  believe  that  all  my  colleagues
 will  agree  in  this  respect—to  move
 that  the  report  be  submitted  to  the
 House  on  the  first  day  of  the  penulti-
 mate  week  leaving,  two  weeks  for  the
 disposal  or  the  passing  of  the  Bill.
 I  am  sure,  the  hon.  Minister  wiil  be
 agreeable  fo  this  amendment  and  I
 commend  this  for  the  acceptance  of
 the  House.
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 Mr.  Speaker:  Both  the  substitute
 moiion  and  the  amendment  to  the
 original  motion  are  also  before  the
 House.  Shri  Reddi.

 Shri  RB.  N.  Reddi  (Nalgonda):  Mr.
 Speaker,  Sir,  I  stand  in  support  of  the
 motion  moved  by  the  hon.  Law  Minis-
 ter.  On  behalf  of  my  Party  I  welcome
 it.

 Shri  A.  K.  Sen:  Sir,  may  I  indicate
 here  that  in  view  of  what  has  come
 from  you  I  shall  be  prepared  to  accept
 the  motion  as  drafted  by  Shri  Kamath
 with  the  names  mentioned  therein
 excepting  that  the  period  mentioned
 by  him  in  the  third  paragraph  of  his
 motion  should  be  as  in  the  original.

 Mr.  Speaker:  Let  there  be  a  com-
 promise.  Shri  Kamath  would  also
 agree  to  it,  I  suppose.  There  are
 other  difficulties  which  he  has  not
 realised.  They  were  related  by  the
 hon.  Law  Minister.  The  previous
 Bill  would  affect  many  members  of  the
 High  Courts.  There  are  other  provi-
 sions  also  im  the  previous  Bill.  There.
 fore  that  has  to  be  taken  up  very
 early.

 Shri  Hari  Vishnu  Kamath:  J  accept
 that.  But  he  will  come  with  another
 motion  on  the  opening  day  of  the  next
 session  asking  for  more  time.

 Mr.  Speaker:  Now,  the  agreed  sub-
 stitute  motion  is  before  the  House.

 The  hon.  Member  might  resume  his
 speech.

 J  Shri  R.  N.  Reddi:  ]  stand  in  support
 of  the  motion.  This  is  a  Bill  that  has
 been  introduced  on  the  basis  of  the
 recommendations  made  by  the  Com-
 mittee  on  National  Integration  and
 Regionalism  appointed  by  the  National
 Integration  Council.

 2.56  hrs.

 [Mr,  Deputy-SpEAKER  in  the  Chair]

 In  recent  years  fissiparous  tendencies
 of  separatism  have  grown  tremendous-
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 Jy  in  the  shape  of  caste,  communalism,
 regionalism  and  all  that.  These  have
 endangered  the  very  heritage  of  our
 freedom  movement,  that  is,  the  unity
 of  India.  This  must  be  combated.
 They  have  manifested  themselves  in
 the  shape  of  communal]  riots  and  in  the
 shape  of  movements  for  the  disintegra-
 tion  of  the  unity  of  India,  like  what  has
 happened  in  Nagaland.  They  have
 manifested  themselves  into  a  slogan  of
 a  separate  Dravidnadu  in  the  South.
 They  have  manifested  themselves  into
 a  fight  for  power  in  the  name  of  caste
 in  different  provinces.  These  are  very
 dangerous  tendencies  for  the  unity  of
 our  nation.  It  ig  a  danger  to  the  very
 inheritance  of  our  freedom  movement.

 In  the  emergency  created  by  the
 Chinese  jnvasion  an  upsurge  of  unity
 has  come  in  India.  There  is  no  doubt
 about  that.  But  nobody  can  say  that
 this  is  going  to  be  a  permanent  feature
 and  that  these  forces  which  are  silent
 now  may  not  come  up  again  when  an
 occasion  arises  or  when  the  compul-
 sions  of  the  present  situation  cease.  So,
 it  is  but  necessary  that  the  country
 should  be  prepared  to  meet  such  emer-
 gency  and  the  motion  moved  by  the
 hon.  Law  Minister  is  in  the  right
 direction.  Every  person  who  wants  to
 contest  the  elections  should  be  asked
 to  take  a  pledge  that  he  will  not  work
 against  the  unity  or  the  integration  of
 the  country.  That  is  all  right  and  that
 is  good.  But, at  the  same  time  I  would
 like  to  make  a  few  observations  in
 this  connection.  Our  party  supports
 this  Bill,  and  we  welcome  it.  That  is
 a  fact.  But  mere  legislative  action  or
 changing  of  the  Constitution  or  asking
 the  Members  to  make  an  oath  of  alle-
 gience  or  affirmation  to  this  or  that  is
 not  going  to  solve  these  problems  that
 are  coming  up  in  India.
 38  hrs.

 Let  us  now  take  the  question  of
 secession.  How  is  it  that  certain  parties
 who  stand  for  the  principles  of  secess-
 sion  and  who  want  separate  States  get
 the  following  of  the  people?How  is  it
 that  they  have  not  been  isolated  from
 the  people?  How  is  it  that  they  have
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 a  following  among  the  people?  For
 instance,  I  would  refer  to  the  DMK
 movement  in  Madras.  How  is  it  that
 the  leaders  of  the  DMK  movement,
 although  they  have  such  a  dangerous
 slogan  ag  would  divide  the  very  unity
 of  India,  get  a  following  among’  the
 people  and  they  have  become  the
 chief  Opposition  in  the  Madras  State?
 There  must  be  some  basic  reasons
 which  move  the  people  towards  that.
 Government  must  look  into  those  basic
 features  and  see  that  they  are  remov-
 ed,  so  that  the  people  may  not  be
 attracted  by  those  slogans.

 The  method  of  centralisation  of  the
 entire  administration  that  is  going  on
 at  the  cost  of  the  States  is  a  thing
 which  makes  the  people  think  in  terms
 of  secession.  I  would  not  like  to  go
 into  the  details  in  regard  to  the  powers
 of  the  States  or  anything  of  that  kind,
 but  I  would  like  to  ask  one  question.
 In  regard  to  the  Central  Services.  How
 is  it  that  Central  Services  are  being
 proposed  for  all  departments?  That
 is  creating  a  certain  amount  of  mis-
 understanding  in  the  States  that  the
 Centre  wants  to  monopolise  all  the
 power  in  their  hands  and  they  want  to
 make  the  States  just  like  the  munici-
 palities  or  the  zilla  parishads.  That
 sort  of  feeling  is  coming  up.

 Then,  there  are  other  problems  too.
 Take  the  question  of  language  and  the
 question  of  regional  disparities,  for
 instance.  Regional  disparity  is  another
 thing  which  is  moving  the  people  to-
 wards  these  ideas  of  separatism.  As
 far  as  Andhra  Pradesh  is  concerned,  I
 may  say  that  we  are  practically  being
 starved  of  jndustries.  This  kind  of
 regional  disparity  moves  the  people
 towards  the  ideas  of  separation.  Then
 the  question  of  backward  regions.  The
 backward  regions  are  being  neglected,
 and  special  attention  is  not  being  given
 to  these  backward  areas  in  regard  to
 their  development.  These  points  and
 these  grievances  breed  the  ideas  of
 separatism,  and  the  leaders  who  are
 imbued  with  ideas  of  separatism  get
 also  the  following  of  the  people,  and
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 they  get  the  ears  of  the  people,  and
 movements  arise  out  of  it.

 Again,  take  the  case  of  Nagaland.
 How  is  it  that  the  Nagas  are  fighting
 today?  What  has  made  them  fight?
 We  do  not  support  Mr.  Phizo  in  that.
 But  how  is  it  that  the  Naga  people  are
 fighting  for  long,  for  two  or  three  or
 four  years  now?  The  basic  causes
 must  be  gone  into  and  removed.
 Today,  this  demand  has  come  up  in
 Nagaland.  A  _  similar  trouble  may
 arise  elsewhere  tomorrow,  if  the  basic
 causes  are  not  removed.  That  danger
 is  there,  and,  therefore,  the  basic
 causes  must  be  removed.  The  life  of
 the  tribal  people  is  being  disintegarted
 by  invasion  from  the  plains.  Elements
 go  there,  and  exploit  them,  and  remove
 them  from  their  lands,  occupy  |  their
 lands  in  one  shape  or  the  other,  and
 exploit  them  in  one  way  or  the  other,
 and  the  result  is  that  the  discontent
 among  the  tribal  people  grows.

 Then,  there  is  also  the  Hindi  prob-
 lems,  the  question  of  Hindi  versus
 English,  or  the  question  of  language,  as
 it  is  called.  Why  is  it  that  there  is  a
 feeling  of  antagonism  against  Hindi  in
 the  south?  J  do  not  think  that  any-
 body  is  opposing  Hindi;  as  far  as  I
 know,  in  my  State,  and  even  in  the
 Madras  State,  I  do  mot  think  that
 there  are  people  who  are  opposed  to
 Hindi,  but  the  way  in  which  the  Hindi
 enthusiasts  put  the  problem  is  what
 creates  a  lot  of  trouble.  Let  them  not
 precipiate  matters  and  wait  for  some
 time  on  this  question  of  Hindi.

 There  is  also  the  question  of  the
 regional  languages  and  their  rights.
 The  Hindi  enthusiasts  ;alk  of  only
 Hindi  in  place  of  English,  but  keep
 silent  about  the  Status  of  the  regional
 languages  and  the  rights  of  the
 Tegional  languages.  If  they  want
 English  to  be  replaced  by  Hindi,  that
 is  all  right,  and  that  is  a  good  idea.
 We  all  welcome  it.  But  at  the  same
 time,  if  the  proposal  is  put  forward
 simultaneously  that  English  must  be
 replaced  by  regional  languages  also,
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 both  in  the  administration  and  as  the
 medium  of  instructiong  in  the  univer-
 sities,  then  it  will  be  very  well  re
 ceived,  but  that  is  not  being  done  by
 the  Hindi  enthusiasts.  They  only  talk
 of  Hindi,  and  the  result  is  that  doubts
 are  created  in  the  non-Hindi-speaking
 areas  that  it  is  Hindi  which  is  going
 to  replace  the  regional  languages  also.
 That  doubt  will  play  havoc  and  will
 lead  the  people  towards  ideas  of  sepa-
 ratism.

 Similarly,  I  can  speak  in  the  same
 way  about  communalism.  Communal
 riots  take  place.  They  are  no  doubt
 very  harmful  to  our  country.  But  I
 say  that  the  administration  do  not
 treat  all  communalisms  in  the  same
 way  or  on  a  par.  To  a  certain  extent,
 Hindu  communalism  is  tolerated,  and
 that  creates  doubts  among  the  minority
 community  and  creates  other  compli-
 cations  as  well.  The  rights  of  the
 minorities  must  be  respected.  Unless
 the  rights  of  the  minorities  are  res-
 pected  on  the  question  of  language,
 the  services  etc.,  these  ideas  of  sepa-
 ratism  are  bound  to  grow.

 It  is  good  that  legislation  is  coming,
 but  if  Government  feel  that  merely  by
 legislation  thtse  things  are  going  to  be
 stopped,  I  think  that  they  are  very
 much  mistaken.  Along  with  the  pass-
 ing  of  this  legislation,  the  causes  that
 create  separatist  tendencies  and  ideas
 among  the  people  should  also  be  re-
 moved  and  removed  speedily  as  wll,
 because  after  our  Independen:e,
 during  the  recent  past,  we  have
 seen  that  these  separatis:  ‘en-
 dencies  have  grown  tremendously.
 It  may  be  that  temporarily  they  may
 not  appear,  but  I  do  not  know  how
 things  will  shape  themselves  in  the
 future.

 So,  I  would  suggest  to  Government
 that  instead  of  merely  remaining  con-
 tent  with  the  passing  of  this  legisla-
 tion,  they  should  look  into  the  basic
 problems  that  go  to  the  root  of  these
 tendencies  and  these  ideas  that  are
 spreading  among  the  people  and  see
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 that  they  are  redressed,  so  that  we  may
 really  emerge  as  a  united  India  with-
 out  any  talk  of  separatism  or  secession.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  I  welcome  this  measure
 but  I  feel  that  it  has  a  very  limited
 appeal,  and  Government  have  appro-
 ached  this  problem  from  a_  rather
 negative  point  of  view.  I  have  no
 objection  go  far  as  the  motion  before
 the  House  is  concemed.  The  Bill  is
 being  referred  to  a  Joint  Committee,
 and  it  can  be  discussed  threadbare
 there.  But  the  question  involved  is  a
 very  big  one  so  far  as  this  country  is
 concerned.

 There  is  no  immediate  problem  of
 disunity  in  this  country,  in  view  of  the
 emergency.  Particular  mention  has
 been  made  of  a  party  which  advocated
 secession  from  the  Union,  and  which
 really  caused  a  certain  amount  of  con-
 sternation  all  over  the  country,  but
 even  that  party  today  has  come  out
 with  a  declaration  that  so  far  as  they
 are  concerned,  they  stand  for  the  inte-
 grity  of  the  country  and  they  will
 stand  by  all  efforts  to  defend  this
 country  and  to  maintain  the  sover-
 eignity  of  this  country.  So,  if  we  take
 the  immediate  facts  into  consideration,
 there  is  no  immediate  need  for  a  legis-
 lation  like  this,  but  what  we  are  doing
 is  that  we  are  mainly  providing  for  a
 future  contingency.  We  do  not  want
 that  any  individual,  any  citizen  of  this
 Jand  should  have  any  right—whatever
 right  or  freedom  the  Constitution  may
 have  given  us  to  db  anything  in  any
 manner  either  in  the  political  sphere
 or  in  any  other  sphere  so  as  to  subvert
 the  Constitution  of  the  land  or  to
 undermine  the  sovereignty  of  this
 country.  That  is  the  main  question
 before  us.  But  here  what  the  Bill
 proposes  to  do  is  only  to  ‘ban  secession
 movements.  The  Constitution  is  giv-
 ing  authority  to  curb  or  to  check  or
 even  to  ban—whatever  they  may  think
 proper  at  the  moment—the  movements
 like  this

 Sir,  I  feel  that  this  country  is  faced
 with  various  problems  which  affect  the
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 integrity  of  the  nation.  The  elections
 do  provide  an  opportunity  for  all  ele-
 ments  to  express  themselves  in  a  parti-
 cular  manner  and  exploit  the  occasion.
 We  have  seen  that  in  these  elections
 feudal  elements,  whichever  label  they
 may  have  taken,  have  by  and  large
 been  elected.  They  have  come  out
 successful  during  the  general  elections.
 Does  it  mean  thereby  that  there  is  a
 very  large  volume  of  opinion  which
 wants  to  return  to  the  feudal  rule?
 Nothing  like  that.  The  elections  are
 just  a  cover.  The  real  malady  lies
 somewhere  else.

 Then,  there  are  tendencies  growing
 in  this  country—caste  tendencies,
 regional  tendencies,  communal  ten-
 dencies  and  some  other  tendencies  and
 I  do  not  characterise  all  these  as  mere
 reactionary.  But  I  fee]  that  there  is
 some  amount  of  justification  in  some
 of  these  movements  for  the  reasons,
 the  suppressed,  the  down-trodden
 people  had  not  got  an  opportunity  to
 ventilate  their  grievances  in  those
 years  of  slavery.  Now  in  a  demo-
 cratic  atmosphere,  they  get  this  oppr-
 tunity  to  express  themselves  and  we
 may  take  it  as  a  desire  of  democatic
 people  to  urge  their  own  problems.
 But  there  is  a  limit  so  far  85  that  is
 concerned.  If  it  goes  beyond  that,
 then  it  creates  problems  for  us.
 When  we  fail  to  tackle  them,  then  only
 that  takes  some  other  form—violent
 form.  Generally  speaking,—thanks  to
 our  country’s  traditions—it  takes  a
 constitutional  method  of  expression.
 So,  what  I  had  thought  was  that,  when
 we  were  approaching  this  problem,  we
 should  not  have  confined  ourselves
 only  to  this  aspect.

 I  want  to  put  it  to  the  Government.
 Of  course,  the  Hon.  Minister,  when  he
 moved  the  motion,  referred  to  us  the
 National  Integration  Committee’s  re-
 port.  I  am  not  very  clear  in  my  mind,
 This  Committee  also  did  not  go  into
 the  entire  matter  thoroughly  because
 of  the  emergency,  because  of  the  exhi-
 bition  of  unity  all  over  the  country.
 They  only  gave  the  report  and  they
 suggested  like  this  that  Article  9  of
 the  Constitution  should  be  amended.  I
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 find  that  in  the  report  they  have  only
 mentioned  about  Nagas,  DMK,  All-
 Party  Hill  Leaders’  Conference,  Aglai
 Dal,  etc.  and  they  say  that  they  are
 all  rallying  round  in  the  national
 effort.

 Sir,  I  want  to  know  whether  it  is
 considered  or  whether  it  is  proposed
 under  this  legislation  to  provide  pow-
 ers  even  to  curb  the  linguistic  divi-
 sion  of  provinces—there  may  be  a
 linguistic  demand  and  there  may  be
 linguistic  border  areas  for  which  re-
 division  may  be  necessary.  I  want  to
 know  whether  it  is  proposed  that  that
 sort  of  movement  is  also  under-min-
 ing  the  sovereignty  of  this  country
 and  whether  we  want  to  ban  that.
 If  such  inference  is  taken,  it  is  not
 a  good  thing.  Probably,  you  may  be
 able  to  suppress  it  for  some  time  to
 come,  but  it  will  take  some  other  form
 because  that  is  not  actually  going  to
 undermine  the  sovereignty  of  the
 country.  This  is  not  the  entire  ques-
 tion.  As  I  said,  I  want  to  put  it  to
 the  Government.  The  Minister  said
 that  we  have  that  experience  of  a
 party  functioning  in  this  country  ask-
 ing  for  the  division  as  a  result  of
 which  the  country  was  divided:  India
 and  Pakistan  were  born.  We  have
 that  past  experience.  He  said,  “Do
 you  want  to  repeat  that?”.  I  want  to
 say,  no  such  movement  is  likely  to
 take  any  roots  in  this  country,  not
 even  any  religious  sentiments.  No
 such  movement  is  likely  to  get  any
 support  from  the  people,  So  far  as
 the  Indian  people  are  concerned,  they
 have  given  their  opinion  in  the  gene-
 ral  elections,  three  successive  general
 elections.  But  I  want  to  put  it  that
 the  danger  is  not  only  of  secession
 movements.  There  is  the  danger,  8
 very  great  danger  in  this  country  of
 parties  functioning  which  do  not  owe
 loyalty  to  our  Constitution,  to  the
 sovereignty  of  our  land.  It  is  not
 only  secession  movements,  There  are
 parties  in  this  country  which  have
 openly  said  that  they  are  not  an  Indian
 party.  They  have  extra-territorial
 loyalty.  Their  decisions  are  taken
 not  in  this  country,  but  in  some  other
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 country,  I  want  to  know  whether
 that  is  not  going  to  subvert  or  under- mine  the  sovereignty  of  our  country and  whether  it  is  not  also  a  problena that  we  should  deal  with  very  strong-
 ly,  If  a  party  which  is  functioning jn  Pakistan,  which  has  a  branch  in.
 India,  went  on  ventilating  the  griev- ances  of  Muslims—whatever  is  decided
 there,  it  is  done  here—are  you  going to  tolerate  such  a  thing  in  this  coun-
 try  where  crores  of  Muslims  live  and
 live  very  happily?  We  have  no
 problem  of  Muslims  today.  I  think
 the  Muslim  League  of  India  is  not even  the  ghost  of  Jinnah.  The  Mus-
 lim  League  today  stands  behind  the
 Indian  nation,  even  against  Pakistan.
 Supposing  some  such  organisation
 functions  here,  are  you  going  to  tole-
 rate  it  and  give  it  the  legal  approval? If  we  are  thinking  of  the  Sovereignty and  integrity  of  India,  I  again  say,
 this  is  a  negative  approach,  You  are
 going  to  take  powers  to  curb,  to  check
 something  which  is  in  imagination
 just  at  the  present  moment.  It  may come  in  future,  at  some  time.  That
 is  different.  I  do  not  know  what  the
 future  picture  would  be,  after  thig
 emergency  is  over.  They  say,  it  is
 turning  point  in  our  history.  I  do  not
 know  which  way  it  will  turn.  But  al]
 that  apart,  even  for  this  immediate
 emergency  we  shoulq  have  amended
 the  Constitution  in  such  a  manner  that
 no  party,  no  political  group,  no  social
 group  even,  which  has  extra-territo-
 rial  interests  and  loyalty  to  others
 other  than  our  dwn  country,  would
 be  permitteg  to  function  in  this  land
 and  the  Government  under  the  Con-
 stitution  would  have  the  right  to
 curb,  to  check  and  even  to  ban  such
 growth.

 Sir,  when  the  Joint  Committee  goes
 into  this  matter,  I  do  not  know—I
 am  not  a  lawyer—whether  it  would  be
 possible  for  them  even  under  this  limit
 ed  amendment  to  provide  for  any  such
 contingency.  Merely  taking  pledges
 does  not  help.  Do  we  not  know  what
 happened  in  Kerala?  The  Communist
 Government  functioned  there  for  28
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 months.  They  took  pledges  of  loyalty
 to  the  Constitution,  But  the  Centre
 intervened.  This  is:  borne  out,  Act-
 ually,  under  the  name  of  the  Consti-
 tution,  they  wanted  to  subvert  the
 Constitution  itself.  It  is  provided
 here  that  only  High  Court  Judges,
 Chief  Justices,  Members  of  Parlia-
 ment  and  Legislatures,  Auditor  Gene-
 ral,  etc,  will  take  pledges,  to  upHold
 the  honour,  integrity  and  sovereignty
 of  India.  But  if  you  Jook  into  the
 problem  again,  where  does  the  germ
 lie?  Is  it  not  a  fact  that  in  the  ser-
 vices,  in  the  administration,  fissiparous
 and  disintegrating  tendencies  grow.
 I  may  be  excused  for  saying  this,  but
 my  feeling  is  that  it  does  not  grow
 among  the  masses,  it  does  not  grow
 amongst  the  people  at  large;  it  is  con-
 fined  to  certain  interests  working  in
 certain  spheres.  And  how  does  it
 start?  In  our  administration,  in  our
 government  machinery,  we  have  mil-
 lions  and  millions  of  employees  coming
 from  differént  parts  of  the  country,
 belonging  to  different  communities,
 castes,  etc.  Somewhere,  at  some
 place,  it  goes  round  that  ‘we  are
 being  neglected,  we  are  not  being
 given  proper  promotion,  proper  faci-
 lities,  we  are  being  suppressed  be-
 cause  of  the  machinations  and  domi-
 nation  of  some  other  group  or  caste’.
 So  the  germ  igs  there  which  then
 spreads.  Ultimately,  it  takes  the
 shape  of  a  movement  which  appears
 to  be  disintegrating.  Is  it  not  the
 proper  thing  to  deal  with  that  at  that
 point?  We  are  thinking  of  taking
 pledges.  When  we  do  that,  should
 we  not  also  provide  something  where-
 by  whoever  works  in  the  government
 machinery  in  whatever  capacity  com-
 mits  himself  not  to  do  anything  in
 the  discharge  of  his  duties  or  as  a
 normal  citizen  to  sponsor  or  give  room
 for  any  such  disintegrating  movement
 in  the  country?

 So  while  this  is  a  necessary  mea-
 sure,  I  do  rat  think  it  is  going  to
 tackle  the  great  problem  before  us.
 We  can  go  on  amending  the  Constitu-
 tion  so  often  as  we  are  doing.  But
 I  would  make  this  appeal.  When  we
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 are  seized  of  this  problem,  let  Gov-
 ernment  think  twice  whether  we
 should  not  amend  the  Constitution  in
 such  a  manner  as  to  deal  with  the
 malady  effectively.  It  may  be  argued
 that  there  is  a  Joint  Committee  already
 and  we  are  referring  this  to  it  to  re-
 port  in  the  first  week  of  the  next
 session,  Therefore,  we  have  to  finish
 this  work  hastily.  But  I  do  not  think
 that  the  other  problem  is  connected
 with  this.  So  Government  may  give
 some  thought  to  the  problem  and
 bring  forward  another  Bill  which  cam
 accommodate  all  these  things.

 Mr.  Deputy-Speaker;  Shri  D.  C.
 Sharma.  Each  hon.  Member  will
 have  ten  minutes.

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 welcome  this  Bill  though  I  think  a
 very  belated  attempt  is  going  to  be
 Made  to  eradicate  some  of  the  diseas-
 es,  social,  political  and  economic,
 which  have  become  rampant  in  our
 country.  It  is  a  measure  of  very
 limited  significance.  I  do  not  think
 that  elections  to  Parliament  and  the
 State  legislatures  are  the  only  panacea
 for  all  those  ills.  These  elections  take
 place  almost  once  in  five  years  and
 the  propaganda  goes  on  for  about
 three  months,

 While  we  are  legislating  for  these
 three  months,  we  are  not  taking  into
 account  the  period  that  goes  before  it.
 What  is  going  to  happen  for  four
 years  and  nine  months?  What  are
 people  going  to  do  about  it?  You  stop
 them  from  making  this  kind  of  pro-
 paganda  for  three  months  in  five
 years.  I  do  not  see  any  reason  why
 they  should  be  allowed  to  go  on  doing
 this  king  of  propaganda  for  secession
 and  all  that  king  of  things  for  four
 years  and  nine  months.  Moreover,
 there  is  no  reason  why  we  should
 pinpoint  the  members  of  the  Assem-
 blies,  Councils  and  Parliament.  There
 are  also  others  elected.  In  our  cotn-
 try  there  are  panchayats,  municipal
 committees,  municipal  boards,  town
 committees  and  so  on.  if  you  prevent
 Members  of  Parliament  and  the  State
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 legislatures  from  making  this  kind  of
 propaganda  what  guarantee  is  there
 that  those  persons  who  take  part  in
 municipal  elections  ang  panchayat
 elections  will  not  make  that  kind  of
 propaganda.

 Shri  K.  C.  Sharma  (Sardhana):  It
 will  be  provide  for  in  the  local  laws.

 Shri  D.  C.  Sharma:  I  think  the
 hon.  Member  talks  without  knowing
 what  he  is  talking  about.

 I-was  submitting  that  we  should
 have  a  very  comprehensive  Bill  You
 cannot  take  hold  of  one  section  of
 society  and  think  that  that  is  going
 to  provide  a  panacea  for  alj  our  ills.
 We  have  elections  running  all  along
 the  line.  So  we  have  got  to  do  some-
 thing  to  suggest  remedies  for  ‘that
 thing.  I  therefore  think  that  some-
 thing  should  be  done  to  make  this
 kind  of  propaganda  for  all  kinds  of
 elections  in  the  country  punishable.
 Unless  that  is  done,  we  will  be  trying
 to  kill  an  elephant  with  a  toy  gun.
 We  are  not  doing  the  proper  thing.

 My  second  point  is  that  we  have
 singled  out  the  Judges  of  the  High
 Courts  ang  the  Supreme  Court,  the
 Auditor-General,  Members  of  Parlia-
 ment  and  State  legislatures,  Union
 Ministers  ang  State  Ministers.  only,
 as  if  they  represent  the  whole  of
 India,  as  if  they  have  the  whole  of
 India  in  the  palm  of  their  hands.  I
 do  not  think  so.  I  think  there  are  so
 many  other  functionaries  working  in
 this  country  all  along  the  line  and
 to  include  these  functionaries  alone
 and  to  exclude  the  others  is  begging
 the  question,  I  believe  that  every
 government  official—it  will  be  said
 that  he  will  be  covered  by  some  rules
 of  conduct—every  government  funct-
 ionary  should  be  taught  to  respect  this.
 I  remember  meeting  a  Chief  Minister.
 He  was  having  officers  drawn  from
 two  communities.  I  do  not  want  to
 refer  to  the  name  of  the  Chief  Min-
 ister.  He  said  to'me  that  the  persons
 ‘who  belonged  to  one  community  be-
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 lieved  in  that  type  of  communalism
 and  the  persons  belonging  to  the  other
 community  believed  in  their  type  of
 communalism.  They  were  doing  all
 kinds  of  things  to  jeopardise  not  only
 the  integrity  but  also  the  security  of
 India.

 What  is  there  in  this  Bill  to  prevent
 government  servants  from  doing  all
 this  kind  of  things  by  means  of  which
 they  try  to  create  a  very  unhealthy
 atmosphere  in  the  country?

 Then  again,  there  are  the  news-
 papers.  I  tell  you  the  newspapers
 have  done  more  harm  to  the  integrity
 of  the  country  than  anything  else.  So
 far  as  the  press  laws  are  concerned,
 I  think  they  have  proved  to  be  utterly
 ineffective  in  dealing  with  the
 nuisance  created  by  these  newspapers.
 It  is  not  that  the  DMK  people  get  up
 once  in  five  years  and  say  they  want
 to  secede  from  India.  The  propaganda
 foes  on  day  in  and  day  out  from  the
 press,  the  public  platform,  in  the  films
 and  in  dramas.  What  are  you  going
 to  do  about  it?

 So  while  J  think  this  is  a  good  Bill,
 it  is  going  to  be  a  very  weak  solu-
 tion  of  a  very  big  problem.  I  know
 an  hon.  Member  referred  to  the  ills
 from  which  our  body  politic  is  suffer-
 ing.  Why  is  Nagaland  there?  Why  is
 the  DMK  asking  for  secession?  Why
 do  we  have  all  these  things?  I  think
 our  Government  has  laid  it  down
 that  nobody  is  going  to  interfere  with
 the  way  of  life  of  the  tribals.

 That  is  one  of  the  basic  concepts
 of  our  policy  not  only  for  Nagaland,
 but  also  for  those  places  where  there
 are  tribals  living.  So,  I  do  not  see
 any  reason  why  it  should  be  said
 that  we  are  not  doing  like  that.

 Again,  it  was  said  that  the  DMK
 was  making  appeals  for  secession.
 India  is  a  very  big  country  and  there
 are  all  kinds  of  levels  of  intelligence
 in  this  country,  and  all  kinds  of  peo-
 ple  live  in  this  country,  and  I  think
 all  kinds  of  eppeals  are  made  in  this
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 country.  I  do  not  think  that  it  is  only
 on  the  basis  of  secession  that  the
 DMK  gets  a  hearing.  They  say  they
 will  distribute  land,  50  many  acres
 per  man.  All  these  things  are  there.
 It  is  not  that  they  get  8  hearing  be-
 cause  of  the  appeal  to  secession  alone.
 The  economic  programme  of  the  Gov-
 ernment  is  there,  and  I  think  it  is
 getting  into  stride  as  time  goes  on,
 but  we  give  protection  to  caste,  to
 regionalism  and  to  communalism
 sometimes.

 An  hon.  Member  said  that  we  tole-
 rate  one  type  of  communalism  but
 abhor  another  type.  I  say  that  all
 types  of  communalism  are  abhorrent,
 but  as  we  are  proceeding  fast  in  estab-
 lishing  this  democratic  set  up  in  our
 country,  people  who  want  to  win  the
 favour  of  the  electorate,  are  making
 all  kinds  of  appeals  to  the  voters.
 Some  people  want  to  get  in  on  the
 strength  of  caste,  some  on  the  strength
 of  religion,  some  on  the  strength  of
 language.  All  these  things  are  being
 done.  So,  I  think  it  is  not  enough  to
 say  that  nobody  shall  threaten  the
 integrity  of  the  country.  It  is  no  use
 pinpointing  certain  parties.  I  think
 it  should  be  made  an  offence,  a  crimi-
 nal  offence,  for  anybody  to  appeal  to
 the  electorate  in  the  name  of  caste,
 creed  or  religion.

 I  know  those  things  are  there,  but
 I  would  say  that  Government  legisla-
 tion  is  also  there.  We  have  a  Com-
 missioner  for  Minorities,  we  have  a
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes,  but  the  diffi-
 culty  is  that  the  Government  machi-
 nery  moves  so  slowly  and  in  such  a
 way  that  these  persons  are  not  able
 to  cope  with  the  problems  with  which
 they  are  confronted.

 Therefore,  legislation  is  good,  but
 legislation  does  not  go  the  whole
 way.  It  goes  only  a  small  way.
 Legislation  has  to  be  supplemented  by
 administrative  measures,  by  propa-
 ganda,  by  education.  I  believe  that
 unless  this  kind  of  thing  becomes  a
 part  of  the  education  of  every  child,
 boy  and  youth  of  India,  we  will  not
 be  serving  this  purpose.
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 This  Bill  is  going  to  a  Joint  Com-
 mittee  for  consideration,  and  the  Joint
 Committee  should  see  to  it  that  it  does
 not  depend  only  upon  the  taking  of
 a  pledge  for  the  implementation  of  this
 measure,  but  that  it  also  devises  some
 other  way.  If  pledges  could  deliver
 the  goods,  I  think  in  India  there  is
 no  dearth  of  then,  I  believe  pledge-
 taking  is  a  national  hobby  of  our
 country.

 Shri  Hari  Vishnu  Kamath:  National
 pastime!

 Shri  D.  C.  Sharma:  We  are  interest-
 ed  in  taking  pledges.  I  think  every
 one  of  us  has  taken  so  many  pledges,
 that  it  is  no  use  placing  80  much
 emphasis  on  pledgetaking.  If  pledge-
 taking!  is  good,  it  is  not  enough.

 The  Bill  is  simple  enough,  and  I
 think  nobody  will  take  exception  to
 it  and  that  everybody  will  welcome
 it.  It  will  be  supported  universally,
 I  know  that.  But  while  the  Joint
 Committee  goes  into  the  Bill,  they
 should  also  think  of  those  measures.
 This  Bill  is  a  skeleton  Bill.  The  Joint
 Committee  should  put  flesh,  bones  and
 blood  into  it,  and  give  us  those  ad-
 ministrative  and  educational  measures
 and  all  those  things  affecting  elections
 to  other  bodies,  so  that  this  Bill  be-
 comes  a  real  force  in  our  country  and
 stops  all  those  fissiparous  tendencies
 to  which  so  many  persons  have  refer-
 red  already.

 There  are  certain  parties  in  India
 which  are  openly  communal,  which
 are  openly  based  on  some  kind  of
 language  imperialism  as  it  is  called;
 which  are  openly  wedded  to  those
 causes  which  are  injurious  and  perni-
 cious  to  the  interests  of  India.  What
 are  we  going  to  do  about  them?  I
 think  everybody  will  take  the  pledge,
 nobody  will  be  prevented  from  taking
 it,  but  I  can  assure  you  that  while
 they  will  be  taking  the  pledge,  they
 will  be  also  thinking  of  the  ways  and
 means  by  which  they  can  break  the
 pledge.

 There  was  a  gentleman  who  swore-
 in  the  name  of  a  sacred  animal—!I  do
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 mot  want  to  mention  the  name  of  the
 .sacred  animal—and  said  he  would  do
 a  certain  thing  in  the  name  of  the
 _sacred  animal,  but  after  four  or  five
 _minutes,  he  did  exactly  the  reverse  of
 what  he  had  promised  to  do.  Some-
 ‘body  asked  him  how  he  could  go  back
 on  his  promise  made  only  a  few
 minutes  back,  and  he  replied  that  he
 was  not  thinking  of  the  living  sacred

 animal,  but  only  of  the  picture  of
 -the  sacred  animal.  Therefore,  the
 picture  and  not  the  living  animal  was
 sacred  for  him.  So,  I  believe  that  if
 this  pledge  is  to  be  capable  of  imple-

 mentation,  it  should  be  such  as  can
 -put  an  end  to  all  those  evils  to  which
 non.  Members  have  referred.

 I  welcome  the  unity  that  is  present
 in  the  country  now,  but  I  do  not
 know  how  long  it  is  going  to  last.  I
 may  also  tell  you  that  while  this  unity
 is  on  the  surface,  there  are  certain
 forces  working  underground  even  now
 to  sabotage  this  unity,  to  destroy
 this  unity.  Whispering  campaigns
 are  being  organised,  door  to  door  and
 house  to  house  canvassing  is  going  on
 to  destroy  the  unity  that  we  have
 built  up  on  account  of  the  national
 emergency.  What  are  you  going  to
 do  about  it?.

 I  welcome  this  Bill,  but,  as  I  said
 in  the  beginning,  this  is  a  small  thing
 intended  to  achieve  something  gigan-
 tic,  something  colossal.  I  hope  the

 wJoint  Committee  will  try  to  do  some-
 thing  so  that  this  Bill  is  implemented
 fully  and  in  the  real  spirit  in  which
 the  framers  of  the  Bill  have  intended
 it  to  be.

 Shri  Shree  Narayan  Das  _  (Dar-
 bhanga):  While  supporting  the  Bill,  I
 would  like  to  make  certain  observa-
 tions.

 Having  attained  independence  after
 a  long  struggle,  causing  sacrifice  and
 sufferings  to  a  very  large  number  of
 people  in  the  country,  India  got  the
 opportunity  of  framing  its  own  consti-
 tution,  and  in  949  the  representatives
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 of  the  people  assembled  here,  gave  ws
 a  Constitution,  and  the  preamble  of
 the  Constitution  indicated  their  atti-
 tude  towards  certain  fundamental
 provisions  to  be  made  by  the  country.

 For  the  benefit  of  the  record,  I
 would  like  to  read  out  the  preamble:

 “WE,  THE  PEOPLE  OF  INDIA,
 having  solemnly  resolved  to  cons-
 titute  India  into  a  SOVEREIGN
 DEMOCRATIC  REPUBLIC  and  to
 secure  to  all  its  citizens:

 JUSTICE,  social,  economic  and
 political;

 LIBERTY  of  thought,  expres-
 sion,  belief,  faith  and  worship;

 EQUALITY  of  status  and  of
 opportunity;  and  to  promote
 among  them  all

 FRATERNITY  assuring  the  dig-
 nity  of  the  individual  and  the
 unity  of  the  NATION;

 IN  OUR  CONSTITUENT  AS-
 SEMBLY  this  twenty-sixth  day  of
 November,  1949,  do  HEREBY
 ADOPT,  ENACT  AND  GIVE  TO
 OURSELVES  THIS  CONSTITU-
 TION.”

 The  idea  contained  in  the  Preamble
 and  the  provisions  contained  in  the
 Fundamental  Rights  provided  in  the
 Constitution  give  an  idea  to  us  that
 when  our  constitution  was  made,  the
 people  of  India  resolved  that  to  form
 a  nation,  certain  fundamental  rights
 have  to  be  given  because  of  the
 exigencies  of  the  situation.  When  the
 Constitution  was  framed,  it  was
 thought  that  there  will  be  a  Gov-
 ernment  which  may  not  respect  some
 fundamental  rights  in  this  country.
 Therefore,  certain  fundamental  rights
 were  provided  for.

 We  have  seen  how,  after  making
 such  provisions  in  the  Constitution
 for  reservation  of  Fundamental  Rights,
 we  have  constituted  in  our  country  an
 independent  judiciary  and  we  have
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 seen  instances  when  this  independent
 judiciary  has  prevented  the  vagaries
 of  the  Government.  When  certain
 rights  were  to  be  tampered  with  by
 the  Government,  the  judiciary  inter-
 vened  and  set  things  right.

 The  Fundamental  Rights  which
 have  been  provided  under  the  Consti-
 tution,  especially  Article  19,  which
 provide  for  the  freedom  of  speech  and
 expression  and  the  right  of  associa-
 tion  etc.  have  also  provided  for  cer-
 tain  restrictions  to  be  imposed  by  the
 Government  from  time  to  time  with
 regard  to  certain  of  these  provisions.
 But,  Sir,  we  have  seen  how  in  course
 of  time  fissiparous  tendencies  have
 arisen  in  this  country  with  regard  to
 communalism,  linguism,  casteism,  and
 in  the  name  of  secession  of  some
 territory  from  the  Union  of  India.
 This  Article  9  gives  freedom  of
 speech  and  expression  and  _  gives
 freedom  to  assemble  peaceably  and
 without  arms  and  to  form  associations
 or  unions,

 Now,  Sir,  this  right  of  freedom  of
 speech  and  freedom  of  expression
 have  been  violated  in  the  name  of
 freedom.  We  have  seen  what  is  con-
 tained  in  the  Preamble.  In  the  Con-
 stitution  itself,  in  Article  ,  it  has
 been  provided  that  “India,  that  is
 Bharat,  shall  be  a  Union  of  States.”
 It  also  says  that  “The  States  and  the
 territories  thereof  shall  be  as  speci-
 fied  in  the  First  Schedule’.  At  the
 time  of  partition  of  the  country  into
 Pakistan  and  India,  India  constituted
 one  part  and  Pakistan  the  other  part.
 All  the  citizens  living  in  India  were
 thought  to  be  citizens  of  the  nation.
 Nation  cannot  be  divided.  Govern-
 ment  may  come  and  Government
 may  go,  but  the  people  were  declared
 to  be  one.

 Therefore,  if  some  of  our  citizens
 have  taken  recourse  to  the  provision
 of  the  Fundamental  Rights  of  freedom
 of  speech  and  expression,  to  resort  to
 preaching  of  secession  of  certain  terri-
 tories  from  the  Union  of  India,  it  is
 due  to  certain  lacuna  which  exists
 here.  Because  of  Article  19,  it  had

 MAGHA  2,  864  (SAKA)  (Sixteenth  Amend-  5790
 ment)  Bill

 been  found  that  the  Government  was
 powerless  to  deal  with  the  situation
 created  by  certain  political  parties
 and  certain  interested  persons  in  pre-
 aching  secession  of  certain  territories
 from  the  Union  of  India,  It  is,  there-
 fore,  that  the  Government  has  thought
 it  proper  to  come  with  this  measure.
 By  this  measure,  such  fissiparous  ten-
 dencies  will  be  checked.  Those  in-
 dulging  in  the  preaching  of  secession
 of  any  territory  of  India  from  the
 Union  of  India,  which  is  a  sovereign
 democratic  republic,  will  be  dealt
 with  suitably.  I  think  such  fissipa-
 rous  tendencies  will  be  stopped  and
 put  an  end  to.  -In  order  to  prevent
 such  persons  from  preaching  these
 fissiparous  tendencies,  Government  has
 come  forward  to  make  this  amend-
 ment  in  Article  9  for  restricting  some
 of  the  fundamental  rights,

 In  Clause  (l)  of  Article  19,  certain
 fundamental  rights  have  been  given.
 In  the  same  Article,  in  Clause  (2),
 some  of  these  rights  have  been  res-
 tricted  by  the  laws  to  be  made  by  the
 Government  from  time  to  time.
 Preaching  of  secessionist  ideas  against
 the  integrity  and  sovereignty  of  India
 would  not  come  within  the  purview
 of  this  Clause.  Clause  (2)  says  as
 follows:—

 “Nothing  in  sub-clause  (a)  of
 Clause  (l)  shall  affect  the  operation
 of  any  existing  law,  or  prevent  the
 State  from  making  any  law,  in  so
 far  as  such  law  imposes  reasonable
 restrictions  on  the  exercise  of  the
 right  conferred  by  the  said  sub-
 clause  in  the  interests  of  the  secu-
 rity  of  the  State,  friendly  relations
 with  foreign  States,  public  order,
 decency  or  morality,  or  in  relation
 to  contempt  of  court,  defamation  or
 incitement  to  an  offence”.

 Until  this  provision  existed,  we  have
 not  got  the  power  to  make  such  en-
 actments  as  will  put  an  end  to  the
 preaching  of  secessionist  ideas  and
 fissiparous  tendencies  in  the  country.
 In  order  to  enable  this  Parliament
 and  this  Government  to  prevent  such
 individuals  and  political  parties  from
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 preaching  against  the  sovereignty  and
 integrity  of  India,  this  amendment  to
 Clause  (2)  of  Article  9  is  called  for,
 Just  now,  my  hon.  friend  Professor
 Sharma  said  that  this  Bill  has  not  got
 the  flesh  and  the  flesh  has  to  be  pro-
 vided  by  the  Select  Committee.  This
 Constitution  Amendment  Bill  autho-
 rises  the  Parliament  and  also  the  Gov-
 ernment,  when  it  is  thought  necessary,
 to  make  certain  enactments  to  prevent
 such  fissiparous  tendencies  which  are
 prevailing  in  certain  parts  of  South
 India,  who  preach  of  secession  from
 the  union  of  India.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  ऋ  up.

 Shri  Shree  Narayan  Das:  As  you
 have  rung  the  bell,  I  will  say  this
 much  before  I  conclude.  We  are  now
 going  to  make  provisions  of  taking  oath
 and  making  affirmations  with  regard  to
 the  members  of  the  various  legisla-
 tures,  Members  of  Parliament,  certain
 incumbents  of  the  Government,  Minis-
 ters  and  High  Court  and  Supreme
 Court  Judges.  But,  I  would  like  to
 make  one  suggestion  in  this  connec-
 tion  that  the  Joint  Committee  should
 also  consider  making  provisions  for
 the  application  of  this  amended  form
 of  oath  and  affirmation  to  the  existing
 members  of  the  legislatures,  both  at
 the  Centre  and  in  the  several  States.
 We  are  sitting  Members,  We  have
 taken  our  oath  under  the  existing  pro-
 visions  of  the  Constitution.  But,  after
 this  particular  amendment  is  made  to
 the  Constitution,  all  the  members  of
 the  legislature,  both  at  the  Centre  and
 the  States  should  also  be  asked  to
 make  oath  in  the  amended  form,  along
 with  Ministers.  This  is  the  only  sug-
 gestion  that  I  would  make  and  I  sup-
 port  the  Constitution  (Amendment)
 Bill.  After  this  Bill  is  passed,  I  would
 request  the  Government  to  come  for-
 ward  with  the  necessary  legislation
 making  the  preaching  of  secession  and
 other  fissiparous  tendencies,  against
 the  integrity  and  sovereignty  of  India,
 a  criminal  offence.  Those  political
 parties  and  individuals  who  indulge  in

 JANUARY  22,  968  (Sixteenth  Amend-  =  5792
 ment)  Bilt

 such  tendencies  should  be  dealt  with
 strictly.  No  fissiparous  tendencies
 should  be  allowed  to  be  committed  in
 this  country.  With  these  words,  I
 support  this  Motion  for  referring  this
 Bill  to  a  Joint  Committee.  I  hope  that
 my  suggestions  with  regard  to  exist-
 ing  Members  of  Parliament  and  the°
 members  of  the  State  legislatures
 will  also  be  taken  into  consideration
 and  certain  suitable  provisions  will  be
 made  so  that  it  will  be  made  appli-
 cable  to  them  also.

 st  ag  (ara)  :  माननीय  उपा-
 ध्यक्ष  महोदय,  शासन  ने  इस  हाउस  के
 सामने  जो  कांस्टीटयुशन  (सिक्‍्स्टीन्य
 अमेंडमेंट )  बिल  उपस्थित  किया  है,
 में  अपनी  पार्टी  की  तरफ  से  उस  का  समर्थन
 करता  हूं  ।  मेरी  समझ  में  नहीं  आया  कि

 यह  कांस्टीटयूडन  (सिद्ष्स्टीन्थ  भ्रमेन्डप्लेंट )
 बिल  इस  से  पहले  कांस्टीटयूशन  (फ़िपटीन्च
 अमेन्‍्डमेंट)  बिल  के  रूप  में  क्‍यों  नहीं  यहां
 पर  लाया  गया,  क्‍योंकि  यह  तो  बड़े  महत्व
 का  बिल  है  और  इस  में  देश  की  साबिरिेन्टी
 और  इन्टेग्रिटी  की  सुरक्षा  की  व्यवस्था  की
 जा  रही  है,  जब  कि  इस  से  पहले  जो  कांस्टी-

 ट्यूशन  (अमेंडमेंट)  .बिल  प्राया  था,  उसका
 कोई  विशेष  महत्व  नहीं  था  1

 इस  बिल के  स्टेटमेंट  फ़  आब्जेक्ट्स
 एंड  'रीज़न्ज  में  दिया  गया  है  :

 “The  Committee  on  National
 Integration  and  Regionalism  ap-
 pointed  by  the  National  Integra-
 tion  Council  recommended  that
 article  9  of  the  Constitution  be

 इसलिये  यह  बिल  प्रस्तुत  किया  है।  जब

 कभी  आक्रमण  होता  हैं  वास्तव  में  तभी

 हम  को  इस  तरह  की  बीजों  का  महत्व  मालूम
 पड़ता  हैं  ।  परकीय  प्राक्रमण  जब  होता  है
 तो  जो  १रकीय  हात्रु  होता  है  वह  यह  देखता  है
 कि  प्रन्दर  का  ज्षत्रु  कौन  है  भौर  उसको  अपने

 साथ  मिलाने  की  कोशिश  करता  है  1  परकीय
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 छात्रु,  का  श्रन्दर  के  शत्रु  से  ज्यादा  डर  होना
 शाहिये  ।बह  ज्यादा  खतरनाक  होता  है  ।
 इतिहास  इसका  साक्षी  है।  पृथ्वीराज

 के  वक्‍त  यह  हुआ  है  ।  उस  वक्‍त  मुसलमानों
 ने  देखा  कि  यहां  अन्दर  का  दात्रु  कौन  है
 आऔर  उसका  पूरा  पूरा  फायदा  उठाया  भौर
 अपना  साम्राज्य  बढ़ाया  ।  इसी  तरह  से
 अंग्रेज़ों  ने  किया  पहले  उन्होंने  शिन्दों

 को  डिफीट  दी  और  उसके  बाद  होल्करों  को  ।
 जब  यह  हो गरा  तय  तब  उन्होंने  अपना
 साम्राज्य  प्रस्थापित  किया  ।  अन्दर  के

 शत्रु  पर  भी  प्रतिबन्ध  होना  चाहिये,  अंकुश
 लगना  चाहिये  ।  यह  जो  बिल  आप  अब
 लाये  है,  इसको  बहुत  पहले  आपको  लाना
 चाहिये  था  ।

 यह  जो  इंट्ग्रेटी  एंड  सावरेन्‍्टी

 हिन्दुस्तान  में  झ्रापको  नहीं  मिल  रही  .  है,
 इसका  कारण  श्रगर  आप  ढूंढना  चाहते
 है  तो  आपको  पहले  का  इतिहास  देखना
 पड़ेगा  ।  पहला  इतिहास  बताता  है  कि
 कांग्रेस  ने

 लिगिवस्टिक
 प्राविसिज्ञ  डिमांड

 करने  का  निदचय  किया  और  जब  हमें
 श्राज़ादी  मिल  गई  तो  ये  प्राविसिज्ञ  बन  गए  ।
 इसका  नतीजा  यह  हुआ  कि  जो  छोटे  छोटे
 समुदाय  थे,  जो  छोटे  छोटे  भाषावादी  थे,
 बे  भी  यह  मांग  करने  लग  गये  कि  उनको  भी
 अपने  प्रविसिज्ञ  मिलने  चाहियें,  जो  छोटे
 छोटे  पंथ  थे  उन्होंने  भी  मांग  करनी  शुरू
 कर  दी  कि  उनको  भी  भश्रपना  प्रान्त  मिलना
 चाहिये  ।  जब  उन्होंने  देखा  कि  मुसलमानों
 को  पाकिस्तान  का  राज्य  मिल  गया  है,  तो

 दूसरे  जो  छोटे  छोटे  पंथ  थे  उन्होंने  भी  कहा
 कि  हमें  अपना  राज्य  मिलना  चाहिये  ।

 इसके  बाद  जब  बेरु  बाड़ी  देने  का  प्रश्न
 झाया  शौर  उसको  दिया  गया  तब  भी  अगर

 यह  एक्ट  होता,  यह  चीज़  यहां  पर  लागू
 होती  तो  में  समझता  हूं  बेरूबाड़ी  न  दिया
 जाता  ।  जो  हरूलिंग  पार्टी  है,  उसकी
 जो  पालिसी  चली  श्र  रही  है,  वह  भी  इस
 तरह  के  तत्वों  को  बढ़ावा  देने  में  सहायक
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 gig  ow  इसके  लिपे  ज्यादातर  बही
 दोषी  है  लेकिन  सुबह  का  भूला  श्रगर  शाम
 को  भी  घर  वापिस  श्मा  जाता  है,  तो  उसको

 भूला  नहीं  क्क्त  जा  सकता  हू  ।  इस
 दृष्टि  से  चाहे  यह  बिल  देरी  में  ही  शाया
 है,  में  इसका  समर्थन  करता  हूं  ।

 परन्तु  इसके  साथ  ही  साथ  में  कहना
 चाहता  हूं  कि  जो  व्यक्ति  भारत  को  एक
 देश  समझता  है  और  तब  यह  कहता  है  कि
 कि  उसके  भाषा  भाषियों  को  ज्यादा
 नौकरियां  नहीं  मिलती  हें  या  उत्ती  उस
 भाषा  को  ज्यादा  महत्व  नहीं  दिया
 जाता  है,  तो  उसके  प्रन्दर  देशप्रेम  का
 अ्रभाव  है,  वह  देश  के  साथ  प्रेम  नहीं  करता
 है  ।  मेंने  देखा  है  कि  जब  चीनी
 श्राक्मण  हुआ  तब  हिन्दुस्तान  में  एकता
 की  लहर  दौड़  गई  श्रौर  सब  एक  हो  गए ।
 डी०  एम०  के०  वालों  ने  भी  कह  दिया,
 चाहे  प्रेशर  में  आकर  ही  सही,  कम्मुनिस्ट
 पार्टी  ने  भी  कह  दिया  कि  वे  देश  के  साथ
 है  और  चीन  आ्राक्रमणकारी  है,  तो  उन्होंने
 देश  प्रेम  का  ही  परिचय  दिया  श्राज  सभी

 यह  कह  रहे  हैं  कि  हिन्दुस्तान  एक  है  श्रौर

 यह  मातृभूमि  हमारी  है,  इसकी  रक्षा  करना
 हम  सब  का  कर्त्तव्य  है।  यह  जो  महान
 संस्कृति  है,  इसकी  रक्षा  करना  हम  सब
 का  प्राथमिक  कत्तव्य  है  ।  जिस  को  हम
 भारतीय  संस्कृति  कहते  है,  उस  महान
 संस्कृति  का  धीरे  धीरे  निर्माण  हुआ  है  श्र
 उसकी  रक्षा  करना  सभी  का  कत्तव्य  ई  ।

 मनृष्य  सभी  समाज  प्रिय  प्राणी  है  :  समाज
 कैसे  बनता  है।  समाज  तब  बनता  हूँ  जब
 एक  से  ज्यादा  व्यक्ति,  मनुष्य  हों,  जितने
 भी  श्ाददों  हे,  उनको  साथ  ले  कर  हम
 चलते  हे  ।  समाज  जिस  भूमि  पर  होती
 है,  भारत  भूमि  या  मातृभूमि,  उस  मातृ-
 भूमि  पर  जब  संकट  आता  है,  तब  जा  कर
 संस्कृति  का  नाश  होना  शुरू  होता  है  t
 जब  परकीय  संस्कृति  का  भ्राक्रमण  होता  है,
 हज़ारों  साल  से  भारतीय  संस्कृति  चलती
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 पी  बड़े]
 झा  रही  ई।  एक  दम  इसके  दिग्दर्शन  तब

 हुए  जब  प्रिय  भारत  में  एक  लहर  दौड़
 गई  शौर  सब  एक  हो  गए  शौर  सब  ने  कहना
 शुरू  कर  दिया  कि  हम  नेहरू  जी  के  पीछे  हैं,
 इनके  हाथ  मजबूत  करने  के  लिये  हम  सब
 तयार  है।  सब  ने  श्रपनी  पार्टियों  के  निहित
 स्वार्थों  को  लात  मार  दी,  उनको  ्ल्ग  कर
 कर  दिया  भर  कहना  शुरू  कर  दिया  कि  हम
 सब  एक  हें,  तब  एकता  का  दिन्द्शन  हुआ  |

 यह  जो  एकता  है,  उसका  हमें  लाभ
 उठाना  चाहिये  ।  हमें  देखना  चाहिये
 कि  इंटेग्रेटी  और  सावरेन्टी  का  मतलब  क्‍या
 है।  यह  बिल  सिलक्ट  कमेटी  के  पास  जा
 रहा  है।  सिलेक्ट  कमेटी  से  में  प्रार्थना
 करता  हूं  इस  हाउस  की  मार्फत  कि  वह  बताये
 कि  इंटेग्रेटी  शर  सावरेनटी  का  मतलब
 क्या  हैं  ।  पीनल  कोड  में  आज  यह  तो  है  कि
 एक  इंडिविजुअल  अगर  गुनाह  करता  है,  तो
 उसको  पनिश  किया  जा  सकता  हूँ  लेकिन
 अगर  एक  पोलिटिकल  पार्टी  या  संस्था
 इस  प्रकार  की  इंटेग्रेटी  के  विरुद्ध  कार्य  करती
 है  था  अलगाव  की  भावना  पैदा  करती  हैं,
 या  अलग  रहने  के  लिये  कोई  प्रस्ताव  पास
 करती  है,  या  मूवमेंट  करती  है,  तो  उसको
 सज़ा  नहीं  हो  सकती  है  1  इसका  भी
 डेफ़ीनीशन  इसमें  किया  जाना  चाहिये,  इसकी
 भी  व्याख्या  इसमें  की  जानी  चाहिये  ।
 यदि  यह  चीज़  व  नहीं  हो  सकती  हैँ  तो
 झागे  चल  कर  यह  कर  दी  जानी  चाहिये  ।
 देश  के  एकता  के  विरुद्ध  अपराध  को  पीनल
 कोक्ष  में  इसको  देश  द्रोह  मानना  चाहिये
 शौर  इसे  देश  द्रोह  की  सजा  मिलनी  चाहिये  ।
 उसको  यदि  श्राप  देशद्रोह  नहीं  मानते
 हतों  ओय  लेने  से  क्या  लाभ  हो  सकता  है।
 श्रोथ  तो  कोट  में  भी  हर  व्यक्ति  लेता  है  ।
 वह  कहता  है  कि  में  जवार  की  सौगन्ध  खा

 कर  कहता  हूं  कि  सच  बोलूंगा  या  कहता  है  कि
 गंगा  माता  की  सोगन्ध  खाकर  कहता  हूं  कि
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 सच  बोलूंगा,  लेकिन  होता  है  यह  कि  जवार
 को  तो  वह  खा  जाता  है  और  गंगा  को  वह
 पी  जाता  है  भौर  वह  झूठ  बोल  देता  है  iz
 पीनल  कोड  में  इस  तरह  के  मतलबी  लोगों
 के  लिये  सज़ा  रखी  गई  है।  इसी  तरह  से
 इस  प्लेज  को  लेने  के  बाद  यदि  कोई  इसके
 खिलाफ  जाए  तो  उसके  लिये  सज़ा  रखी
 जानी  चाहिये  ।  पीनल  कोड  में  इसको
 देशद्रोह  का  गुनाह  माना  जाना  चाहिय  ।
 में  आशा  करता  हूं  कि शासन  इस  शोर  ध्यान
 देगा।

 ,इस  तरह  की  चीज़  करने  की  हमें
 आवद्यकता  क्‍यों  मालूम  महसूस  हुई  है,
 इस  पर  भी  हमें  विचार  करना  होगा  +
 क्या  हिन्दुस्तान  में  एसी  पार्टियां  हैं  जो  कि

 एक्सट्रा  टैरिटोरियल  लायलटीज़  रखती  हैं,
 क्या  इस  प्रकार  की  कोई  पार्टियां  हो  गई  हैं
 जो  कि  भारत  में  रह  कर  पाकिस्तान  की  तरफ
 देखती  हैं,  इस  तरह  की  पार्टियां  पैदा  हो  गई
 हैं,  जो  कि  हिन्दुस्तान  को  मातृभूमि  नहीं
 मानती  हैं,  या  द्रविड़  श्रौर  शय  को  भ्रलग
 अलग  समझती  हैं  और  अगर  एसी  बात  है
 तो  मैं  चाहता  हूं  कि  अच्छी  तरह  से  कानून
 बना  करके  और  स्ट्रांग  हैंड  से  उनको  कर्व
 किया  जाए।  मेने  देखा  है  कि  अपने  पोलिटि-
 कल  एडज़  की  खातिर  जो  नेता  लोग
 होते  हैं,  या  जो  परकीय  सत्ता  होती  है,  वह
 अ्रपने  लोग  भेज  करके  यहां  की  जनता
 जो  कि  श्रशिक्षित  है,  उसको  गुमराह  करती

 है,  नाजायज़  फायदा  उठाती  है।  इस  तरह
 की  प्रवृत्तियों  पर भी  रोक  लगनी  चाहिये  8

 में  चाहता  हूं  कि  सिलेक्ट  कमेटी  को
 इस  बिल  के  बारे  में  जल्दी  निर्णय  लेना

 चाहिये  श्रौर  जल्‍दी  से  वापिस  इस
 बिल  को  इस  हाउस  के  सामने  जभेना

 चाहिये  ।  पंद्रहवां  बिल  उसके  सामने

 पड़ा  हुआ  है।  वह  बहुत  लम्बा  बिल  है।
 उस  पर  विचार  विनियम  भी  बहुत  ज्यादा
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 होगा  ।  विटनैंसिस  भी  काफी  एग्जमिन
 की  जायेंगी।  उसको  तो  यहां  वापिस  भ्राने
 में  देर  लगगी  7  लेकिन  यह  जो  बिल  है,
 इसको  उसे  शीघ्रातिशीघक्र  वापिस  इस  हाउस
 में  भेजना  चाहिये।

 हमारे  एक  मित्र  ने  कहा  कि  हिन्दी
 भाषा  के  साभ्राज्यवाद  से  या  हिन्दी  भाषा
 को  दूसरों  पर  लादे  जाने  की  वजह  से
 इस  तरह  की  बातें  होती  हैं  में  कहता  हूं
 कि  मातभूमि  के  लिय  हम  भ्रपना  स्वेस्व
 न्‍्यौछावर  करने  के  लिय  निकले  हुए  हैं  शौर

 हमें  इस  प्रकार  की  बातें  नहीं  करनी  चाहिये  ।
 अगर  इस  तरह  की  बातें  कही  जाती  हैं  तो
 इसका  यह  मतलब  है  कि  इस  तरह  के  बीज

 हैं,  जो  कि  मातृभूमि  के  हितों  के  विरुद्ध
 जाते  हैं।  मातृभूमि  पर  जब  संकट  ्ाता

 है,  मातृभूमि  की  इंटेग्रेटी  का  जब  सवाल

 झाता है;  तो उसकी  खातिर  सर्वस्व  न्यौछावर
 करने  के  लिये  हमें  तैयार  होना  चाहियें  ।

 हमारे  शर्मा  जी  ने  कहा  कि  शिक्षण  संस्था
 संस्थाश्रों  में  इसका  फैलाव  करना  चाहिये।
 यह  बात  तो  होगी।  लेकिन  अभी  यह  तो
 बिल  रखा  गया  है  श्र  इसमें  जो  प्राविज़न
 रखा  गया  है  सावरेन्टी  एंड  इंटग्रेटी  का,
 इसका  मैं  सहर्ष  समर्थन  करता  हूं  श्रौर  चाहता
 हूं  कि  इसकी  व्याख्या  की  जाए  कि  ये  क्‍या

 हैं,  श्र  इसका  पीनल  प्राविज्ञन  क्‍या

 होगा  ।

 Shri  Manoharan  (Madras  South):
 Mr.  Deputy  Speaker,  I  want  to  make
 a  few  observations  on  behalf  of  the
 DMK.  regarding  the  proposed  measure
 which  is  before  the  House.  Our  coun-
 try  is  in  a  state  of  crisis.  The  un-
 abashed  aggression  of  China  has
 enabled  us  to  sink  our  petty  differ-
 ences.  The  passionate  plea  of  our
 Prime  Minister  through  ‘he  radio  is
 echoing  and  re-eachoing  in  our  coun-
 try  and  the  supreme  task  facing  our
 country  is  how  best  to  thwart  the
 Chinese  aggression.  In  this  time  of
 emergency  it  is  really  painful  that
 Parliament  has  to  make  such  a  kind  of
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 amendment  to  the  Constitution  of
 India.  The  moment  the  danger  of
 Chinese  aggression  was  scenteq  and.
 seen  the  DMK  has  come  forward  to-
 join  the  national  phalanx  to  thwart.
 the  Chinese  aggression.  Sir  you
 know  that  we  have  suspended
 our  agitational  politics.

 4  hrs.

 We  have  started  mobilising  public
 opinion  in  favour  of  an  uphill  task  and
 we  are  doing  the  same  with  zeal,
 fervour  and  enthusiasm.  The  present
 Constitution  affords  liberal  opportu-
 nity  for  not  only  the  ventilation  of
 grievances  but  also  for  formulating
 new  schemes  affecting  the  political:
 set-up  as  well.

 While  the  Constitution  affords  suck
 an  opportunity,  the  arm  of  law  is  alert
 and  strong  enough  to  punish  those
 who  go  beyond  the  proper  limits  of
 the  Constitution.  But  as  long  as  our’
 propaganda  is  arried  on  in  a  peaceful’
 manner,  legal  sanction  is  afforded
 automatically.  To  keep  propaganda
 within  limits  and  to  avert  violence  or
 subversion,  there  are  ample  provisions
 in  the  legal  code  itself,

 I  may  add  here  that  from  its  very
 inception,  the  DMK  has  been  carrying
 on  its  propaganda  in  such  a  manner
 that  not  even  a  single  case  has  arisen
 where  in  we  were  charged  with  trans-
 gressing  the  legal  provisions.  Our
 propaganda  has  all  along  been  carried
 on  in  a  peaceful  manner  and  we  have
 declared  more  than  once  that  our  aim
 is  to  convince  and  get  the  support  of
 the  electorate  and  we  have  succeeded
 fairly  well  in  that,

 Before  us  I  know  there  are  ever  so
 many  democratic  methods  to  meet
 things  and  get  things  done.  One  of
 the  democratic  methods  to  meet  the
 demand  of  any  party  is  to  convince.
 I  honestly  doubt  whether  the  ruling
 party  has  attempted  that  at  all.  To
 preserve  the  integration  of  India,  the
 National  Integration  Conference  was
 held.  So  many  parties  have  been  in-
 vited  except  the  DMK.  Democratic.
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 decency  requires  that  the  conference
 should  have  invited  us  and  assessed
 our  feelings  and  sentiments.  What
 prevented  the  conveners  of  the  con-
 ference  from  extending  the  invitation
 to  the  DMK,  I  do  not  know

 And  the  conference  has  constituted
 the  national  integration  committee  to
 go  into  the  question  under  the  Chair-
 manship  of  Dr.  C.  P.  Ramaswami
 Aiyar.  That  committee  has  toured  all
 over  India  and  came  to  Madras  also,
 met  certain  organisations  and  indivi-
 ‘duals.  Unfortunately,  I  want  to  sub-
 mit  to  this  House  for  its  consideration,
 that  this  committee  failed  to  meet  the
 leaders  of  the  DMK.  The  reason  given
 for  the  failure  to  meet  the  DMK  lea-
 ders,  according  to  the  Chairman  of
 the  committee,  was  that  the  majority
 of  the  leaders  of  the  DMK  were  in
 jail.  After  their  release,  Dr.  C.  P.
 ‘Ramaswami  Aiyar,  the  chairman  of
 the  committee,  assured  that  he  will
 ‘meet  the  leaders  of  the  DMK  and  as-
 sess  their  sentiments  and  reactions,
 but  unfortunately  that  did  not  take
 place.

 We  are  wedded  to  democracy.  We
 are  proud  of  calling  our  Prime  Minis-
 ter  an  embodiment  of  democratic  ideas
 and  a  man  having  Lincolnian  spirit
 in  his  mind.  We  have  pinned  our
 faith  in  mutual  talk,  heart  to  heart
 talk,  and  round  table  discussions.

 “Whatever  might  be  the  magnitude  of
 the  issue,  or  the  controversial  nature
 ‘of  it,  we  believe  that  though  the
 language  of  the  heart  and  not  the
 language  of  legal  weapons,  we  could

 solve  the  issues.

 I  want  the  House  to  ponder  over
 ‘this;  because  the  opportunity  is  denied
 to  us,  to  express  our  views  and  ideas.

 ‘The  integration  committee  did  not  take
 care  of  the  feelings  of  the  DMK.

 ‘Hence,  am  I  wrong  in  telling  that  the
 decision  taken  by  the  committee  are
 in  the  nature  of  an  exparte  decision
 or  that  they  were  draconian  mea-

 ‘sures?
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 Mr.  Deputy-Speaker,  Sir,  another
 democratic  method  left  open  for  the
 other  parties  as  well  as  the  ruling
 party  is  to  meet  the  demand  of  the
 DMK  is  to  counteract  its  propaganda.
 While  we  are  engaged  in  propaganda,
 parties  that  are  opposed  to  our  aims

 ४  have  had  enough  or  better  opportuni-
 ties  for  counter  acting  our  propaganda
 through  the  press  and  the  platform,
 and  the  people  who  are  the  final  arbi-
 ters  of  all  or  any  issue  are  alert  and
 vigilant  and  it  is  to  their  37dgment
 that  we  have  been  appealing  to.  Our
 propaganda  in  the  past  ras  bu  ought
 to  be  counteracted  by  the  mui  g  perty-
 Whether  they  have  succeed  in  it  or
 not  is  left  to  them  to  decide.

 Shri  Tyagi:  Propaganda  directed
 towards  what?  I  could  not  under-
 stand  it.

 Shri  Manoharan;  Propaganda  for
 separation.

 Shri  Tyagi:  For  what?

 Shri  Manoharan:  For  the  formation
 of  Dravidastan.  (Interruption).

 Shri  Tyagi:  Separation  from  India,
 from  the  Union  of  India?

 Shri  Manoharan:  For  secession.  The
 quintessence  of  democracy  is  not  the
 decision  of  the  majority  to  be  carried
 alone.  On  the  contrary,  the  views  of
 the  minority  are  to  be  heard  and  un-
 derstood  and  appreciated.  The  real
 spirit  of  democracy  is  to  go  into  the
 root  of  the  problem,  not  to  root  out
 the  problem  as  a  whole.

 Now,  I  understand  that  the  demo-
 cratic  process  is  to  be  given  a  go-by
 and  a  prohibition  is  to  be  declared
 against  any  such  proganda  and  the
 Constitution  will  be  suitably  amended.
 I  can  understand  the  emergence  of  this
 proposed  measure  after  having  ex-
 hausted  al]  democratic  methods  and
 constitutional  methods.  I¢  the  methods
 to  convince,  to  counteract,  to  con~
 vert-all  are  proved  to  be  a  failure,  I
 can  understand  the  necessity  of  this
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 amendment.  Amending  the  Constitu-
 tion  for  anything  and  everything  can
 never  be  conceived  ag  a  healthy,  gen-
 uine,  democratic  tradition  to  be  esta-
 blished!

 I  want  to  know  the  reactions  of  our
 Prime  Minister  to  this  particular  issue:
 that  this  sort  of  curtailment  of  the
 fundamental  right  is  contrary  and  re-
 pugnant  to  the  noblest  democratic
 traditions  that  have  been  built  based
 on  the  liberality  of  thought  and  state-
 manship  of  vision  that  has  won  the
 esteem  and  respect  in  al]  places  where
 democratic  ideals  are  practised  and
 respected.  My  humble  submission  is
 that  the  proper  and  _  constitutional
 course  should  be  to  find  a  solution  at
 the  politica]  level  and  not  by  getting
 armed  with  legal  weapons  forged  on
 the  anvi]  of  the  legislature  where  the
 ruling  party  hag  a  sweeping  majority.

 Sir,  let  us  not  go  on  burdening  the
 country  with  laws  and  _  statutes,
 amendments  and  provisions.  It  is  not
 a  good  sign  for  any  democratic  cuun-
 try.  The  statesmanship  shouli  be  exer-
 cised  in  such  a  maner  as  to  allow  he
 growth  of  sentiments  into  ideas—the
 sentiments  that  are  generated  by  the
 shooting  forth  of  an  unexpected  ag-
 gression.  The  unity  of  purpose  that
 is  manifest  in  such  &  magnificent  scale
 and  form  should  be  allowed  to  take
 deep  root  and  blossom  forth.  I  sub-
 mit  that  the  proposeq  measure  is  in
 the  nature  of  a  damper  to  our  com-
 mon  war  efforts.

 Even  if  the  necessity  of  counteract-
 ing  the  issue  of  separation  through
 this  is  strongly  felt,  I  want  to  know
 whether  the  time  chosen  by  the  ruling
 party  is  genuine.  Can’t  I  say  that  this
 ig  ill-timed,  premature  and  ill-advis-
 ed?  In  the  last  session,  I  have  sin-
 cerely  declared  that  the  DMX  ~il.
 strengthen  the  hands  of  the  Prime
 Minister  in  the  great  task  of  driving
 out  the  Chinese  aggression.  With
 pleasure,  once  again,  let  me  affirm
 the  stang  taken  by  the  DMi&  her..

 Whatever  provocation  you  should
 give,  whatever  line  of  action  you
 259  (Ai)  LSD—6.
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 should  take,  I  assure  you  that  that
 would  not  deter  the  DMK  from  giving
 an  unqualified  support  to  our  Prime
 Minister  in  meeting  and  beating  the
 Chinese  aggression  from  our  soil.  In
 view  of  all  these,  I  appeal  to  the
 Prime  Minister  and  the  Home  Minis-
 ter,  as  wel]  as  the  Law  Minister,  in
 the  name  of  all  that  is  noble  and  good
 in  democracy,  to  defer  any  such
 measure  till  the  termination  of  the
 emergency.  And  there  will  be  no
 practical  difficulty  at  all,  because  all
 propaganda  for  separation  stands  com-
 pletely  suspended—a  defacto  situa-
 tion.

 We  along  with  many  others  realise
 today,  thanks  to  the  Chinese  aggres-
 sion,  that  any  scheme  of  future  politi-
 cal  set-up  advocated  by  any  party
 should  be  such  as  not  to  jeopardise
 India’s  safety.  The  realisation  of  this
 truth  is  genuine,  and  the  proper
 course  to  be  adopted  by  the  ruling
 party  should  be  to  allow  this  trith  to
 grow  in  dimension  and  intensity.  With
 that  end  in  view,  one  should  probe
 into  the  problem  rather  than  amend
 the  Constitution  to  get  new  weapons.

 A  spirit’  of  tolerance,  concord
 through  talks,  are  always  a  sure  re-
 medy  for  solving  issues  rather  than
 forging  legal  weapons.  I  call  upon
 the  ruling  party  to  utilise  the  present
 situation  to  register  a  victory  on  the
 political  plane  and  not  to  adopt  mea-
 sures,  undemocratic  and  premature.
 I  hope  the  Prime  Minister,  the  Home
 Minister,  the  Law  Minister  and  hon.
 Members  of  Parliament  will,  without
 malice  and  rancour,  consider  the
 suggestions  submitted  on  behalf  of
 D.M.K.

 Shri  C.  K.  Bhattacharyya  (Raiganj):
 Mr.  Deputy-Speaker,  Sir,  the  speech
 that  I  hearg  just  now  almost  took  my
 breath  away.  The  hon.  Member  claims
 that  it  is  his  fundamental  right  that
 he  should  have  partition.  of  India  nd
 in  the  same  breath  he  appeals  to  the
 Prime  Minister,  the  Home  Minister
 and  the  Law  Minister.  I  do  not  know
 why  other  Ministers  are  left  out.  So,
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 the  problem  now  is  whether  any  party
 which  calls  itself  Indian,  may  have
 the  right  to  claim  for  partition  of
 their  motherland.  That  problem  must
 have  come  up  before  the  National  In-
 tegration  Counci]  when  this  particular
 measure  for  amending  the  Constitu-
 tion  was  suggested,

 The  Law  Minister  has  moved  an
 amendment  to  the  Constitution  which,
 I  believe,  is  a  very  feeble  amendment
 The  process  which  begins  with  this
 amendment  will  have  to  be  completed
 and  taken  to  its  farther  logical  conse-
 quences.  The  lessons  of  Indian  his-
 tory  teach  us  that  whenever  centri-
 fugal  tendencies  have  come  up  in  pub-
 lic  life,  India  has  suffered,  India  has
 gone  down  and  India  has  been  victi-
 mised  by  outside  powers.  If  we  have
 to  live  an  honourable  life  as  Indian
 citizens,  the  centrifugal  tendencies
 coming  up  in  public  life  should  be
 ‘kept  down  by  all  possible  means  and
 methods.  That  is  the  position  that  the
 Law  Minister  ang  the  entire  Govern-
 ment  should  take  up  now.  With  that
 object  in  view,  I  suggest  to  the  hon.
 Law  Minister  to  go  deeper  into  the
 question,  to  go  deeper  into  the  struc-
 ture  of  the  Constitution  itself  to  see
 whether  there  is  something  in  the
 Constitution  itself  which  encourages
 and  tolerates  such  things  coming  up.
 If  there  are  seeds  of  this  thing  in  fhe
 Constitution,  those  seeds  themselves
 must  be  eradicated.  That  is  the  deeper
 question  and  certainly  the  Govern-
 ment  can  go  into  it  later,  when  they
 get  time  for  that.

 When  this  Federation  came  into
 existence,  when  it  was  being  discuss-
 ed  in  the  Round  Table  Conference,  I
 remember  Gandhiji  saying,  “I  do  not
 understand  this  Federation,  With  the
 help  of  Sir  Tej  Bahadur  Sapru,  I
 have  somehow  come  to  understand
 what  Federation  is.”  I  do  not  know
 whether’  we  have  up  till  now  under-
 stood  all  the  consequences  which  this
 Federal  Corlstitution  brings  into  exis-
 tence  in  India.  Those  things  might
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 have  to  be  examined  now  in  view  of
 the  tendencies  that  are  coming  up.
 When  this  Federation  was  coming  into
 existence,  the  late  Mr.  ४.  S.  Srinivasa
 Sastri  came  out  with  an  article  in  the
 Servants  of  India  Society’s  organ.
 Those  who  afe  interested  might  read
 that  article,  which  comes  to  my  me-
 mory.  The  heading  of  the  article  was
 “Exit  British  India”.  In  that  article,
 the  Jate  Mr.  Sastri  almost  wept  that  in
 the  name  of  bringing  up  a  greater
 structure,  we  had  broken  the  unity
 that  we  had  already  achieved  under
 the  unitary  government  of  British
 India.  That  opinion  of  the  late  Mr.
 Sastri  may  be  exa'mineg  now  since  the
 Constitution  is  being  amended  with  a
 view  to  keep  down  the  tendencies  that
 are  coming  up.  It  may  be  that  they
 are  coming  up  as  a  consequence  of  the
 things  that  we  have  already  adopted.

 Some  Members  referred  to  the  con-
 duct  of  Government  servants,  because
 the  amendment  referg  to  certain  cate-
 gories  of  persons  and  Government
 servants  are  not  there.  I  believe  that
 ig  a  very  important  suggestion.  At
 least  in  one  case,  I  know  that  the
 Governor  of  a  State  in  a  meeting  of
 the  citizens  of  India  belonging  to  that
 State,  pointed  to  the  citizens  of  India
 belonging  to  another  State  and  stated,
 “Here  are  he  foreigners  amongst  you;
 be  kind  of  them”.  That  came  from
 the  Governor  of  a  State,  appointed
 by  the  Central  Government,  This  is
 on  record.  If  this  can  come  from
 the  Head  of  a  State,  I  do  not  know
 whether  these  feelings  may  permeate
 to  the  lower  categories.  Government
 should  take  care  and  examine  and
 even  screen  whether  this  thing  has
 permeated  into  the  lower  structure  of
 the  Government  employees.

 Some  friends  have  referred  to  cast-
 eism  and  other  isms  and  brought  out
 complaints  based  on  them.  Whatever
 the  ismg  ang  whatever  the  complaints
 coming  up  from  the  isms,  there  will
 be  no  toleration  of  the  idea  that  any
 part  of  India  will  be  allowed  to  be
 taken  out  of  India.  Whatever  the
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 complaints  the  D.M.K.  and  others  may
 have,  .those  complaints  may  have  to
 be  considered  and  _  rectified  on  the
 basis  of  negotiation  as  Indians,  under
 the  Government  of  India  and  as  citi-
 zens  of  India.  None  can  have  any
 claim  on  the  basis  of  whatever  com-
 plaints  they  have  to  suggest,  far  less
 to  claim,  that  because  they  have  cer-
 tain  complaints,  they  will  have  a  part
 of  India  assigned  to  themselves,  80
 that  they  can  live  there  merrily  with-
 out  those  complaints.  These  things
 cannot  be  tolerated  and  cannot  be
 allowed  to  be  indulged  in.

 I  suggest  that  after  amending  the
 Constitution,  the  Law  Minister  may  go
 into  the  ordinary  laws  and  try  to  find
 out  suitable  amendments  to  the  ordi-
 nary  laws  to  keep  down  such  tenden-
 cies  and  such  propaganda,  such  very
 unwholesome  and  unholy  claims  made
 against  Mother  India.

 Shri  K.  C.  Sharma  (Sardhana):  Sir,
 this  question  of  secession  of  territory
 in  a  Federal  Constitution  has  been
 decided  as  far  back  as  the  civil  war
 in  the  United  States  of  America.  There
 it  was  decided  that  8  Union  of  Federal
 States  comes  into  being  not  through
 A  contract  that  can  be  rescinded  at  the
 wil]  of  the  party,  but  through  compact;
 that  is,  once  you  come  in,  you  can-
 not  go  out.  So,  in  a  Federal  Constitu-
 tion,  no  party,  whatever  its  nature,
 whether  it  is  communal,  territorial
 or  ideological,  whatever  be  the  basis
 of  the  claim,  can  claim  secession  from
 the  Union.  It  is  an  impossible  propo-
 sal.

 The  second  point  is,  a  Constitution
 presupposes  its  efficacy  as  an  instru~
 ment  to  keep  the  sovereignty  and  in-
 tegrity  of  a  country  intact.  Therefore,
 the  very  existence  of  the  Constitution
 presumes  that  the  country’s  sover-
 eignty  and  its  integrity  would  be  safe-
 guarded.  It  requires  no  amendment
 of  the  law  whatsoever.  The  law  means
 it.

 Taking  the  sociological]  and  psycho-
 logical  aspect  of  the  question,  the
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 human  animal  has  advanced  much  far-
 ther.  The  holy  waters  of  the  Ganges
 or  the  broken  pieces  of  the  Himalayas
 no  longer  constitute  the  State.  The
 State  is  constituted  by  law,  by  the
 rights  you  give  to  the  citizens,  by  the
 opportunities  you  provide  to  him  and
 by  the  destiny  you  create  for  his  chil-
 dren.  Psychologically  and  sociologically  '
 the  sense  of  choherence  is  there  in
 our  culture.  A  certain  way  of  life
 creates  a  sense  of  coherence.  Then
 comes  the  expectation  of  jutice.  Every
 citizen  is  provided  with,  what  is  called,
 the  unalterable  nature  of  justice.
 Wherever  he  stands,  he  is  equal  before
 the  court  of  law.  Before  the  letter
 anq  spirit  of  law  he  is  as  good  a  citi-
 zen,  ag  goog  a  human  being  as  any
 other.  Unless  this  is  provided,  the
 question  of  integrity  and  sovereignty
 will  have  no  meaning  whatsoever,  be-
 cause  integrity  or  sovereignty  is
 a  llega)  order,  a  legal  norm
 It  is  not  qa  lump  of  earth  that  counts
 today.  That  is  a  primitive  stand,  The
 human  being  is  now  a  civilised  and
 refined  being.  He  thinks  in  a  different
 way  and  acts  in  a  different  way.  Then
 there  is  the  administrative  sanction
 and  the  question  of  having  a  pure  sort
 of  administrative  structure.  They
 guarantee  the  integrity  of  the  coun-
 try.

 5806

 In  all  these  elections,  Sir,  the  slo-
 -gans  have  been;  “Undivided  India”,
 “Uniteq  land”,  “A  great  country”  and
 so  on,  and  people  were  attracted  there-
 by.  But  what  is  of  deeper  importance
 is  the  shape  of  things  to  come,  the
 shape  that  things  have  to  take.  There
 should  not  only  be  a  horigontal  change
 but  also  a  vertical  change  from  what
 a  human  being  in  India  today  is,  What
 is  he  going  to  be  tomorrow?  This  is
 the  fundamental  question.  The  ques-
 tion  is  not  what  I  am  today,  but  the
 questian  is  what  I  am  going  to  be
 tomorrow  and  what  my  children  are
 going  to  be  tomorrow.

 The  integrity  ang  sovereignty  of  the
 country  does  not  vest  in  the  letter  of
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 the  Constitution;  it  is  vesteq  in  the
 development  of  nuclear  energy,  in
 producing  enough  comfort,  enough
 food,  enough  necessities  of  life  for  the
 future  generations  to  come.  In  that
 lies  even  the  security  of  the  country.
 The  security  of  the  country  does  not
 lie  in  having  20  lakhs  of  people  to
 fight  on  the  frontier  in  the  Himalays.
 The  security  of  the  country  lies  in  the
 very  status  of  its  citizens.  If  the
 citizens  are  civilised,  dignified  and
 they  count  in  the  society  and  in  their
 own  homes,  if  they  have  their  own
 status,  it  is  they  who  guarantee  the
 sovereignty  and  integrity  of  the  coun-
 try  and  the  generations  to  come.
 Then  the  people  will  fight.  Where
 was  a  Soldier  who  was  a  greater  sol-
 dier  than  a  Greek  soldier?  Why  did
 a  Greek  soldier  fight  so  bravely?  He
 fought  because  he  was  a  dignified
 human  being,  a  respected  human
 being.  Herein  lies  the  security  of  a
 country,

 Therefore,  my  respectful  submission
 is  that  the  basis  of  a  country,  the
 basis  of  a  State  is  a  legal  norm,  a  legal
 entity,  a  legal  order.  Even  the  basis
 of  jurisprudence  hag  changed.  What
 were  juristic  statistics  have  changed
 to  juristic  dynamics.  Today  we  think
 in  terms  of  movement,  in  terms  of
 energy,  in  terms  of  achievement.
 Therefore,  I  beg  to  submit  that  this
 Bill  though  it  might  be  very  good  in
 words  and  phrases  or  even  in  legal
 norm,  means  very  little  in  practical
 politics.

 Shri  Swell  (Assam—Autonomous
 D'stricts):'  Mr.  Deputy-Speaker,  Sir,
 to  obviate  any  kind  of  misunder-
 standing,  I  would  like  to  say  at  the
 very  beginning  that  I  support  the
 principle  underlying  this  Bill  and  the
 objectives  which  it  seeks  to  achieve.
 Nothing  should  be  more  sacred  to  a
 person  than  the  integrity  and  sovere-
 ignty  of  his  nation.  But  it  is  unfortu-
 nate  and  painful  that  the  Law  Min-
 ister,  more  properly  his  Government,
 should  have  ‘been  compelled  to  bring
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 forward  this  kind  of  a  Bill  now,
 years  after  we  have  become  a  sove-
 reign  nation  and  when  that  sovere-
 ignty  is  being  threatened  by  an  ex-
 ternal  aggression,

 The  Law  Minister  in  his  introduc-
 tory  speech  referred  to  the  emer-
 gency.  May  be,  that  is  one  of  the
 reasons  that  has  compelled  him  to
 bring  in  this  kind  of  a  Bill  for  the
 consideration  of  this  House.  But  if  it
 were  just  that,  the  Defence  of  India
 Act  and  the  Defence  of  India  Rulcs
 made  thereunder  should  ihave  been
 sufficient.  But  he  has  also  hinted
 that  what  is  proposed  is  to  be  a  sort
 of  a  regular  feature  of  the  Constitu-
 tion,  and  that  indicates  that  he  must
 have  realised  or  his  Government
 must  have  realised  that  soamthing
 must  have  gone  terribly  wrong  with
 the  body  politic  of  this  country  under
 their  guardianship  and  that  has  neces-
 sitated  this  kind  of  an  amendment.

 Sir,  I  would  like  to  remind  you  that
 in  947  we  inherited  from  the  Bri-
 tish  a  nation,  that,  naturally  enough,
 was  full  of  problems  but  yet  that  bore
 within  it  seeds  of  integrity  that  would
 go  to  ensure  the  sovere’gnty  of  the
 mation.  That  is  why  when  the  fra-
 mers  of  the  Constitution  met  they
 took  this  for  granted  and  they  did
 not  think  it  necessary  to  incorporate
 these  kinds  of  phrases  and  clauses  in
 the  Constitution  as  the  proposed  Bill
 proposes  to  do.  Now,  5  years  later,
 the  Law  Minister  comes  forward  with
 a  proposal  which,  he  says  in  his
 Statement  of  Objects  and  Reasons,
 will  give  him  adequate  powers  for
 the  preservation  and  maintenance  of
 the  integrity  and  the  sovereignty  of
 the  nation.

 What  does  it  mean?  That  is  the
 question  that  arises  now.  What  has
 happened  in  the  last  5  years,  when
 this  Government  has  been  in  charge
 of  the  country,  that  has  necessitated
 the  bringing  in  of  this  kind  of  a  pro-
 posal  now?  Does  it  not  indicate  that
 this  Government  instead  of  nurturing
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 the  seeds  of  integrity  info  fruition
 has  by  its  failures  in  many  ways
 well-nigh  destroyed  thosq  seeds?
 Sir,  to  me  the  bringing  in  of  this
 kind  of  a  Bill  now  appears  to  be  an
 admission  on  the  part  of  the  Govern-
 ment  of  the  failure  of  its  policy,  and
 the  present  amendment  is  only  a
 weak  attempt  to  plug  the  disastrous
 consequences  of  that  policy.  But  ,  I
 submit  that  a  damage  which  must
 have  been  on  a  €olossal  scale  as
 would  appear  from  the  proposal,
 cannot  be  repaired  by  legal  provi-
 sions  here  and  there.  As  some  of
 my  friends  have  said,  the  root  of  the
 matter  should  be  gone  into.  The
 disease  in  he  body  politic  of  the
 nation  that  has  necessitated  this  kind
 of  a  measure  today  should  be  gone
 into.  I  have  my  own  way  of  looking
 at  this  matter.  But,  I  shall  come  to
 that  a  few  minutes  later.

 On  principle,  there  can  be  no  ob-
 jection  to  a  Government  owning  its
 failure.  As  a  matter  of  fact,  it  does
 credit  to  the  moral  courage  of  that
 Government-to  own  its  failure.  I
 am  only  sorry  about  the  time  that
 we  have  chosen.  We  know  that  the
 sovereignty  of  this  nation  is  being
 threatened  today  from  outside  and
 not  from  inside.  We  have  a  strong
 and  wily  enemy  at  our  frontiers  who
 had  battered  at  our  door  and  is  even
 today  po'‘sed  just  on  the  other  side
 of  the  door.  He  is  not  only  strong
 and  powerful,  he  is  wily.  He  is  keen
 to  exploit  any  kind  of  weakness  in
 our  nation.  Is  this  the  time  to  pub-
 licise  before  the  wide  world  by  bring-
 ing  a  motion  of  thins  kind  on  the
 floor  of  the  House  that  the  sovere-
 ignty  and  integrity  of  this  nation  is
 being  threatened  not  only  from  out-
 side,  but  also  from  inside,  from  its
 own  people?  That  is  the  question
 which  this  Government  should  have
 considered  before  bringing  this  Bill.
 I  think  that  the  Law  Minister  and
 his  Government  have  been  completely
 ill-advised  as  far  as  the  timing  of  the
 present  Bill  is  concerned.  We  know
 the  temper  of  the  nation.  Even  the
 leader  of  the  D.M.K.  party  now  has
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 said  that  for  the  greater  ‘nterests  of
 the  nation,  they  have  given  up  any
 kind  of  agitational  politics  now.  But,
 here,  the  Government  wants  to  give
 out  to  the  wide  world,  the  Chinese
 including,  that  the  people  of  this
 country  are  not  united.  Howsoever,
 nothing  can  be  done.  The  motion  is
 before  the  House,  and  I  would  like
 to  submit  what  I  think  about  it.

 58I0

 I  think  as  I  have  said,  that  this
 amendment.  will  not  achieve  the  ob-
 jective  which  it  seeks  to  achieve.
 My, ye  iew  is  based  on  one  fundamental
 consideration  and  that  consideration
 ig  that,  at.  the  stage  of  development
 in  which

 india
 today,  nationalism

 and  .regionalisrh  cannot  go  together.
 We  have  to  choose  one  or  the  other.
 If  we  allow

 =
 two  to  go  simultane-

 regionalism  with  its  greater
 pull,  with  its  greater  local  appeal,
 will  be  the  winner.  We  shoul  t
 forget  certain  basic  fundamental
 facts  in  this  country.  We  are  an
 ancient  country,  true.  But,  we  are  8
 young,

 pfona
 a  new  nation,  only  a  few

 decadés  old.  We  became  nation
 not  by  our  own  will,  not  b your  own
 choice,  but  under  the  impact  of
 foreign  rule.  We  ought  not  to

 nf

 et
 that.  It  is  fashionable  today/to talk  of  the  running  stream  of  uhity
 that  runs  through  the

 कड

 and
 breadth  of  India.  It  is  alyfright  for
 the  college  room;  it  is  alf  right  for
 the  academic  table.  May  I  say  this
 that  there  is/less  affinity  among  the
 different  peoples  in  India  than  among
 the  different  7

 with

 f  Europe?  This
 ig  a  country  with/a  bewildering,
 often  conflicting  varities  of  people,  of
 languages,  or  sects,  of  faiths,  of
 colours,  of  nationalities,  of  races.

 ie
 different  nations  of  Europe  at

 leaSt  can  claim  the  same  pigment  of
 their

 if

 They  can  claim  the  same

 religion  fan
 aaehout  the  length  and

 bread’  f  Europe  which  we  cannat
 claim  here.  Out  of  this  bewildering
 variety  of  people  infthis  country  we
 are  trying  to  forge  one  nation.  We
 had  only  4  years  in  our  hands  to
 do  it./  That  is  a  fundamental  thing
 which  we  should  never  forget.  If,  at
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 this  ret  f  the  nation,  we  encourage
 ‘dif  arent

 at
 egi  ns  Or  we  adopt  a

 policy  tHat  encourages  the  people  to
 think  in  terms  of  their  region  rather
 than

 inffterms
 of  the  country  as  a

 whole,  are  going  against  the
 integrity  I

 anys

 sovereignty  of  this
 country.  I  sorry  to  say  that  my
 observation  the  policy  of  this
 Government  is  that  it  is  placing  a
 premium

 on,  regionalism
 rather  than

 on  nation:  Nationalism  it  ap-
 pears  then,  is  a  sort  of  an

 =

 ous
 subject  placed  on  the  academic/table.
 But,  we  have  90  many  kinds  com-
 mittees  for  regionalism.  We  hear
 such  a  lot  of  this  regional  languag
 or  that  regional

 language/
 We  hear

 such  a  lot  of  education  through  the.
 regional  language.  At  the  same
 time,  we  talk  of  strengthening  the
 bonds  of  unity.  (The  bell  rings)  I  am
 just  half  way  through.  If  you  can
 allow  me  just  two  or  three  minutes,
 I  would  conclude.  Otherwise,  my
 speech  becomes  worthless.

 Mr,  Deputy-Speaker:  Two  minutes
 more.

 Shri  Swell:  More  than  enough
 We  hear  a  lot  of  regional  languages
 and  of  education  through  the  regional
 language  and  this  and  that.  Now,
 what  is  the  natural  result  of  a  policy
 like  that?  The  natural  result  is  that
 you  make  the  people  in  the  different
 regions  think  in  terms  of  their  own
 regions  or  languages,  to  attach  them-
 selves  to  their  own  region  and  to  for-
 get  that  they  are  one  with  the  rest
 of  the  India.  Today,  we  are  not  fac-
 ing  a  very  serious  problem.  Fortu-
 nately,  you  have  a  kind  of  leader-
 ship  in  the  Central  Government  that
 is  able  to  put  a  check  on  any  kind
 of  tendencies  in  the  different  regions
 to  separate.  But,  tomorrow,  if  a
 weak  leadership  comes  to  the  Centre
 and  strong  and  powerful  leadership
 comes  to  the  regions,  the  question
 arises,  what  can  prevent  the  different
 regions  from  going  out  from  the
 nation?  What  cam  prevent  this
 nation  from  going  the  way  of  the
 Balkans?  Your  provisions  in  the

 ef
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 Constitutich  are  so  many  writings  on
 paper.  It  is  the  will  of  the  people
 If  you  cannot  enforce  a  certain  thing,
 it  is  useless.  That  is  the  danger,  that
 is  the  defect,  that  is  the  reason  that
 has  made  this  Government  realise
 the  need  of  this  Bill.  But,  they  are
 not  realising  it  fully,  They  would
 come  in  a  halting  manner  before
 this  House.

 There  is  another  aspect  of  region-
 alism  which  I  would  like  to  mention
 from  my  personal  experience  and  with
 that  I  would  conclude.  We  ought
 not  to  forget  again  that  each
 region  of  India  is  not  monolithic  as
 is  a  geographical  entity.  It  is
 an  area  which  consists  of  different
 peoples,  different  religions,  different
 languages,  different  castes,  different
 communities.  Now,  you  have  adopted
 a  policy  that  each  region  must  have  a
 regional  language,  Take  the  cases  of
 Assam  from  which  I  come.  That  un-
 fortunate  State  among  the  different
 States  of  India  has  had  the  first  taste,
 bitter  taste  of  external  aggression.  It
 is  a  multi-lingual  multi-racial  area.
 You  are  committed  to  the  policy  that
 there  must  be  a  regional  language  for
 the  State.  That  is  what  the  Assemese
 say.  They  point  out  to  the  Constitu-
 tion  and  the  policy  of  the  Central
 Government  and  say,  We  must  have
 a  regional  language.  You  cannot  pick
 up  every  kind  of  a  language  of  that
 area  and  say  this  is  the  regional  lang-
 uage.  Therefore,  you  pick  up  the
 Assamese  ag  the  regional  language.
 As  against  the  wishes  of  the  minori-
 ties  in  that  area,  as  against  the  protests
 of  the  minorities,  you  make  Assamese
 the  regional  language.  What  is  the
 result?  These  people  think  that  they
 are  to  rule  and  that  the  other  people
 should  learn  the  Assamese  language.
 A  sort  of  hegemony  is  being  encoura-
 ged  by  you  which  one  community
 wants  to  impose  on  another  com-
 munity,  In_  situation  like  that,
 clashes  are  bound  to  occur.  Frustra-
 tion  is  bound  to  set  in.  Bitterness  is
 to  set  in  and  a  sort
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 of  smug  complacency  is  bound  to  seize
 the  people  who  happen  to  be  in  power
 in  that  particular  region.  I  am  in  a
 minority.  I  come  from  that:  State.
 What  do  you  expect  us  to  do  in  a
 situation  like  that?  We  have  said,  we
 cann%t  accept  this  because  it  is  harm-
 ful  to  us,  it  is  hard  for  us;  we  cannot
 do  it.  Therefore,  we  ask  the  Central
 Government,  give  us  the  chance  to  be
 closer  to  you,  If  you  cannot  change
 the  Assamese  language,  give  us  the
 chance  to  have  our  own  State  so  that
 ‘we  may  be  able  to  function  as  equal
 citizens,  we  may  be  able  to  place  our-
 selves  in  line  with  the  national  current
 in  this  country  and  are  not  boxed  up
 with  the  people  of  one  region  to  be
 tyrannised  over  by  a  particular  com-
 munity.  But,  you  say  No  to  that.
 What  do  you  expect  us  to  do?  Do
 you  expect  us  to  bend  before  the
 Assamese?  I  declare  in  this  House
 that  no  nation,  this  or  any  other,  can
 ever  endure  part  slave  and  part
 tyrant.  If  you  want  to  ensure’  the
 sovereignty  and  integrity  of  this  con-
 try  you  must  have  a  radica]  change
 of  the  policy  of  this  Government.  So,
 my  advice  to  the  Law  Minister  is  that
 he  better  drop  this  Bill  now  and  advise
 his  Government  to  change  the  entire
 policy  and  if  it  is  found  necessary  it
 would  be  better  for  him  to  adopt  a
 unitary  rather  than  federal  structure
 of  Government.

 Shri  Tyagi  (Dehra  Dun):  I  enti-
 rely  agree  with  the  sentiments  ex-
 pressed  by  the  friend  on  my  right.
 I  think  this  Bill  was  not  so  necessary.
 Even  without  this  Bill  the  security
 of  the  Union  would  not  be  affected
 because  this  Union  cannot  be  com-
 pared  with  the  union  of  the  United
 States  of  America,  In  America  they

 ‘were  independent  States  and  they
 willingly  united  themselves  into  a
 federation.  Ours  was  not  a  federa-
 tion.  We  called  it  a  union  because
 it  was  a  natural  union.  When  we
 achieved  our  freedom  our  States  were
 not  independent  States;  they  were
 still  under  the  Centre.  The  States
 were  formed  because  during  our  fight:
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 with  the  British  we  ourselves  insisted
 that  they  must  be  given  some  autono-
 my,  some  hand  in  the  administration
 and  so  the  States  were  formed  and
 given  more  and  more  power,  That
 was  the  history.  So,  India  was  one
 and  this  union  was  not  of  that  pattern
 as  the  deferations  in  other  parts  of  the
 world  are.  We  are  not  a  federation.
 We  are  natural  union  and,  therefore,
 One  country.  Our  States  were  formed
 only  for  the  sake  of  administrative
 convenience,  for  the  purpose  of  taking
 our  idea  of  republicanism  and  democ-
 Tacy  to  each  house.  We  did  not  want
 a  union  controlled  only  from  the  Cen-
 tre.  We  wanted  every  citizen  in  every
 town  and  city  to  have  a  hand  in  the
 administration,  It  is’  for  that  purpose
 that  the  States  were  formed.  There-
 fore,  any  talk  about  separation  or
 secession  from  India  would  amount  to
 treason.

 58I4

 J  value  the  sentiments  expressed  by
 my  friend  from  the  DMK  party,  I
 want  to  know  what  his  grievances  are.
 He  made  some  reference  to  propa-
 gand.  If  he  is  propagating  for  the
 rights  of  his  people,  it  is  a  legitimate
 propaganda.  But  if  the  propaganda
 is  meant  for  secession  from  the  union,
 or  making  an  independent  State  out  of
 India,  he  could  not  be  allowed  to  dc
 it  even  without  this  Bill.  The  DMK
 people  are  good  people.  It  is  not  as
 if  we  do  not  like  or  respect  them.
 We  like  them.  If  they  have  any
 grivences,  let  them  put  them  forward.
 I  have  no  doubt  the  rest  of  the  people
 will  be  only  too  willing  to  remove
 their  genuine’  grievances,  But  the
 country  must  know  what  their  grie-
 vances  are  in  the  Union.  It  is  the
 right  of  every  minority  of  every
 region  to  put  forward  its  grievances.
 Even  the  demand  for  a  seperate  State
 is  not.  banned  by  this  measure.  If  any
 section  of  the  people  want  a  separate

 ‘State  of  its  own,  it  can  agitate  for
 it.  That  is  not  prohibited  by  the
 present  amending  Bill.  Only  the
 creation  of  an  independent  State  out-
 side  the  Indian  Union  is  banned.
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 I  do  not  know,  may  be  they  have

 some  reasons,  political  or  otherwise,
 for  their  demand  for  a  State.  But  the
 very  fact  that  the  DMK  party  has
 unanimously  agreed  to  fight  against
 our  common  enemy  show  that  inher-
 ently  they  are  Indians  and  they  do  not
 want  to  be  away  from  India,  away
 from  the  Union.  Therefore,  they  are
 the  least  affected  by  this  measure.

 Coming  to  the  question  of  oath.  I  do
 not  know  why  the  President  was  not
 included  here.  I  consulted  the  Law
 Minister  in  this  mater  and  his  expla-
 nation  is  quite  convincing.  He  _  says
 that  because  the  President  is  the  pro-
 tector  of  the  Constitution,  therefore,
 he  automatically  comes  in.  But  what
 about  the  Union  Public  Service
 Commission?  I  wonder  why  Govern-
 ment  has  not  enforced  it  on  the  public
 servants,  when  it  could  be  done  even
 without  amending  the  Constitution.
 Charity  should  begin  at  home.
 Why  do  they  not  start  with  Govern-
 ment  servants  so  that  in  their  admi-
 nistrative  activities,  in  their  regular
 work,  they  may  not  betray  any  type
 of  communal  or  separatist  tendency?
 T  think  it  is  only  logical  to  change  the
 9gaths  of  Governors,  Members  of  Union
 Public  Service  Commission  etc.  along
 with  the  oaths  of  Members  of  Parlia-
 ment.

 I  do  not  want  to  go  into  the  merits
 of  the  provisions  because  that  will  be
 done  by  the  Joint  Committee.  But  I
 ‘would  like  to  have  a  clarification.  The
 Constitution  (Sixteenth)  Amendment
 Bill  is  referred  to  the  same  Joint
 Committee  which  is  considering  the
 earlier  Constitution  (Fifteenth)
 Amendment  Bill,  probably  with  a
 view,  to  see  that  the  time  of  Parlia-
 ment  is  not  wasted  and  both  Bills
 could  be  considered  together.  It  is  a
 good  idea.  But  there  is  a  provision  in
 the  Fifteenth  Amendment  Bill  to  raise
 the  age  of  retirement  of  High  Court
 Judges.  Now,  as  the  hon.  Minister
 is  well  aware,  l  or  2  High  Court
 Judges  are  going  to  retire  soon,  and
 they  are  the  senior-most  judges.  If
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 we  refer  thig  Bill  also  to  the  same
 Joint  Committee,  the  consideration
 and  passing  of  the  other  Bill  will  be
 delayed.  Also,  the  other  Bill  will
 have  to  be  referred  to  the  various
 State  Assemblies  for  their  approval.
 Because  of  this  delay,  those  judges
 will  lose  the  benefit  of  the  increased
 retiring  age.  Would  it  be  possible
 to  say  that  this  particular  provision
 will  come  into  force  on  the  day  on
 which  it  is  passed  by  this  House  or
 from  the  Ist  of  March  or  some  such
 date  so  that  the  delay  in  the  passing
 of  the  earlier  Bill  on  account  of  the
 additional  task  entrusted  to  them  may
 not  adversely  affect  those  Judges  who
 are  on  the  eve  of  retirement?  If  he
 can  manage  it  that  way,  it  would  be
 a  good  thing  because  we  do  not  want
 to  lose  the  valuable  services  of  l  or
 2  experienced  judges.  With  these
 words,  I  support  the  Bill

 at  Go  Ho  सेन  :  इस  तरह  का
 संशोधन  श्राप  दे  दीजिये  सिलेक्ट  कमेटी
 के  सामने  ।

 Shri  Tyagi:  He  suggests  that  some
 amendment  may  be  moved  to  this
 effect  in  the  Joint  Committce,

 Mr.  Deputy-Speaker:  We  will  see
 about  it.

 क्री  भू०  ना०  मंडल  (सहरसा)  :

 उपाध्यक्ष  महोदय,  यह  जो  संविधान  में

 संशोधन  करने  के  उद्देश्य  से  यह  विधेयक

 यहां  रखा  गया  है  और  इसको  सिलेक्ट
 कमेटी  के  सामने  भेजा  जा  रहा  है।  इसके
 ज़रिये  से  संविधान  की  १९वीं  घारा  में

 संशोधन  करने  की  कोशिश  की  जा  रही  है,
 इसके  श्रलावा  पालियामेंट  तथा  असैम्बलियों

 के  मैम्बर  जो  शपथ  लेते  हैं,  उस  शपथ  में

 भी  कुछ  संशोधन  करने  की,  कोशिश  की  गई

 है।  इलैक्शन  में  खड़े  होने  वाले  उमेदवारों

 के  लिये  भी  शपथ  लेने  की  बात  इस  के  जरिये

 जोड़ी  जा  रही  है।  उनसे  कहा  जा  रहा  है
 कि  वें  साफ़  तौर  से  एलान  करें

 दापथ  लें  कि  हिन्दुस्तान  की  इटैंग्रेटी  और
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 सावरेन्टी  की  बात  उनको  मंजर  है।  इस
 तरह  के  विधेयक  को  लाने  की  बिल्कुल
 झ्रावरयकता  नहीं  थी  ।  वह  हिन्दुस्तान
 का  कोई  एक  भाग  हिन्दुस्तान  से  श्रलग
 करने  की  इजाजत  नहीं  दे  सकता  है।  हमारे
 संविधान  में  इसकी  माना  गया  है  कि  जो

 स्टेट्स  हैं  हमारे  देश  में,  उनकी  सीमाग्रों  में
 फिर  से  तबदीली  हो  सकती  है  लेकिन  स्टेट्स
 का  कोई  भी  भाग  देश  से  निकाल  दिया  जाए,
 इस  तरह  की  बात  इस  संविधान  के  चलते  नहीं
 हो  सकती  है,  इस  तरह  का  प्रोविजन  इस
 संविधान  में  मोजूद  है।इस  लिये  में  समझता

 हूं  कि  यह  जो  विधेयक  लाया  गया  है  उस  को
 लाने  की  कोई  जरूरत  ही  नहीं  थी  ।

 इस  विधेयक  को  लाने  का  एक  कारण
 यह  मालूम  होता  है  कि  भ्राज  हिन्दुस्तान  में
 जो  श्नेक  प्रकार  के  आन्दोलन  चल  रहे  हैं
 उन  को  दबाया  जाए  ।  यह  सही  है  कि

 हिन्दुस्तान  के  अन्दर  सेपरेट  राज्य  बनाने  का
 आन्दोलन  भो  रहा  है  ।  जैसा  मैं  ने  भ्रभी  कहा
 कि  वत्तमान  जो  हमारा  संविधान  है  वह
 इस  बात  के  लिये  काफो  है  कि  इस  प्रकार  के
 आन्दोलन  का  मकसद  पूरा  न  हो  सके  ।
 ऐसो  हालत  में  देश  के  अन्दर  जो  भ्रसन्तोष
 होता  है  उस  असन्‍्तोष  को  जाहिर  करने  के
 लिये  वैधानिक  तरीके  अपनाकर  श्रगर  कोई
 शांतिपूर्ण  आन्दोलन  किया  जाता  है,  तो  मैं
 समझता  हूं  कि  उस  की  मनाही  नहीं  होनी
 चाहिये  ।  क्‍योंकि  जब  ग्रीवान्सेज  को  जायज
 तरीकों  से  व्यक्त  नहीं  करने  दिया  जाता  है  तो
 उस  का  नतीजा  यह  होता  है  कि  वह  आन्दोलन
 जनता  के  दिल  में  चला  जाता  है  शौर  कभी
 न  कभी  वायोलेंट  तरीकों  से  फूटता  है  श्रौर
 देश  में  रिवोल्यूशन  या  उपद्रव  का  रूप  घारण
 कर  लेता  है।  इस  खयाल से  भी  जो  यह  संशोधन
 विधेयक  लाया  गया  है  उसे  नहीं  लाया  जाना

 चाहिये  था  ।

 मैं  ने  बिहार  में  देखा  है  कि  वहां  पर

 एक  आन्दोलन  चला  जिस  में  झारखण्ड  स्टेट
 कायम  करने  की  बात  थी  ।  लेकिन  उस
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 झारखंड  स्टेट  का  जो  आन्दोलन  था  उस  में
 यह  नहीं  कहा  जाता  था  कि  हिन्दुस्तान  से
 प्रथक  कोई  राज्य  बनना  चाहिये  ।  उस  में
 देश  के  अन्दर  ही  एक  सेपरेट  स्टेट  बनाने  की
 कोशिश  थो  ।  मैं  ने  देखा  कि  छोटा  नागपुर
 का  इलाका  एक  ऐसा  इलाका  है  जिस  की
 जमीन  में  बहुत  काफी  घन  गड़ा  हुआ  है  *

 वहां  पर  कोयला  है,  अबरख  है  और  सारी  चोजें
 जो  धरती  के  नंचे  घन  के  रूप  में  हो  सकती
 हैं  वह  छोटा  नागपुर  में  मौजूद  हैं  ।  छोटा
 नागपुर  में  रहने  वाले  श्रादिवासी  वहां  के
 बाशिन्दे  हैं  ।  लेकिन  भ्राज  हिन्दुस्तान  भर  में
 झगर  कहीं  पर  सब  से  खराब  दशा  और
 सब  से  गरीबी  को  दशा  है  तो  कह  छोटा  नागपुर
 के  निवार्सा  के  भ्न्दर  हैं  ।  श्रगर  उन  लोगों  की
 तरफ  से  इस  तरह  का  कोई  भ्रान्दोलन  खड़ा
 होता  है  जिस  के  जरिये  से  वे  अपना  असन्तोष
 प्रकट  करते  हैं  श्रौर  कहते  हैं  कि  वे  बिहार
 सरकार  के  श्न्दर  न  रह  कर  एक  श्रलग
 सरकार  बनायें  तो  मैं  समझता  हूं  कि  इस
 तरह  के  भ्रान्दोलन  को  दबाने  की  कोशिश
 करना  श्रच्छा  नहीं  होगा  |  इसी  तरह  से  अगर
 देश  में  किसी  दूसरो  जगह  के  बाशिन्दे  इस
 तरह  से  अ्रनुभव  करते  हैं  कि  श्राज  हिन्दुस्तान
 में  जो  शासन  चल  रहा  है  वह  उन  लोगों  के

 हक  में  नहीं  चल  रहा  है,  तो  उन  को  यह  भ्रधिकार

 होना  चाहिये  कि  वे  अ्रपनी  इच्छा  को  प्रकट
 कर  सकें  इस  तरह  के  पश्रान्दोलन  के  रूप  में  ।
 श्राज  हिन्दुस्तान  में  जगह  जगह  जो  इस
 तरह  के  भ्रान्दोलन  चल  रहे  हैं  उन  आ्रान्दोलनों
 में  जो उन  का  यह  कहना  है  कि  वे  सेपरेट  स्टेट
 बनायेंगे.  वह  जो  आज  के  हमारे  संविधान
 के  भ्रनुसार  नहीं  बन  सकती  है,  लेकिन  उस
 श्रान्दोलन  के  जरिये  से  इन  लोगों  के  ग्रीवान्सेज

 (शिकायत)  सामने  श्राते  हैं,  उन  को”  एक
 रास्ता  मिलता  है  और  इसी  लिये  वे  अपने
 श्रान्दोलनों  को  चलाते  हैं  a उन  को  इस  तरह
 के  भ्ान्दोलनों  को  चलाने  की  छूट  रहनी  चाहिये

 दूसरी  बात  यह  है  कि  मैं  इस  बात  को
 सिद्धान्तत:ः  गलत  समझता  हूं  कि  इस  तरह
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 [श्री  भ०  ना०  मंडल]

 के  विवेयक  इस  हाउस  में  आयें  t  श्राखिर
 जनतन्त्र  का  मतलब  क्‍या  है  ?  उस  का  मतलब
 है  एक  ऐसे  समाज  का  गठन  करना,  जिस
 समाज  में  व्यक्ति  स्वातन्त्र  हो  ।  स्वतन्त्र
 लोगों  का  संगठन  होना  किसो  राष्ट्र  में  हो
 जनतन्त्र  है  ।  जो  संशोधन  अ्रभी  आाया  है
 उस  संशोधन  के  जरिये  जो  लोगों  के  मौलिक
 अधिकार  हैं,  चाहे  स्वतन्त्र  व्यक्तित्व  का,
 चाहे  सम्मेलन  का,  जो  डिमाक्रेत्तों  (गणतंत्र)
 का  कंसेप्शन  (विचार)  है,  उस  को  आधात

 पहुंचता  है,  उस  के  जरिये  जो  व्यक्ति  स्वातन्त्र्य
 है  उस  के  ऊपर  एक  अंकुश  पड़  जाता  है,
 जिसके  पड़  जाने  से  व्यक्ति  को  स्वाधीनता
 खत्म  हो  जाती  है  ।  इस  तरह  से  जनततत्र
 के  लिये  जो  स्वतन्त्र  व्यक्तित्व  चाहिये,  और
 जिस  स्व॒तन्त्र  व्यक्तित्व  का  मतलब  है  हर
 माने  में  स्वतन्त्र,  उस  को  समाप्ति  हो  जाती
 है  ।  बिना  इस  तरह  के  व्यक्तित्व  के  जो
 जनतन्त्र  है  देश  में  जनतान्त्रिक  समाज  नहीं
 बन  सकेगा  ।  इस  सिद्धान्त  को  दृष्टि  में  रख
 कर  भो  जो  संशोधन  लाया  गया'है  उससे
 नहीं  लाना  चाहिये  था  ।

 आज  इस  राज्य  में  अनेक  तरह  के
 ग्रीवान्सेज  हैं  ।  कुछ  ग्रोवान्सेज  के  बारे  में  मैं
 कहना  चाहता  हूं  ।  इसी  देश  के  संविधान
 के  मातहत  एक  बैकवर्ड  क्लासेज  कमिशन
 बना  था  ।  उस  बंकवर्ड  क्लासेज  कमिशन  ने
 अपनो  रिकमेन्डेशन्स  दीं  लेकिन  इतने  वर्ष
 हो  जाने  के  बाद  भी  श्राज  तक  वे  रिकमेन्डेशन्स
 पार्जियामेंट  के  सामने  नहीं  रखे  गये  ।  श्राज
 संविधान  बना  हुमा  है  लेकिन  संविधान  के

 मुताबिक  जो  कमिशन  कायम  होता  है,
 जिस  को  रिपोर्ट  पालियामेंट  के  सामने  शानी
 चाहिये  थी,  वह  नहीं  आती  है  ।  संविधान
 बनने  पर  उस  को  इज्जत  होनो  चाहिये  लेकिन
 आज  इसी  पालियामेंट  के  अ्रन्दर  जो  देश  की
 सरकार  है,  कांग्रेस  को  सरकार  है,  वह  संविधान
 को  रिस्पेक्ट  नहीं  करती  है  ।  मैं  जानना
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 चाहता  हूं  कि  इस  के  लिये  इस  सरकार  को
 कौन  सजा  देगा  ?

 थी  हिम्मतसिहका  (गोहा)  :  क्‍या
 श्राप  इसो  लिये  अलग  होना  चाहते  हैं  ?

 थी  Yo  ना०  मंडल:  इस  लिय  म  कहना
 चाहता  हूं  कि  भ्राज  संविधान  में  जिस  प्रकार
 की  घारायें  हैं  वे काफी  हैं  भौर  इस  ।व्धेयक
 को  लाने  की  कोई  जरूरत  ही  नहीं  थी  1  होना
 तो  यह  चाहिये  कि  भ्राज  का  जो  एडमिनिस्ट्रेशन
 है  उसके  जरिय  जो  गलतियां  होती  हैं  ब्रौर
 जिन  गलतियों  की  वजह  से  हम  महसूस  करते
 हैं  कि  यहां  के  नागांरक  स्वतंत्र  जीवन  नहीं
 बिता  पा  रहे  हैं,  उनको  दूर  [कया  जाय  यहां
 के  लोगों  के  जो  ग्रीवान्सेज  हों  उनका  रिड्रेसल
 होना  चाहिय  न  कि  इस  तरह  के  संशोधनों
 को  लाकर  संविधान  की  तरमीम  की  जाये  t

 eft  प्रकादाबीर  शास्त्री  (बिजनोर)  :
 उपाध्यक्ष  महोदय,  जो  विधेयक  सदन  के
 सम्मुख  प्रवर  सामति  में  जाने  के'  लिये  उप-
 स्थित  है,  में  उसका  स्वागत  करता  हूं  क्योंकि
 जिन  भावनाओ्रों  की  पृष्ठभूमि  में  यह  विधेयक
 सदन  में  उपस्थित  किया  गया  है  वह  समस्‍यायें
 इस  प्रकार  की  हैं  जिनसे  देश  के  हर  समझदार
 मस्तिष्क  को  चिन्ता  होनी  स्वाभाविक  है  t
 weit  हमारे  पड़ोस  में  बैठ  हुय  मित्र  श्री  स्वैल
 ने  एक  बात  का  संकेत  किया  था  कि  देश  का
 हर  व्यक्ति  भ्राज  यह  अनुभव  कर  रहा  है  कि
 धीरे  धीरे  हमारे  इस  राष्ट्र  में  जो  राष्ट्रीयता
 की  भावना  है  समाप्त  होती  जा  रही  है  शरीर
 प्रांतीयता  की  भावना  धीरे  धीरे  बल  पकड़ती
 जा  रही  है।  उन्होंने  एक  बहुत  दूर  द्शितापूर्ण
 संकेत  यह  भी  किया  कि  श्राज  तो  केन्द्र  की'
 सरकार  कुछ  मजबूत  है  इसलिये  प्रांतीयता
 की  भावनाय  भले  ही  उभर  रही  हों  लेकिन  जो
 केन्द्रीय  प्रभुसता  है,  उसे  सब  हृदय  से  स्वी-
 कार  करते  हैं  परमात्मा  न  करे,  कल  कुछ
 इस  प्रकार  की  स्थिति  भ्रा  कर  बने  कि  केन्द्र
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 में  कोई  दुबंल  सरकार  आ  जाय  औ्ौर  प्रदेशों
 की  सरकारें  कुछ  दृढ़  हो  जाय,  तो  उस  समय

 राष्ट्र  के  लिये  एक  संकट  उपस्थित  हो  सकता

 है  ।  इसलिये  इन  सारी  बातों  को  ध्यान'  में
 रखते  हय  यह  अत्यन्त  आवश्यक  है  कि  हम  राष्ट्र
 में  राष्ट्रीयता  की  भावना  को  और  श्रधिक

 पुष्ट  करने  के  लिये  यत्नशील  हों  ।  मेरे  अपने
 विचार  तो  इस  संबंध  में  बिल्कुल  भिन्न  प्रकार
 के  रहे  हैं  मोर  इसके  लिये  मेंने  कुछ  दिन  पहले
 सदन  में  एक  विधेयक  भी  उपस्थित  करना

 चाहा  था  कि  सारे  देश  में  एक  ही  केन्द्रीय
 सरकार  हो  और  उस  प्रकार  की  सरकार  का
 निर्माण  करके  हम  सारे  देश  का  शासन  झपने

 हाथ  में  ल  शौर  देश  में  इस  तरह  की  रेखाय

 ही  समाप्त  हो  जाय  कि  यह  श्रमुक  प्रांत  की
 रेखा  है  श्रौर  यह  अमुक  प्रांत  की  रेखा  है  1
 सारा  राष्ट्र  एक  ही  शासन  से  झावद्ध  हो  और
 उस  शासन के  द्वारा  ही  सारे  राष्ट्र  का शासन

 सूत्र  संचालित  हो  ।

 मेरे  मित्र  ने  यह  सुझाव  दिया  कि  यह
 मौका  इस  विधेयक  को  लाने  के  लिय  उप-

 युक्त  नहीं  था,  लेकिन  जिन  परिस्थितियों  से

 हमारा  यह  राष्ट्र  गुजर  रहा  है  उनको  देखते

 हुये  म  उनके  इस  विचार  से  सहमत  नहीं  हूं  ।
 कारण  कि  भली  बात  किसी  समय  भी  मस्तिष्क
 में श्रा जाय  तो  उस  पर  निर्णय  ले  लिया
 जाय  ।  मेरा  विचार  तो  इस  प्रकार  का  है  कि
 अब  तक  सरकार  की  भूल  हुई  कि  क्‍यों  नहीं
 अब  तक  इस  प्रकार  का  निर्णय  लिया  गया।
 इस  प्रकार  की  बात  चर्चा  का  विषय  ही  क्‍यों

 हुईं,  लोगों  के  मस्तिष्क  में  इस  प्रकार  की

 भावनाओ्रों  को  प्रोत्सहन  देने  का  अवसर  ही
 क्यों  मिला  ।  फिर  भी  सुबह  का  भूला  हीम  को
 घर  श्राया  7  कल  जो  श्रौर  भयंकर  दुष्परिणाम
 होता  उससे  बचने  के  लिये  सरकार  ने  जो  निर्णय
 आज  लिया  है  वह  इस  लिये  स्वागत  का
 पात्र  है।  परन्तु  इसके  साथ  साथ  में  एक  और
 निवेदन  भी  करना  चाहता  हूं  कि  मेरी  भ्रपनी
 इच्छा  यह  है  कि  हम  यहीं  पर  ही  पूर्ण  विराम
 न  लगाय,  इससे  भी  थोड़ा  झौर  भागे  बढ़ें  ।
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 देश  की  परिस्थितियों  के  लिये  प्रत्यन्त
 आवश्यक  है  इसके  कि  जो  देश  से  बिल्कुल

 «  प्रथक  होकर  अपना  दूसरा  देश  बनाने  की
 स्थिति  में  हैं,  भ्रपेक्षाइत  हम  संविधान  में  उसे
 अपराध  धोषित  कर,  हमको  अपने  मस्तिष्क
 में  यह  भी  निर्णय  ले  लेना  चाहिये  कि  धीरे
 धीरे  प्रांतों  की  सीमाओं  क।  छोटा  करने  का
 जो  भ्राधार  है,  चाहे  वह  मजह॒ब  का  प्राधार  हो
 चाहे  भाषा  का  आधार  हो,  उस  प्रवृत्ति  पर
 भी  हमारे  देश  में  रोक  लगनी  चाहिय  ।

 कुछ  समय  पहले  सदन  में  इस  प्रकार  की  चर्चायें
 चली  भी  थीं  ।  आपको  पता  होगा  कि  देश  के
 एक  व्यक्ति  ने  भ्रपनी  जान  की  बाजी  इस
 बात  के  लिय  लगादी  थी  कि  भाषा  के  भाधार
 पर  एक  प्रांत  के  दो  टुकड़े  किय  जायें  1  सौभाग्य

 हुआ  कि  किसी  प्रकार  वह  कले  बादल  हमारे
 सिर  से  हट  गये  ।  लेकिन  कल  को  इस  प्रकार  की

 प्रवृत्तियां  फिर  भी  तो  उभर  सकती  हैं  ।
 सरकार  को  ऐसा  पग  उठाना  चाहिये  कि  देश
 में  ऐसे  व्यक्तियों  को  श्ागे  बढ़ावा  ही  न
 मिले  ।

 जहां  श्राप  श्राज  इस  पर  निर्णय  लेने
 जा  रहे  हैं  कि  कोई  भी  क्षेत्र  भारत  से  पृथक  हो
 कर  भ्रपनी  स्वतंत्र  सत्ता  बनाने  का  निर्णय
 न  ले,  वहां  इस  बात  पर  भी  निर्णय  लीजिये
 कि  प्रांतों  के  भ्रन्दर  भी  उनको  श्रौर  छोटा
 करने  की  प्रवृत्ति  न  उत्पन्न  होने  पावे  ।  इस
 संबंध  में  में  तो  यह  भी  चाहूंगा  कि  हमारे
 शासक  दल  के  साथी  इस  विषय  में  भ्रःत्म
 निरीक्षण  भी  करें  ।  हम  देखते  हैं  कि  उनमें  ही
 इस  प्रकार  की  प्रवृत्ति  उभरती  है।  महाराष्ट्र
 और  गुजरात  के  इतिहास  को  छोड़िये,  ऑांध्र
 प्रांत  के  इतिहास  को  भी  छोड़िये,  नागालेंड
 बनाने  के  इतिहास  को  भी  छोड़िये  ।  कल  परसों
 झापने  हिमाचल,  मणिपुर  झौर  त्रिपुरा  को
 राज  विधान  मंडल  बनाने  की  अनुमति  दी
 थी  ।  उस  समय  आपके  ही  बगल  में  बठ
 भादयों  ने  दिल्‍ली  का  एक  अलग  प्रांत  बनाने
 की  बात  उठायी  थी  शौर  उसके  लिय  एक
 झांदोलन  चलाया  था  ny  दुःख  इस  बात  का
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 है  जो  शासन  इस  प्रकार  का  निर्णय  ले  ता  है
 कि  देश  की  राष्ट्रीयता  को  अखंड  रखा  जाय,
 उसी  के  अगल  बगल  में  बैठे  भाई  अब  भी  ऐसे
 झांदोलन  उठाते  हैं  जो  देश  की  अखंडता  को
 कमजोरी  के  रास्ते  पर  ले  जाने  वाले  हैं  1

 मैं  यह  चाहता  हूं  कि  जहां  श्राप  देश  के
 किसी  भाग  को  पृथक  करने  की  प्रवृत्ति  को
 संविधान  की  दृष्टि  से  अपराध  घोषित  करने
 का  निर्णय  ले  रहे  हैं  वहां  इस  बात  के  लिये
 भी  कोई  निर्णय  लीजिये  कि  प्रान्तों  को  छोटा
 करने  की  प्रवृत्ति  पर  भी  अंकुश  लगे,  चाहे  इस
 की  मांग  धर्म  के  आधार  पर  हो,  या  भाषा  के
 भाधघार  पर  हो  या  जाति  के  आ्राघार  पर  हो  ।
 हम  ने  अभी  तक  जो  इस  प्रकार  का  निर्णय
 नहीं  लिया  यह  हम  से  भूल  हुई,  लेकिन  भाज
 जबकि  हम  राष्ट्र  को  एक  बड़े  रूप  में  रखने
 के  लिए  निर्णय  ले  रहे  हैं,  यह  अवसर  है  कि
 हम  प्रान्तों  को  छोटा  करने  की  प्रवृत्ति  को
 रोकने  के  लिये  भी  निर्णय  लें  ।

 हम  को  इस  विषय  में  अफने  पड़ोसी
 पाकिस्तान  से  सीखना  चाहिए  जिस  ने  अपने
 जीवन  के  आरम्भ  काल  में  यह  निर्णय  ले  लिया
 कि  छोटी  छोटी  दीवारों  को  खड़ा  ही  न  रहने
 दिया  जाय  श्रोर  सारे  राष्ट्र  को एक  शासन  के
 नीचे  ला  कर  खड़ा  किया  ।  उस  ने  प्रान्तों  का
 झगड़ा  ही  नहीं  रखा  ।  हम  भी  कुछ  इस  दिशा
 में  सोचना  आरम्भ  करें  t

 मुझे  प्रसन्नता  है  कि  सरकार  ने  दृढ़ता
 के  साथ  यह  निर्णय  लिया  है,  भौर  सब  से
 भ्रच्छी  बात  तो  यह  है  कि  देश  के  जितने  भी
 प्रांतों  के  मुख्य  मंत्री  हैं  सब  ने  ही  इस  भावना
 का  स्वागत  किया  है  ।  यह  सदन  भी  इस
 विधेयक  का  स्वागत  कर  रहा  है  ।  मैं  चाहूंगा
 कि  सरकार  यहीं  जा  कर  न  रुक  जाय,  बल्कि
 प्रान्तों  के  भ्रन्दर  जो  छोटे  छोटे  पृथक  प्रान्त
 बनाने  की  प्रवृत्ति  ह ैउस  के  ऊपर  भी  रोक
 गाने  का  निर्णय  ले  ।

 JANUARY  22,  963  (Sixteenth  Amend-  5824.
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 इन  दाब्दों  के  साथ  मैं  इस  विधेयक  की
 भावनाझ्नों  का  स्वागत  करता  हूं  ।

 Shri  Khadilkar  (Khed):  I  rise  to
 express  my  misgivings  regarding  the
 present  measure  because  I  do  not  feel
 that  taking  this  short  course  or  short
 route  to  amend  the  Constitution  would
 be  of  any  help  to  countract  the  fissi-
 parous  or  other  tendencies  leading  to
 disintegration.  Unfortunately,  we
 have  seen  a  tendency  in  this  House
 that  there  is  a  certain  amount  of  ad
 hoc  approach  and  ad  hoc  thinking  on
 the  part  of  those  who  are  destined  to
 rule  this  country,  Since  freedom,  no
 integrated  approach  has  been  made  to
 the  problems  that  came  up  after  the
 Britishers  left,  and  to  the  question  of
 how  to  integrate  this  country  and  at
 what  level  integration  is  possible.
 After  freedom,  certain  social  urges
 which  were  formerly  suppressed
 were  bound  to  come  up.

 For  instance,  we  have  seen  that
 there  was  a  growing  demand  for
 linguistic  States.  At  that  time,  from
 all  quarters,  the  people  who  were
 agitating  for  the  creation  of  linguistic
 States  were  dubbed  as  if  they  were
 traitors,  but  later  on,  those  people  who
 were  agitating  for  linguistic  States
 and  who  were  voicing  such  feelings
 compelled  the  Government,  and  Gov-
 ernment  ulitimately  came  round  to  the
 view  that  a  new  type  of  reorganisation
 of  States  on  the  language  base  would
 perhaps  further  integrate  this  country
 instead  of  disintegrating  it  as  was
 feared  earlier.

 Then,  there  was  an  integration  com-
 mittee,  Again,  the  problem  was  look-
 ed  at  from  the  most  superficial  and
 ad  hoc  point  of  view.  They  never
 applied  their  mind  to  the  basic  urges
 I  have  gone  through  their  delibera-
 tions  and  their  reports.  Looking  to
 the  social  and  the  political  urges  in
 this  country,  how  are  we  to  integrate
 the  people?  That  aspect  has  been
 completely  overlooked.  They  always
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 feel  that  there  is  a  ready  remedy  in
 the  Constitution,  and  they  think  that
 if  the  Constitution  is  amended  this
 way  or  that  way,  they  can  meet  all
 the  evils  on  this  earth,  and  everything
 will  go  on  very  smoothly.

 A  representative  from  the  hill  areas
 spoke  just  a  little  while  ago,  I  entirely
 agree  with  his  sentiment,  though  I
 many  not  agree  with  what  he  said
 regarding  the  possible  effects.  I  would
 point  out  that  after  the  recorganisation
 of  the  States  on  the  language  base,
 there  was  a  higher  integration.  Langu-
 age  primarily  is  a  force  of  integra-
 tion.  But  Government  had  not  taken
 that  into  consideration  at  the  earlier
 stage.  Now,  we  have  integrated  the
 country  at  a  higher  level,  but  _  still,
 there  are  the  hill  tribes  people.  For
 instance,  my  hon.  friend  talked  about
 the  hill  tribes  of  Assam.  Take,  for
 instasce,  the  case  of  the  NEFA  people.
 I  learn,  and  on  good  authority,  that
 the  NEFA  people  over  there  in  Assam
 would  not  like  Assamese  officials.
 Why  is  there  this  hostility  to  the
 entire  people  from  the  plains?  That
 must  be  understood,  Unless  a  con-
 certed  effort  is  made  to  integrate  the
 hill  tribes  into  the  broader  context  of
 society,  I  do  not  think  that  you  can
 meet  the  present  situation,  be  it  the
 symptoms  of  disintegration  or  certain
 fissiparous  tendencies,  by  taking  re-
 course  to  an  amendment  of  the  Consti-
 tution  I  do  feel  as  some  people  have
 expressed  that  there  are  so  many
 problems,  and  there  must  be  a  think-
 ing  centre  somewhere  which  applies
 its  mind  to  all  these  post-Independence
 problems  which  have  been  long  wait-
 ing  for  a  solution.

 Under  foreign  domination  we  could
 mot  voice  our  feelings  and  could  not
 get  the  things  smoothened  out  unless
 some  such  approach  is  made  to  go  to
 the  root  of  the  problem,  instead  of
 just  meeting  the  symptoms  and  try-
 ing  to  search  for  palliatives  it  is  no
 use.  So  many  remedies  are  there.
 Sometimes,  I  feel  that  when
 there  are  so  many  diseases
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 at  a  time,  whidh  one  is  afflicted  with,
 we  try  to  give  all  types  of  medicines,
 and  here  seems  to  be  one  such  patent
 medicine,  namely  amending  the  Con-
 stitution.  Unless  the  body  is  prepared
 to  assimilate  them,  these  medicines
 will  not  have  any  healthy  effect.
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 Therefore,  I  would  humbly  submit
 that  the  remedy  that  is  suggested  is
 not  the  proper  remedy;  it  will  not
 meet  the  situation  adequately.  To-
 day,  because  of  the  national  emer-
 gency,  there  is  a  certain  basic  unity
 and  it  has  found  expression  now.  But
 all  the  fissiparous  tendencies  whidh
 are  submerged  for  the  time  being  are
 likely  to  come  up,  unless  a  concerted
 effort  is  made  to  meet  the  social  urges
 and  social  challenges  that  are  there.

 I  would  like  to  say  one  word  about
 the  DMK,  because  they  are  voicing
 separation.  Just  banning  them  or
 putting  a  blanket  ban  on  their  activi-
 ties  will  not  meet  tine  situation.  As
 I  understand  it,  these  DMK  people  or
 some  other  people  in  the  Madras  State
 and  in  the  southern  States  look  to
 Malaya  and  Ceylon,  because  many  of
 their  compatriots  are  there,  and  their
 economy  is  partly  dependent  on  cer-
 tain  remuneration  which  their  com-
 patriots  earn  in  Malaya  or  in  Singa-
 pore  or  in  Ceylon,  and  naturally,
 affinity  of  a  different  type  thas  deve-
 loped  among  them.  We  must  try  to
 understand  this  aspect  of  the  problem.
 I  do  not  think  that  if  we  approach
 them  and  try  to  discuss  with  them
 why  they  are  demanding  separation,
 they  will  refuse  to  come  out  with  their
 minds;  in  fact,  they  will  argue  out
 their  case.  The  main  question  today
 is  not  how  to  prevent  or  suppress  their
 activities  but  how  to  get  them  at  a
 higher  level  of  integration.  There
 should  be  a  political  approach.  We
 must  try  to  understand  their  problems.
 Simply  because  in  the  party  that  is
 destined  to  rule,  we  have  got  a  majo-
 rity,  if  we  think  that  we  can  amend
 the  Constitution  as  we  like  at  the  pre-
 sent  juncture,  that  is  not  proper.  We
 should  not  take  recourse  to  this  kind
 of  remedy.  This  remedy  is  not  of  a
 durable  nature  and  you  will  have  to
 find  out  other  solutions.  Although  it
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 requires  a  rather  very  detailed  discus-
 sion,  ag  the  time  is  short,  I  conclude
 with  these  few  observations.

 aft  यबदापाल  सिह  (कराना)  :  उपाध्यक्ष
 महोदय,  जो  हमारे  सामने  प्रस्ताव  आया  है
 इस  की  कोई  ज़रूरत  नहीं  थी  ।  हमारा  कांस्टी-

 ट्यूशन  पहले  से  ही  इस  मामले  में  सम्पूर्ण  है
 झौर  हम  जो  क़स्म  अपने  विधान  के  लिये
 लेते  हैं  वह  शपथ  हम  भ्रपने  देश  की  इंटैग्रेटी
 के  लिए  लेते  हैं  श्रलबत्ता  कांग्रेस  श्रपना  माइंड
 मेक  अप  करे  ।  हम  तो  हमेशा  ही  राष्ट्र  की
 अखंडता  के  लिए  लड़ते  हैं  जब  भी  देश  का
 पार्टीशन  हुआ,  जब  भी  कोई  इलाका  कटा,
 सिर्फ़  कांग्रेस  के  हाथों  से  कटा  ।  तरीक़ा  यह
 है  कि  पहले  बातचीत  करते  हैं,  मेज़ें  बिछती
 हैं,  ऐटमौसफियर  तैयार  करते  हैं  श्रौर  फिर

 आहिस्ता  से  बांट  कर के  दे  देते  हैं  :  हम  लोग
 तो  राष्ट्र  की  झखंडता  के  लिये  हमेशा  लड़ते
 हैं  लेकिन  देश  के  भ्रंदर  डिवाइड  एंड  रूल  की
 पालिसी  को  अखित्यार  कर  के  रूलिंग  पार्टी
 यह  चाहती  है  कि  कोई  और  पार्टी  बरसरे
 इक्तदार  नशभ्रा  सके  ।  हमारे  साथ  यह  वायदा
 किया  गया  था  शौर  बड़े  बूढ़े  इस  चीज़  को
 झभी  भूले  न  होंगे  कि  इस  वक्‍त  की  रूलिंग
 पार्टी  ने  जुलाई  १६४७  में  हमारे  साथ  यह
 बायदा  किया  था  —

 We  would  not  accept  the  partition  of
 India  even  if  the  whole  of  the  coun-
 try  were  to  go  into  flames.

 यह  वायदा  हमारे  साथ  नहों  ने  किया  था  ।
 लेकिन  उस  के  एक  ही  महीने  के  बाद  हम  ने

 ड्रैमेटिक  चेंज  देखा  शौर  देश  का  विभाजन  हो
 गया  ।  देश  को  टुकड़ों  में  तक़सीम  कर  लिया
 गया  ।  पहले  मेज़ें  बिछती  हैं,  चाय  पिलाई
 जाती  है,  मेहमान  बनाये  जाते  हैं  शौर  उस  के
 बाद  पार्टीशन  को  मंजूर  कर  लेते  हैं  ।  चाहे
 झांध्र  प्रान्त  बना  हो,  चाहे  गुजरात  बना  हो
 'झोर  चाहे  महाराष्ट्र  बना  हो,  यह  सब  रूलिग
 पार्टी  के  हाथ  से  बने  हैं  7  यह  भी  डिवाइड  एंड
 रूल  की  पालिसी  अखित्यार  करते  हैं  श्रौर  देश
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 के  भ्रंदर  नहीं  चाहते  हैं  कि  कैरेक्टर  पनप
 सके  या  नेशनलिज्म  पनप  सके  ।

 उत्तर  प्रदेश  के  इतिहास  में,  उत्तर  प्रदेश
 की  श्रसेम्बली  में  एक  ऐसा  समय  श्राया  कि
 माननीय  गिरधारी  लाल  जी  वहां  के  मुख्य
 मंत्री  होने  वाले  थे  लेकिन  पता  नहीं  क्‍यों  कांग्रेस
 एम०  एल०  एज़०  ने  यह  कहा  कि  एक  हरिजन
 कुर्सी  पर  बैठ  जाय  ?  ५२  जिलों  की  कुर्सी  पर
 एक  चमार  बैठे  यह  कसे  हो  सकता  है  ?  हमें
 यह  कहा  जाता  है  कि  यह  ऊंचे  वर्णो  की  पार्टी
 है  लेकिन  हमारी  पार्टी  में  आज  भी  यू०  पी०
 के  भ्रंदर  श्राप  चल  कर  देखिये  पांच  हरिजन
 'एम०  एल०  एज़०,  पांच  चमार  एम०  एल०
 एज़०  ऐसे  हैं  जोकि  रूलिंग  पार्टी  को  हरा  कर
 शाये  हैं  7  हमें  यह  कहा  जाता  है  कि  यह  जमींदार
 लोग  हैं  लेकिन  हमारे  बड़े  भाई  डा०  वसनन्‍्त
 नारायण  सिंह  यहां  बैठे  हुए  हैं  और  हमारे
 महाराजा  रामगढ़  साहब  हैं,  उन्हों  ने  अपने
 हाथों  से  अपनी  २०,०००  एकड़  ज़मीन  लेंडलेस
 लेबर्र्स  हरिजनों  को  तक़सीम  कर  दी  है
 कांग्रेस  अपना  माइंड  मेक  शप  कर  ले  कि  वह
 देश  के  भ्रौर  टुकड़े  नहीं  करेगी  ।  हमें  इस  में
 कोई  ऐतराज़  नहीं  है  मगर  कांग्रेस  खुद  इस
 के  खिलाफ  जायगी  ।  जब  भी  देश  को  बांटें,
 जब  भी  कोई  प्रस्ताव  लायें,  चाहे  वह  दूसरे
 मुल्क  से  लाया  जाय  झर  चाहे  किसी  को
 भारबिटरेटर  बना  कर  लाया  जाय,  यह  विगत  |

 १५  साल  का  इतिहास  देश  की  तकसीम  का
 इतिहास  है  ।  भाज  भी  कोलम्बो  प्रस्ताव  के
 नाम  पर,  झारबिटरेशन  के  नाम  पर  और
 श्रीमती  भंडारनायके  के  नाम  पर  नये  नये
 प्रस्ताव  इसलिये  लाये  जाते  हैं  कि  देश  में  उस
 के  लिए  एक  भ्रनुकूल  वातावरण  पैदा  किया
 जाय  ताकि  देश  किसी  न  किसी  तरीके  से
 अपने  में  से  किसी  टुकड़े  को  काट  कर  मैर  को
 देने  के  लिए  तैयार  हो  जाय  ।  जब  हम  यहां
 इस  हाउस  में  युनंनीमसली  तय  कर  चुके
 हैं  श्रौर  यह  पास  कर  चुके  हैँ  कि  हम  अपनी
 एक  एक  इंच  ज़मीन  चीनियों  से  ख़ालो  करा
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 कर  रहेंगे  तो  आप  को  कया  हक़  है  कि  श्राप
 कोई  कोलम्बो  कांन्फ्रेंस  का  प्रस्ताव  या  कोई
 आरबिटरेशन  का  प्रस्ताव  लायें  ?  यह  तो
 कंटेम्प्ट  श्रीफ़  दी  हाउस  है  ।  हाउस  जिस
 चीज  को  एक  मत  से  तय  कर  चुका  है  उसके
 ऊपर  श्रटल  रहना  चाहिए  a  हिन्दुस्तान
 जब  भी  बंटेगा  इनके  हाथों  से  बंटगा  ।  मेरी
 दरख्वास्त  आपकी  मार्फत  यह  है  कि  आप
 अपना  माइंड  मेक  शप  कर  लें  ।  अगर  श्राप
 तकसीम  की  पालिसी  को  मानेंगे  तो  जाहिर
 है  कि  कांग्रेस  पार्टी  ज़रूर  ग्रापका  साथ  देगी  ।

 “मुझसे  ही  पूछते  हैं  दिल  में  सुराख  क्‍यों  है,
 तीरे  नज़र  को  मेरे  सीने  के  पार  करके  rd

 आज  आप  मुस्लिम  लोग  को  कम्युनल
 बौडी  कहते  हैं  लेकिन  जो  मुस्लिम  लीग  ने
 किया  उस  के  सामने  आपने  सिर  झुकाया  ।

 मुस्लिम  लीग  ने  अपने  जो  प्रपोज़ल्स  रखे
 उसके  सामने  आपने  सरंडर  कर  दिया  ।
 आप  दोनों  एक  तराजू  में  हैं  ।  भ्राप  दोनों
 एक  ही  थैली  के  चट्टे  बद्द  हैं  7  मैं  कहता  हूं
 कि  राष्ट्र  की  इटेगरेटी  के  लिए  नेशनलिज्म
 की  जरूरत  है  ।  कांग्रेस  अपना  माइंड  मेक
 श्रप  कर  ले  फिर  देश  के  अन्दर  किसी  की  हिम्मत
 नहीं  है  कि  वह  नागालैंड  का  नारा  लगा  सके
 या  द्रविड़  म्‌ृन्नेत्र  कडगम  का  नारा  लगा  सके
 या  किसी  और  पार्टोेशन  का  नारा  लगा
 सके  लेकिन  जो  गवर्नमेंट  में  है उनको  माइंड
 मेक  भ्रप  करना  होगा  ।  इस  संशोधन  विधेयक
 की  कोई  जरूरत  नहीं  है  ।  यह  तो  हमारे
 कांस्टीट्यूशन  में  है  जिसकी  कि  हम  शपथ
 उठाते  हैं  ।  देश  की  श्राजादी  के  लिए  हमने
 लड़ाइयां  लड़ी  हैं  ।  पूज्य  बापू  जी  ने  उसके
 लिए  मुल्क  को  तैयार  किया  है  श्रौर  देश
 की  जनता  को  तंयार  किया  हू  ।  हमारा
 कांस्टोट्पूशन  काफी  है  i  यह  सिर्फ  इसलिए
 लाया  जा  -रहा  हूँ  कि  श्राप  भ्रपनी  कमजोरी
 को  कवर  करना  चाहते  हैं।  मेरी  ला  मिनिस्टर
 साहब  से  दरख्वास्त  है  कि इसको  वापिस  लिया
 जाय  और  इसकी  कोई  ज़रूरत  नहीं  है  ।
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 हमारा  कांस्टीट्यूशन  ही  सम्पूर्ण  है  श्लौर  वह्‌
 बिल्कुल  काफी  है  ।  वह  मोर  देन  सफिशिएंट
 है।  इन्हीं  शब्दों  के  साथ  मैं  राष्ट्र  की  भ्रखंडता
 का  ब्रत  लेते  हुए  देश  की  इंटेगरेटी  को  कायम
 रखने  के  लिए  प्राण  प्रण  से  लड़्‌गा  ।

 Fane  Law  Minister  (Shri  A.  K.  Sen):
 Mr.  Deputy  Speaker,  Sir,  I  am  deeply
 obliged  for  almost  a  universal  welcome
 which  this  Bill  has  received  from  all
 sections  ‘of  the  House  though  I  must
 note  with  regret  that  there  have  been
 one  or  two  dissenting  voices  which  we
 have  heard  and  if  I  may  say  so  with
 respects  to  them  it  is  hardly  the  occa-
 sion  when  one  would,  apart  from  any-
 thing  else,  like  to  hear,  “We  are  quiet
 for  the  moment;  we  may  raise  our
 heads  again.  Therefore,  at  least  for
 the  moment  do  not  bring  in  any  such
 Bills”.  That  is  an  argument,  in  my
 submission,  Sir,  which  makes  no  ,im-
 pression  on  the  Government  and  I  am
 equally  certain  that  it  will  not  make
 any  impression  on  the  country,  Simply
 because  some  of  the  tendencies  which
 have  harassed  us  in  the  past  and  had
 sought  to  undermine  our  strength  and
 sap  the  very  vitality  which  sustains
 the  nation  as  a  unit  are  for  the
 moment  quite,  that  is  no  argument  for
 Saying  that  such  a  power  should  not
 be  appropriateq  by  a  proper  constitu-
 tional]  amendment  before  those  forces
 are  let  loose  again.  In  fact,  we  shall
 be  failing  in  our  duty  if  we  did  not
 make  enough  preparation  to  meet
 these  forces  in  all  their  ugly  form  if
 they  try  to  raise  their  heads  again
 after  we  have  conducted  ourselves
 safely  and  successfully  through  the
 present  crisis,

 Sir,  I  would  have  been  happy  if  we
 were  told  instead  that  those  who  had
 in  the  past  accepted  the  principle  of
 secession  and  had  utilised  other  forms
 of  disintegrating  movements  had  given
 them  up  perpetually  as  apolitical  plat-
 form.  I  think,  not  only  ourselves  but
 the  country  as  a  whole  would  have
 been  very  pleased.  But  unfortunately
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 [Shri  A.  K.  Sen]
 this  has  not  happened  and  if  anything
 has  made  us  quiie  cognizant  of  the  ulti-
 mate  potentialities  of  these  forces,  it  is
 this  awareness  even  today  that  these
 forces  do  exist  and  threaten  to  disrupt
 the  moment.  There  is  a  chance  for
 them.  I  do  not  think  it  is  any  obliga-
 tion  which  has  been  either  incurred
 by  the  nation  or  by  the  Government  or
 any  favour  which  has  been  shown  to
 the  country  or  the  nation  at  present  by
 those  who  had  been  responsible  for
 forces  of  disintegration  in  the  past  to
 say  that  they  are  quiet  at  the  moment.
 It  is  rather  distressing  in  tone  and
 spirit  to  say  as  if  it  is  a  favour  shown
 to  the  nation  that  those  who  had  in-
 dulged  in  disrupting  activities  are
 quiet  for  the  moment.  It  is  no  favour,
 if  I  may  say  so,  with  respect  and  with
 firm  conviction,  nor  is  it  an  obligation
 which  the  nation  has  incurred  by  their
 quietude.  It  is  the  duty  which  was
 expected  from  every  citizen  of  the
 country,  which  they  have  done  to  the
 satisfaction  of  the  country.  It  is  good
 for  the  country  and  for  themselves.
 They  have  only  discharged  their  mini-
 mum.  obligation  which  they  owe  to  the
 country  800  to  the  nation.

 I  think  one  may  also  be  pardoned  if
 one  is  frank  enough  to  say  that  the
 Defence  of  India  Rules  might,  to  a
 certain  extent,  be  responsible  for  this
 apparent  calm  which  we  see  every-
 where,  and  the  lifting  of  the  Defence
 of  India  Rules  might  not  be  followed
 by  the  same  calm  which  we  are  per-
 ceiving  today.  If  this  calm  came  be-
 fore  the  Defence  of  India  Rules  came
 into  existence,  we  would  have  been
 very  much  assured  of  the  fact  that  at
 least  a  rather  distressing  chapter  in
 our  national]  history  has  been  turned
 comp'etely  ang  for  good.  Many  other
 forces  and  many  other  groups,  which
 had  openly  sided  with  Chinese  objec-
 tives  and  aims  and  Chinese  expan-
 sionist  policies  and  had  possibly  even
 tacitly  acquisced  in,  if  not  welcomed,
 the  Chinese  moves  across  the  Hima-
 layas,  are  quiet  for  the  moment.  Many
 of  them  are  quiet  by  compulsion  be-
 cause  they  have  been  put  out  of  the
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 Possibility  of  committing  any  mischief
 and  safely  kept  under  detention,  and
 others  are  possibly  conscious  that  the
 arms  of  vigilance  are  still  quite  alert.

 One  thing  is  quite  certain  and  that  is
 that  we  shall  not  allow  the  hard-won
 freedom  which  we  have  earned  for
 ourselves  at  the  cost  of  millions  of
 patriots’  lives  and  the  flag  of  inde-
 pendence  which  we  have  earned  for
 ourselves  with  the  blood  of  many  a
 martyr,  to  be  destroyed  by  the  irres-
 ponsible  and  anti-national  activities  of
 anyone,  whether  in  the  name  of  reli-
 gion  or  of  language  or  of  tribal  inte-
 rests  or,  if  I  may  say  so,  of  idealogical
 affiliation.  This  country  and  this  Par-
 liament  are  firmly  determined  to  ruth-
 lessly  weed  out  all  forceg  of  disrup-
 tion  from  our  body  politic  and  Parlia-
 ment  must  speak  on  such  a  vital  mat-
 ter  with  no  weak  voice,  for  the  nation
 expects  the  only  answer  from  us,  and
 that  a  unanimous  answer,  namely,  that
 Parliament  has  set  for  good  the  tone
 for  the  nation  not  only  to  meet  exter-
 nal  threat,  as  it  has  done  so  ably,  but
 also  to  meet  all  internal  threats  when-
 ever  they  try  to  raise  their  heads.

 While  I  say  so,  I  may  at  the  same
 time  pay  proper  attention  to  certain,  if
 I  may  say  so,  genuine  grievances  which
 have  been  expressed  on  the  floor  of
 the  House,  particularly  by  Members
 coming  from  tribal  or  hill  areas,  I
 think  the  Government  not  only  at  the
 Centre  but  also  in  the  States  can  never
 be  too  conscious  of  their  interests  and
 their  aspirations  ever.  Rightly  or
 wrongly,  many  of  them  are  possibly
 suffering  from  the  evils  of  bygone
 days,  when  they  possibly  were  not
 made  capable  enough  to  advance  with
 the  same  pace  as  the  rest  of  the  coun-
 try,  and  the  evils  of  backwardness
 haunt  them  today  as  they  haunt  us  as
 a  nation  in  comprison  with  the  rest  of
 the  advanced  world.  It  is  the  evil  of
 under-development  which  we  see  at
 the  national  level  which  we  meet  by
 our  efforts  to  raise  our  people  to  the
 level  enjoyed  by  other  countries.  In
 the  same  way,  when  we  look  inter
 nally,  we  see  these  areas  where  these
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 people  are,  relatively  speaking,  less
 advanced  economically,  though  I  do
 not  agree  that  they  are  less  advanced
 otherwise,  because  in  many  of  the  hill
 areas  they  have  qualities  and  aptitudes
 which  are  well  in  advance  of  the  rest
 of  the  country.

 Take  the  Khasi  people  for  whom  the
 hon.  Member  opposite  had  spoken.  The
 great  standard  of  freedom  which  is
 enjoyed  by  their  women  and  the  domi-
 nant  part  which  their  women  take  in
 their  political  and  social  life  are  things
 for  the  rest  of  India  to  follow  and  they
 are  well  in  advance  of  us  so  far  as
 freedom  of  women.  and  status  of
 ‘women  are  concerned.

 ‘Shri  Tyagi:  No,  no.  We  should  not
 follow  them,

 Shri  A.  K.  Sen;  Not  in  other  ways,
 but  in  matters  of  discipline  and  other
 things....The  hon.  Member  is  looking
 this  side.

 Shri  Tyagi:  They  are  already  con-
 testing  elections.  It  becomes  too  bad.
 They  can  go  inside  the  families  and
 canvass  for  the  votes  of  purdanashin
 women  as  also  canvass  outside,  while
 we,  men,  can  canvass  only  amongst
 men.

 Shri  A.  K.  Sen:  I  am  sure  no
 woman  would  ever  contest  Shri
 Tyagi.

 Shri  Kapur  Singh  (Ludhiana):  He
 is  speaking  from  personal  experience.

 Shri  A.  K.  Sen:  Anyway.  There-
 fore,  I  do  not  agree  that  they  are  at
 all  backward  in  other  respects,  but
 economically  speaking,  yes,  they  are.
 I  do  not  think  that  they  should  at  all
 tbe  apprehensive  about  the  prospects
 of  their  languages.  I  do  not  accept
 at  all  the  charge  the  hon.  Member
 has  levelled  against  the  Government
 —I  do  not  know  which  Government
 —of  devising  a  system  by  which
 their  languages  are  bound  to  suffer.
 He  used  the  expression  ‘regional
 language’  and  said  that  we  have  de-
 vised  a  law  by  which  every  region
 must  have  a  language.  If  I  may  say
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 80  with  respect,  he  has  not  the
 Constitution  carefully.  I  woulte again
 refer  him  to  article  344  which  only
 sets  out  certain  languages  in  the
 Eighth  Schedule  as  distinct  from
 Hindi.

 Shri  Swell;  May  I  point  out  that
 the  provision  in  the  Constitution  has
 been  utilised  by  the  majority  commu-
 nity  in  each  region  to  have  their
 own  language  as  the  regional  langu-
 age?  The  law  may  not  specifically
 provide  for  it,  but  it  creates  a  situa-
 tion  where  it  can  be  done.

 Shri  A.  K.  Sen:  If  the  hon.  Mem-
 ber  had  said  so,  I  would  have  been
 very  glad,  but  he  did  not.

 Shri  Swell:  I  did  not  have  the
 time  to  elaborate.

 Shri  A,  K.  Sen:  Now  that  he  has
 said  so,  I  shall  certainly  meet  that
 point.  But  as  I  said,  I  was  a  little
 astonished  when  he  said  that  we  had
 devised  our  law  in  such  a  way  that
 every  region  must  have  a  language.
 Far  from  it.  These  languages  includ-
 ing  Assamese  are  mentioned  in  the
 Highth  Schedule  in  the  context  of
 article  344  to  show  them  as  distinct
 ifrom  the  Hindi  language,  so  that  the
 obligation  to  make  Hindi  progress  as
 an  all-India  language  is  not  discharg-
 ed  at  the  cost  of  these  languages.  In
 fact,  the  spirit  of  articles  344  and
 35]  runs  counter  to  the  suggestion
 made  by  the  hon  Member,  because  the
 obligation  is  that  while  Hindi  is
 made  into  an  all-India  language,  the
 preservation  and  development  of  the
 other  languages  mentioned  in  the
 Eighth  Schedule  should  not  be  impe-
 rilled.  This  is  the  spirit  which  has
 guided  us  in  formulating  even  an  all-
 India  language  for  the  whole  country.

 So  far  ag  Assam  is  concerned,
 there  is  no  doubt  that  it  is  a  multi-
 language  State.  The  formula  which
 the  National  Integration  Committee
 had  accepted,  which  the  National
 Development  Council  ‘had  accepted,
 which  later  on  had  been  accepted  by
 all  the  States,  and  in  accordance  with



 A $835  Constitution

 [Shri  A.  K.  Sen]
 whic  I  think  laws  have  been  passed
 in  many  States,  is-based  on  what  is
 ealled  the  three-language  formula,
 which  takes  into  account  for  States,
 not  only  Assam,  but  States  like  West
 Bengal  where  there  are  hill  areas,
 these  languages  in  areas  within  a
 State,  and  gives  them  the  fullest  of
 freedom  not  only  at  the  primary
 stage  but  also  at  later  stages  for  pre-
 gervation  and  development.  I  invite
 him,  though  this  ig  hardly  the  octa~
 sion,  to  go  through  the  three  langu-
 age  formula  and  the  directions  given
 by  the  Central  Government  and  the
 charge  given  to  the  Minority  Langu-
 age  Commission  to  see  that  these  are
 observed.  Not  only  that.  An  All-
 India  body  hag  been  set  up  with  no
 less  a  person  than  our  Home.  Minister
 eas  Chairman  to  see  that  the  imple-
 mentation  of  the  three  language  for-
 mula  is  done  without  any.  hindrance,
 and  all  complaints  agajnst  the  imple-
 mentation  of  that  are  received  by  the
 Home  Minister  himself.  Instead  of,
 therefore,  trying  to  find  fault  with
 our  laws  or  the  policies  which  Par-
 liament  has  accepted,  because  these
 are  policies  which  have  later  on  been
 endorsed  by  Parliament  itself,  it  will
 be  fruitful  if  individua}  complaints
 are  sent  to  the  Home  Minister,  if
 there  is  any  riding  rough  shod  over
 any  particular  area’s  people  or  langu-
 ages,  but  there  is  no  reason  to  say
 that  we  have  been  ill-advised  to  bring
 this  measure  which,  in  my  submis-
 sion,  not  only  is  a  desirable  one,  but
 has  been  brought  not  a  day  too  soon.
 I  have  no  regret  about  it  that  it  has
 been  my  privilege  personally  to  bring
 this  measure  before  Parliament  for
 endorsement.  I  personally  think  the
 whole  House  will  consider  it  a  privi-
 lege  to  rise  to  the  occasion  and  fulfil
 this  privilege  in  the  only  manner  in
 which  it  can  be  done,  namely  by  en-
 dorsing  it  without  any  doubt  or
 demur.

 An  hon.  Member  has  said  this  is
 mot  the  appropriate  time  to  bring
 such  a  Bill.  I  was  rather  astonished
 to  hear  it.  If  ever  ‘there  was  an
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 appropriate  time,  it  iy  when  the
 nation  is  in  peril,  when  those  who
 work  against  its  -  integrity  and
 sovereignty  have  to  be  dealt  with.

 Shri  Manoharan:  Is  iit’:  external
 aggression  or  interna]  disturbance?

 Shri  A,  K.  Sen:  The  hon.  Member
 will  please  give  me  a  little  opportu-
 nity  to  speak  and  meet  him,  as  I  had
 patiently  heard  him.

 The  reference  to  the  present  situa-
 tion  not  being  appropriate  was  cer-
 tainly  a  reference  to  the  external
 aggression,  because  internally  the
 situation  is  very  much  better,  if  at  all,
 compared  to  the  days  gone  by.  There-
 fore,  when  it  is  stated  that  this  is
 hardly  the  time  when  such  a  thing
 should  have  been  brought,  I  take  it  in
 its  ordinary  meaning  that  the  refe-
 rence  is  made  to  external  aggression

 In  my  submission,  if  the  external
 aggression  is  referréd  to,  then  this  is
 the  only  time  when  the  nation  must
 address  itself  wholeheartedly  to  this
 danger  which  is  inside  the  country,
 which  either  secretly  or  surrepti-
 tiously  or  potentially  seeks  to  under-
 mine  the  spirit  to  resist  external
 aggression.

 Shri  ‘Manoharan:  The  danger  is
 inside  the  country  now?

 Shri  A.  K.  Sen:  Your  admission
 shows  that  it  exists  for  the  moment.
 Ag  I  said,  I  would  have  been  happy
 if  I  hag  been  told  that  it  has  gone,  it
 is  a  dead  chapter.  On  the  contrary,
 your  speech  has  made  me  _  believe
 much  more  than  ever  that  these
 forces  exist  as  much  as  ever,  and  that
 you  have  been  pleased  to  suspend  it
 for  the  time  being.

 Whatever  it  is,  I  remember  what
 was  stated  in  the  House  of  Com-
 mons  when  several  people  were  put
 behind  prison  bars  without  trial,
 when  England  was  in  peril  and  was
 under  attack  both  from  the  air  and ft
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 sea  by  Germany  under  Hitler.  It
 was  stated  that  the  freedom  of  the
 people  was  being  destroyed,  the  Bil!
 of  Rights  was  being  completely  un-
 dermined,  that  for  the  first  time  in
 the  history  of  Gt.  Britain  people  were
 being  put  in  detention  without  trial.
 I  remember  how  that  charge  was  met
 by'  the  Government  then,  the  only
 way  in  which  it  could  have  been  met
 in  my  submission,  the  only  way  in
 which  a  country  which  sustains  free-
 dom  and  believes  in  government  by
 consent  and  by  freely  elected  legis-
 latures  can  meet  it.  They  said:  it  is
 necessary  to  sustain  the  very  struc-

 c2  which  grants  that  freedom,
 these  people  who  are  trying  to  estab-
 lish  a  Fascist  domination  in  Europe
 must  be  kept  out  of  mischief.  And
 they  were  kept  under  detention  for
 over  five  years.

 Shri  Priya  Gupta  (Katihar):  Were
 the  restrictions  temporary  or  perma-
 nent?

 Shri  A.  K.  Sen:  They  were  detained
 during  the  currency  of  the  Defence
 of  the  Realm  Act.

 Shri  D.  C.  Sharma:  He  wants  it  to
 be  made  permanent.

 Shri  Priya  Gupta:  Then  this  amend-
 ment  should  not  be  brought  in  now.

 Shri  A.  K.  Sen:  The  hon.  Member
 has  not  understood  the  purpose  of
 the  amendment.  The  amendment
 gives  the  power  to  the  Government
 to  bring  into  existence  the  necessary
 law.  Whether  they  are  of  a  tempo-
 rary  nature  or  perpetual  nature  will
 depend  upon  the  situation  in  the
 country  and  outside.

 Shri  Priya  Gupta:  But  then  why
 refer  to  the  conditions  in  England?

 Shri  A.  K.  Sen:  In  England  no  power
 was  necessary  because  they  have  no
 written  constitution  and  Parliament
 ig  supreme.  We  require  power  to
 meet  these  threats.  Whether  these
 powers  are  temporary  or  permanent
 or  quasi-permanent  are  matters  on
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 which  Parliament  will  ra
 express  ite

 own  opinion  when  such  measures  are

 Shri  0.  C.  Sharma:  This  is  going
 to  be  a  permanent  piece  of  legislation.

 Shri  A&:.K.  Sen:  Yes,  to  give  power
 to  Parliament  and  none  else.

 Shre  Bade:  It  is  an  enabling  provi-
 sion.

 Shri  A.  K.  Sen:  That  is  exactly
 what  it  is.  This  is  a  power  which
 is  not  there  in  the  Constitution,  but
 is  being  appropriated  to  be  utilised
 for  such  purposes  as  Parliament  may
 consider  necessary,  and  no  doubt  the
 hon.  Member  will  then  express  his
 views  when  such  measures  are
 brought.  But,  as  I  said,  it  is  our
 duty,  a  fundamental  duty,  if  I  may
 use  that  expression,  to  rid  the
 country  of  threats  which  sap  its  unity
 and  vitality.

 Shri  Himatsingka  (Godda):  Un-
 fortunately,  there  is  no  mention  of
 duties  under  the  Constitution.

 Shri  A.  K.  Sen:  I  was  astonished  to
 hear  the  hon.  Member  _represeriting
 the  DMK  talking  about  fundamental
 rights,  saying  that  this  Bill  is  going
 to.  destroy  the  fundamental  rights.  I
 have  never  heard  that  there  was  a
 fundamental  right  to  destroy.  the
 unity  or  sovereignty  of  a  country.
 Have  we  become  so  impotent,  has  our
 democracy  become  so  powerless,  that
 it  cannot  deal  with  people  who  chal-
 lenge  the  very  integrity  of  the
 country?  I  am  sure  the  answer  will
 be  negative,  in  the  firmest  possible
 manner,  by  this  Parliament.  Our
 democracy  and  our  system  of  govern
 ment  are  by  no  means  powerless  to
 meet  such  challenges  in  the  name  of
 fundamental  rights.  Tomorrow  we
 shall  hear  that  others  have  a  funda
 mental  right  of  welcoming  the
 Chinese,  saying  that  this  is  their
 rightful  due,  as  some  undoubtedly
 have  done  or  want  to  do.

 Shri  0.  C.  Sharma:  That  was  done
 in  the  border  areas.
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 Shri  A.  K.  Sen:  This,  therefore,  in
 my  submission,  completely  meets  the
 fundamental  challenge  to  this  mea-
 sure,  and  not  only  to  this  measure
 but  to  our  very  Constitution,  to  our
 very  integrity.

 With  regard  to  the  apprehensions
 mentioned,  I  have,  I  think,  successfully
 or  tried  to  successfully  dispel  those
 suspicions  which  minority  groups
 might  have  held  genuinely,  and  I
 would  request  them  not  to  mix  up
 the  two  things.  If  India  survives,
 they  survive.  I  think  the  Constitu-
 tion  makes  enough  provision  for  the
 development  and  well-being  of  the
 minorities.  But  if  India  is  destroyed,
 the  minorities  will  be  destroyed,
 along  with  others.  Therefore,  I
 would  appeal  to  them  that  whatever
 grievances  they  may  feel,  genuine  or
 not,  have  to  be  addressed  in  the  pro-
 per  way,  and  not  by  challenging  the
 very  basis  which  sustains  them  as
 others.

 These  are  my  submissions,  and  I
 would  therefore  commend  this  mo-
 tion  for  acceptance.

 I  thought  of  speaking  in  Hindi
 today,  but  since  most  of  the  chal-
 lenge  came  from  areas  whose  repre-
 sentatives  might  not  have  understood
 Hindi,  I  have  chosen  to  speak  in
 English.

 Shri  Swell:  Lest  there  be  any  mis-
 understanding,  I  would  like  to  make
 it  clear  that  I  never  said  that  I  chal-
 Jenged  the  Bill,  I  had,  as  a  matter  of
 fact,  at  the  very  beginning,  approved
 it,  But  I  had  said  that  the  proposal
 was  only  tinkering  with  the  problem,
 it  had  to  go  to  the  root  of  the  matter,
 and  I  asked  the  Government  to  go  to
 the  root  of  the  matter  rather  than
 tinker  with  it.

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  substitute  Motion  of  Shri
 Kamath  in  the  modified  form  agreed
 to  by  the  Law  Minister.

 Shri  Hari  Vishnu  Kamath:  I  have
 accepted  his  amendment.
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 Mr.  Deputy-Speaker:  He  has  ac-
 cepted  your  amendment,  The  ques
 tion  is:

 That  for  the  original  motion,  the
 following  be  substituted,  namely: —

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  refer-
 red  to  a  Joint  Committee  of  the
 Houseg  consisting  of  45  members;
 30  from  this  House,  namely,  Shri
 Brij  Raj  Singh-Kotah,  Shri  S.  N.
 Chaturvedi,  Shri  Homi  F.  Daiji,
 Shri  Ram  Dhani  Das,  Shri  R.
 Dharmalingam,  Shri  Kashi  Ram
 Gupta,  Sardar  Iqbal  Singh,  Shri
 Madhavrao  Laxmanrao  Jadhav,
 Shri  Madeppa  Bandappa  Kadadi,
 Shri  Hari  Vishnu  Kamath,  Shri
 Paresh  Nath  Kayal,  Shri  Nihar
 Ranjan  Laskar,  Shri  Harekrushna
 Mahatab,  Shri  M.  Malaichami,
 Shri  Mathew  Maniyangadan,  Shri
 Bibudhendra  Misra,  Shri  F.  H.
 Mohsin,  Shri  H.  N.  Mukerjee,  Shri
 D,  J.  Naik,  Shri  V.  C.  Parashar,
 Shri  Ram  Swarup,  Shri  Ss.  V.
 Krishnamoorthy  Rao,  Shri  C.  L.
 Narasimha  Reddy,  Shrimati  Yas-
 hoda  Reddy,  Syed  Nazir  Hussain
 Samnani,  Shri  Rameshkhar  Prasad
 Singh,  Dr.  L.  ऐश,  Singhvi,  Shri  U.
 M.  Trivedi,  Shri  Balgovind  Verma,
 Shri  Asoke  K,  Sen

 and  5  from  Rajya  Sabha;

 that  in  order  to  constitute  a  sitting
 of  the  Joint  Committee  the  quorum
 shall  be  one-third  of  the  total  num-
 ber  of  members  of  the  Joint  Commit-
 tee;

 that  the  Committee  shall  make  a
 report  to  this  House  by  the  first  day
 of  the  next  session;

 that  in  other  respectg  the  Rules  of
 Procedure  of  this  House  relating  to
 Parliamentary  Committees  will  apply
 with  such  variations  and  modifications
 as  the  Speaker  may  make;  and

 that  this  House  recommendg'  to
 Rajya  Sabha  that  Rajya  Sabha  do  join
 the  said  Joint  Committee  and  com-
 municate  to  this  House  the  names  of
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 I5  members  to  be  appointed  by  Rajya
 Sabha  to  the  Joint  Committee”.()

 The  motion  was  adopted.

 5:4l  hrs.
 AGRICULTURAL  REFINANCE  COR-

 PORATION  BILL—Contd.
 Shri  Himatsingka  (Godda):  Mfr.

 Deputy-Speaker,  Sir,  |  welcome  the
 Agricultural  Refinance  Corporation
 Bill  which  has  been  introduced  in  the
 House.  As  regards  the  provisions  of
 the  Bill,  Sir,  I  feel  that  the  limited
 scope  that  has  been  given  here  wil]  not
 be  of  much  help.  Clause  22  says
 about  the  business  which  the  Corpora-
 tion  may  transact,  It  says:

 “The  Corporation  may  provide
 such  financial  assistance  to  eligi-
 ble  institutions  858  it  considers
 necessary  for  promoting  the  deve-
 lopment  of  agriculture  in  India  and
 shall  not—

 (a)  transact  any  business  ex-
 cept  for  that  purpose,
 and

 (b)  grant,  except  as  herein-
 after  provided,  loans  and
 advances  otherwise’  than
 by:  way  of  refinance.

 While  defining  ‘eligible  institution’
 sub-clause  (f)  of  Clause  2  says  that
 eligible  institution  meang  qa  central
 land  mortgage  bank  or  a  State  co-
 operative  bank  or  a  scheduled  bank,
 being  in  each  case  a  share-holder  of
 the  Corporation.  Now,  unless  a  Cent-
 ral  Land  Mortgage  Bank  or  a  Co-
 operative  Bank  or  a  Scheduled  Bank
 is  8  share-holder,  they  will  not  be
 entitled  to  the  benefits  that  are  intend-
 ed  to  be  given  bby  this  Bill.

 The  next  sub-clause  says  as  fol-
 lows:

 “A,  co-operative  society  (other
 than  a  central  land  mortgage
 bank  or  a  State  co-operative  bank)
 approved  by  the  Reserve  Bank  in
 this  behalf’.
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 A  co-operative  society  need  not  be
 a  member,  A_  co-operative  society
 need  not  be  a  share-holder  and  still,
 they  will  be  entitled  to  get  some  fene-
 fit,  But,  all  other  institutions,  unless
 they  hold  shares  in  this  Refinance
 Corporation,  they  will  not  be
 entitled  to  refinance  in  case
 they  grant  loans  to  any  _institu-
 tion.  I  made  enquiries  from  the  hon.
 Deputy  Minister  and  I  am  told  that
 this  ig  also  included  in  the’  purview
 of  this  Bill.  As  you.  know,  Sir,  tea
 requires  a  very  large  amount  of  finance
 annually  and  if  any  amount  from  this
 Corporation  is  going  to  be  utilised  for
 the  purpose  of  financing  tea  in@ustry
 or  cultivation  of  tea,  the  amount  that
 has  been  provided  wil]  fall  too  short
 for  the  purpose,  Therefore,  the  sug-
 gestion  that  was  put  forward  yester-
 day  that  the  amount  should  be  more,
 should  be  taken  note  of.  Of  course,  the
 Corporation  has  been  given  powers  to
 borrow.  The  Centra]  Government
 has  been  given  the  right  to  make  loans
 of  Rs.  5  crores  and  the  Corporation  is
 also  entitled  to  borrow.  But,  if  the
 Bill  is  to  be  useful,  it  must  have  more
 funds  and  it  should  be  entitled  to  lend
 money  and  help  in  refinancing  rather
 than  grant  loans  by  way  of  refinance
 to  institutions  which  might  be  need-
 ing  help  for  the  various  purposes  con-
 templated  in  this  Bill,  Therefore,  I
 request  that  the  scope  of  the  term
 ‘eligible  institutions’  should  be  ex-
 panded  to  include  all  the  institutions
 which  help  any  of  the  purposes  con-
 templated  in  thig  Bill,  Otherwise,  7
 feel,  eligible  institutions  being  limit-
 ed,  the  benefits  that  are  intended  to
 be  conferred  by  this  Bill  will  not  he
 available  to  the  various  bodies  which
 need  such  help.

 Another  limitation  is  this.  Unless
 the  Government  guarantees  repay-
 ment  of  principal  and  interest,  no  ac-
 commodation  shall  be  granted  under
 sub-clause  (4)  of  Clause  22.  That
 also  will  act  as  a  very  great  deterrent
 in  the  matter  of  enabling  this  institu-
 tion  to  grant  finance  when  required.
 These  two  or  three  difficulties  which
 have  been  put  in  the  Bill  in  the  way
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 of  helping  the  institutions  should  be
 removed  and  the  scope  of  -this  refin-
 ancing  should  be  made  available’  to
 other  financial  institutions  which  help
 in  giving  loans  for  the  purposes  con-
 templated  by  this  Bill.

 With  these  suggestions,  Sir,  I  wel-
 come  this  Bill  and  I  hope  the  hon.
 Minister  will  be  able  to  enlarge  the
 scope  of  the  Bill  and  make  it  nore
 useful  for  the  purpose  for  which  it
 is  intended.

 Dr.  P.  S.  Deshmukh  (Amravati):
 Mr.  Deputy-Speaker,  Sir,  since  this
 Bill  seeks  to  add  certain  amount  of
 additional  credit  for  agricultural.  pro-
 duction,  I  cannot  say  that  I  don’t  wel.
 come  it,  nor  can  I  very  much  say  that
 I  like  it  very  much.  There  are  many
 features  of  the  Bill  which  require
 some  consideration  and  I  very  much
 wish  that  the  Bill  was  not  rushed  in
 the  way  it  is  done.  I  don’t  mind  its
 being  referred  to  a  Select  Committee,
 but  if  the  hon.  Minister  could  agree  to
 take  it  up  in  the  next  session  and
 allow,  in  the  meantime,  certain
 amount  of  consultation  on  the  objec-
 tives  and  the  scope  of  the  Bill,  I  think,
 it  ig  highly  desirable.  A  few  weeks’
 time  or  a  couple  of  months’  time  would
 not  affect  anybody  because  these  things
 should  have  been  done  by  about  the
 year  952  or  ‘1953,  when  the  Rural
 Survey  Committee’s  report  was  out
 and  when  it  was  known  that  the
 institutional  credit  to  farmers  was  of
 the  order  of  4  per  cent  only.  By  and
 large,  to  the  extent  of  93  per  cent,  the
 farmer  had  to  depend  upon  the  pri-
 vate  money-lender.  The  character  of
 Indian  money-lenders  is  wel]  known
 in  Indian  history,  The  amount  of
 interest  they  charge  and  the  various
 devices  they  use  in  swindling  the  far-
 mer  are  well-known  and  yet,  the  far-
 mer  had  to  depend  upon  the  money-
 lender  to  the  extent  of  93  per  cent,
 Therefore,  it  was  quite  clear  that  the
 only  source  of  loans  or  advances  that
 he  had  was  the  taccavi  grants  of  Gov-:
 ernment  and  the  cooperative  credit.
 People  are  tired  of  the  taccavi  loans
 given  today,  I  had  been  on  a  walking
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 tour  and  I  was  surprised  that  in  a
 couple  of  villages  the  farmers  came
 out  and  said:  For  Heaven’s  sake,  stop
 these  taccavi  loans  because  the  amount
 of  money  they  have  to  spend  on  gett-
 ing  a  small  loan  and  the  troubles  they
 have  to  take  is  considerable.  They
 have  to  go  to  persons  at  various  levels.
 He  should  know  the  programme  of
 the  person  who  distributes  taccavi
 loans,  his  itinerary  and  so  on  and  the
 farmer  has  to  go  over  from  place  te
 place  and  has  to  spend  what  he  gets
 in  various  way.

 Then  there  remains  the  co-opera-
 tives.  As  I  stated  earlier,  the  funds  im
 the  hands  of  the  co-operatives  were
 formerly  so  limited.  It  is  gratifying
 that  during  the  last  few  years,  espe-
 cially  the  last  0  years,  a  good  dea]  of
 progress  has  been  made  in  the  field  of
 co-operative  credit.  I  believe  we  have
 now  gone  to  the  extent  of  Rs.  200
 crores  or  so  from  about  Rs.  25  crores
 in  1951-52.  All  this  expansion  has
 taken  place  through  the  Reserve  Bank
 of  India.  The  Reserve  Bank  was  not
 intended  to  give  agricultural  credit
 but  since  there  was  no  particular
 agency,  this  work  was  saddled  on:  it.
 Gradually  agricultural  credit  and
 development  was  expanded  =  and
 developed  by  the  Reserve  Bank  of
 India.

 A  question  that  arises  in  my  mind
 as  to  why  we  are.  dealing  with  a
 sum  of  Rs.  25  crores  although  we  know
 that  the  requirements  of  farmers  run
 to  hundreds,  if  not  thousands,  of  crores.
 Credit  in  fact  is  the  central  difficulty
 in  our  agriculture:  that  is  why  our
 agriculture  is  backward.  In  fact  it  is  a
 common  factor  in  all  the  Afro-Asian
 countries.  They  are  all  dependent
 on  agriculture  and  their  agriculture
 is  backward  because  none  of  them  get
 adequate  and  timely  credit  for  raising
 their  crops.  In  India  too  there  are
 hundreds  of  thousands  of  agricul-
 turists  who  know  very  well  what
 they  should  do  to  have  a  larger  pro-
 duction  but  they  never  get  the  means,
 even  half  of  the  means  for  doing
 that.
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 15:52  hrs.
 [Mr.  SPEAKER  in  the  Chair]

 The  first  question  that  arises  is:  why
 do  not  the  ‘Government  allow  the
 Reserve  Bank  itself  to  continue  to  give
 a  certain  amount  of  larger  long-term
 credit  as  has  been  provided  for  in
 this  Bill?  The  second  question  is:
 Why  is  it  called  re-finance  corporation?
 Why  not  a  finance  corporation?  Do
 they  think  that  there  is  sufficient
 finance  and  therefore,  only  re-finance
 jis  necessary?  The  hon.  Minister  did  not
 touch  upon  this.

 Shri  Bade:  It  is  finance  plus  re-
 finance  (Interruptions.)

 Dr.  P.  S.  Deshmukh:  Even  if.  it  is
 80,  was  any  corporation  necessary?
 Again,  I  would  like  to  know:  what
 is  it  that  impelleq  them  to  bring
 forth  such  a  limited  kind  of  a  Bill
 which  confines  its  shareholders  only
 to  specified  institutions?  Even  if
 there  is  a  co-operative  society  which
 can  afford  to  pay  Rs.  1,0000  and  buy
 a  share,  it  is  subject  to  the  will  and
 consent  of  the  Reserve  Bank.  Why
 should  the  Government  be  so  chary
 ang  reluctant  to  allow  all  co-opera-
 tives,  and  even  farmers,  who  can
 afford,  to  buy  shares  to  join  the  Cor-
 poration—I  do  not  understand.  It  is
 not  that  I  quarrel  with  the  establish-
 ment  of  the  corporation.  But  it  seems
 that  it  is  just  a  sort  of  an  additional
 body  without  any  specific  latitude  or
 scope  created  by  the  Reserve  Bank  to
 do  exactly  what  the  Reserve  Bank  has
 been  doing  all  this  time.  It  is  being
 allowed  to  spend  Rs,  3  crores  in  5
 years  as  it—is  going  to  have  Rs.  20
 lakhs  every  year.  How  do  I  calculate
 that?  There  is  going  to  be  a  first
 advance  or  loan  given  by  the  Reserve
 Bank  to  the  tune  of  Rs.  5  crores.  The
 minimum  rate  of  interest  for  fixed
 deposit  is  four  per  cent.  Even  if  the
 Corporation  did  not  do  any  work  it
 gets  a  minimum  of  Rs.  20  lakhs  every
 year  and  as  for  fifteen  years  this  loan
 is  free  of  interest.  Therefore,  it  has
 got  a  sort  of  a  subsidy  of  Rs.  3  crores.
 I  could  have  understood  all  this  and
 would  not  have  raised  any  objection
 if  the  longterm  availability  of  credit

 MAGHA  2,  884  (SAKA)  Refinance  Corpora-  5846
 tion.  Bill

 was  going  to  be  expanded  propor-
 tionately.  Compared  to  the  needs  of
 thé  farmers,  this  is  a  very  smallcor-
 poration.

 This  is,  again,  wholly  a  Govern-.
 ment  affair.  Government  talks  a  l0t
 about  encouraging  people  and  getting
 people’s  initigtive  and

 co-operation,/
 /

 But  I  can  quote  several  instances
 show  that  this  is  not  done  in  many
 instances  if  the  Government

 hagA
 fear

 about  the  masses  of  our  peopfe  and
 never  allows  them  to  come  near.  The
 attitude  which  the

 community/
 ‘deve-

 lopment  administration  orgi  had
 and.the  other  things  present  a  clear
 picture  of

 eng ४८
 the  Government

 treats  the  people//  Look  at  the  compo-
 sition  of  the  of  directors  and  the
 authority  given  to  the  Reserve  Bank.
 This  ‘corporation

 which  As
 going  to

 have  at  least  Rs.  25  crores  at  its  dis-
 posal  is  nat  given  the  authority  even
 tq

 ope’
 an  agency  ar  office  outside

 Bombay.  It  will  have  to  get  the
 previous

 fre

 doing  the  Reserve
 Bank  before

 doin’  s0.
 Why  do  we

 need  this  corporatfon  if  we  are  going
 to

 ih

 e  it  to  the  State  co-operative

 banks  fine
 State  level  and  the  land

 mortga  anks  which  are  really  very
 few?  There  are  many  States  which
 have  not  got  land  mortgage  bank  at
 the  State  level.  My  submission  is
 that  it  would  be  better  if  a  good
 many  of  these  points  are  settled  and
 the  scope  of  the  Bill  expanded.  Why
 not  accept  deposits  and  make  your
 shares  available  to  ordinary  people?
 Why  not  have  a  certain  number  of
 farmers’  representatives  on  the  Board
 of  Directors?  This  is  supposed  to  be
 an  institution  for  agricultural  purposes,
 Nobody  else  than  the  farmer  does
 agriculture.  Yet  the  farmer  cannot  go
 near  the  corporation?  There  is  no
 room  for  him  either  in  the  way  of
 getting  finances  or  trying  to  advise
 the  corporation  or  to  represent  the
 difficulties  “of  the  farmers  in  the  way
 of  long-term  credit  by  being  on  the
 Board  of  Directors.  These  are  some
 of  the  doubts  that  arise  in  my  mind.

 There  is  also  room  for  expanding
 the  various  clauses  and  their  scope.  It
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 (Dr.  7,  5.  Deshmukh)
 is  apparent  that  all  that  I  say  is  not
 going  to  weigh  much  with  anybody.
 Occasionally  at  least  this  is  our  expe-
 fience.  We  however  enjoy  the
 pleasure  of  speaking;  it  never  affects
 the  purpose  or  proposals  which  the
 Government  has  in  view.  You  just  have
 the  pleasure  of  having  expressed  your-
 gelf......  (Interruptions).  There  is  no
 right  for  them  to  change  it  also.

 In:  relation  to  clause  2,  I  may  say
 this.  I  am  not  referring  to  a  very
 good  anima);  it  is  a  useful  animal]  and
 a  lot  of  people  find  it  useful  and
 palatable.  Piggery  does  not  find  a
 place  in  the  relevantclause.  Secondly,
 since  this  is  meant  for  agricultural
 development,  long  term  Joan  should  be
 available  for  processing,  marketing  as
 wel]  as  for  agro-industries.  The  time
 is  now  coming,  when  I  hope  the
 farmers  of  India  will  take  to  establish-
 ing  certain  industries  for  their  own
 benefits.  It  is  know  that  the  farmers
 organisations  in  many  countries  have
 supplied  their  needs  with  immense
 benefit  to  themselves.  No  sooner  did
 the  Americam  farmers  established  the
 first  fertiliser  factory,  the  prices  of
 fertilisers  came  down  by  thirty  per
 cent.  As  soon  as  they  started  their
 Own  automobile  insurance  company,
 they  had  to  pay  only  18:5  dollars  as
 against  55  dollers  which  they  paid  to
 other  companies,
 6  hrs.

 That  is  the  example.  If,  therefore,
 there  is  a  group  of  farmers  who  would
 like  to  come  in  for  protecting  their
 interests  and  helping  the  farmers  in  a
 big  way  to  have  agroindustries  it
 should  have  been  possible  by  this  very
 big  and  highly-named  corporation  to
 give  them  the  finances.  I  have  given
 this  morning  notice  of  my  intention  to
 move  certain  amendments.  I  do  not
 know  if  you  will  permit  me  to  move
 them.  But  I  would  like  to  refer  to
 them  now  in  the  course  of  this  speech.

 So  far  as  the  shareholders  are  con-
 cerned,  I  am  glad  that  the  co-opera-
 tive  societies  have  been  allowed,  but
 I  would  urge  that  along  with  that,
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 there  should  be  no  restriction  in  the
 matter  of  giving  shares  to  them.  After
 all,  what  are  you  going  to  do?  It  is  not
 compulsory  that  as  soon  as  one  be-
 comes  a  shareholder  one  must  be
 given  a  loan.  Nobody  is  expected  to
 buy  a  large  number  of  shares  and  no-
 body  expects  that  the  all  shareholders
 would  ask  for  big  loans.  So,  I  would
 like  the  hon.  Minister  to  consider  that
 there  should  be  no  restriction  what-
 soever.  Any  co-operative  organisa-
 tion  and  also  charitable  institutions
 like  the  Bharat  Krishak  Samaj  and
 the  Grameena  Mahila  Sangh,  if  they
 are  in  a  position  to  buy  a  few  shares.
 It  should  be  possible  for  them  to  do
 so.  They  are  even  better  than  co-
 operatives,  being  charitable  institu-
 tions.  Cooperatives  at  least  expect
 some  amount  of  expenditure  on  staff
 and  other  things  amd  certain  profits
 and  certain  other  amenities  given  to
 the  share  holders.  So  far  as_  these
 charitable  institutions  are  concerned,
 they  are  entirely  meant  for  public
 benefit,  and  even  if  they  get  certain
 benefits,  it  redound  to  their  credit
 because  they  go  back  to  the  farmers
 themselves.  So,  there  should  be  no  bar
 on  their  purchasing  shares.  Therefore,
 the  relevant  clause  may  be  expanded.

 Mr.  Speaker:  A  detailed  examina-
 tion  of  the  clauses  is  not  allowed;  it
 is  not  desirable  during  this  stage.
 That  can  be  done  when  the  clause-by-
 clause  stage  is  taken  up.  Only  gene-
 ral  principles  should  be  discussed  now
 and  the  clauses  can  be  referred  to
 only  to  support  or  speak  against  the

 fron

 principles.
 Dr.  P.  S.  Deshmukh:  Before  you

 occupied  the  Chair  this  afternoon,  Sir,
 I  had  already  contended

 out

 is  Bill
 should  not  be  rushed

 through  [There fore,  I  want  to  urge  the  s  in
 support  of  my  argument  that  this  Bill
 be  deferred  to  the

 vias
 session.  In

 the  meantime,  the  Members  of  Par-
 liament  who  are  keen  about  agricul-
 tural  prodyction  and  who  are  interest-
 ed  in  the  Piarmers  future  should  get
 together  and  put  forward  their  views.
 My  hon.  friend  Shei-fitmatsingka  had
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 himself  complained  that  the  Bill
 ie limited  in  its  scope.  So,  it  was  ith

 that  view  that  I  referred  to  the  clauses,
 It  is

 nat  fnerely
 one  or  two  points;

 there  afe  many  points  which  deserve
 to  be  thrashed  out,  and  it  would,
 therefore,

 bef
 food  if  this  is  done.  I

 am  not  commenting  on  the  clauses  for
 any  other  purpose  except  to  suggest
 that&Kuch  consultation  and  deliberation
 we aif  be  useful.

 I  also  do  not  know

 “raft

 is  is  call-
 ‘ed  a  corporation;  why  +

 an
 be  called

 a  bank.  It  may  be  cal  he  Agri-
 cultural  or  Agriculturits  Bank  of  India.
 If  this  corporation

 isf
 going  to  have

 more  latitude  than  d  bank,  that  is  to
 say,  if  it  does  not  only  do  it  banking,
 but  also  indulges  in  developmental
 activities,  I  would  welcome  its  being
 called  a  corporation.  I  would  like  the
 Minister

 ve
 ake  this  clear.  What  is

 the  reasorf  to  cal]  it  as  a

 ry

 ation?
 Why  not  it  be  called  a  bank#/If  it  is
 a  bank,  and  if  the  shares  are  Within  the
 meanslity  of  the  farming  community,
 we  might  perha

 fect
 Rs.  00  crores

 ftom  the  farmers,  After  all,  J  believe
 sincerely  that  unless  the  farmers’
 owh  money  comes  ae

 hago
 by  way  of

 the  savings,  we  are  neVer  going  to  have
 proper  agricultural  production  nor
 sufficient  agricultural  credit.  Thi,

 ra
 s

 all  spoonfeeding,  We  must  teach  the
 farmers  the  habit  of  banking.  What-
 ever  little  money  they  have  must  com
 to  the  bank.  I  have  been  responsible’
 for  sponsoring  the  Farmers’  Coope-
 rative  Bank  of  India.  You  must  go  to

 the  ft
 armer  and  tell  him  that  “this  is

 yowr  organisation  and  it  belongs  to

 bef

 ”  and  therefore  the  money  must

 be/eot
 from  him.  After  all,  no  bank

 8  only  on  its  share

 fi

 ital.  It  is-
 only  on  the  moneys  which/the  farmers
 and  others  put  into  ~hé  banks  as
 deposits  that’  the

 pe

 works.  If  the
 farmers  could  get  tofknow  and  learn
 this  little  lesson,  th  ould  become  a
 dynamic

 organisatonywhich
 will  ex-

 tend  to  groups  of  vill&ges.  But  the
 this  has  not  been  very  much  liked  by
 the  Reserve  Bank  of  India.  I  do  not
 know  what  kind  of  people  are  in  the
 service  of  the  Reserve  Bank.  At  least
 they  should  have  seen  that  their  guru
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 at  whose  feet  they  should  have
 learnt—Shri  C,  D.  Deshmukh—is  in
 full  support  of  the  Co-operative  Bank
 of  India.  But  those  who  have  climbed
 up  do  not  understand  the  purpose  of
 this.  It  is  not  going  to  hurt  anyone.
 If  it  fails,  they  will  have  a  chance  to
 laugh  at  it.  But  if  it  succeeds  it  will
 do  something  good.  But  these  people,
 including  the  Finance  Ministry,  do  not
 have  even  the  good  sense  or  humanity
 or  are  not  considerate  enough  for  the
 cause  of  the  farmers,  to  allow  certain
 good  things  to  be  done.  I  have  quoted
 only  one  instance.  J  have  half  a  dozen
 other  instances.  So,  I  am  not  sorry
 that  I  am  not  a  member  of  the  Govern-
 ment,  because  J  can  now  speak  freely
 about  the  way  in  which  ‘the  Govern--
 ment  is  functioning.  I  am  glad  to  have
 this  opportunity  which  was  denied—
 to  me  for  about  ten  years.

 585७

 Shri  Bade:  Ex-Ministers  are  more
 useful.

 Mr.  Speaker:  He  should  not  be
 very  hard  to  those  whom  he  had  left
 behind;

 Dr.  P.  S.  Deshmukh{  My  hon.
 friend  wants  more  ex-Ministers!  I
 wish  them  all  well.  Now,  there  is  a
 very  interesting  clause.  I  do  not
 know  if  the  Law’  Ministry  has  looked
 into  it.  I  refer  to  clause  10.  It  is  mot
 that  I  am  going  to  propose  an  amend-
 ment.  But  I  have  found  a_  very
 interesting  thing  here,  which  I  have
 not  found  in  any  other  legislation,
 although  I  claim  to  be  a  lawyer.  The
 proviso  to  clause  0  reads  as  follows:

 “Provided  that  on  the  first
 constitution  of  the  Board,  the
 directors  referred  to  in  clauses
 (d),  (९)  and  (7)  shall  be  nominat-
 ed  by  the  Central  Government
 and  the  directors  so  nominated
 shall,  for  the  purposes  of  this  Act,
 be  deemed  to  be  elected  direc-
 tors:”

 aa)  do  not  understand  this.  Obviously,.
 how  and  why  should  nominated  people
 have  to  be  regarder  as_  elected
 directors.
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 Shri  Bade:  That  is  the  fiction  of  an
 election.

 Mr.  Speaker:  For  the  first  time
 there  is  no  provision  for  election,  and
 ‘therefore,  they  have  decided  that,
 for  the  first  time,  they  would  be
 nominated.  All  the  provisions  have
 to  be  applied  to  them,  and  they  will
 be  deemed  as  though  they  have  been
 elected.

 Dr.  P.  S.  Deshmukh:  I  am_  glad
 there  is  no  provision  that  wherever
 the  word  ‘men’  occurs,’  it  should  be
 taken  to  include  women  because  a
 lady  Member  is  sponsoring  this  Bill,
 and......

 Mr.  Speaker:  If  some  Member  was
 described  as  woman  there  ought  not
 be  any  wonder  that  “woman”  is  used!
 “Men”  have  to  be  included.

 Dr.  P.  S.  Deshmukh:  I  would  very
 much  like  that  this  Bill  is  given  more
 thought  and  expanded  in  its  scope.
 So  far  as  co-operative  credit  is  con-
 cerned  and  the  farmers  are  concern-
 ed,  I  am  very  keen  about  it.  I  not
 only  indulged  in  the  starting  of  a
 co-operative  bank  for  farmers,  but  I
 have  preached  with  a  great  deal  of
 effect,  the  bringing  into  being  of  a
 world  co-operative  bank.  I  spoke
 about  it,  not  from  Government
 briefs  but  outside,  in  the  FAO  con-
 ferences.  I  am  glad  to  say  that  the
 suggestion  has  been  accepted  even
 ‘by  the  FAO  and  efforts  are  being  made
 in  that  direction.  The  reason  why
 I  refer  to  that  now  is  that  this
 organisation—whether  you  call  it  a
 corporation  or  a  bank—should  be
 ready  to  affiliate  itself  one  day  with
 an  international  or  a  world  co-opera-
 tive  bank  when  it  comes  into  exist-
 ence.  I  have  pleaded  for  it  and  there
 is  a  strong  possibility  of  that  happen-
 ing.  If  that  happens,  I  would  like
 that  this  corporation  or  the  bank—
 whatever  it  is  called—should  be  380
 ehaped  that  we  will  be  able  to
 take  advantage  of  it  one  day.
 There  are  very  big  cooperatives  in
 the  world,,  including  Russia.  They
 thave  a  very  big  organisation  there
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 and  they  can  spare  money.  It  may
 very  well  be  that  within  a  year  or
 two,  we  will  have  a  semblance  of  a
 world  cooperative  bank,  which  will
 have  immense  resources.  Since  the
 advanced  countries  do  not  need  them,
 most  of  the  resources  wil]  come  to  the
 ‘backward  Asian  and  African  countries.
 We,  being  a  large  country  so  poorly
 supplied  with  loans  and  for  that  reason
 being  so  backward  in  our  agriculture,
 should  be  ready  to  take  advantage  of
 that.  Therefore,  I  would  also  suggest
 that  the  Ministry  might  keep  this  ia
 view,  so  that  there  would  be  ne
 difficulty,

 I  would  very  much  like  this  Bill
 may  be  withdrawn  and  an  agricultu-
 ral  cooperative  bank  of  India  may  be
 established.  If  they  think  that  the
 people  should  be  taken  into  confi-
 dence  and  the  farmers  should  be
 given  some  status  or  position,  it
 should  be  broadbased  and  the  farmers
 should  be  brought  in  both  as  share-
 holders  as  well  as  directors.  If  my
 suggestion  about  permitting  all  the
 formers  to  purchase  shares  is  accepted,
 then  adequate  number  of  represen-
 tatives  on  behalf  of  the  farmers  and
 the  cooperatives  should  find  a  place
 on  the  Corporation.  Otherwise,  it  is
 wholly  a  government  affair,  taking  out
 money  from  one  pocket  and  putting  it
 in  another.

 The  Reserve  Bank  is  to  supply
 Rs.  5  crores  and  most  of  the  remaining
 share  capital  is  coming  from  govern-
 mental  sources,  which  could  be  done
 even  without  the  existence  of  a  cor-
 poration.  Ag  much  as  Rs.  50  crores
 have  been  made  available  by  the
 Reserve  Bank  of  India  and  that  could
 could  have  continued.  But  if  we  want
 to  give  a  different  shape  to  it  and  if
 We  want  that  there  should  be  some
 rea]  progress  in  the  availability  of
 long-term  credit  which  is  not  available
 today,  they  should  not  limit  it  to  Rs.
 50  crores  is  mostly  short-term  credit
 Long-term  or  medium-tern  credit  is
 very  scarce  indeed,  So,  they  should.
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 not  limit  it  to  a  few  crores.  It  should
 be  really  commensurate  with  the  re-
 quirements  of  the  farmers,  Everybody
 knows  that  half  the  national  jncome  of
 India  comes  from  agriculture.  The  total
 comes  to  about  Rs,  5000  crores.  To-
 raise  Rs,  5000  crores,  at  least  20  per
 cent  is  necessary.  If  we  see  what
 U.K.,  which  is  a  non-agricultural
 country  has  done  and  also  what  USA
 has  done  in  the  shape  of  agricultural
 advances,  we  find  that  the  proportion
 of  the  loans  needed  by  the  rich  far-
 mers  of  America  comes  to  0  per  cent
 of  their  assets—not  one  year’s  income
 or  revenue,  but  l0  per  cent  of
 the  total  assets  they  hold.  We  all
 think  that  the  farmers  of  America  are
 very  rich  people  having  lakhs  and
 crores  of  dollars  and  one  USA  farmer
 produces  food  for  26  to  30  people.
 So,  everybody  thinks,  why  should
 they  need  any  loans  or  advances?
 But  the  fact  is  that  the  various
 agencies  are  advancing  loans.  It  is
 not  confined  only  to  the  Government.
 That  is  true  also  about  U.  K.  Insurance
 companies,  Commercial  and  _  other
 banks  and  Government  organisations
 supply  long-term  credit  to  them.

 I  have  given  some  figures  in  this
 booklet  Farmers’  Cooperative  Bank.
 It  will  be  found  that  the  total  farm
 assets  come  to  +1,88,300  million  dollars
 and  the  annual  credit  given  to  the
 USA  farmers  comes  to  18,999  million
 dollars.  These  are  very  recent
 figures.  In  India,  it  is  for  the  first
 time  that  the  LIC  is  going  to  pur-
 chase  certain  shares.  Otherwise,  the
 insurance  companies  never  look  at
 agricultural  credit  nor  do  the  com-
 mercial  banks,  That  has  been  refer-
 red  to  in  the  Rural  Credit  Survey
 Committee  report  also.  So,  the
 dimensions  which  the  Government  of
 India  should  have  thought  of  should
 have  been  in  the  nature  of  a  few
 hundreds  of  crores,  if  not  a  thousand
 or  two  of  crores  and  not  just  Rs.  25
 crores.  Even  for  that  also,  I  do  not
 know  when  they  will  start  functioning.
 So,  this  is  not  at  all  adequate.

 I,  therefore,  hope  that  the  hon.
 Deputy  Minister  will  do  me  the  kind-
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 ness  of  taking  into  account  the  obser-
 vations  that  I  have  made.  The  peo-
 ple  and  the  farmers  want  long-term
 credit  and  I  hope  this  will  be  avail-
 able  to  them  not  only  just  to  meet
 certain  difficulties  of  the  State  coope-
 rative  banks  and  the  land  mortgage
 banks,  but  it  will  make  a  real  differ-
 ence  compared  to  the  long-term  cre-
 dit  which  was  available  so  far.

 Shri  Prabhat  Kar  (Hoogly):  Sir,
 so  far  as  the  object  of  the  Bill  is
 concerned,  there  cannot  be  any  oppo-
 sition  to  it.  But  I  really  wonder
 whether  the  purpose  for  which  this
 Bill  has  been  brought  before  the
 House  can  be.  served  in  any  way  by
 the  provisions  contained  in  it.  I  am
 in  agreement  with  Dr,  Deshmukh
 when  he  suggests  that  this  is  an  im-
 portant  Bill  and  it  should  have  been
 given  more  consideration  by  the  Gov-
 ernment.  As  a  matter  of  fact,  this
 Bill  has  to  be  referred  to  a  Select
 Committee,  because  the  conditions  of
 the  agriculturists  and  their  difficul-
 ties  in  regard  to  loans  and  advances
 were  known  to  the  Government,  as  a
 result  of  the  Rural  Credit  Survey
 Report  in  1954,  Accepting  those  re-
 commendations,  the  Imperial  Bank
 was  changed  into  the  State  Bank  of
 India  and  the  State  cooperative
 banks  were  made  subsidiaries.  But
 so  far  the  part  played  by  the  banks
 in  regard  to  supplying  loans  to  agri-
 culturists  has  remained  almost  the
 same.  Even  today,  the  part  played
 by  the  scheduled  banks,  which  have
 also  been  included  as  one  of  the  eligi-
 ble  institutions,  is  so  limited;  in  the
 last  5  or  6  years,  they  had  paid  only
 4.2  per  cent  of  the  total  advances
 towards  agriculture.

 While  moving  for  consideration  of
 the  Bill,  the  hon.  Deputy  Minister
 spoke  eloquently  about  the  role  play~
 ed  by  the  Reserve  Bank  of  India  and
 its  department  of  agricultural  credit.
 I  am  in  complete  agreement  with
 her.  But  I  want  to  know  what  else
 is  there  in  the  Bil]  and  what  new
 thing  has  been  put  here  which  could
 not  be  done  by  the  agricultural  cre-
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 (Shri  Prabhat  Kar)
 dit  department  of  the  Reserve  Bank.
 By  including  the  scheduled  banks  and
 the  State  cooperative  banks  and  with
 Rs.  5  crores  as  capital,  what  new
 funds  are  going  to  be  provided  for
 agricultural  credit?  Up  till  now  the
 agricultural  credit  department  of  the
 Reserve  Bank  has  tried  its  level  best
 to  provide  funds  for  the  agriculturists
 and  they  have  already  given  to  the
 extent  of  Rs,  20  crores  or  Rs.  25
 crores.  But  still,  the  smaller  culti-
 vators,  those  who  require  short-term
 loans  are  forced  to  sel]  their  commo-
 dities  at  a  price,  which  is  lower  than
 even  the  cost  of  production.
 The  role  of  the  co-operative  in  this
 matter  is  too  well  known.  It  is  cont-
 rolled  by  those  middlemen  who  were
 all  these  days  lending  money  at  a
 high  rate  of  interest.  From  the  Rural
 Credit  Survey  it  can  be  found  that
 the  interest  has  gone  up  to  the  ex-
 tent  of  200  per  cent.  These  are  the
 persons  who  are  controlling  the  co-
 operatives.  Even  today  the  condition
 of  the  peasantry  remains  the
 same.  I  do  not  know  whom  this
 Agricultural  Refinance  Corporation—
 I  do  not  know  what  is  meant  by  re-
 finance,  and  even  if  it  is  named  as
 Agricultural  Finance  Corporation  the
 point  that  I  am  raising  still  remains
 —is  going  to  help.  The  vast  majority
 of  the  peasantry  are  today  still  under
 the  same  condition  as  they  were.  The
 picture  that  was  revealed  by  the
 Rural  Credit  Survey  still  remains  the
 same.  We  are  now  establishing  the
 Agricultural  Refinance  Corporation
 with  its  head  office  at  Bombay.  I  do
 not  know  why  all  the  financial  insti-
 tutions,  the  Reserve  Bank  of  India,  the
 Life  Insurance  Corporation  and  the
 Agricultural  Refinance  Corporation,
 are  housed  in  Bombay.  I  think  this
 Agricultural  Refinance  Corporation  is
 being  housed  there  because  it  will  be
 under  the  control  of  the  Reserve
 Bank  of  India  and  the  Reserve  Bank
 of  India  is  having  its  set  up  in  Bom-
 bay.  But  I  want  to  know  what  new
 facilities  will  be  given  to  the  agricul-
 turists  by  the  establishment  of  this
 Agricultural  Refinance  Corporation.
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 Sir,  the  most  important  thing—no
 doubt,  she  hag  talked  about  the  long- term  -facilities—is  the  short-term
 loans  which  the  peasantry  require,  No
 steps  have  been  taken  in  that  direc-
 tion.  About  long-term  facilities  also,
 who  are  the  eligible  institutions?  I¢
 is  said  here:

 “a  central  land  mortgage  bank
 or  a  State  co-operative  bank  or  a
 scheduled  bank,  being  in  each
 case  a  shareholder  of  the  Cor-
 poration;”

 '
 I  want  to  draw  particular  attention  to
 the  role  of  the  scheduled  banks.  Un-
 der  no  circumstance  should  Govern-
 ment  money  be  /given  at  any  stage  to
 the  scheduled  ‘banks  who  have  not
 played  any  part  in  the  development
 of  agriculture

 inf
 pite  of  the  fact  that

 they  were  357९6  to  do  it  and  they
 were  given  certain  concessions.  To
 include  scheduled  banks  as  an  eligi-
 ble  institution  is  ‘something,  I  should
 say,  ridiculous  and  should  be  drop-
 ped.

 Then  there  is  the  central/tand  mort-
 gage  bank  and  State  co-operative
 bank.  Of  course,  in  clause  (ii)  it  is
 said:  “co-operative  society  approved
 by  the/  Reserve  Bank  in  this  behalf”.
 I  have  no  objection  so  far  as  appro-
 val  by  the  Reserve  Bank,  in  the  sense,
 that  a  co-operative  must  be  a  proper
 and  efficiént  co-operative  so  that  it
 will  be  able  to  repay,  is  concerned.  , That  is  necessary  so  that  anybody
 cannot  form  a  co-operative  society..
 Today  the  role  of

 eyo

 tive  socie-
 -ties  in  the

 agriculturayfeector
 is  well

 known.  It  is,  as  I  said,  controlled  by
 certain  interested  persons  and  the
 small  peasantry  do

 not/
 get  any  bene-

 fit.  Unless  that  particular  co-operative
 sector  is  properly  organised  it  is
 good  again  giving  the  present  type oft co-operatives  certain  facilities.

 It  ig  stated  in  the  Statement  of
 Objects  and  Reasons  that  the  new
 institution  is

 intended  ho
 assist  pro-
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 jects  which  cannot  ordinarily  be
 financed  by  established  agencies  such
 as  the  apex”

 =

 When

 te

 land
 mortgage  banks.

 wren  ey
 say

 “assist  projects”,  I  am  qu(fte  e  the
 Government  -has  in  its  mind  some
 individuals  who  will  be

 running, certain  ‘co-operatives.  It-ts~said—henel

 ०  कट  2

 farming,  pisci-
 try  farming  and

 There  may  be  one  man  haying  a  farm
 and  running  a  co-operative  in  his
 name.  It  is

 rane
 this  sectcr  that  is

 gZaing  to  be  he!  ped  by  this  Agricul-
 tural  Refinance  Corporation,  and  for
 the  benefit  and  development  of,  agri
 culture  which  is  the  main  purpose  of
 bringing  this  Bill  the  peasantry  will
 not  get  any  benefit  by  passing  this
 Bil.

 As  I  have  said,  so  far  as  the  object
 is  concerned  no  one  can  take  exception
 Decause  the  object/is  to  provide  funds
 and  help  in  the  elopment  of  agri-
 culture.  But

 iy

 en  you  come  to  the
 clauses  you  will/find  that  the  purpose
 for  which  this  Bill  has  been  introduc-
 ed  this  will  not  be  served  by  Bill.  I-
 shal]  speak  on  the  clauses  when  we-
 come  to  the  clause-by-clause  c

 फ्र्ठ्
 lera-

 tion.  But  I  am  in  agreement  this
 is  an  important  Bill  which  need  not  be
 hurried  through.  The  Government  can
 either  bring  in  a  motion  for  referring
 this  Bill  to  a  Select  Committee  or
 withdraw  it  for  the  time  being,  give
 more  thought  about  it  and  then  come
 before  the  House  so  that  the  purpose
 for  which  this  Bill  has  been  sought
 to  be  passed  by  Parliament  will  be
 Properly  taken  into  account  in  its
 provisions.  That  is  the  suggestion,
 Sir,  that  I  have  to  make  in  respect  of
 this  Bill.

 att  यशपाल  सिह  (कराना)  :  श्रध्यक्ष
 महोदय,  इस  बिल  की  चर्चा  दो  दिन  से  हो
 रही  है  मेरी  दरख्वास्त  यह  है  कि  १७
 स्टेट्स  के  लिए  पांच  करोड़  रुपया  बिल्कुल
 नाकाफी  है  ।  हमारे  देश  में  सव  से  ज्यादा
 तादाद  किसानों  की  है,  जमोंदारों  की  है,
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 खेती  करने  वालों  की  है  श्र  हम  लोगों  को
 पांच  करोड़  रुपया  फ्री  श्राफ  इंटिरेस्ट  जो
 दिया  गया  है,  यह  तो  एक  स्टेट  के  लिए  भी
 नाकाफी  है  ।

 इसके  साथ  हो  साथ  ्ल्ज  एंड  रेगुलेशंज
 जो  हैं,  उनको  बनाने  का  काम  स्टेंट  गवर्नमेंट्स
 के  हाथ  में  दे  दिया  गया  है  |  मेरी  आपके
 द्वारा  यह  दरख्वास्त  है  कि  इन  ख्ल्ज  एंड
 रेगुलेशंज़  को  सैंट्रल  गवनं मेंट  बनाये  ।  इसका
 कारण  यह  है  कि  स्टेट्स  के  ग्रन्दर  सिवाय  पंजाब
 को  छोड़  कर  जहां  पर  कि  एक  किसान  का  बेटा
 चीफ  मिनिस्टर  है,  कहीं  भी  नहीं  देखा  गया  है
 कि  किसी  किसान  का  बेटा  चीफ  मिनिस्टर
 हो  ।  यहां  पर  तो  १७  स्टेट्स  के  लिए  पांच
 करोड़  रुपया  रखा  गया  लेकिन  मैं  भ्रापको
 बतलाना  चाहता  हू  कि  उत्तर  प्रदेश  गवर्नमेंट
 ने  एक  मिल  मालिक  को,  साहू  शान्ति  प्रसाद
 को  डढ़  करोड़  रुपया  दिया  है  और  उस  पर
 राठ  बाने  सूद  की  बात  है।  इसके  विपरीत
 हमको  जो  सूद  पर  रुपया  दिया  जाता  हैं,
 उस  पर  हमें  पचास  परसेंट  सूद  देना  पड़ता
 है  ।  हम  सरकारी  बीज  भंडार  से  दस  मन

 गेहूं  बोने  के  लिए  लाते  हैं,  छः  महीने  के  बाद
 हम  साढ़े  बारह  मन  देते  हैं  और  अगर  फसल
 मारी  गई  तो  एक  साल  के  बादह  मको  दस  मन
 का  पन्द्रह  मन  देना  पड़ता  हैँ।  इस  तरह  से
 हमको  तो  पचास  परसेंट  सूद  देना  पड़ता  है
 लेकिन  जो  मिल  मालिक  हें,  जो  उद्योगपति
 हें,  उनको  श्राठ  श्रानें  ही  सूद  देना  पडता
 है  ।  मेरा  आग्रह  यह  है  कि  इस  रुपये  को
 बढ़ा  कर  कम  से  कम  पचास  करोड़  कर  दिया
 जाए  श्रौर  रूल्ज  एंड  रेगलेशंज  सैंट्रल  गबन॑  मेंट
 खुद  बनाये  ।  सब  से'  ज्यादा  कुर्बानी  हम  देने
 वाले  हैं,  सब  से  ज्यादा  खून  देने  वाले  हम  लोग
 हैं,  सब  से  ज्यादा  तादाद  हम  लोगों  की  है,
 तब  फिर  हमारे  साथ  सौतेली  मां  का  सलूक
 क्यों  किया  जा  रहा  है  1  हमारे  लिए  सभी

 ख्ल्ज  एंड  रेगुलेशंज  विपरीत  हैं  ।  अगर
 किसान  छः:  महीने  मालगुजारी  नहीं  दे  सकता  है,
 तो  उसके  हाथों  में  हथकड़ियां  पड़  जाती  हैं,
 लेकिन  मिल  मालिकों  की  तरफ  अब  & (क  साढ़े
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 [श्री  यशपाल  सिंह]
 तीन  शरब  रुपया  बाकी  है,  द्र  किसी  के
 खिलाफ  न  तो  वारेंट  निकला  है  ग्रौर  न  किसी
 को  हथकड़ियां  ही  पड़ी  हैं  श्रोर  न  ही  किसी  के
 खिलाफ  कोई  कानूनी  कारंवाई  को  गई
 है

 झव्यक्ष  महोदय,  मैं  झूठ  बोलना  पाप
 समझता  हूं  ।  लेकिन  त  संसार  में  एक  प्रार्ग:
 ऐसा  भी  है,  इस  दतिया  में  एक  प्राणो  ऐसा
 भी  है,  एस  देश  में  एक  प्राणी  ऐपा  भी  है  कि
 उसके  साथ  झूठ  बोलना  जायज्ञ  है  भोर  वह  है
 रुड़की  की  तहसील  का  तहसीलदार.

 झव्यक  महोदय  :  श्राप  किसी  व्यक्ति
 का  नाम  कंसे  ले  सकते  हैं  ?

 शौ  यदापाल  सिह  :  मैं  तो  एक  श्रफसर
 का  नाम  इसलिए  ले  रहा  हूं  कि  सरकार  की
 मेहरबानी  की  वजह  से

 झ्रध्यक्ष  महोदय  :  ऐसा  करना  ठीक
 नहीं  हूँ  ।  जो  यहां  नहीं  हैं  और  जो  श्रपनी
 सफाई  नहों  दे  सकता  है,  उसको  श्राप  छोड़
 दोजिए  ny  झ्राप  मिनिस्टर  साहब  को  पकड़
 लीजिये  ।

 शी  चदापाल  सिह:  उनकी  महिमा  में  ही
 मैं  कुछ  कहने  जा  रहा  था  ।  उसको  पूरा  तो
 कर  लेने  दीजिये

 झव्यक  महोदय  :  भ्राप  महिमा  करेंगे
 तो  कोई  दूसरा  उसकी  निन्दा  कर  देगा  |

 शौ  महापाल  सिह  :  कांग्रस  सगुकार  की

 मेहरबानी  से  हमारे  ऊपर  श्राज  सतरह  गुणा
 अधिक  परसेंट  लगान  बढ़  गया  है  ।  भप्रंग्रेजों
 के  ज़माने  में  जो  हमारी  देनदारी  थी,  उससे

 सतरह  गुणा  देनदारी  श्राज  हमारी  है  ।
 ब्रिटिश  पीरियड  में  श्रगर  एक  रुपया  मैं  लगान
 का  देता  था  तो  श्राज  सतरह  रुपया  देता  हूं
 उस  वक्‍त  शकर  मैं  एक  एकड़  के  पीछे  तीन
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 क्यया  श्राबवाशी  का  देता  था  तो  झ्राज  एक
 एकड़  के  पीछे  मैं  ३२  रुपये  श्राबपाशी  के
 देता  हें

 श्री  विभूति  मिथ  (मोतीहारी)  :  इतना
 रूपया  नहीं  है  |

 शौ  यदापाल  सिंह  :  मैं  आज  को  बात  कह
 रहा  हूं।  प्रगर  मैं  पाती  न  लूं  तव  भी  मुझे
 आबपादी  देती  पड़ती  है  |  श्र  रगेशन  न  करूं  तब
 भी  आवपाशी  देनी  पड़ती  है।  ऐसा  कोई  कानन
 दुनिया  का  नहीं  है,  कहीं  ऐसा  नहीं  है  कहीं  ऐसा
 कायदा  नहीं  है  कि  भ्राप  चांदनी  चौक  में  जायें
 शौर  कपड़े  वाला  आप  को  पकड़  कर  कहे  कि
 आप  ने  भ्रवकन  का  कपड़ा  लिया  है  या  नहीं
 लिया  है,  लेकिन  श्राप  को  पेभेन्ट  जरूर  करनी
 पड़ेपो  ।  एक  मैं  हूं  कि  आबपादी  करूं  या
 न  करूं,  हमारी  फसलें  ज्यादा  फ्तड़  से  मारी
 जाती  हैं  ।

 झष्यक  समहोदय  :  कोई  ऐसा  तजुर्बा
 हुआ  ठाकुर  साहब  को  ?

 शौ  यशपाल  सिह  :  झाबपाशी  का  तजुर्ना
 ऐसा  हुमा है  ।

 भ्रष्यक्ष  महोदय  :  कभी  ऐसा  हुआ  है  कि
 श्राप  ने  अचकन  का  कपड़ा  लिया  न  हो  और
 श्राप  से  दाम  मांगे  गये  हों  ?

 श्री  यशपाल  सिह  :  फसलें  हमारी
 ज्यादा  पानी  से  मारी  जाती  हैं।  फिर  भी  जब

 हम  आबपाशी  नहीं  भी  करते  तब  भी  हम  से
 आ्राबपाशी  का  टैक्स  बसूल  किया  जाता  है।  इस
 लिये  मे  री  दरख्वास्त  यह  है  ८५  फी  सदी  जनता
 का  ताल्लुक  जिस  चीज  के  साय  है  उस  के  लिये
 कम  से  कम  Yo  करोड़  रुपया  फ्री  आफ  इंटरेस्ट
 रक्खा  जाये  ।  जब  ज्यादा  से  ज्यादा  जवान  हम
 हमेशा  देते  हैं  तो उसका  ख्याल  तो  होना  चाहिये  वि
 पंजाब  की  बात  मैंने  इसलिये  अर्ज  की  कि  वहां
 का  चीफ  मिनिस्टर  किसान  का  वेंटा  है,  सब
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 से  ज्यादा  खून  वह  दे  रहा  है,  सब.  से  ज्यादा
 रुपया  बह  दे  रहा  है,  सब  से  ज्यादा  जवान  वह
 दे  रहा  है,  सब  से  ज्यादा  सोना  दे  रहा  है  |
 आज  सुबह  प्रदनोत्तर  के  समय  मुझे  हंसी  भरा
 रही  थी  जब  पंजाब  से  दुधारू  गाय  को

 निकालने  की  कोशिश  की  जा  रही  थी  ।
 उन  लोगों  को  दूध  और  घी  मिलना  चाहिये
 जो  उस  के  मुस्तहक  हैं  ।  बल्कि  श्राप  उन्हें  राय
 दीजिये  कि  अगर  वह  कहीं  दुध,रू  गाय  भेज
 रहे  हों  तो  न  भेजें  ।  जो  देश  के  लिये  नहीं  देते  हैं
 उन  को  तो  गरम  चाय  मिलनी  चाहिये  और
 दालडा  का  पर्राठ़्ा  मिलना  चाहिये  ।  उन  को
 थी,  दूध  का  हक  हासिल  नहीं  है  ।  घी  दूध  का
 हक  उन  को  हासिल  है  जो  देश  के  लिये  खून
 देते  हैं।  इसलिये  मेरी  दरख्वारत  यह  है  कि
 किसान  जो  ८५  फी  सदी  हैं,  उन  की-  दिक्कतों
 का  ख्याल  रक्‍्खा  जाये  ।

 इस  सिलसिले  में  मैं  कह  दूं  दिः  मैं  एक  छोटा
 सा  किसान  हूं  मामूली  सा  किसान  हूं  ।  मैं
 अपनी  आमदनी  का  ५०  फी  सदी  सरकार  को
 देता  हु  ।  वार  फंड  में,  नशनल  डिफेन्स  के  लियें
 देता  हूं  ।  चाहे  वह  प्रामदनी  खेती  की  हो  चाहे
 वह  झ्रामदनी  हो  जो  मुझे  पालियामेंट  से  थोड़ा
 बहुत  मिल  जाता  है  तनख्वाह  के  रूप  में  ।

 लेकिन  जो  लखपति  वजीर  कांग्रेस  के  हैं  वह
 शब  तक  १०  फी  सदी  भी  नहीं  देते  हैं  ।  तो
 इन  चीजों  पर  गौर  किया  जाये  श्र  किसानों  की
 दिवकतों  को  समझा  जाये  ।  किसान  झाज  इतनी
 बुरी  हालत  में  है  कि  अगर  उसके  लिये  yo
 करोड़  रु०  न  तय  किया  गया  तो  न  बह  श्रपने
 बच्चों  को  पढ़ा  सकेगा  श्रौर  न  ऑ्रपनी  खेती  का
 इन्तजाम  कर  सकेगा  ।

 पिछले  जमाने  में,  जब  कहते  हैं  कि
 सामन्तशाही  थी,  जब  कहते  थे  कि  जमींदारी
 सिस्टम  था,  उस  वक्‍त  हाली  ब्लौंर  मजदूर  को
 ०  फी  सदी  मिलता  था  और  हम  को  ६  फी

 सदी  मिलता  है  ।  रिहन्ड  डैम  की  बिजली
 जितनी  है  उस  में  से  ६  फी  सदी  तो  मिलती  है
 झाबपाशी  के  लिये,  खेती  के  लिये  ।  बाकी
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 ६४  फी  सदी  बिजली  जो  है  वह  सब  सिनेमा
 घरों  में  चली  जाती  है  या  ऐयाशियों  में  चली
 जाती  है  :  या  फिर  वह  दूसरे  लोगों  के  पास
 चली  जाती  है  ।  १०  फी  सदी  जोकि  हाली
 झौर  मजदूरों  को  हक  था  उतनी  भी  हमें  नहीं
 मिलती  श्रगर  मैंने  श्रहलीलता  का  ठेका  लिया
 होता,  मैं  फाहिशा  गाने  और  नाच  करवाता,
 कोई  सिनेमा  घर  खोलता  तो  मुझे  १०  फी  सदी
 बिजली  मिल  सकती  थी  ।  लेकिन  किसान  को
 सिर्फ  ६  फी  सदी  बिजली  मिलती  है

 मैं  बिजली  का  टैक्स  देता  हूं  १८  नय  पैसे,
 बिड़ला  साहब  बिजली  का  टैक्स  देते  हैं  ३
 नये  पैसे  ।  बिड़ला  साहब  को  जो  बिजली  मिलती

 है  उस  के  तो  वह  ३  नये  पैसे  दें  भर  खेती  के  लिये
 जो  मुझे  बिजलो  मिलती  है  उस  के  लिये  मैं  दू
 १८  नये  पैसे  ।  इस  तरह  से  हमारे  साथ  सौतेली

 मां  का  सलूक  किया  जाता  है  |  इस  चीज  को

 हटाने  के  लिये  सरकार  जरूर  कोई  कदम  उठाये  $
 श्रगर  बह  एक  कदम  आगे  बढ़ेगी  तो  हम  सोचेंग
 कि  हमारे  साथ  उस  क॑;  हमदर्दी  है।  जब  हम
 जवान  दे  रहे  हैं  तो  हमारे  साय  यह  चीज
 क्यों  न  की  जाये  ?  मैं  कहना  नहीं  चाहता  था
 लेकिन  श्रपना  दुःख  श्राप  के  सामने  न  कहूं
 तो  किस  के  सामने  कहूं  t  मेरा  बेटा,  मेरा  सगा
 भतीजा  था  विक्रम  सिंह  ।  चीनियों  नें

 कुल्हाड़ी  से  तीन  टुकड़े  करके  उसे  खत्म  किया  ।
 जो  लोग  जवान दे  रहे  हैं,  खून  दे  रहे  हैं,  फौज
 के  लिये  पैसा  दे  रहे  हैं,  श्राज  उन  की  सुनवाई  नहीं
 है  ।  इसलिये  मेरी  दरख्वास्त  यह  है  कि  इस
 कारपोरेशन  के  लिये  कम  से  कम  Yo  करोड़
 रुपये  काइतकार  के  लिये  फ्री  फ्राम  इंटरेस्ट
 तय  किये  जाय  श्रौर  किसान  को  मौका  दिया  जाय,.
 शभ्र्च्छे  बीज  के  लिये,  भ्रच्छी  ग्राबपाशी  के  लिये
 शौर  उस  के  अच्छे  कन्सोलिडेशन  के  लिये।

 \

 यहां  बार  बार  कहा  जाता  है  कि  अगर
 खेती  अगे  नहीं  बढ़ी  तो  देश  आगे  नहीं  बढ़
 सकेगा  |  देश  का  दारोमदार  खेती  पर  है  ।
 श्राप  ने  देख  लिया  उड़ीसा  में,  बिहार  में,
 हजारों  करोड़  रुपये  खर्च  किये  गये  इंडस्ट्री
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 [श्री  यशपाल  सिंह]
 और  कारखानों  पर  ।  लेकिन  भ्रगर  पर  कैपिटा
 इनकम  बढ़ी  है  तो  पंजाब  में  बढ़ी  है,  खेती  को
 वजह  से  बढ़ी  है।  जब  हम  एग्रीकल्चर  को
 फस्ट  प्रायरटी  देंगे  तभी  हम  आगे  बढ़  सकेंगे  ।
 बगैर  एप्रोकल्चर  के  देश  आगे  नहों  बढ़  सकेगा  ।
 इसलिये  इस  में  यह  प्राविजन  जरूर  होना  चाहिये
 अगर  किसान  कहीं  फंल  हो  जाता  है,  साल  दो
 साल  में  वापस  नहीं  कर  सकता  है  तो  उसके
 हथकड़ियां  न॒पहनाई  जाये,  उसे  जेल  में  न
 डाला  जाय,  उसे  मौका  दिया  जाय  कि  वह  अच्छे

 ब्बीज  से,भ्रच्छी  भ्रावपाशी  से  अपने  खेत  की  तरक्की
 कर  के  बाद  में  पेमेंट  कर  सके  ।  मैं  ग्राप  से  यह
 न्भजं  करना  चाहता  हूं  कि  जो  रुपया  रक्खा
 जा  रहा  है  वह  नाकाफी  है  |  इस  मामले  में
 किसी  से  राय  लेने  की  कोई  जरूरत  भी  नहीं
 है।  नेक  काम  में  राय  लेने  की  कोई  जरूरत  नहीं
 हुआ  करती  ।  यह  तो  पब्लिक  का  राज्य  है,
 चब्लिक  से  पूछा  जाय  ।  जेंसा  श्री  देशमुख  साहब
 ने  फरमाया,  और  ठीक  फरमाया  कि  इस
 बिल  को  अभी  पास  न  किया  जाय,  बल्कि
 जनता  में  घुमाया  जाय  ।  जो  ८५५  फी  सदी
 “जनता  है  उस  से  पूछा  जाय  ।

 “Law  is  nothing  but  the  will  of
 the  people  expressed  jn  terms  of
 Law”.

 ला  उस  वक्‍त  बनाया  जाता  है  जबकि  पोपल
 की  आवाज  देख  लो  जाती  है  1  मैं  कहता  चाहता
 हूं  कि  आ्राज  जरूरत  इस  बात  की  है  कि  जनता
 के  इस  बड़े  हिस्से  को  ज्यादा  से  ज्यादा  इमदाद
 की  जाय  ताकि  खेती  को  तरक्की  हो  सके  ।

 जहां  मैंने  यह  कहा  कि  डिफेन्स  के  लिये,
 देश  की  रक्षा  के  लिये  रुपये  की  जरूरत  है,  वहां
 इस  सदन  के  माननीथ  सदस्य  श्री  मुजफ्फर
 हुसेन  की  श्रावाज  में  आवाज  मिलाता  हुं,
 उन्होंने  ठीक  फरमाया  है  कि  जिन  लोगों  ने
 सरकार  की  नवाजिसों  से  करोड़ों  रुपये  कमाये
 हैं,  कानूनत  उन  को  झामदनो  का  Yo  फी  सदी
 उन  से  लिए।  जानों  चाहिये  ।  जब  किसान
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 की  इमदादा  की  जायेगी,  खेती  तरक्की  करैगी  ,
 तभी  देश  की  उन्नति  होगी  ।  यह  बात
 कहने  में  बड़ी  भ्रच्छी  लगती  है  कि  हम  लड़ने
 के  लिये  तैयार  नहीं  थे  ।  हम  खेतों  की  तरक्की
 कर  रहे  थे  लेकिन  अगर  हमारे  खेतों  ने  तरक्की
 को  होती,  खेती  हमारी  उन्नतिशील  होती,
 खेती  डेवेलप  हो  जाती,  तो  किसी  की  हिम्मत
 नहीं  थी  कि  हमारी  फौज  को  हरा  सकता,
 क्योंकि  खेती  पर  ही  फौज  का  दारोमदार

 है

 इन  शब्दों  के  साथ  ज्यादा  वक्‍त  न  लेता

 हुआ  मैं  श्री  पंजाबराव  देशमुख  के  शब्दों
 में  कहना  चाहूंगा  कि  यह  बिल्कुल  सही  बात

 है  कि  इस  बिल  को  वापस  लिया  जाय  और
 जनता  की  राय  जानने  के  लिये  भेजा  जाय  और
 कम  से  कम  Yo  करोड़  रुपया  काइतकारों  के
 लिये  फी  श्राफ  इंटरेस्ट  रक्खा  जाय  ।

 शी  सिहासन  सिह  (गोरखपुर)  :  भ्रध्यक्ष
 महोदय,  यह  जो  विधेयक  श्राज  सदन  के  सम्मुख
 उपस्थित  हुआ  है,  मुझे  कुछ  ऐसा  लगा  कि
 शायद  यह  विधेयक  काइतकारों  को  कृषि  के
 सम्बन्ध  में  सहायता  देने  के  लिये  लाया  गया  है  ।
 लेकिन  जब  इसके  श्रन्दर  मैं  गया  तो  नाम  में
 झोर  भीतर  के  भाव  में  भेद  पाया।  नाम  से  इस
 का  कोई  मेल  नहीं  था  उस  के  श्रन्दर  का  ।
 मैंने  इसके  आब्जेक्ट्स  एण्ड  रीजन्स  को  पढ़ा  |
 श्रभी  हमारे  भाई  कह  रहे  थे  कि  ५  करोड़
 रूपया  कम  है  ।  शायद  उन्हें  पता  नहीं  कि  यह
 ४५  करोड़  रुपया  भी  हम  को  और  आप  को
 मिलने  वाला  नहीं  है  ।  यह  ५  करोड़  रुपया

 हमारे  नाम  से  बड़े  बड़े  लोगों  के  पाकेट  में
 जाने  वाला  है  1  आप  इस  के  ग्राब्जेक्ट्स  एंड
 'रीजन्स  को  पढ़ें  तो  उसी  से  मालूम  होता  है  कि

 यह  गरीब  काश्तकारों  के  हित  के  लिये  नहीं
 है  ।  उनके  हित  के  लिये  वेग्ररहाउसिंग
 कारपोरेशन  बना  ।  जैसा  रिजर्व  बेंक  रूरल
 क्रेडिट  सोसायटी  की  रिपोर्ट  में  था  कि  पप्
 परसेन्ट  देहातों  में  रहने  वालो  जनता  के  लिये,
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 जो  कि  देश  के  धन  का  बाषे  से  भ्रधिक  पैदा
 करते  हैं,  सरकार,  कुछ  नहीं  किया  है।  सरकार
 ने  इंडस्ट्रियल  फोइतेन्स  कारपोरेशन  बनाया  |
 उस  कमेटो  को  रिपोर्ट  के  बाद  वेश्नरहाउसिंग
 डेवेलपमेंट  कारपोरेशन  बना  जोकि  सन्‌
 १६५६  श्रौर  १६६०  में  रिपील  कर  के  वेग्रर-
 हाउसिंग  कारपोरेशन  के  रूप  में,  दो  बाडीज
 के  रूप  में  श्राया  |  लेकिन  उस  से  हम  को
 क्या  लाभ  हुमा  |  अगर  उस  से  सही  लाभ  हो
 तो  काइतकारों  का  लाभ  हो  सकता  है  1  लेकिन
 जब  इस  में  देखा  कि  यह  किस  उद्देश्य  से बनाया
 गया  है  रिफाइनेन्स  कारपोरेशन  तो  पाया  कि
 इस  की  स्कीम  यह  है  कि  कहीं  भ्रन्यत्र  फाइनेन्स
 हुआ  है  तो  श्रब  उस  को  दुबारा  फाइनेन्स
 करना  चाहते  हैं।  हम  को  तो  फाइनेन्स  किया
 नहीं,  जिसे  पहले  फाइनेन्स  किया  था  उस  को

 दुबारा  फाइतेन्स  कर  रहे  हैं,  उन  की  तरफ
 ध्यान  है  मैं  श्राप  का  ध्यान  श्राब्जेक्ट्स  एंड
 रीजन्स  की  तरफ  दिलाना  चाहता  हूं  ।  इस  में
 लिखा  हुमा  है:

 “the  new  institution  is  intended
 to  assist  projects  which  cannot
 ordinarily  be  financed  by  estab-
 lished  agencies  such  as  the  apex
 co-operative  and  land  mortgage
 banks,  either  because  the  amounts  *
 involved  in  each  individua)  scheme
 or  project  are  very  large  or  be-
 cause  the  period  for  which  credit
 is  necessary  is  relatively  Jong.”

 बेरी  लाजें  भ्रमाउंद  इन्वाल्व्ड  है  उसे  देने  के
 लिये,  या  बड़ा  पीरियड  होता  है  |  और  झाज
 जो  सोसायटी  है,  ्रपेक्स  कोआरपरेटिव  सोसायटी
 चूंकि  वह  हमें  नहीं  दे  सकती,  उस  परपज  के
 लिये  है  1  अभी  सरकार  की  नीति  के  मुताबिक
 किसी  के  पास  चालीस  एकड़  से  भ्रधिक  भूमि
 नहीं  रहेगी  ।  तो  हमारी  बड़ी  बड़ी  नीड्स  तो  यों
 ही  कम  हो  जायेंगी  ।  बड़े  बड़े  काइतकारों  को
 जरूरत  हो  सकती  थी  कि  वे  बड़े  फार्म  बनाएं
 झौर  उनके  लिए  मशीनें  लावें  ।  श्रब  बड़े
 काश्तकार  रहेंगे  ही  नहीं  तो  इस  धन  की  किस
 के  लिए  ग्रावरयकता  होगी  ।  किसी  के  पास
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 चालीस  एकड़  से  ज्यादा  भूमि  ही  नहीं  रहेगी  ।

 दो  दो  तोन  तीन  एकड़  वाले  किसानों  को  तो
 बैसे  भी  यह  सयया  नहीं  मिल  सकता  ।  जो

 बड़े  काइतकार  हैं  उनके  पास  श्राप  ४०  एकड़
 से  प्रधिक  भूमि  नहीं  रहने  देना  चाहते  |
 झ्राप  ऐसा  देश  के  हित  में  कर  रई  हैं  इपलिए
 मेरा  इससे  कोई  विरोध  नहीं  है  ।

 जब  यह  बिल  लाया  गया  तो  मैं  ने  सोचा
 कि  इस  एग्रीकल्चर  में  कौन  कौन  शामिल  होंगे  ।

 मुझे  मालूम  हुआ  कि  यह  रुपया  घूम  फिर  कर

 शिड्पूल्ड  बैंकों  के  मालिकों  के  पास  जाएगा  tt
 वे  लोग  औरों  के  नाम  पर  इस  रुपए  को  भी
 ले  जायेंगे  ।

 इसमें  एप्रीकल्चर  को  इस  तरह  डिक्राइन
 किया  गया  है:

 ‘agriculture’  includes  animal
 husbandry,  dairy  farming,  piscicul-
 ture,  poultry  farming  and  stock
 breeding.

 art  जो  लोग  जहाजों  के  द्वारा  समुद्र
 में  फिशरों  कर  र॑ई  हैं  वे  एग्र.कल्चर  में
 शामिल  हो  जाएंगे  बौर  बड़े  बड़े  धनों
 लोग  ऑाएंगे  और  कहेंगे  कि  हमको  यह
 रुपया  दिया  जाए  फिशरों  के  लिए  और
 उनको  यह  रुपया  मिल  जाएगा।  जो  लोग
 स्टाक  ब्रोडिंग  के  लिए  बड़े  बड़े  फार्म
 खोलेंगे  उनको  यह  रुपया  मिल  जाएगा।
 झ्रापन  देखा  होगा  कि  प्लानिंग  कर्मोशन
 ने  यह  सिफारिश  को  है  कि  लैंड  संलिंग
 स्टाक  ब्राडिंग  फर्म्स  पर  न  लगाये  जाए
 पौर  जो  दूसरे  ब्रडिंग  फार्म  हैं  उन  पर  भो

 यह  सोलिंग  लागू  न  हो।  तो  मेरा  विचार  है
 कि  एप्रोकल्चर  के  नाम  पर  यह  रुपया
 उधर  जाने  वाला  है।

 यह  बड़ा  महत्वपूर्ण  बिल  है  पर  इसको
 इतने  श्रल्प  समय  में  हाउस  से  पास
 कराने  का  प्रयत्न  किया  जा  रहा  है।  मैं
 समझता  हूं  कि  इस  सदन  के  साथ  न्याय
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 [at  सिहासन  सिंह]
 नहीं  हो  रहा  हैं।  उचित  तो  यह  था  कि  ऐसे
 महत्वपूर्ण.  विधेयक  को  मंत्राणी  जा
 सिलेक्ट  कमेटी  को  भजने  का  प्रस्ताव  करतीं
 शौर  हम  श्रगल  सत्र  में  सिलक्‍्ट  कमेटी  की
 रिपोर्ट  पर  विचार  करते।  यह  इतना  लम्बा
 चौड़ा  बिल  है  श्रौर  इसको  श्राज  दो,
 तीन  चार  घंटे  में  पास  करने  को  श्रापके
 सामने  रखा  गया  है।

 शाप  देखें  कि  बिल  के  अन्दर
 कम्पनी  का  शब्द  झाया  है।  लेकिन  देहात
 में  काइतकारों  को  कम्पनियां  नहीं  बनेंगो।
 कम्पनियां  बनेंगो  इन्हीं  पोल्ट्री  फार्म
 वालों  को,  'फिशरों  वालों  की  और  स्टाक
 ब्रोडिग  वालों  को,  शौर  ये  कौन  लोग
 कौन  होंगे?  ये  लोग  शहर  के  बड़े  बड़े
 लोग  होंगे।  खेती  के  नाम  पर  इनके  आफिस
 बम्बई  में  बनेंगे  और  कहीं  श्राफिस  नहीं
 बनेंगे  बम्बई  में  कौन  सो  खेतों  होतो है  ?
 किस  खेतों  की  यह  देख  रेख  करेंग े?
 बम्बई  में  फिशरी  कौखेतो  होती  है,
 गल्ट्री  कौ  खेतो  होतो  है  श्रौर  डेयरी  को  खेती
 गेतो है  इसलिए  वहां  हो  इन  आ्राफिपों  के

 हैडक्वार्टर  होंगे।

 इस  सम्बन्ध  में  मैं  आपका  ध्यान
 'रिजवें  बैंक  को  कमेटी  को  रिपोर्ट  को  ओर
 दिलाना  चाहता  हूं।  उसने  यह  सिफारिश
 को  है  कि  देश  के ग्रंन्दर  जोबैंक  हैं
 उनको  अगर  एक  सूत्र  में  बांव  दिया  जाए
 तो  इससे  सारे  देश  का  कल्याण  हो  सकता
 है।  उन्होंने  श्रपनी  सिफारिश  को  बड़े
 माभिक  दाब्दों  में  व्यक्त  किया  है।  हमारे
 देश  में  रै  शिड्यूल्ड  बेंक  हैं  इनको  एक
 सूत्र  में  बांघने  को  उनकी  सिफारिश  है।
 उन्होंने  कहा  है:

 “If  we  should  succeed  in  devis-
 ing  some  process  by  which  these
 banks  could  be  itegrated  into  one
 institution  and  if  that  one  institu-
 tion  could  be  effectively  aligned
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 to  national  policies,  then  indeed
 this  should  be  an  extremely  im-
 portant  and  extremely  desirable
 line  of  development.’

 इसमें  नेशनल  पालिसों  की  बात  कही  गयी
 है। झाज  हम  नेशनल  पालिसी  की  बात
 करते  हुए  खेती  की  उपज  बढ़ाने  को  बात
 करते  हैं  ।  इसके  लिए  वेयरहाउसिंग
 कारपोरेशन  बनाया  गया  ताकि  किसान  वहां
 अपनी  प्रोड्यूस  रखे  श्रौर  उसको  वहां  से
 रुपया  दिया  जाए ।  इस  वेयरहाउसिंग  ऐक्ट
 की  धारा  २४  के  सब  क्लाज  डो०  को  श्राप
 देखें  ।  अगर  श्राज  ये  वेयरहाउसिंग  कार-
 पोरेशन  देहात  में  फैले  होते  तो  हमको
 उनसे  रुपया  मिलता  और  हम  श्पना  काम
 करते  और  इस  रिफाइनेन्सिग  कारपोरेशन
 की  जरूरत  ही  होतों  ।  इस  सब-क्लाज
 डी  में  वेयरहाउसिंग  कारपोरेशन  के
 फंक्शन  दिए  गए  हैं  जो  इस  प्रकार  हैं।

 “....to  act  as  an  agent  of  the
 Central  Warehousing  Corporation
 or  of  the  Government  for  the
 purpose  of  purchase,  sale,  storage
 and.  distribution  of  agricultural
 produce  such  as  manure,  fertiliser,
 agricultural  implements  and  other
 commodities.”

 अगर  यह  काम  देहातों  में  किया  जाता  तो
 हम  इन  वेयरहाउसेज  में  श्रपनो  पैदावार
 जमा  कर  देते  प्रौर  इनसे  हमको  फरटी-
 लाइजर  आ्रादि  मिलता  जिससे  हम  खेतो  की
 उपज  को  बढ़ा  सकते  थे।  लेकिन  श्राज  भी
 वे  देहातों  में  नहीं  हैं।  सन्‌  १६५६  में
 झापने  ऐक्ट  पास  किया  और  फिर  सन्‌
 १६६२  में  उसको  रिपील  किया  ।  हम  श्ाज
 देखते  हैं  कि  बड़े  बड़े  शहरों  में  वेयर-
 हाउसिंग  कारपोरेशन  बने  हैं।  देहातों  में
 उनके  दर्शन  नहीं  हैं।  न  काइतकारों  को  पता

 हैकि  उनके  हित  के  लिए  वेयरहाउस  बने
 हैं  जहां  बे  भ्रपना  गल्‍ला  रख  कर  ७५
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 फीसदी  रुपया  ले  सकते  हैं भ्रौर  जब  भाव

 ठीक  हो  उस  समय  उस  गल्ले  को  बेच  सकते

 हैं।  अगर  उस  तरफ  ध्यान  दिया  जाता  तो

 हमारा  हित  हो  सकता  था  बनिस्बत  इस
 बिल  के।

 झाप  देखें  कि  जो  पहले  इंडस्ट्रियल
 फाइनेन्स  कारपोरेशन  बना,  उसके  लिए
 पालियामेंट  में  बड़ा  हल्ला  मचा  था।
 इसमें  इंडस्ट्रो  वालों  को  रुपया  देने  को
 योजना  थो  जिनका  देश  को  आय  में  केवल
 १८  प्रतिशत  योग  है  जब  कि  एग्रोकल्चर  का
 योग  ४७  पर  सेंट  है।  इस  इंडस्ट्रियल
 फाइनेन्स  कारपोरेशन  के  बारे  में  यहं
 शिकायत  को  गयो  कि  जो  इसके  डाइरेक्टर
 थे  उन्होंने  ही  रुपया  ले  लिया  और  उसे.
 झ्रपती  कम्पनियों  में  लगा  दिया ।  इसके  बाद
 एक  कमेटो  बनों ।  उसको  रिपोर्ट  में  झ्ापके
 सामने  पेश  करना  चाहता  हूं।  स्वर्गीय
 लाला  श्रोराम  उस  कारपोरेशन  के  प्रेस डेंट
 थे।  उनके  खिलाफ  एलंगेशन  .लगाए  गए
 थे।  स्पेसिफिक  एलंगेशन  थे।  उनके  बारे
 में  यह  फाइंडिग  कमेटो  ने  दिया  कि  उन्होंने
 कारपोरेशन  का  ढाई  करोड़  रुपया  झपने
 घराने  वालों  कोदे  दिया  ।  कमेटो  ने  इस
 प्रकार  लिखा  है  :

 ‘From  the  list  of  names  of
 directors  on  the  board  of  the
 erring  concerns  furnished  to  us  by
 the  Corporation,  we  are  constrain-
 ed  to  state  that  though  the  loans
 from  the  Corporation  were  not
 confined  to  any  particular  group  of
 cap‘talists,  there  is  no  denying  the
 fact  that  a  large  portion  of  the
 loan  applications  was  from  big
 business.”

 तो  इस  तरह  उन्होंने  सब  रुपया  ले  लिया।
 मुझे  डर  है  कि  इसमें  भोजो  डाइरेक्टर
 बनने  वाले  हैं  वे  ही  सारा  रुपया  ले  लेंगे  ।

 एक  माननोय  सदस्य  :  और  फिर  कौन
 लेगा  ।
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 eft  सिहासन  सिंह  :  में  झाप  का  ध्यान
 इस  के  सैक्शन  १८  की  शोर  दिलाना  चाहता  हूं  ।
 उस  ने  लिखा  है  कि  जो  डाइरेक्टर  किसी  तरह
 इंटरेस्टेड  हो  वह  पार्ट  नले  लेकिन  उस  को
 रुपया  तो  मिल  ही  जायेगा  ।  वह  कह  देगा  कि

 हम  पार्ट  नहीं  लेते  लेकिन  हम  को  रुपया
 दे  दिया  जाये।  हम  श्रलग  हुए  जाते  हैं  ।  तो
 इस  तरह  उस  को  रुपया  तो  मिल  जायेगा  ।
 तो  इस  सैक्शन  के  रहते  हुए  भी  जो  रुपया

 है  वह  इंडस्ट्रियल  फाइनेन्स  कारपोरेशन  की

 तरह  उस  तरफ  चला  जायेगा  |

 इस  के  भलावा  श्रगर  सैक्शन  १८  की
 पाबन्दी  न  भी  हो  तो  कोई  दोष  नहीं  है  क्योंकि
 इस  में  दफा  २१  है।  उस  के  भ्रनुसार  यदि  कोई
 डाइरेक्टर  कानून  के  खिलाफ  भी  रुपया  ले  ले
 तो  उस  पर  कोई  आपत्ति  नहीं  हो सकती  श्ौर

 वह  पीनल  क्लाज  से  निकल  जाता  है  |

 ऐसा  डिफैक्टिव  यह  कानून  है  ;  हम  देखते  हैं
 कि  श्रन्त  में  डाइरेक्टर  है,  मध्य  में  डाइरेक्टर
 है  भ्रौर  भ्रादि  में  डाइरेक्टर  है  1  वही  दिखायी
 देता  है  v

 जैसा  कि  देशमुख  साहब  ने  कहा  यह  पांच
 करोड़  रुपया  १५  बरस  के  लिये  गवर्नमेंट
 फ्री  श्राफ  इंटरेस्ट  इस  कारपारेशन  को  दे  रही
 है  ।  १५  बरस  बाद  सूद  लगाया  जायगा  ।

 इस  का  लाभ  किधर  जायेगा  इस  का  पता  नहीं  ।

 इस  में  €  डाइरेक्टर  होंग  |  पहले  उन  को
 गवनंमेंट  नामिनेट  करेगी  ।  और  उन  में  से  तीन
 सरकारी  श्रधिकारी  होंगे  ।  एक  रिजर्व  बैक  के
 मनोनीत  अधिकारी  होंगे  ।  मेरी  समझ
 में  नहीं  श्राता  कि  इस  में  सरकारी  श्रधिकारी
 क्‍यों  डाइरेक्टर  बनाये  जा  रहे  हैं  7  यह  एग्रीकल्चर
 फाइनेन्स  कारपोरेशन  है  ।  तो  इस  के  शेयर
 होल्डसं  में  से  डाइरेक्टर  होने  चाहियें  |  ये  तीन
 सरकारी  भ्रधिकारी  क्‍यों  रखे  जाते  हैं  ।

 फिर  सब  कमेटी  बनेगी  ।  इंडस्ट्रियल
 फाइनेन्स  कारपोरेशन  की  भी  एक  सब  कमेटी
 बनी  थी  ।  एन्कक्‍्वायरी  कमेटी  ने  उस  सब
 कमेटी  के  बारे  में  कहा  था  कि  इस  को  तोड़ दो  ‘
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 [श्री  सिंहासन  सिंह]
 क्योंकि  जितना  रुपया  बांटा  गया  है  वह  सब
 इस  सब-ऊमेटी  ने  बांट  लिया  है,  बडे  को  पता
 भी  नहीं  चला।  यहां  भी  सब-+फमेटी  बनती  है।
 भेरा  ख्याल  है  कि  सब-फ्मेटो  मत  बनाइये  |
 जब  €  का  ही  भला  बुरा  बो  बनने  वाला  है,
 छोटो  कमेटो  खुद  ही  है  तो फिर  उस  के  अन्दर
 बाहर  भ्रौर  भोतर  से  कोई  तब-ऊमेटियां  बनाना
 महज  उस  खर्च  को  और  अधिक  बढ़ाना  है  श्रौर

 उससे  कोई  लाभ  होने  वाला  नह  है।  मेरा  आप  के
 द्वारा  गवन  मेंट  से  अनु  रोव  है  कि  इस  पर  विचार
 करें  और  देखें  कि किस  हृद  तक  यह  विधेयक  हम
 काइतकारों  के  हित  में  जाता  है।  भ्रगर  यह
 काइतकारों  के  हित  में  नहीं  जा  रहा  है  भौर  अगर
 इससे  किसानों  को  कोई  लाभ  मिलने  वाला  नहीं
 है  तो  मेरा  आग्रह  है  कि  यह  हम  काइतकारों
 के  नाम  पर  ग््र्रों  को  रुपया  न  बांटा  जाय  ।
 काफी  रुपया  श्राप  ने  गैर  लोगों  को  दे  दिया  है  ।
 जितने  भी  बड़े  बड़े  कल,  कारखाने  खड़े  हैं
 यह  सब  गवलनेंनेंट  के  रुपये  से  खड़े  हैं  श्रौर  वह
 शभ्राज  भी  रुपया  ले  रहे  हैं।  बड़  बड़े  आलीशान
 मकानात  भी  गवनेंमेंट  के  रुपये  से  बने  हैं  ;
 यहीं  लिक  भवन  गवर्नमेंट  के  रुपये  से  बन।  ७
 शौर  गवनेमेंट  खुद  प्रपन  दफ्तर  के  लिये  उस  का
 किराया  देतो  है।  खुद  अपने  रुपये  से  बनवा
 कर  उस  का  किराया  देना  यह  उचित  ढ़ं  ग  नहीं  है  t
 मैं  मंत्राणी  महोदया  से  भ्रनुरोध  करूंगा  कि
 वे  इस  पर  पुनः  विचार  करें  ।  झ्राखिर  हम  लोग

 उन्हीं  के  दल  के  श्रादमी  हैं।  हम  फोल  करते  हैं  |

 हम  ग्रहस्थ  हैं,  काइतकार  हैं  प्रौर  खेती  करने  वाले

 हैं  ।  हम  चाहते  हैं  कि  श्रगर  हम  काइतकारों
 के  नाम  पर  और  उन  का  फायदा  करने  के
 लिये  कोई  बिल  बने,  कृषि  की  तरक्की  के  लिये
 कोई  बिल  बने  तो  वाकई  वह  कृषि  की  तरक्की
 करने  वाला  हो  श्र  उस  का  उपयोग  खेतीबाड़ी
 की  तरक्की  में  किया  जाय  |  एसा  न  हो  कि

 हमारे  नाम  से  जो  उस  के  डाइरेक्टर्स  और  भ्रार्गे-
 नाइजसं  बनें  वह  रुपया  ले  जायें  ।

 मेरा.  सब  से  बड़ा  विरोध  इस  में  शैड्यूल्ड
 बैंक्स  को  लाने  का  है  जितने  भी  दौड़  पूल्ड  बैंक्स
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 हैं  वे कृषि  का  कोई  काम  नहीं  करते हैं,  कृषि
 के  लिये  कोई  रुपया  नहीं  देते  हैं  ।  वह  हमारे
 दोयरहोल्डसं  होंगे  १०००  दोयर्स  तक  और  दोयर-

 होल्डस  के  बाद  वह  इलिजिबिल  भो  हैं।  उन
 के  पास  रुपया  है  मगर  वह  रुयया  पाने  के  भी

 मुस्तहक  हैं  ।  वह  किस  लिये  रुपया  लेंगे  ?

 शौड्यूल्ड  बैंक  वाले  किस  लिये  रुपया  लेंगे  ?

 यह  कोन  सो  एग्रोकल्चर  करते  हैं,  कौन  सी
 खेती  करते  हैं  7  यह  जो  शैड्यूल्ड  बैंक  वालों
 को  एलिजिबिल  में  रक्खा  गया  है  उस  के  लिये
 मेरा  विरोध  है।  मैं  आप  के  द्वारा  पुन:  सरकार
 से  अनुरोध  करूंगा  कि  यह  बिल  ऐसा  है  जिस  पर

 पूरो  तरह  से  विचार  होत  चाहिये  शोर  इस
 सदन  को  इततो  जल्दो  २,  ३  घंटे  के  अन्दर

 ऐसे  ग्राम  विषय  पर  पास  करने  के  लिये

 मुजबूर  न  करें  ।

 Shri  P.  Venkatasubbiah  (Adoni):
 Mr.  Speaker,  Sir  when  I  saw  that  a
 Bi.l  of  this  sort  was  introduced  in  this
 House,  my  expectations  were  roused
 and  I  was  very  happy  that  at  Just  an
 attempt  was  made  to  give  financial
 assistance  to  lakins  and  iakns  of  pea-
 sants  in  our  country.  But  when  I
 went  through  the  provisions  of  this
 Bill,  I  must  say  that  I  was  very  much
 disappointed.  It  appears  from  the
 way  in  which  it  is  being  done  that  an
 attempt  is  being  made  to  separate  the
 agricultural  credit  wing  of  the  Re-
 serve  Bank  and  to  constitute  into  a
 separate  corporation.  Beyond  that  no
 attempt  is  being  made  to  give  ade-
 quate  financial  assistance  to  the  far-
 mers  who  are  the  mainstay  of  our
 country.  Nearly,  80  per  cent  of  our
 people  live  on  agriculture.  The  pros-
 perity  of  the  agriculturist  means  the
 prosperity  of  the  country,  All  these
 years  several  attempts  have  been
 made  to  solve  the  indebtedness  of  the
 many  farmers  living  in  this  country.
 Many  committees  have  been  set  up.
 Rural  credit  survey  was  conducted,
 year  after  year.  Many  econoniists
 have  been  going  into  the  stupendous
 problem  with  a  view  to  devising  ways
 and  means  to  find  out  and  solve  the
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 real  problem  facing  the  peasantry  of
 our  country.  In  spite  of  all  these,  the
 real  problem  has  not  been  tackied
 successfully  nor  was  it  done  in  a  very
 large  way.  I  am  associated  with
 several  co-operative  institutions  which
 give  credit  to  the  peasants.  This  Bill
 envisages  that  they  will  take  the
 p.ace  of  the  Reserve  Bank  of  India  in
 giving  assistance  to  the  apex  banks.
 and  _  the  Central  martgage  banks.
 Without  tackling  the  basic  problem
 of  providing  credit  facilities  to  the
 peasantry  living  in  this  country,  there
 is  no  use  of  simply  trying  to  meddle
 with  the  problem  in  a_  haphazard
 way.  The  credit  societies  and  the
 land  mortgage  banks  that  are  work-
 ing  in  this  country,  in  spite  of  their
 large  growth,  in  spite  of  their  trying
 to  grapple  with  this  problem,  are  not
 able  to  solve  even  one  per  cent  of  the
 rural  indebtedness  of  the  peasntry.
 In  a  credit  society  or  a  land  mortgage
 bank,  the  rules  and  conditions  are  so
 farmed  that  the  peasant  will  not  be
 able  to  get  a  loan.  Even  if  a  loan  is
 granted,  it  would  be  one-fourth  of
 the  property  that  the  peasant  pledges.
 Not  even  that.  It  will  take  3.ot  less
 than  six  or  seven  months  to  get  the
 paltry  sum  of  Rs.  500  or  Rs.  1,000  for
 the  farmer.  When  that  is  the  case  of
 the  credit  societies  and  land  mortgage
 banks  in  this  country,  how  ‘hen,  by
 this  piece  of  legislation  are  we  going
 to  solve  this  stupendous  problem?

 This  corporation  should  not  be
 charged  with  the  only  duty  of  giving
 aid  to  the  apex  and  central  Jand  mort-
 gage  banks.  It  should  take  into  con-
 sideration  the  problems  that  the
 peasantry  is  facing  in  this  country.
 and  Government  should  try  its  best
 by  bringing  in  a  comprehensive  Jecgis-
 lation  to  see  how  far  this  stupendous
 problem  could  be  solved  down  from
 the  village  level.  If  that  attempt  is
 not  being  made,  there  is  no  use  of
 bringing  this  legislation,

 Out  of  the  several  institutions  that
 are  working  in  this  country,  unly  the
 land  mortgage  banks  or  the  apex
 banks  are  coming  to  the  aid  of  the
 peasant.  What  about  the  other  huge
 institutions  that  have  come  up  in  the
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 country?  For  example,  the  Life  In-
 surance  Corporation  or  the  scheduled
 banks  have  not  thought  ‘or  one
 moment  of  coming  to  the  aid  of  the
 farmers.  But  now  the  Government
 wants  to  give  them  their  share  in  this
 Refinance  Corporation,  The  Life  In-
 surance  Corporation,  we  are  told,  has
 been  going  about  giving  loans  for  the
 construction  of  houses,  etc.,  but  not  for
 one  moment  have  they  thought  of
 giving  any  aid  to  the  institutions  that
 give  credit  to  the  peasants,  So,  I
 would  request  the  hon.  Minister  to  re-
 consider  the  whole  matter.  Let  them
 drop  this  Bill  now  and  constitute  a
 committee  of  people  who  arc  interest-
 ed  in  agricultural  indebtedness  in  this
 country  and  make  a  thorough  enquiry
 of  it,  and  also  go  through  the  various
 reports  that  have  been  submitted  by
 the  various  economists  as  also  the
 various  reports  such  as  the  report  of
 the  Rural  Credit  Survey  Committee,
 and  come  out  with  a  comprehensive
 legislation  to  see  that  the  problem  of
 creditworthiness  and  the  rural  indeb-
 tedness  of  the  peasantry  is  substantial-
 ly  solved.  Unless  that  is  done,  there
 is  no  use  of  coming  here  with  this
 small  piece  of  legislation.  It  will
 raise  only  some  ४०9९5  among  the
 peasantry,  but  at  the  same  time,  they
 will  be  sorely  disappvinted.  They
 will  say  that  such  a  Bill  which  is
 coming  will  do  something  good;  their
 expectation  will  be  aroused  ang  they
 may  feel  that  their  lot  is  going  to
 improve.  But  really  it  is  not  so.  It
 will  be  only  a  misnomer.  I  would
 request  the  Minister,  through  you,
 that  a  comprehensive  Bill  must  be
 brought  forward.

 Also,  they  say  in  this  Bili  that  the
 apex  societies  and  the  central  land
 mortgage  banks  will  be  given  some
 financial  assistance.  But  you  will
 realise  that  several  irrigation  projects
 are  being  contemplated;  pecple  sre
 very  eager  to  come  forward  and  make
 their  contributions  to  any  work  which
 will  bring  irrigation  and  water  to
 their  fallow  land,  which  will  bring
 prosperity  to  their  homes.  They  are
 very  eager  to  contribute  their  mite,
 but  their  financial  inability  is  prevent-
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 (Shri  P.  Venkatasubbaiah.]
 ing  them.  They  say  they  will  pledge
 their  lands)  They  say,  “give  us
 money;  we  will  give  it  in  the  shape  of
 cada  to  the  Government.”  But  no
 financial  agency  nor  any  other  thing
 has  been  provided  in  any  Act  to  give
 such  assistance  to  the  people  io  come
 out  and  contribute  liberally  ७०  the
 Government  for  the  execution  of  these
 projects.  Only,  the  Government  will
 introduce  a  project,  construci  the  dam
 and  then  later,  will  come  up  heavily
 on  the  peasants  by  way  of  a  better-
 ment  levy,  taxing  at  the  rate  of  Rs.
 250  to  Rs,  400  for  every  acre.

 WwW  ह... श

 The  poor  people  wil]  not  be  able  to  pay
 it;  they  will  say,  this  project  has  not
 come  to  their  prosperity,  but  it  has
 come  to  doom  them.  That  is  the  ten-
 dency  now  in  the  country.  Though
 vast  areas  of  land  are  being  brought
 under  irrigation  for  the  purpose  of
 reclamation,  no  amount  can  be  spent
 by  the  farmers.  So,  the  criticism
 will  be  that  the  land  has  not  been  re-
 claimed,  though  water  has  been
 brought  to  their  fields.  Such  aspects
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 also  are  to  be  considered.  When
 voluntary  organisations  or  institutions
 come  forward  and  say,  “we  wil!  con-
 tribute  to  this  project;  you  give  some
 amount  from  your  agency”,  provision
 should  be  made  for  it.  Provision
 should  also  be  made  to  see  that  the
 farmers  also  come  up  with  their  con-
 tribution  and  be  able  to  step  up  pro-
 duction  in  this  country,

 There  are  other  allied  institutions
 also  that  are  to  be  financed.  As  Dr.
 Deshmukh  pointed  out,  many  agro-
 industries  are  to  be  set  up  from  this
 and  unless  you  have  a_  hig  scheme
 covering  all  these  things,  it  will  be
 disappointing  and  antagonising  the
 vast  peasantry  you  have  in  this  coun-
 try.

 Mr.  Speaker:  He  may  continue  on
 the  next  day.  The  House  stands
 adjourned  till  l  A.M.  tomorrow.
 27.02  fars.
 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 the  23rd  January,  963|Magha  3,  884

 (Saka).
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 ORAL  ANSWERS  TO  QUES-
 TIONS

 S.Q.  Subject
 Ne

 400  Panchayati  Raj  Institutions
 4०  Inter-State  Trade  through

 cooperatives
 402  Agreement  with  Pakistani

 Ratings  and  Joint  Steamer
 Companies

 403  Cases  of  sabotage  in  Rail-
 ways

 404  Roads  and  bridges  in  Assam
 405  Commodity  Boards  for

 wheat,  rice  and  sugar
 406  Thefts  in  Railway  work-

 shops
 407  Indian

 ration
 408  Export  of  milch  cows
 409  Agricultural  production
 40  4

 Enquiry
 into  Railway  ac-

 ent
 472  Measures  to  increase  agri-

 cultural  production
 S.N.Q.
 Noe
 76  Pipeline  from  Gauhati  to

 Siliguri
 77  Special  programme  on  A

 IR.  on  Netaji’s  birthday
 WRITTEN  ANSWERS  TO
 QUESTIONS—

 Fisheries  Corpo-

 S.Q.
 No.

 470  Railway  line  between  Mail-
 ani  and  Shahjahanpur

 473  Transport  of  goods  to
 ssam

 474  ‘‘Adalti  Panchayat”
 475  Prices  of  foodgrains
 476  Acquisition  of  land  for

 companies
 ११५  Fertilizers
 478  Paradip  Port
 479  Village  volunteer  force
 420  Dairy  farm  with  Danish  as-

 sistance
 427  Research  on  pests  and  in-

 sects
 422  Railway  link  with  Pakistan

 3  Shipping  Tonnage

 DAILY  DIGEST

 the  220d  January,

 564I—8a
 CoLUMNS

 564144

 5645—48

 5648—$3

 5653—S5
 5655—58

 5658—60

 5660—62

 5662—65
 5665—66
 $666—70

 5670—75

 5675m77

 5677-—79

 5679—82

 5683—5745

 5683

 5683-84
 5684-85

 5685

 5685-86
 5686—8

 56B8-89,
 5689-90

 5690

 5690-97
 5697

 5697-92
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 WRITTEN  ANSWERS  TO
 ‘QUESTIONS—contd,

 S.Q.  Subject  CoLuMns
 No.

 424  Employment  to  agricultu-
 rists  $692,

 425  Import  of  rice  from  Burma  5692-93
 426  Derailment  of  8  Down

 Express  $693
 427  Road  transport  7  5693—95
 428  Roza-Hapur  Railway  line  5695-96
 429  Exploitation  of  rare  herbs.  5696

 U.8.Q.
 No.

 922  Consumer  co-operative  store  5696-97
 923  Personnel  for  running  co-

 operative  societies  5697
 924  Per  acre  yield  of  paddy.  5698-99
 925  Production  of rice  5699—5700
 926  Taxi-type  meters  for  sco-

 oter  rickshaws  §700—OI
 927  Development  of  deep  sea

 ishing  7  :  §70I-02
 928  Construction  of  godowns  /$702-03
 929  Price  of  fertiliser  (5703,
 930  Bottlenecks  on  Railways  /§703-04

 3  Accident  to  Air  India  Bo-
 eing  707 +  मु  5704

 932  Light  House  in  Mangalore  5704-05
 933  National  Rose  garden  at

 New  ‘5705
 934  Railway  building  at  Mau-

 zaffarpur  5705-06
 935  N.E.  Railway  Headquarters  5706
 926  Sugar  Factory  at  Palia

 Kal  5706-07
 937  Road  at  Palia  Kalan  Railway

 station.  5707-08
 938  Loco-shed  at  Calicut  5708
 939  Construction  of  roads  $709
 940  Theft  of  copper-wire  in  \

 Khurda  Division  5709
 947  Targest  for  good  produc-

 tion.  5770
 942  Storage  facilities  ‘S71O-11
 943  Drinking  water  at  Mathura

 cantonment  station  ‘STIL
 944  Price  of  rice  §7II-I2
 945  Food  production  ($712,
 946  Reclamation  of  land  in  U.P.  §72-33
 947  Accidents  on  Ring  Road,

 Delhi.  +  +  तु  37१73-74
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd,

 US  Q.  Subject
 No.

 948  Sugarcane  price  linking  for-
 mula.

 949  Survey  of  forests
 950  Development  of  fisheries

 in  Kerala
 95  Minor  ports  in  Kerala
 952  National  Highways
 953  National  Highway  links
 954  Wagons  for  movement  of

 foodgrains
 955  Air  transport.
 956  West  German  Lufthansa

 Air  lines
 957  Price  of  Groundnuts
 958  Jeeps  for  Defence
 959  Payment  of  salary  in  ad-

 vance  to  Railway  employ-
 ees,  Tezpur

 960  Booking  of  80०१5  on  West-
 ern  Railway

 967  Foodgrain  firms  located  at
 Raigarh

 62  Firing  by  Railway  Pro-
 tection  Force,  Madras}

 963  Derailment  of  goods  train
 964  Agricultural  production
 965  Goods

 Transport
 Service

 966  Training  abroad  of  officers
 under  Colombo  Plan

 967  Floating  dock  for  Hindus-
 tan  Shipyard

 968  West  Coast  Road
 969  Dry  dock  at  Vishakhapat-

 970  Bridge  on  river  Godavari  at
 Bhadrachellam

 7  Doubling  of  railway  track
 972  Financial  Commission  for

 Railways
 973  Export  of  Lac  and  Lac

 pro
 974  Railway  Booking  Agency.

 Jhilmila  Tiahr,  Delhi.
 975  Railway  accidents  Enquiry

 Committee
 976  D2partmental  Examination

 for  Clerks  and  Postmen
 977  Farms  on  _  India-Tibet

 Frontier
 978  Fire  aboard  Indian  Cargo

 Ships
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd,

 CoLuMNsS  U.S.  0.  Subject
 No.

 5775
 57556

 ‘STIG-17
 S717-18

 5778
 $7I8-I9

 5779
 5779-20

 (5720-21
 ‘5721-22

 5722

 5723

 5723-24

 5724

 5724-25
 $725

 5725-26

 $726-27

 5727-28

 5728
 5729

 5729-30

 5730-37
 5737-32

 \  5732

 5732-33

 5733-34

 5734-35

 5735

 5735-36

 5736

 979  Removal  of  P.  &  T.  equip-
 ment  bv  Chinese  invaders
 from  NEFA

 980  Air  strip  near  Pipariya
 987  Bridge  over  Narmada  at

 Burman
 982  Demand  of  Indian  wood  in

 foreign  countries
 983  Loop-line  to  serve  industries

 at  Ballabhagarah
 984  Railway  line  from  Badbil  to

 Paradip  Port
 985  Liveries  for  postmen  and

 packers  in  Hilly  areas
 986  Expenditure  on  community

 development
 987  Electric  train  services  on

 Sealdah  section
 988  Prices  of  arecanut
 989  Railway  accidents
 990  Foreign  participation  in

 Shipping  Industry
 99i  Unloading  hours
 992  Import  of  liquor

 hi  mn  0N;  in 99
 hee

 PAPERS  LAID  ON  THE  TA-
 BLE—

 The  followirg  papers
 laid  on  the  Table  :—

 (7)  A  copy  of  the  Deferce
 of  India  (Amerdmert)
 Rules,  ‘1963  published  in
 Notification  No.  G.S.R.
 89  dated  the  roth  Ja~uary,
 1963,  urder  sectior  4  of
 the  Defence  of  India  Act,
 7962

 (2)  A  copy  of  the  Indian  Te-
 legraph  (Thirteerth  A-
 merdmert)  Rules.  7963
 published  in  Notificatiqn
 No.  G.S.R.  676  dated  the
 8th  December,  ‘1962  un-
 der  sub-secion  (5)  of  sec-
 tion  7  of  the  Indian  Tele-
 graph  Act,  885

 (3)  The  following  statements
 showirg  the  action
 action  taken  by  the  Gov-
 errment  on  various  as-
 surances,  promises  ard
 undertakir  gs  given  by  Mi-
 nisters  during  the  various

 were

 5880

 CoLuMNs

 5736-37
 5737

 573  7-38

 5738

 5738-39

 5739-4०

 5740

 5740-41

 574.
 5742-43

 5743

 5743-44
 5744

 5744-45

 5745

 5745-57
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 PAPER  LAID  ON  THE  PAPER  LAID  ON  THE
 TABLE~—contd.

 TABLE—contd.
 Ceonens  Columns

 sessions  shown  against
 each  :—

 (i)  Suppimentary  Statement
 No.  I—Third  Session,
 1962-63  (Third  Lok  Sa-
 bha).

 (if)  Supplementary  Statement
 No.  III—Second  Session,
 962  (Third  Lok  Sabha),

 77)  Supplement  State- (  ment  No.  VI-_Fiest  See-
 sion,  7962  (Third  Lok  Sa-
 bha)

 (3v)  Supplementary  State-
 ment  No.  VI—Sixteenth
 Session,  .962  (Second  Lok
 Sabha).

 (०)  Supplementary  State-
 ment  No.  [X—Fifteenth
 Session,  962  (Second
 Lok  Sabha)

 (vi)  Supplemntary  State-
 rhent  No.  [IX—Fourteenth
 Session,  96  (Second  Lok
 Sabha).

 (vit)  Supplementary  State-
 ment  No.  XVII—Thirtee-
 nth  Session,  7967  (Se-
 cond  Lok  Sabha).

 (vitt)  Supplementary  State-
 ment  No.  XIV—Twelfth
 Session,  7960  (Second  Lok
 Sabha).

 (ix)  Supplementary’  State-
 ment  No,  XVII—Eleventh
 Session,  960  (Second  Lok
 Sabha).

 (4)  A  copy  each  of  the  fol-
 lowing  Notifications  under
 sub-section  (3)  of  section
 33  of  the  Motor  Vehicles
 é.ct,  ‘1939.  making  certain
 further  amendments  to
 the  Delhi  Motor  Vehicles

 Rules,  1940:—
 (i)  Notification  No.  F.  12)

 68/61-Tr  published  in  Del-
 hi  Gazette  dated  the  20th
 Sept.  nber,  ‘1962.

 (ii)  Notification  No.  F,  12]
 90/62-PR(T)  published  in
 Delhi  Gazette  dated  the
 ist  November,  1962.

 (5)  A  copy  of  the  Agreement
 entered  into  between  the
 President  of  India  and  the
 Governor  of  Orissa  re-
 garding  the  development  of
 maintenance  of  road  links
 within  large  towns  or

 cities  served  by  National
 Highways,  under  section
 to  of  the  National  High-
 ways  Act,  1956.

 (6)  A  copy  each  of  the  follo-
 wing  papers  :—

 (0)  Notification  No.  G.S.R.
 799  dated  the  29th  De-
 cember,  7962  issued  un-
 der  section  3  of  the  Agri-
 cultural  Produce  (Deve-
 lopment  and  Warehousing)
 Corporations  Act,  ‘1956.

 Gi)  Annual  Report  of  the,
 Natonal  Cooperative  De-
 velopment  and  Warehousir
 and  Board  the  Annual
 Consolidate  ९४

 atement:  of
 Accounts  of  the  Board
 along  with  the  Audit  Re-
 port  thereon  for  the  year
 396I-62,  under  sub-sec-
 tion  (3)  of  section  75  and
 sub-section  (4)  of  section
 47  of  the  Agricultural  Pro-
 duce  (Development  and
 Warehousing)  Corporae
 tions  Act,  9§6.

 -

 (7)  A  copy  each  of  the  follow-
 ing  Orders  under  sub-
 section  (6)  of  section  3  of
 the  Essential  Commodities
 Act,  I955  i—

 (i)  The  Fertiliser  (Control)
 Eighth  Amendment  Order,
 7962  published  in  Noti-
 fication  No.  G.S.R.  3620
 dated  the  ist  December,
 ‘1962.

 (i)  The  Fertiliser  (Control)
 Ninth  Amendment  Order
 3962  published  in  Notifi-
 cation  No.  S.O.  3748.dated
 the  r5th  December,  7962६

 (iit)  The  Fertiliser
 Pa trol)  Tenth  Am  ent

 Order,  7962  publised  in
 Notification  No.  S.0.
 3859  dated  th  24th  De-
 cember,  ‘1962.

 (8)  A  copy  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (6)  of  section  3  of
 the  Hssential  Commodi-
 ties  Act,  7955  :—
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 PAPER  LAID  ON  THE
 TABLE—contd,

 Notification  a
 G.S.R

 7685  dated  the  7th  De-
 cember,  1962.

 (प)  G.S.R.  No.  7763  dated
 the  22nd  December,  7962
 containing  corrigendum  to
 G.S.R.  No.  635  dated  the
 3oth  November,  ‘1962.

 (tif)  The  Uttar  Pradesh  Pad-
 dy  and  Rice  (Restriction on  Movement)  Third
 Amendment  Order,  7962
 Published  in  Notification
 No.  G.S.R.  3822  dated  the
 27th  December,  ‘1962.

 (iv)  The  Rice  (Uttar  Pra-
 desh)  Second  Price  Con-
 trol  (Amendment)  Order, I963  published  in  Noti-
 fication  No.  G.S.R.
 dated  the  5th  January,
 1963.

 (०)  G.S.R.  No.  725  dated
 the  780  January,  1963.

 (9)  A  copy  each  of  the  follow-
 ing  papers  :—

 (i)  The  Indian  Aircraft  (A-
 mendment)  Rules,  7962
 published  in  Notification
 No.  G.S.R.  7674  dated  the
 the  8th  December,  7962
 under  section  .4A  of  the
 Indian  Aircraft  Act,  7934
 togethcr  with  an  explana-
 tory  note.

 (if)  The  Air  Corporations
 (Amendment)  Rules  7962
 published  in  Notification
 No.  5.0.  390  dated  the
 29th  December,  I962,  un-
 der  sub-section  (3)  of  sec-
 tion

 44
 of  the  Air  Corpora-

 tions  Act,  ‘1953.

 (४7)  Annual  Accounts  of  the
 Air-India  International
 Corporation  for  the  year
 3960-6i  and  the  Audit  Re-
 port  thereon,  under  sub-
 section  (4)  of  section  5  of
 the  Air  Corporations
 Act,  ‘1953.

 (Dany  -Dicest}

 REPORT  OF  PUBLIC  AC-
 COUNTS  COMMITTEE
 PRESENTED.
 Fifth  Report  was  presented

 REPORT  OF  ESTIMATES
 COMMITTEE  PRESENTED
 Fifth  Report  was  presented.

 MOTION  RE:  ELEVENTH
 REPORT  OF  BUSINESS
 ADVISORY  COMMITTEE
 The  Minister  of  Parliamentry Affairs  (Shri  Satya  Narayan

 Sinha)  moved  the  motion
 that  the  House  agreed  with
 the  Eleventh  Report  of  the
 Business  Advisory  Commi-
 ttee  presented  to  the  House
 on  the  2ist  January,  ‘1963. The  motion  was  adopted.

 MOTION  FOR  REFERENCE
 OF  BILL  TO  JOINT  COM-
 MITTEE—ADOPTED.

 The  Minister  of  Law  (Shri
 A.K.  Sen)  moved  that  the
 the  Constitution  (Sixteenth
 Amendment)  Bill  be  referred
 to  some  Joint  Committee  to
 which  the  Constitution  (Fif- teenth  Amendment)  था
 was  referred.  Shri  Kamath
 moved  one  substitute  motion
 and  one  amendment  thereto.
 Shri  A.K.  Sen  replied  to  the
 Debate.  The  Substitute
 motion  moved  by  Shri  Ka-
 math  was  adopted  in  the
 modified  form.

 BILL  UNDER  CONSIDERA-
 TION  :
 Discussion  on  the  motion  to

 consider  the  Agricultural  Re-
 finance  Corporation  Bill,
 962  moved  on  the  278६  Ja-
 nuary,  1963,  continued.
 ‘The  discussion  was  not  con-
 cluded.

 AGENDA  FOR  JANUARY
 23,  1963/MAGHA  3,  7884
 (SAKA)
 Consideration  of  the  proposals of  the  conference  of  six  non-

 aligned  nations  held  at  Co-
 lombo  between  20  to  I2th
 December,  laid  on  the  Table
 on  ‘21-1-63,
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